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LOK SABHA

Thersday, May 5. 1983/ Vaisakha 15,
1905 (SAKA)

The Lok Schha met at Lieven of Ilj?
Clock

( My, Speaker in the Chair)

SHRI M. SATYANARAYAN RAO :
Sir, whenever you come, the DParliamentary
Affairs Minister is out ol track.

MR. SPEAKER : | think, he is on the
run. being an athlete.

SHRI SATISH AGARWAIL. : Afler
10th, he will run away.

WELCOME TO ALGERIAN PARLIA-
MENTARY DELEGATION

MR. SPEAKER : Hon. Members, at
the outset I have to make an annonucement

On my own behalf and on bcehell of

the hon.  Members of the House, T have
great pleasure n the welcoming Hon. Mr. A.
Belayat, Vice President of the Popular Natio-
nal Assembly of the Popular and Democratic
Republic of Algeria and the Hon. Members
of the Algerian Parliamentary Dcelegation who
arc on a4 visit to  India as our honoured
guests.

The other Hon. Members of the
Delegation are :

(1) Mr. Boukhaten Mcziane, M. P.
(2) Mr. Gana Said, M. P.

(3)  Mr. Malki Ouncs. M. P.

The Delegation arrived here yesterday
morning. They arc now scited in the Special
Box. We wish them a happy and fruitful
stay in our country. Through them we con-
vey our greetings and best wishes to the-
Parliament, Government and the friendly
peoplc of the Popular and Democaratic
Republic of Algeria.

ST EIRIC I 10 T O B it
Hag-gag agdl § g0F £T AT | UFH-QF
wqar & Jiz 1 fRadr &4 & 1 g q°

g Afqn, zax Az fedr F 3| A€
CAn

e WEEy ;. F471 AT IF & |

Wt gATR a3 g STFHAl
FT SUAZIL &1 T@T & | OF ®IQT & Ale
fawar @i & a7 ¥ FTH ¥ A 59w
RCE N

u& ArAAlg qqeq o Af30 |

st AAITH A o g 9 aga
g ¥ ?

agdia ®1@ A9 aqr  fanfer it
urag §=1 (s 9@ fag) ;. AIr @WH
F7 AT AWFL ATET AAT | AT AR
WFT 8 g7 fAFan |

o ®AluR o ;o g & fae
AV F7 T@/T 2 |



3 Oral Answers
ORAL ANSWERS TO QUESTIONS

Centrally Protected Monuments in 1982.83

*891. SHRIMATI JAYANTI PATNAIK :
Will the Minisner of EDUCATION AND
CULTURE be pleased to lay a statement
showing : ’

(a) the number of monuments which
enjoyed Central protection in 1982-83 in diffe-
rent States :

(b) the amount spent on the main-
tenance of those Centrally protected monu-
ments during the period :

(¢) whether it is a fact that the Centrally
protected Dakshya  Prajapati temple at
Banapur in Orissa isin a virtual state of
collapse; and

(d) il so, the details of steps taken for
the proper conservation of that temple?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to
(d) A Statement is laid on the Table
of the Sabha.

Statement

(a) As per the protection Notification
entries, there are 3498 centrally-protected
monuments and sites in different States and
Union territories of India.

(b) The amount spent on special repairs
to about 390 centrally protected monuments
up to the end of February, 1983, is Rs. 84.96
lakhs. Apart from this, an amount of Rs.
73.97 lakhs was spent on annual maintenance
of monuments.

(¢c) and (d) The Daksha Prajapati
Temple at Ragunathpur (Banpur) in Orissa
is in a fairly good state of preservation.
However, repairs are needed, for which
necessary steps are underway.

SHRIMATI JAYANTI PATNAIK
The same 65 monuments of Orissa, since

MAY 5,
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some years have been cnjoying Central pro-
tection without any increasc in the number...

MR. SPEAKER : Was
consent that you
other

it with prior
came so close to each

SHRIMAT!Ll JAYANTI PATNAIK :
She had asked me to come nearer because my
voice would not be audible to her from my
seat.

SATISH

SHRI AGARWAL : She
should not be permiltted (o c¢ross the
barrier.

SHRIMATI JAYANT] PATNAIK : The
monuments require much more attention and
also more funds. The hon. Minister might
say that half of the allocation of the Circle -
is for the monuments of  Orissa. But
you might remember that a single complex
itsell comprises  hundreds of monuments.
Regarding attention also, she might say that
after the bifurcation of the Gauhati Circle
fiom the Eastern Circle, the existing circle
may bc able to pay more attention to the
monuments. May [ ask the hon. Minister
that in view of the less burden on the part of
the Eastern Circle, what specific  programmcs
are being takcen up for effecting noticeable
improvements for the protection of the monu-
ments, especially with regard to the inclusion
ol a number of proposials sent to the
Archacological Survey of India by the State
in the list  of protected monuments under
their care and whether clfective preservation,
conservalion and documentation of work will
be taken up in a more effective manner. The
documentation of the famous Konark temple
has not been laken up so far and if such carc
has to be taken for a number of monuments
in Onissa. 1T want to know whether the
present staff position and the present
financial provision is adequate to carity out
this work. The hon. Minister may categori-
cally say how this supervision work is going
10 be strengthened. ...

SHRI SATISH AGARWAL : Why
should he read out the whole Government
note ?

SHRI M. SATYANARAYAN RAO :
Have some consideration for the lady
Member.



5 Oral Answers

SHRIMATI JAYANTI PATNAIK :
...And what steps and action will be taken
by the Ministry ?

SHRI KRISHNA CHANDRA HALDER :
She has taken instructions from thc Chiefl
Minister of Orissa.

SHRIMATI SHEILA KAUL : This
question has been asked a number of times
and we have been replying and the hon.
Member knows what the replies arc -

SHRI M. SATYANARAYAN RAQ :
Both scem to be in collusion.

shows  the

MR. SPEAKILR : That
repport.

DR. SUBRAMANIAM SWAMY : To-
day Murs, Kaul is in form.

SHRIMATI SHEILA KAUL : The hon.
Mcmber has specifically asked what we arce
going to do, if we have got enough staff and
cnough funds at our disposal to carry out
our programmes. For this | would like to
inform the hon. Member that in  regard
to adequacy of funds and other things, an
cxpert group has been formed and there are
8 members who will go into the require-
ments of staff, funds and other things
relating to this work as regards excavaiion,
cxploration and other things that the hon.
Mecember has mentioned.

SHRIMATI JAYANTI PATNAIK :
I will ask my supplementary 1o second part
ol the question.

The Dakshya Prajapati temple is a master
picce of (rissan architecture. There is a
huge tank having a lot of water very necar to
the temple.  Specially in the rainy scason it
affects very much the floor, walls and the
surrounding areas of the temple. There is
no stone wall around the tank. Secondly.
the boundary wall of the temple is leaning
due to the weak foundation. Then trees
are coming up on the body of the temple.
Chemical trcatment has not been done to the
Dakshya Prajapati templc. It is said that
sometimes some cracks have been repaired.
Under these circumstances, when the overall

-
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conservation is poor, the environment is not
congenial and when it is felt that the temple
is totally sinking, what are the steps taken to
improve all these things and specially for the
proper conservation and carc of the temple ?

SHRIMATI SHEILA KAUL : The hon.
Mcmber is quite correct in saying that there
is a tank adjacent to the themple. But this
tank does not come under us, It is a

“tank that belongs to a private person who

auctions it for catching fish and we have
approached that person to allow us to have
the flow cof the water in the temple go into
this tank. The matter is being pursued and
wc¢ hope something will be done, ... ..

DR. SUBRAMANIAM SWAMY : 1t
is a fishing expedition.

SHRIMATI SHEILA KAUL : In the
mcantime we are trying to have the pavement
around the temple so that it may be strengthe-
ned and wc have also put in glass strips to
show if any further damage has been donc
within thc last 3 yecars, but they have not
shown any damage beccause the glass strips
have not cracked.

Wt USAFE WHIZ AT . qeqe] AT,
qUr-azd 97 7@ q7 fagvo § &g mar
g f& =waror afugaar #1 wfafeeat &
aare ArvA & fafwes ool ot g9-
wifad &= ® 3498 F+% Afaa o
218941 wEgm § Saar Jgar g fF
T YoF H TV IAAEN FEAILE § AT
AV o1 &; afg v T g, 91 97 aearwi
FT 997 foar 1T 2, FAFT ATITLT 49T
g1 wAT wa "rer faar ofande &
gfgz &1 gwy &7, AT Feg-geag g
A7 Feg grer qAzq fEar qar @ agr
qiat a fegav-ad g7 vgr & & AAar
HAEAT & | fF IAFT AT FT FIW F
JIF QT g AT |

wWtaat siAv €Y ¢ HIEYEAY, HIEA
gee 7 ggr s ¢ fF gAr agt
3498 N1ef423 MITHZH & | AL gH IAHY
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g fefasraret &, a3 5,000 5 4@ F |
gHTR 919 WY 99T &, 9t * fga@ q gw
AT UG FT OTATT F9 G | ot
grael AT 9TfgU, SHFT TH TS oA g |
aEA geeg & grfcerdi g F i
¥ qeT & 1 g= AraA g f@ ag 19 9gq
el § A w21 ag & favar #7f7T g
STgr T T g AT &) ATA IWT
FAIT AT SYQTAT TG F J1F T gARY
faz &1 F9 g9 FAT 94T &, FAifH
T &rg 1 3¢ AT g fF A aT FrE
T far 7 wrw g 33 oAfew &1 geE
TgT gL T WATAT 9FAT § | ATRATAIST H
g 9Ed & 5 awT s I A ]
d9 FI 1 ag w7 faaar g, #0 T80
fagar & 1 Ses1 @|O & am & o dq
Y A g 2 1 ag FW AN 9T A
qgar g X F FAAET 7T AMAT 9%AT
g | IH WY Zrgw ATAT & | THY 9gd fF
IgFT BF FL, AIET AL AEAT  F
T&TT I3 AT & | ArAIT AIET T g
S & gur g =Jrfge fF oagt a%
ferast axrax a9 & 3 |

st g TAE AT 0 d JA &F
ghar ?

SRl MAT ®IA ;. F FUIT  FAM-
Ia+1 ITfgw | (aaata) |

The hon. Members should know that it
is near the sea and the sea brecze which is
salty affects the stone.

wa-aaAfar atesfas €T

*802 S} TIAFATIR IA®FIT TEHIT

so war fag «E : Fr faan
w3 gepfa o= g aary 3 Fa1 FIA 8 ¢

(F) a7 D HY T WIG 9 AASI-
fear & = foer, amfas sraaum, snfe
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F A9 F qraT §  F15-giepfaw
FT frar qar ar ;) ot

(@) =fzgr, ar =7 FUT F g&A-
q&T AT FATE 7

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
A statement is laid on the table of the
House.

Statement

(8) While a Cultural Agreement between
India and Algeria was signed on June 1, 1976
at Algiers, a programme of cultural exchanges
(second in the series) between the two
countrics in pursuance of this Agreement
providing exchanges in the field of education,
science and culture was signed at  Algiess on
November 25, 1982 focr the period ending
December, 1984,

(b) This Programme provides for
cooperation between the two countries in the
fields of education, science, culture, infor-
mation, health, environment, agriculture,
sports and tourism through exchange of
academics, experts and scholars in these
fields, performing troupes, cxchange of
information, books and publications in
various ficlds, exchange of films and radio
and TV programmes, cxchange of exhibi-
tions, organisation of film weeks, participa-
tion in film fescvals and book fairs; award
of scholarships, recognition of degrees and
diplomas etc. and institutional collaboration
in different fields.

St TAIATT AVYAFT FJIERT . THT
wged, 7 ¥qd Jarg H oaqgEr g fF

25 FIFIT, 1982 &Y IFesATf@ar AT AT
& = FAFET FAT 94T |

HEURT AZTA | ATIA 8 ATdH 9 9T
qeT & | A7 HAwT-fare & |

o UFATT GIAST AT | 5T FHAT
#1 gC B: AEA drg g § 1 star fE SR
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§ Fgl AT 2. W gAAIy F garfaw A1
aml & g firerrfaay, fawrast qur ored-
aret & fafama, sewa wsfaat, fafaes
&1 § AT, gEaw i agqr FHrAA1 F ff7-
7y, frent qar W o Fefaas
wrawAt & fafagn ok gefofaay & fafq-
9 HTfE FT AFET g ) AV H T ¥ qOAr
a1EaT g o7 aF ©: Aga § 37 gua
Fr g7 qfq g€ & e faas faerfaey,
fega fasrasi stz fras ssdmrat
fafqaa  sesifar i wea 3w
T AtggaAr & 7 H ag s AT ArgAr
g fF 39 TaAly ¥ 989 gL AW 7T IO
fefgal agr fecararst #' gs=nfar av
ATEIT A AFAAT & & a1 Agy & § A1
T AN & Jgq feadr wrda ors-
BT e 1f7ar ¥ oegaT F7 7@ 8§}
fedt & wza-arsa & fag seslfar 2
agr oz fead ora g & AT fEad
gATY WI%AT Fg Hesifar § €7 T
2l

SR T " o "rEaw, AqF
et & fF ag aard A1 QBT AT ET 8

qegey ggtIa ;. A1T W7 ¥ HIF AT
AATT F 47 |

sftqdl SIS ®Y . FedT UAIHS ST

a8, ag fegeama 66 geri & fwar g

UF FeaId THHE &1 AT 39 5 A7

a® TTH #1 e Fdr g SifE gw A

36 gerl & q¥ FT faa & iy zad

Festifear Wt uw g1 7z qg & f sFeen-

fear & g7 7 98 97, 1976 #1 U4 THI-

He fear a1 N IqF Fig 7 919 gid

g7 v, da-aa g & fau gy 8

H 3T FT AN FIA & g FAr agi

¥ AT gEar g T F gEl geRl F
@t ggi A &1 zar feafasr ®
1082 & gard fafaedt ¥ avr M 9

VAISAKHA 15, 1905 (SAKA)

Oral Auswer 10

AT q agi 9T N7 a1 & o @ F )
T A AT & agrn 2 fF qreE, FEae
TRIAUE, 209 UTAIERafe, UHHsEET,
TFFAT AT 4 (aez @ feqr avz odlo
TIFIT TFGAT ATF CAfAw g g7 g9 §
a1y 3 #T foem wxdtaeq g ot gm0
4 fHy 7y 2

st URAATG GIA®T SNEAY ;. TH O
gt a1 g% 2 7

wiadt  war xa 0 Fg d  Far @
g1 @1 ZAI AT usgweaw gE §, 3%
71 garR agi ¥ QS WK AFAG X F
fac gfrafasr @1% *Fied=ga a3 9 |
frv zfrzas  fafrges ofeg owe faszg
% UF A F FACAA AT 4T A qATHA
# fau fw agi &7 Foav F4r 97 | o
yedrfvas w@ifag®s oz T Ul
wig fz Ao9d 9¥2 7 ARFT TTRITAT
1T g F KEEIA F A 9T AIAT TIHI-
qeg agi & dY | TEF  H«qTAT A
sfezar e & 20, 27 v s Ifemy
THITE 1980, 1981 iX 1982 # eresfar
T G HIT FSAFA FEASIAT FIL FAT
Trgaed fwew afitg westfar a9 ™
g gad fg=t qga & fauw 7 #3r @
fF 577 FIE gg7 ATEHT IH gradr Jig,
A1 gw xRty 37 & AfFA ot aF
za¥ fao #:1¢ feares agl g & |

qrue  HEE § s seefar
AT qU, av agi #A FEr fr feesy feewt

w1 AZT AT 2 )
A@ AT Yt ;o fFE Fr 7
sl TFAG |ART wrEAr ¢ AT

feret feem Fraim  seifear & aga
SATT & |
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#§ q@U HqQF IW (9 WIE |
gz W Jea< fzar mar @, 3@F  gAfas
fegra 1984 ¥ g AT sesfaar 1
wHE guIcy g ararg | 7 (saEwE)t
¥ g7 @Y § T A Ay g7 W F 1 HA
T oz ¥2r & v ag o @itde sredrfar
AT AT FI&FTT & &9 25-11-82 F1
gaT a1, ag fravas, 1984 &1 FANT g7
I | A § gz S1AAT A1ar g F g
woudkTd § F1% fear ar e, stafe
197 A9 Feqw H F3r @ ¥ f=av &+
feeedtar &7 ¥ AT AT, ZHIT
g @ agt o 77 fgAT A1 feearar
A4 AT IAF Fo AW AR AFT feur
gre feeaTAT 9, Q77 g1 §FAT + H G-
qar g f5 2 WA § Wz & &0 o ar
feimar qor g grar o feearar ar 4-5
@I ® OQUT AT 2 1 UHIHE &1 ATA F
fag 21 & Sraar sgar 7 fx sur 2w
v\ ¥z £ 9T FZT AFA E C

ARAT AT FA . AT, THHE
AT A AT FT AT 2 | AZ AT AT 1
Uy 1 FTME7 AT EHT g 1 AqT FIE
AT AT FEVG F FAT , HIF TAHE
A GIET 99 TEI AT AT FKIAAA
TIET 2

DR. KRUPASINDHU BHOI : Mr.
Speaker, Sir, this is a very good day because
our friends from a socialist country, Algeria.
a developing country like us, arc presemt
here in the visitors gallery. The  hon.
Minister has given a very rosy picture about
the agreement of the cultural programme.
Basing on this, T would like to know how
many cultural delegations aflter singing the
agreement in 1976 have been exchanged so
far. According to the answer given by the
Minister, very few pcople in the field of
education in the field of culturc, in the ficld
of scienec and in the field of film had been
exchanged. Why not the Government of
India propose to have Indo-Algerian cultural
Centres in both India and in Algeria?  But

5 MAY 1983
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the Centre in our country should be away
from Delhi. It should be established in
Pondicherry. The Government of India
must fake a step to establish a permanent
cultural centre to promote friedly reladons
between the two countries. My second point
is about the exchage of dclegation, what are
the concrele results that have emerged from
the bilateral agreement ? The Minister has
not mentioned about the number of delega-
tions, number of pesonne! in the different
fields like cducation, scicnce, research, ectc.
India is the third largest country in scientific
manpower in the world. In a few fields
like design parameter, India is superior 1o
any developing country. Why not Algeria
get the benefit of our development? Why not
we help our friend Algeria in the field where
they are a bit less in development ?

MR. SPEAKER : On behalf of the
Members of this House, | can extend our
invitation to the Parliamentary Delegation of
Algeria to a Foot Ball match.

SOME HON. MEMBERS : Yes. Sir.

SHRI SONTOSH MOHAN DEV : Sir,
they will not accept you as goal-keeper.

MR. SPEAKER : Not a Cenlre
Forward......”?
SHRI SATYASADHAN CHKRA-

BORTY : In case they accept you as goal-
keeper, than T will losc my job.

SR St &1 WIAAT gEEex q
Tig &t g qife9T # g9F1 e a9q4r
rfzm | {98 geF &1 Fea3d gew rar
Z 3a%1 Fgi warfaa fear o ag I49n
g 1 geel 97 fagg &var g ) 9w
F iz T FEATIE I T AT gFA Z 0
afgm awT T g A N AET fF
IFT Fe7 0 fae # g 97

Introduction of a New Train
Himalayan Queen

*893. FROF. NARAIN CHAND PARA-
SHAR : Will the Minister of RAILWAYS
be pleased to state -
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() whether the Northern Railway
Administration has planned to introduce a
new train Himalayan Quecen on Kalka-Simla
and Pathankot-Joginder Nagar sections for
the promotion of tourism; and

(b) if so, the exact details of the
Package tour including the journey on the
train and the likely date by which it would be
introduced?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHOUDHURY) : (a) and (b) A siatement is
laid on the Table of the House.

Statemen.

The Ministry of Railways in coordina-
tion with the Ministry of Tourism and Civil
Aviation are examining a proposal 1o intro-
duce a special tourists train which would
provide convenient access to Simla to enable
Himachal Pradesh Tourism to offer attractive
package holidays.

A detailed study of the c¢conomic viabi-
tity of the proposal has been undertaken in
consultation with the Ministry of Tourism
and the State Government of Himachal
Pradesh. The decision to introduce the
train, details of the package tour and thc
likely date of starting the train would be
decided in consultation with Ministry of
Tourism and the State  Government of
Himachal Pradesh after the study.

PROF. NARAIN CHAND PARA-
SHAR : From the statement, it appears
that some sort of a study has been under-
taken regarding this proposal. Various points
have been referred to them for a detailed
study. May I ask whether the study is likely
to be complcted before the next tourist
season?

. SHRI A.B.A. GHANI KHAN
CHOUDHURY : We have been studying the
cconomic viability of the proposal, its poten-
tial for attracting foreign and domestic tou-
rists etc. For me, it is very difficult to give
any time table. We are going through all
this and as soon as it is complcted and the
decision take in consultation with the Minis-
try of Tourism and the Himachal Pradesh
Government, we will undertake the job.

VAISAKHA 15, 1905 (SAKA)
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MR. SPEAKER : The Minister and the
Members of Parliament should be taken for
4 holiday trip to Simla first .

PROF. NARAIN CHAND
PARASHAR : The next tourist season is
onec vear hence. Will the study be comple-
ted by that time. Because the train will be
introduced only after that ?

SHRI A.B.A. GHANI KHAN
CHOUDHURY : 1t is very difficult for me
to give the particular time, because so many
things have to be done: development of
facilitics at Borag and Salogada, stations,
deployment of staff, operating cost and other
related facilities-all  these things have to be
looked into. So, it is difficult for me tlo
mention any time table at this stage.

it saq 91T mwt o AEATT e
ggleq, § WAAT Iq AAT ST § JIAAT
Frgar g fa 2o ¥ agd gU 94T & Aged
1 @Y gu Far fawz wfasg 7 wikq
* ¥eg FFAQU  TAeT Tl HT 94TH
T AT & AT I fF9T &%
7@ @ T THY ARIT qE W A1 fEor
WITA & AEeaqsl Tl &1 9dew 39
F AR ¥ AVSA FT TEJ1T 770 IHT
A famrrdrT &

SHRI  A.BAA.  GHANI  KHAN

CHOUDHURY : This question does not
arise from the main question.

MR. SPEAKER : You are right; |
uphold vour contention.

Y Feor I QEAAG : HTIHT TET
aegxT 7 fw g ataq &1 g9yg fzar
fgarera g2w & @3 71 faea facga a8t
2t TETE 1 A AN cArfAT FHwT #
faare & fag =zra 37 & fowsr adST
gz gAT & f& ofy 7% 0F ®z W @A
ATEA 980 AT 0 F 9 & § AT
Frgar g f& ag it ardy wwary 7 gArd
wiT §, A Er @ AT ar Q@ g7 afewr
T N 7 ag sy qar § fe ghow
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¥ gfee @ a1 fgeelt ufomrs & fgwras
3w #T qgAT T § 1 zgfaw zfew
FT Fgrar 24 F [T 19 ATE WA
®1 WIEAEE  FAT @r qgr ! oag W
gare f& 9% A 217 F1 faarz ®a
ax 27

SHRI A.B.A. GHANI KHAN
CHOUDHURY : The proposal was discussed
in August, 1982 among the Ministry of
Tourism, Railwavs and the Government of
Himachal Pradesh. After the various points
that I have mentioned have been examined.,
the Ministry of Tourism and Railways will
jointly takc a dccision - in regard to the intro-
duction of the proposed train.

894-—Shr
Q. 895—
R96—Shri

MR. SPEAKER : Q.
Nawal Kishore Sharma...Absent.
Shri N.E. Horo...Absent. Q.
Ram Lal Rahi... Absent.

Again a hat-trick today?

U.G.C. Grants to Caleutta University

*897. SHRI SAIFUDDIN CHOWDHARY:
Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether University Grants Conunis-
sion team has visited the Calcutta University
for the Sixth Plin and made its recommen-
dations to the authoritics for the altocation
of Grants 1o the University: and

(by if so. the details thereol ?

THE MINISTER OF STATE OF THE
MINISTRIES OF LEDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
The Sixth Plan Visiting Committee of the
University Grants Commission visited the
Calcutta University from April 25-28, 1983 to
examine and assess the developmant nceds of
the university. Its recommendations are yct
to be finalised and submitted to  the
Commission.

SHRI SAIFUDDIN CHOUDHARY :
Sir, there has been an inordinate delay on
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the part of the UGC to send a team to the
Calcuutta University, though the University
had sent its proposal for its development as
carly as 1980, January, 1980. ] am happy
now that a team has visited therec recently.
So, I would like to know from the Hon.
Minister whether the request made by the
University to give a grant of Rs 7/- crores
for the total Six Plan period will be considered
favourably by the Central Government.

SHRIMATI SHECILA KAUL : Mr.
Spcaker, Sir, there arc certain norms and
procedures for giving grants to the
Universitics. The University Grants
Conmunission has divided the Universities into
three  categories—Umiversities  that get a
development  grant  of  Rs. | crore.
Universities that get a development grant of
Rs. 75 lakhs and the Universities that get a
grant of Rs. S0 lakhs. Now, the calcutta
Univicrsity besides others have got a grant
of Rs. 1 crore. Then there are other
programmes . and if they follow up the
programmes, it is called the assistance for
implementing  special  programmes for
improving the quality of higher education.
Then there are programmes for the support
for reseurch, assistance for development of
post-graduate centres, assistance for devclop-
ment of  engincering and  technology,
programmes and assistance for development
of colleges affiliated to the University.
Now, if the  University  has all  thesc
programmes, they will get ¢xtra funds to
carry out these activities.

SHRI SAIFUDDIN CHOWDHARY :
Sir, after hearing the answer of the Hon.
Minister which she has given just now, 1
would like to know whether, considering the
vastness of the University and the big
student population and besides therc being
other heads under which the grants are
given, the Hon. Minister is going to censider
the University's requirement ol Rs 7/-crores
for its Sixth—Plan period. This is their
main  requirement for ity day-—to—day
functioning .

My second  question is  that the
University is constructing a new campus.
During the Fifth Plan the UGC granted Rs.
35 lakhs to the Education Department to
construct a building of ils own. Thcy have
not spent that money only to construct a



17 Oarl Answers

building n the proposed integrated campus
area. Now, I want to know whether the
Hon. Minister is going to relcase that
money in the Sixth Plan or not. 1
understand that you arc not in favour of
rcleasing that money, but we would request
you to release ithat monevy 1o start a ncw
compus there.

SHRIMATI SHLEILA KAUL : Mr.
Speaker, Sir, originally this request was to
start a new campus in Salt Lake arca and
the UGC had given a grant of Rs. 1 crore.
But the University could only ke up
about Rs. 46 lakhs and the rest they did
not. This is my view that il the state had
helped them to have land free, all this Rs. 1
crore, would have been used for ~onstructing
this new  University  along wirh  the other
activities that they want to have there. .

DR. SUBRAMANIAM SWAMY : Sir.
the Hon.  Minister just informed us  that
Rs. 1 crore of public moneyv had been given
to the Calcutta University. Sir, I would like to
konw from the Hon. Minister whether there
is any method of asscssing, how this money
is being used in terms ol research output.
[ ask this question because the Minister
must be aware that therc are a large number
of comlaints that the research output of the
Calcutta University is largely Marxist, and
non—Marxist literature is not being given
rescarch grant.  1s the Minister aware of
it, and if so, is there any objective way of
looking at it ?

SHRIMAT!I SHEILA KAUL : A

commitiee is already there.

DR. SUBRAMANIAM
Which Committce.

SWAMY :

SHRIMATI SHEILA KAUL : Therc is
a Visiting Committee.

DR. SUBRAMANIAM SWAMY
Please tell me when 1t was  set up, and who
are in it. ] am cntitted to know it.  Rs. 1
crore arc going just ro finance Marxist
rescarch. (Interruptions; She  has the
information as to who is therc in the
Visiting Committec.
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MR. SPEAKER : Send all the
particulars to the hon. Mcmber, Please.

SHRI SOMNATH CHATTERIEE

What  about research in the other
universities?
PR. SUBRAMANIAM SWAMY

I do not mind research in Marxist literature,
but it should not be to the exclusion of
research on subjects like freedom struggle.

SHRI SOMNATH CHATTERIJEE
Sir, this very morning vou presided over a
function where you had said certain things
about Karl Marx. ] wish he was present
there. Even i he weie present, he did not
understand.

The Calcuita University is the oldest
University. It has 70 departments, it
comprises 800 teaching staff. The strength
of the post-graduate students  is about
15,000, and the under graduate strength is
2-2/2 lakhs, approximately. The State
Government has given 90 acres of land in
Alipore—Mr  Ghani Khan Chaudhary is
also aware  of it—for the purpose of
crecting this new Campus, which is now
sprcad over, and distributed in seven
different places all over the cily, creating a
good deal of inconvenience to the students.

When the State Government has given
90 acres of land, and the University has
drawn up plans and programmes for the
erection of the new Campus according to the
Ghani Committec recommendations which
was constituted much earlier. will the Central
Government consider giving a grant of Rs.
15 crores in the 6th Plan for che purpose of
erecting this Campus ? We are in the
third ycar of the o6th Plan. The Visiting
Committee has gone now.  Two and a half
years have alrecady clapsed before that
Committee  could go. Is thers such a
proposal before  the Government ? Will
Government sympathetically consider it ?

SHRIMATI SHEILA KAUL There
has been delay in sending the Visiting
Committec. no doubt, to various Universities.
It is not only the Calcutta University that
has’reccived the Visiting Committee. There
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are other Visiting Committee. UGC has
sent these committees to get their reports.
The delay was there because the appoint-
ment of the Visiting Committee took some
time. Also, the, formulation of guidclines
regarding the things 1o he taken note of, ete.
ook somc time.

Dr. Swamy  wanted names of the
members of the Visiting Committec.

MR. SPEAKI'R You can send it to

him.
(Dtterruptions )

SHR1 SOMNATH CHATTERIJEE
My question about new campus  has not
been answered.

SHRIMATI SHEILA KAUL : The new
campus, [ belicve is the Alipur campus
which you are talking about and not the
Salt Lake. That is in the old jail. But,
why do you like to go into the jail ?

SHRI SOMNATH CHATTERIFE
We are not going to the juil.  That hu<te
land is Dbeing made available where the
previous jail. was. The jail is being

modernised. It is being  shifed. The
Minister thinks that the University is going to
the jail.  No., Sir.

DR. SUBRAMANIAM SWAMY
You have admitted that the Marxist Govern-
ment has modernised the jail.

( Interruptions

SHRI SOMNATH CHATTERIJEE

We don’t take notice of this. 90 acres of
land will be made available by thc State
Government for the erection of this campus.
Mr. Ghani Khan Chaudhuri knows the area.
It is not going into the jail- If this i1s your
idea in sanctioning our scheme, I do not
know where we stand. Will you pleasc
find out whether they would consider it
favourably ?

(Interruptions)
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SHRIMATI SHEILA KAUL : Actually,
it is the responsibility of the State Govern-
ment to go into the dctails of setting up of
a universty.  But we are willing to give
fund for the programmes that 1 had
mentioned just now—five programmes.
Any amount of money can bec given it is
utilized in a  good way and if it gives
results.

(Iniervuptions)

MR. SPEAKER : It isa question of
thinkimns,

literruptions )

. MR. SPEAKER : Mr. Swany, you
don’t get tempted and go 10 West Bengal
hecause of the modernisation of jail.

( linterruprions)

SHRI NIREN GHOSH
have modernised the jail.
in the jail.

He says, We
He will be put

(Interrupltions)

SHRI SOMNATH CHATTERIJEE
Let us not pollute the jail by taking him
there.

(Turerrupiionsy)
Filaria and steps to Cure it
#898. SHRI N. DENNIS : Will the
Minister of HEALTH AND FAMILY WEL-

FARE be pleased to state :

(a) the places in  the country where
people are largely affacted by Filaria ;

(b) whether Government are aware that
this disease is on the increasc ; and

(c) the proposal under consideration
of Govarnment for the effeclive prevention
and cure of this disease ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) to (¢) A Statement is laid on
the Table of the Sabha.

Statementl

iy The  States of Andhra  Pradesh,
Assam, Bihar, Guarat, Karnataka, Kerala.
Madhya Pradesh, Maharashtra, Qrissa, Tanul
Nadu, Uttar Pradesh and West Bengal  and
the Unton Territorics of Goa. Pondicherry.
Andaman and Nicobar Istands  and T aksha-
dweep are endemic Tor filariasis,

(b)y The incidence ol the discase i~ on

deceline.

(¢) Al present, under the National
Filaria Control  Programme, 174 Filaria
Control Units  and 92 Filaria Clinics for the
urbun arcas and 26 Survey units for the rural
as well as urban arcas are functioning.  7The
Goveinment have proposals 1o increase these
units.  On a pilot bassis, three Rural Filaria
Control units  are  functioning in  three
districts, namelyv Srikakulam (Andhra
Pradesh) Valsad (Guarat) and  Jaunpur
(Uttar Pradesh).

SHRI N. DENNIS : 1tis seen [rom the
statement that except & few  States  all other
Stales are alfected by Filaria. [t is estimated
that more  than 300 million people  are
affected by this  discase and it is  incurable
also.  Theie is social stigma  on the affected
persons.  Theie would be swelling and infla-
mation on the ¢ffected parts of the body and
in certain cases, they are oi clephantine pro-
portion and that 1s  c¢ndemic.  May T know
from the hon.  Minister whether  an inde-
peadent and  separate  Filaria  erad«ation
programme would be luunched for intensive
and cffective  control and  eradicauion ol
Filaria? Now, it is functioning undcr the
National Malaria Control programme and
it 1s not intensive  and effective  step is not
taken for cradication and control of Filaria.
So, it has 10 be bifurcated. May I know
whether the hon. Minister will take effective
steps for thc bifurcation of these 1two
systems ?
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KUMARI KUMUDBEN M. JOSHI :
1 can very well understand the anxicty of the
hon. Member. From 1955 to 1960 we con-
ducted a sample survey.  According to that
survey 12 States and 4 union territories were
declared as filaria cndemic  areas. When I
say 12 States, it is not the whole State but
some parts  of the Staic were declared as
endemic ares.  We are quite concerned and
anxious about the cradication of this disease.
There is no social stigma here as there i in
case of leprosy.  The Government is looking
into all these aspects.  We have increased the
filaria control units, clinics and survey units
alvo-  So far as the budget provision is  con-
cerned, i 1983-84 the Government has  pro-
posced to spend Rs. 70 lakh  on this pro-
grammece. We arc taking these measures nnder
the National Filaria Control programme. So
far as results are concerncd, there have been
achicvements under this programme. We
have started providing training facilitics to the
persons engaged in this programme manpower
is required as they have to go to the indivi-
dual persons collect  the blood  slides and
test them. lcan assure the hon. Member
that the Government is qutte concerncd about
this.  We arc taking scrious steps to control
this disease in the country. We have selec-
ted on a pilot basis three districts—one in
Andhra  Pradesh, one 1 Gujrat and one in
U. P. for rural filaria  control—to go into
details of this digease in the rural areas.

SHRI N. DENNIS : This allotments of
funds and medical facilities provided for the
control and eradication of filaria are not
adequate and proportionate to the magnitude
and gravits of the discase. Poor people are
greatly affected by this discase.  Youths are
also affected and  permanenty disfigured.
May I know whether the Government would
take up adcquate rescarch work for invention
of an <¢ffecive medicine and operational
methods for pecrmanent cure and  eradication
of this discase ?

KUMARI KUMUDBEN M. JOSHI :
affected by this disease
immediately and

If the person
approaches the doctor
correct trecatmient is there, then it is  curable.
But once the intia! stage is gone, then it is
very difficult to cure this disease. Research

is going on in this disease.
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Therapeutic measures by way of
administration of medicated salt using DEC
have been tried in  Lakshwadweep with
success. Wc are getting good results there.
Through our centres and units we are trying
to provided  this facility 1o the patients.
Area of measures for this disease is divide in
two parts—urban areas and rural arcas. To
control this  discase we have the Filaria
control programmc. Vector contral work
and other things are also going on. This
disease spreads through a particular type of
mosquito. So we are trying to control this
mosquito. Through therc mosquitoes the
filaria parasites get in to thc human body
and from the human body get again to the
mosquito, by mosbuiti in to bite this disease
is carried from one person 1o another.

Grant For Maintenance of National
Highway in Karnataka

*899. SHRI G. Y. KRISHNAN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) Whether it is a fact that Government
of Karntaka has approached the Union
Government for grant for maintenance of
National Highways in Karnataka ; and

(b) if so, the details regarding the plan
sent by the state for Centre’s approval ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) and (b)
A telegram has becn received from the State
Chief Enginecr on 30th April, 1983 stating
that for 1983-84 they want Rs. 180 lakhs
for rcnewal programmie and Rs. 180 lakhs
for Ordinary repairs. The State Government
have, however, still 10 send necessary
estimates in support of the requirements as
well as  requirement and details for Flood
Damage repairs and special repairs.

SHRI G.Y. KRISHNAN : The answer
is silent in respect of the requiremenis of the
State Government as to what dccision the
Government has taken. What are the grants
claimed by the State Government for this
purpose in the last two years ?

SHRI Z.R. ANSARI: As far as
the previous three years are concerned, in
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1980-81, the final allotment made to
Karnataka was Rs. 231.05 lakhs; in 1981-82
it was Rs. 287.48 lakhs and in 1982-83 it was
Rs. 321 lakhs.

SHRI G.Y. KRISHNAN : Sir, the other
point i1s not answercd as 1o the present

Fequest which  has not been......

{ nterruptions)

SHRI Z.R. ANSARI : As I have already
rold you, only yesterday evening just after we
had sent the reply to this question, we
received another telegram from the Karnataka
Government setting out the requirecments of
he  State  Government for flood-damaged
roads and normal maintenance. For special
repairs which are continuing, they have set
out Rs. 37 lakhs, for new special repairs they
have sct out Rs. 75 lakhs and for flood- .
damaged roads continued works, they have
set out Rs. 124 lakhs.

SHRI G.Y. KRISHNAN : In view of
the fact that the State Government is not
looking after the maintenance of the State
Highways, therc is heavy traffic on the
National Highways. Moreover, there are
no linkages from State Lo State. The work
for the maintenance of these roads or for
providing these Inter-State linkages is not
taken up by the Depariment. In view of
that, will the Government be plcased to take
up this issue to see that the Inter-State link-
ages arc properly provided and  proper
maintenance work is given effect to

immediately ?

SHRI Z.R. ANSARI : As far as the
Central Government 18 concernced, we are
concerned with the National Highways. The
Central Government finances the State
Governments for their proper maintenance,
for flood-damage rcpairs and for special
repairs. As far as the State roads are con-
cerned, it is the responsibility of the State
Government to maintain them properly. It
is true that in the States where these State
roads are not properly maintained, load on
the National Highways is more but it is
certainly the responsibility of the  State
Governmenls to look after the State roads
and the linkages.
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Vietnamese Incursion into Thailand

*900. TSHRI BRAJA MOHAN MOHANTY :

SHRI RAM VILAS PASWAN : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to State:

(a) whether it is a fact that Vieinamese
troops have  made incursions into
Thailand;

(b) whether U.S. has started supplying
military hardware 1o Thailand;

(¢) whether the Victnamese incursions
have posed a danger to the peace of South
East Asia region;

(d) whether Singapore Foreign Minis-
ter has stated that if India remains silent on
issue that would bz disappointing; and

(¢) what initiative India iS contem-
plating to stop these incursions as the Chair-
person of NAM ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) to (e) At the end
of March and early April fighting f{lared up
along the Thai-Kampuchean border, in which

Vietnamese troops were  also involved.
Subsequently, Thailand is reported to have
received some fresh nulitary supplies from

the U.S. with whom it alrcady has a defence
arrangement.

The Government ol India  have always
believed that diffcrences amongst South East
Asian countries should be resolved amicably
through discussions and dialogues, and that
any great power vivalry in the region can only
have adverse consequences. We regret that
cflorts to promote the dialogue between the
parties concerned have not proved fruitful so
far, and we earnestly hope that all conceerned
will pay due attention to the urgings of the
aligned Movement as contained in the Decla-
ration of the recent Summit of the Non-
aligned Movement held in New Delhi. 1t
would appear that the fighting has tapered
off and it is our earnest hope that it is ended
and that it will now be possible for all the
countries of the region to resume their
cfforts at a dialogue for settling their diffe-
rences peacefully.

-
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SHR1 BRAJAMOHAN MOHANTY : The
 :fence arrang=ment between Thailand and the
United States of Amerika is therz. But the mili-
lary hardware that 1s being supplied is beyond
the scope of thearrangement, and that had cre-
ated a new situation. The ultimate purpose is to
have a bigger military base and the immediate
purposc is t¢wean away the ASEAN countrics
from the Non -alignment Movement, becuase
the ASEAN countries have some mis-under
standing with Viet Nam on diflerent issues.
So, on purposc is to takec away ASEAN
countries from NAM and another is to have
a military base, which would be a threat to
Indian Ocean, which we arc committed to
keep asa zonc cf peace. 1t is for this
reason that it has been done. 1 would like
10 know the information which the Govern-
ment of India have got.

SHR1 ALA. RAHIM : The arms supply
by the United States has been under the
existing arrangement and theagreement which
they are already having with Thailand. There
is nothing new in that. So far as your
reading of the situation is concerned, we
arc not agreeing with that,

SHRI BRAJAMOHAN MOHANTY : The
first question has not been completely ans-
wered. 1 will not insist upon it. Secondly
what initiative the Government of India, or
the NAM countries are proposing or con-
temnplating 1o take to have a dialogue bet-
ween Thailand and Vietnam and also bet-
ween Vietnam and the ASEAN countries Lo
have a settlement so that the escalation of
conflict in that region could be avoided ?
What stamps the Government of India and
the NAM countries are taking to huve a
dialogue between Thailand and Vietnam one
the one hand and between Vietnam and the
ASEAN countries on the other ?

SHR! A.A, RAHIM : We are very
much anxious (o have a peaceful scttlement
in the region. There is possibility of having
dialogue in the region itself to have a
political settlement by the countries of that
region. The Indo-China States recently at
Phnom Penh, on 12th April, issued a coms-
munique, offering to resume dialogue with
the ASEAN countries. We are watching the
situation. Of course, NAM has taken a
decision and in the declaration of NAM
itself there is a reference to the settlement of
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this problem. I do not think there is need
for any other initiative, as the hon. Mcmber
has mentioned. The situation is fluid and
we do not want to take any action which will
precipitarte matters.

SHR1 KRISHNA CHANDRA HAL-
DER : Viet Nain defeated American  forces
in South East Asia, which is a historic event.
So, USA wants to teach Viet Nam a  lesson.
That is why they are sending military hard-
warc (o Thailand, thus endangering the peace
of South East Asia. [ would like to know
whether  the Chaic-person of NAM as well
as the Government of India will protest to
USA against  this conspiracy for  trouble
between Thailand and Viet Nam and thus

restore peace in South East Asia ?

MR. SPEAKLER : The question hour

IS over,

WRITTEN ANSWERS TO QUESTIONS

Propaganda  against India  in Pakistan

594, SHRI NAWAL KISHORE
SHARMA : Will the Minister of EXERNAL
AFFAIRS be pleased to state :

(a) whether  his  attention has  been
mvited to the accusation made in the Govern-
ment controlled Pakistan Times  whercin it
has been said that  India is embarking on an
atms  build up to achicve a  great-power
image ‘at the cost ol the goodwill of s
necighbours’ :

(b) whether it is a fact thut a systema-
tic propaganda against India has started  in

Pakistan ; and

(c) the

Incdia thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) Yes, Sir, Gover-
nment have seen the said report.
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(b) Government are awarc of propa-
gandist uttarances & writting against India
in the Pakistan media.

(¢) Government have  taken  carclul
note of such propaganda which cannot  be
regarded as conducive to the building up of
a favourable atmosphere for improvement of
bilateral relations. 1t is also contrary to the
Simla  Agreement  which  commits  both
countries  *"to  take all  steps  within their
power to prevent hostile propaganda -directed
against cach other.™

Q3 Trs Agrar w1 wfgama

¥895. ®1 mao o FIA ;. Au7 fagm
|AAT IZ AR & FT0 FT (F

(F) #9120 fAT¥FT. 1983 &1 17
arAl AgET TIZ WEHWT &1 wfagod
FreAq 7 oF foav geaas g oamn ;

(F) 4T ZH AT F ATT § 1@
2T WITd 2 JYFT LT T OAIRA ST AT
gzar 97 1% faua =17 foar g

() #1197 T wEFAT F oA
TrETEnT @ fqagr 1 (970 AiEaT |
w15 Fgq I 2 OATTEH FIH q4T Ig
79 717 ¥ fam g4 ¥ fau fra zx
afama ¥ vrq 7, garg f&m 2z o917

(@) afz gr, Ar AsEgr W @
AT 3 7

fagmr w=m@a 6 usa &1 (901 Qo
vo W) : (¥) " () 7H, 1983 H
7 fredl ¥ wrarfad Tz A7 W &
TISAIEAAT MATALIT F Jrqd  qFqad
H agaq 7107 % AW qEEG-AAT & (AT
©TET IrEATEReAl 7 4 qqud frar war
foe ¥ mgmar & 389 faafaa  sfagaq
F WiH K1 AT ISIFL AT FH §74 &
fam faga 71l #1 0% qEAAT &7 1T
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faza *T yg@ FEemAl T QAR &
FAFT AT Iarai o7 afenfag &1
fagr-faaor 37 1 Tz A9 Hi=T $1
AT F AT THIF FA1 7 9 AT &
T(SATERRTT AT WIAATETAT ot 97 fa=
gor 7z fridy siEr@T & AT AL
g W1 faad ady afsgar ¥ usArers
G wrFAareqey o wifad #3707 A
g aiag fugy mmoas & fafee
freswat s fawifeot 7 sraFET &1 T2
2 faaw =7z wearq o wifwa 2 v gqgaA
CT F AZCA-UST AGFT 706 AT 7
389 fo@v=az 97 91T 7 | TH  IEAIT
qv gl AFYT FKTF T TET 3 AT ZH
AT K FgF AUCT G H AT AT
7@ OF ATt ® OAw-aaE 91T 6w
SIRT @Y 9 fFAT JrAT FrEr 2 o1 3H
graer & 3T TFEy 17 9T AEF 420 ST
JFAT |

mifzai & gear #1 qzTd

%R0, I7 W AT (IE.Y: Q7 ia
g A= FATT AT FA FL F

(F) AT oAYEIT H1 TA1 E fF 1R
fegea®, 1982 &1 ®EATAZ-T A3
arar arEr & fesar wear 9939 H OmE
wfgar &1 ora T0AT TAT 97,

(M) Afg 27, AT T A H HaT AF
FIT FTAITZT &7 TAT 2,

(T} 1981-82 § UAT faast =zam
gs; Wl |

() =7 FEATSAT ST geArsAT &I
TSI F AT L& Frer fwy T
I191 &7 HIT FT & 7

W HM (st Qo &lo @o TAAT i
Qgd) o (F) ST g
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(@) wfF-TzAA ¥ AR LKA
@3 gfas feedt ¥ afzgar ¥ wa #1 qr%
qreq Iiq % AT AJqT 97 TET HIE
FIEE Jiz qZ0 qrEr TSI F qeg ®
FIIOT T 97 AT FFI | KA ATTT @I
dezdq ®IAF TrTH AT F AT F
fam qar war 2 enfY gFFT frAE &
THTEIT &

(T) 1981 A9r [982 F T IAT
T4 a7 mifzai § wam: || A97 7 FEATHT
F1 vz fosy ot )

() mfsar & garsi #@T we
vt AT NEam A fam farafafaa
ERIREET I i

(1) 13 TIfx ® o=|aT araEr JT
arfent aar FIFAMA A7, THAT
arfedl & wrsrsra @A gfad)
AT GTAT I & AT AN
®1 AT % fan Jam feqr
AET F 0 T FwEl awdT Frar
z fer #§ saq Frefy wrfzar #
A AT FATT FIA &7 AR
7 fzar war 2 |

(2) mfsat & sawrfgai 97 FAT
vadq 797 Fardr mfzat 7 @R/
9FIT & fFgroia wofaar &
Aqq § HACTF AGIAT THLBN
F7q F a0 wrawmn @ gfaw
¥ waarfaarsr grg gzt ®
AT fFar STaT @ o

(3) |AT arfzat 7 qarg wrrckaat
® TrAFrg @y gfaw S we
gver aw & Ffawrt &
g1 AFATAF A9 HTH qg @l
grar § f& #AmEr ggEr 9
qq% g AT AT |
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(4) waFa Ima gfaw gr foar
gferq #7 mgrar & srqwrf=a
1 gFzA & fau aqfgg ot

&

AT ATT 2 |

Y

(5) @rfx # qq7 e A9 AT
arfeat #, fawass wfzer ag19n
Zzql &7 =417 TEA & fag, TIg
FIg] # TINFIT AL AT F
faorm et &1 417 fFar srar

1

3y

Map Published by U.S.A,

“901. SHRI MADHAVRAQO SCINDIA :

SHR1 M. SATYANARAYANA

RAQO : Will the Minister of EXTERNAL
AFFAIRS be pleased 1o state

(1) whether  Government's  atiention
has been drawn to a map recently published
by the United States Government in which
the entire area of Jammu & Kashmir has
been shown as outside India; and

(by what is the Government's  reaction
to thess attempts at cartographical aggression

against India ?

THLE MINISTER OF STATE IN THE
MINISTRY O EXTERNAL AFFAIRS
(SHRI A. A. RAHIM) : (a) Yes, Sir.

(b) The Government ol  India  have
protested with the U.S. Embassy as  well as
with the U.S. State Dept. in  Washington
against the  wrongful depiction  of Indian
boundarics in  the  publication **Rapid
Dcployment Force:  Policy and Budgetary
Implications™. The US authorities have
informed us that the publication showed an
inaccutate depiction of Indian boundirices
and added that ‘‘thc US Govt. maps depict
the boundary bctween India and Pakistan  as
the 1949 ceasefire linc and that this boundary
be distinguished from other international
borders by use of an identifiable symbol.
Where scale permits, ceasefirc line is so
labeled.™
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Mceting of Indo-Nepal Secretaries
Committec

*902. SHRI BHOGENDRA JHA -
Will‘the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given 1o
Unstarred Question No. 6133 on 7 April,
1983 regarding Indo-Nepal agrecement on
construction of dams and lay a statcment
showing :

(a) whether mecting of the Seccrctaries
Committee of India and Nepal has since
heen held

(b) If so, result thercorl :

(¢) if not, reasons thercfor and cfforts
made by India to hold the mecting at the
carliest :

(d) what arc the specitic figures about
the cost, the time required for completion.
the benefits to accure from in terms of hydel
generation and irrigation ctc. 1o the two
countries on completion of the Kosi, Kamla,
Bagmati, Rapti., Karnaili and Pancheshwar
Dams; and

(¢) what steps are being  contemplated
for inalisation of these joint projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM) : (a) Yes. sir.

(¢) Docs not arise.

(b) and (d) Since the investigation and
studies on the various projects have not
yet commenced. It would not be possible
at thjs stage 1o provide the information
sought.

Al the recent  Secrtaries  Committec
mecting in Kathmandu, matters relating to
the Kosi High Dam at Barakshetra, Karnali,
Pancheshwar and Rapti (Bholubhang) projects
were discussed, as were the possible Jocations
of dams in the upper reaches of the Kamla
and Bagmati rivers in Nepal.
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(¢) Discussions with Nepal are expccted
to be continued in the near future and a
date and venuc of the next meeting will be
decided by the two countries in consultation
with each other.

Revitalising Ship Building Industry

*903. SHRIMATI SANYOGITA
RANE : Will the Minister of SHIPPING
AND TRANSPORT be plcased to state :

(a) Whether Government are awarc of
the deteriorating condition of the ship
building industry duc to lack ot adequatc
infrastructure facilities and growing trend
of import of vessels ; and

(b) what steps  Government  proposc
to initiatc to revitalise the ship building
industcy and to help in updating and
modcernising the technology

THE MINISTER OTFF SHIPPING AND
TRASPORT (SHRI K. VIJAYA BHASKARA
REDDY) : (a) While the ship building
industry in this country has to grow consi-
derably before it can satisfy the requirements
of our national shipping, 1l may not be
coirect to state that the condition of the
industry is deteriorating. Infrastructure faci-
lities are being improved and modcrnised.
Import of vessels is being allowed only to
the extent the demand cannot be met
indigenously.

(b) To revitalisc the ship building
industry and update and modernise techno-
logy, some of the important steps initiated
by Government arc as follows :

(i) Expansion and modernisation of
Hindustan Shipyard Limited at a
cost of Rs. 55 crores to increase its
capacity from 42000 GRT to
98000 GRT.

(ii) Expansion and modernisation of
Cochin Shipyard Limited at a cost
of Rs. 45 crores 1o increasc its
capacity from onc lakh GRT 1o
two lakh GRT.

(iti) Updating the shipbuilding and
management techniques at Cochin

VAISAKHA 15, 1905 (SAKA)

Written Answers 34

Shipyard Limited with advanced
foreign collaboration.

(iv) A revised scheme of subsidies to
Indian Shipyards for construc-
tion of sea-going vessels and fishing
trawlers to the cxtent of 309  of
the international parity price in
the case of the former and 33%
of the cost in the case of the
latter.

(v) Proposals to sct up a Central

Marine Design - and  Research
Organisation (CMDRO).
(vi) Proposal to sct up an [Indian

Ship Hydrodynamic Centre (JISHC)
at Punc.

(vit)  Modernisation and  expansion of
Rajabagan Dockyard, Calcutta
at a cost of approximately Rs.
7.00 crores.

(viti) Services of a UNDP Expert have
becn obtaincd to advise on the
development of ship building and
shiprepair facilities in India. A
separate  Shipbuilding and ship-
repair Wing has been created in
thec Mimistry.

(ix) A Commitice has been set up to
study the problems of the indi-
genous floating craft industry in
depth and  suggest suitable steps
for its development.

Running of a Passenger Train on Dhanbad
Sindri Line

*904. SHRI A.K. ROY : Will the Minister
of RAILWAYS be pleased to state :

(a) whether it is a fast that the proposal
10 run a passenger train on Dhanbad Sindri
Linc, Eastern Railway has bcen rejected by
the Railways several times in the past ;

(b) whether it is scriously hampering
the development of the Fertiliser Complex

at Sindri ; .

(c) whether the Fertiliser Corporation
of India glso approached the Railways for
this facility ; and
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(d) if so, steps taken thercon ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) Yés. Sir.

(b) No, Sir.
(c) Yes, Sir.

(d) Running of passenger trains  on
Dhanbad Sindri Line is not possible because
the two routes onc via Pathardih and the
other via Pradhonkhunta are designed for
running of goods tains cnly. Heavy capital
and recurring cxpenditure is  involved  to
make the scction [it for passenger trains.
Both the National Transport Policy Commit-
tee and Rail Tariff Lngquiry Committec have
not favoured the Railways catering to short
distance passenger traffic which can be
carried by Road. Morcover, cfficient and
fast road services arc presently available
connecting Sindri with Dhanbad.

Nalional Blood Policy

*905. SHRIMATI MADHURI SINGH :
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state :

(a) whether Governmenc are  aware of
the damand for the lformulation of a national
blood policy ;

(b) whether it is a [lact that majority of
blood banks in the country are not work-
ing satisfactorily and do not have adequate
facilities and equipment for the storage o
donated, blood ; and

(¢) what steps Government proposc
to take to cradicate the evil of professional
blood donors, to ensure quality of blood and
blood testing facilities and generate a fillip
to the voluntary blood donation programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) Government is aware of the
need for adequate blood banking and trans-
fusion services in the country.

(b) The inadcquacy of blood in several
hospitals is mainly due to :-
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(1) Non-availability of sufficient number
of voluntary donors.

(1i) Lack of adequate trained personnel.

(iili) Non-availability of modern equip-
meit required lor handling certain
sophisticated aspects  of the blood
collcction and storage.

(¢) Various steps such as augmentation
of availability of blood by propogation of
voluntary donation programmes, adequate
utilisation of available blood by separating
itinto blood components, ctc. are being
taken to develop and improve the blood
banking facilitics in the country.

T FHAI YT ATRAT

*906. it fasa s wiza ;oA
W ®A AZ TAA AT FO FLT

() F7 Sraq @rar AR 1 q7g
Tag § 9aq wqFrfert & a9 & faw @
FHATET ATAT ATSFAT AR FT1 47 A o
TH ATTAT & TITF T AHG ATAT AIAAT
AT &L AT

(@) #17 Sraq @ia7 fqa7 914
qqY SIFA FTOAVAT FIIS FTA AN &I
347 arifadr 7 gafa "R gaooqv,
7fz F 37 afy & qar 2 o7 shfaa gl
faatfra ufw sty 33 77 arag #1 aar-
Ol AR Irc il

(T) F7 TF@ FRAT AT ATHAT &
1A 97 q¥g  AAT AAFT A1 FF 1|
F ufcmraeaey ¥99 SIS & 79 FAIE 9@
= 111/76 /4TE uA v feqiw 17 e,
1976 & A A FTHA 17 QISAAT
& seqira ey At ufw § @ srey wfw
gt & grary wfaw f&fa gl o
AT LTS AT, A
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(o) afg gi, ar #a1 JA7F7 F7 {9477
FErET &1 g vifw qar I 9 AT H
ofm Ia% wfaer f7fa sar § s@ #7407
F1 & AT afg 721, a1 5aF a7 F1I07 &7

W WAl (ot e die go wiHT @i
Naq) ¢ (7) 17 (7)) FET AT

¥ waarfeat & amr % fan o garaq
grer AT AT war FAr ArgiEw ArAr
TIFAT AT, TgA AT IA  FHATT AT
TITAT ¥ Fgd §. va sA=ifon  fao
ar arr @7 fzaraar 20 TfE AgfeE
AT ATAAT A FA-fA ez AT A1
faar ara-grfa & qreare arst THAT 2,77
fam Araa a1 faaa grer s e
qrfadt § AL AAT AET 1 FT AFAT |

(M) FA FAATID AT ATHAT AT
sz amfzs A9 AT AT T T H
AT ¥ FHATI AT AIATT F JAATH
w1y afo & FIEY GET AT 3T -
et & wiary fafa = 7 w97 *7 fgur
AT F, AT AT AAT ATHRF  ATHT A1IAAT
FT QLT a9 AT 1 AF W vrfw 39
wifor #1 FZAT @7 wAr Tifow & /7 gIET
TAAT F Aqi~ qTIFT &7 I 3T HI-
arar & gfaafaar & fafy g §#79 9+
aar faga zram #r frafa 7 oax oz
RTET 1T AZ T AFT-AFT =AfATTT &
fan -t Z1dr 2 417 8z I©T qg0
z fo adr wramr ® az wafe wg=frar
A A AR P IRt I AR i

(F) T AEAEIAT T HETT 7
ATET 79 ArAA 97 A= 77 @2

Increase of Seats in Medical College. Trichur
SHR! A. NEELALOHITHA-

NADAR : Will the Minister of
FAMILY WELFARE be

*907.
DASAN
HEALTH AND
pleascd to state:
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(a) whether the Medical College,
Trichur in Kerala was started with the
approval of the Government of India:

(b) if not, whether a Statec Government
start a Medical College
Government of

is  cmpowered 1o
without the  approval of (he
India:

i¢) whether the Government of India
have noticed  the Kerzla High  Court Judge-
ment on the question of increase of seats in
the Trichur Medical College: and

and the
India

(d) il so, the details  thereofl
reactions  of  the Governinent ol
thercon ?

Ol STATE IN THE
AND FAMILY

THE MINISTER
MINISTRY OF HEALTH

WELFARLE (SHRIMATI MOHSINA
KIDWALI) : (a) and (b) Approval of the
Government  of India for  -tlarting a medical

college is not  required  under any stature.
However, thce 8th Joint Conference of the
Central Council of Health and Central Family
Welfare Counci! held on August 18-20, 1982

had reccommended. inter-alia, that the States

and the Union  Territories should take the
most  inmediate  steps to ensurce  that no
medidal  college is allowed 1o be cstablished
without a dctailed project  proposal being

preparcd and the prior apprroval of the Medi-
cal Council of India and the Government of
india obtained.

(¢) and (d) The Government of Karala
has iformed that the matter is pending with
th: Kcrala High Court and the same is, there-
fore, subjudice.

Sino-India Talks

“908. SHRI BABURAO PARANJAPE:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state when  will the next round
of talks of the Indian officials  with  their
Chinese counterparts be held and where ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : The dates for the
next round of official talks with the Chinese,
expected (o be held in Delhi, have not yet
been decided.
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Relief to Shipping Companies

*909. SHR1 NAVIN RAVANI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to stite:

(a) whether certain shipping companies
are facing closure because ol poor liquidity
position;

(b) if so, details thereof; and

(c) what mcasures Goveinment are
taking to grant relief to the shipping
companies ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRY K. VIJAY A
BHASKARA REDDY) : (a) and (b) While
it is correct to say that on account of severe
recession in the shipping industry, several
shipping companies arc facing cash-flow
problems and are in nced of financial relief,
it cannot be said categorically that they are
facing closure because of poor liquidiry
position.

(¢} A statement regarding the guide
lines under which assistance will be granted
to the shipping companies is placed on the
Table of the House. The individual cases of
shipping companies for financial assistance
are being considered in the light of these
guidelines.

Statement

The Government have issucd the follo-
wing guidelines for grant of financial assis-
tance o shipping companies affected by the
severe recession in the shipping industry :-

(1) The amount duce for payment to
SDFC in 1981-82, including the
amount alrecady rescheduled under
Govt. approval in the earlier ship-
ping crisis, may be rescheduled
depending upon the merits of each
case. This reschedulement will be
made urder the guidelines issued
vide this Ministry’s letter No. SW/

MSD(60)/79-MD, dated 10.11.1981. °

The repayment of the rescheduled
amount will be made in five equal
instalments the first becoming due
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in 1983-84 and the last in 1987-88.
I will carry an intercst of 7.59%
per annuin.

The amount due for payment to
SDFC in 1982-83 may bc reschedu-
led and the range of reschedule-
ment determined on the merits of
cach case. The repayment of the
rescheduled amount will bc made
in two instalments during 1984-85
and 1985-86 with a moratorium of
one year during 1983-84.

The rate of interest payable on the
rescheduled amount mentioned in
para 2 above will be dccided sepa-
rately and Govt. orders will issue
later.

SDFC may give rupee back-up
assistance agamst forcign acquisi-
tions to meet the payments to
foreign yards against yard credits
in respect of ncw constructions
guaranteed by the SDFC upto
31.3.1985.

IT the banks agree to grant resche-

- dulement ol principal and interest

on SAFAUNS loans, SDFC may
agree Lo extend guarantee for the
period the banks agree 1o grant
such reschedulement.

Dcbt  cquity norm ol 6:1 may be
relaxed till 31.3.85 so that the
companics have reasonable time to
restore their financial health and
bring thcir debt equity ratio down
to the stipulated level.  Debt asset
ratio of 1:1 may also be rclaxed till
31.3.1985.

Moratorium 1o she shipping com-
panies on the payment of interest
may be granted upto the delivery
of wvessels under construction in
Indian shipyards the interest so
funded to be paid by the shipping
companies to the SDFC in three
years from the date of delivery of
the vessel in addition to other
payments on account of principal
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and interests ; the funded interest
will carrty the normal rate of
interest.  This facility will also be
available in respect of ships which
are already under construction.

Grant of Recognisation to Travel Agents

*910. KUMARI PUSHPA DEVI SINGH :

SHRT GHUFRAN AZAM : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that thousands
of small travel agents in thc country have
pleaded with Government for the grant of
immediate recognition to them |

(b) if so, what hinderances arc coming
in the way of the Railways in granting rc-
cognition to such travel agents :

(¢) whether it is also a fact that Rail-
ways would earn crores of rupees if such
recognition is granted to small travel agents :
and

~ (d) if so, by what timc these small
travel agents will get recognition  from
Government ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) : (1)
An All India Fedcration of Travel Service
Agents & Railway Travellers Association has
demanded that its members be recognised as
authorised agents for purchasing railway
tickets and making reservations at ratlway
counters on behalf of intending passengers.

(bh) The Members ol the Association do
not fulfil the conditions laid down [lor
appointment as Railways Tourist Agents.

(c) No, Sir,

(d) Does not arise.
qardt fesal &t faafo

*9]1. ¥lo GAEAIAR TAIRT :
st raw fag usar : 17 W@
A a8 aqrq &t FAT FA o0 -
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(%) #a1 78 99 & f& Iw ¥ Favr<r
feeqt #Y 3 wir A gAAT H
TG

(=) afz zi, A1 zq9 T § Aoy
T 3 ;

() FAT FFIT T 4F AR feeat
F1 faatr £33 & fau &1 arsar g

(a) =afe zi, & saF1 AT am
R

(z) a7%17 &1 fa=@rE aAFq4r *
gy UF g fesat w1 fAmfor w3@
ed FTT@IT A1 TAMOAT (7T €17 9T FIF
FT 8 {17 A% fqu frad 07 31 aram-
FAT ZhY ?

A AA (M TodtoTo AT @i AW :
(%) &t7 (m) adgwm Fard fear gfeen
RISET §a(7 &7 Aq @7 & fag &9
a7 agfer 97 2 FfFw zaH oa feeat
F1 Heqr aga wfaw 2 9% aqamE
FEIA 2| 9Afey 97 ITAH A FA g
TE ASTAT H ATd 5,600 FAT Ly
F yfggzor £ s7qT4T FT 74T 2 AT 14,141
fzezt =1 ATIVIAFATAF HIT & FH
z, fagw ¥ 7,742 fesg warg "ard
fesai F agarg #1 JT&IF FT LT FIA F
fam 217 %17 6,399 frex 77 IwATOE
grar gramE ¥ 5.5 gfqua #1 arfas
Ffga #1 qrgraq F fag g1 | Targ gard
freat a7 @ear, grar 9T ARAT AT
geq Frfem argal &1 mAET, 31-3-82
FT AT AT IT 1912 41 @7 Hrex
ATET 9 1152 97 1 1981-82 &' srafy
¥ 1167 Far<r fesg IO T AT ATIA
9T Ty A, 3 32 feeat 1 wrew Ay
faata 2 1 )
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(M) ST &

(7) awwrT 7 fagurad: @q@ 4.
FT A 7 frar g & W@ E v
uF q4T 9 frear @aedr @arAr an
faa% gfg ag 400 f==a a5a s @y
Iz agrFT 750 fzeg wiv an 7 &
I TTEAT 73907 |

= ~

(F) ®F91 F =g & AT7 H AT
fafagga agr fwar qar 3 | 29 7€ AT97
8O TIVT BUA AMTA AT AT TIFAT 2 |

iaternal Promotion Quota  in Kendriyva

Vidyalaya Sangathan

10141, SHRT SATYASADHAN CHA-
KRABORTY : Will the Minister of EDU-
CATION AND CUL'TURLE  be pleased 1o

stale

(1) whether itis o Tact thar Kendriya
Vidyalaya Sangathan had agreed to increase
the percentage of internal promotion quota
from 25 per cent to 333 per cent on 28
November. 1981

(b) whether Government are awarc that
this agreement  was not given cffect to till
August, 1982 and all India Kendriya Vidya-
laya Teachers” Association had to go to the
court of law  Yor the rejease of  promotions -
and

(c) what is the numbers of  primary
teachers and T.G.T. categories as on |1
August, 1982 und number of thosc ecligible
for enternal  promotion and the number of
those who were  actually promoted  as TGTs
and PGTs therecafier ?

THE MINISTER OF STATE OF THE
MINISTRIES OlI'  EDUCATION AND

CULTURE AND SOCIAl. WLELFARE
(SHRIMATI SHEILA KAUL) : (a)
Jn  a mecting, hchkl  on the 25th

November, 1981, between the representatives
of the All India Kendriya Vidyalaya
Treachers  Association (AIKVTA) and
the  Chairman, Kendriya Vidyalaya

MAY 5. 1983

Written Auswers 44

Sangathan, the Association was informed
that the promotion quota could be increased
from 259 to 33-1/39.

(b) The decision to increase the promo-
tion quota  was notified on 5.3.1982 after
obtaining formaul approval of the competent
authority.

No meeting  of the DPC 10 consider
promotions from the post of primary Tea-
chers to the post of TGT was convened, as
the life of  panel for the  year 1981-82 was
extended  upto the 3fst August, 1982, The
DPC to consider promotion from the post of
TGTtoPGT in various subjects met from 31st
August, 1982 10 2nd  Scptember, 1982, The
mecting  of DPC  could not  be convened
carlicr as  complete  annual  confidential
reports of some of the eligible teachers had
10t been reccived from the Assistant Com-
missioners/Schools.

The notice of @ court 1o resuain  the
Kendriva Vidyalaya  Sangathan from making
recruitment  from outside  was received  on
16.9.1982, by which ume the DPC  had
already met. The case was  later withdrawn
by ATKVTA on its. own,

(¢) The mlormation i~ being  collected
and will be laid on the Table of the Sabha.

Narmada Water Transport Project

10142, SHRI R. P. GAEKWAD : Wil|
the Minister of SHIPPING AND TRANS-
PORT be pleased to stale :

(«t) whether Gujarat Government  hadl
requested the Centre  to approve  the
Narmada Water Transport Projoct: and

(by if so. the details thereol :

THE MINISTER OF STATE IN THE
MINISTRY OIF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) (a) No
scheme for *Narmada Water Transport Pro-
jeet™ has been received in this Ministry from
the Govt. of Gujarat for pppioval.

(k) Does not grise.
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SC/ST Amongst Security Officers in S.R.

[0143. SHRI K. B. S. MANI : Will the
Minister of RAILWAYS be pleased to state :-

(a) how many orlicers are working in
Security Branch of the Southern Railway.
Grade-wise ;

(b) how many SC/ST arc among them
and

(¢) how many ofhcers are working in
Madras City for morc than 20 vears
including the Dy. €SO C.S.0.

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHAN] KHAN CHOU-
DHURY) : (a) Admn. Gr. 01

Jr. Admn. Gr. 02

Sr. Scale 006
Class T1I [3
Class TJ1 322

Class 1V 4543

Total : 5087

(b) N88.

(¢) Four officers.

Number of National Pcrmits for trucks
issucd from 1979 to 1982

10144. SHRI1 SHIBU SOREN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased {o state

(a) what is the total number of Nutional
Permits for Trucks issued from 1979 to 1982,
year wisce and state-wise
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(b) whether any priority is given in
issuing these permits 1o the applicants be-
longing to ST/SC Community :

(c) il so total number of ST & SC
applicants, who have been given such permit
from 1979 to 1982, year-wise and State-wise
with i.s percentage :

(d) il no. priority was given the reasons
for the same; and

(¢) details of the priority  being  given

to applicants of other category, i any ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (1) 10 (¢) The
total number of National Permits allocated
to the Stades is revised from time to time
but it is not on the annual basis. Allotmenis
by the State Trasport Authorities is normally
during the immediately aftermath of the allo-
cations. Statement-] showing the allocations
and the atlotments made so far is aftached.
As for permits to SC/ST candidates,
a provision lor rescivation has  been
made in the M.V, Act, 1939 itsell by
amendment  cffected  in 1978.  This’ is
implemented by the Statesment-IT of permits
issucd by the States in favour of SC/ST
is  compiled on the basis of available
information for the period 1.2.80 10 31.5.82,
and is attached.

In terms of the provisions of M.V. Act,
1939, the State Govts. are empowered,
having regard to the extent to which persons
belonging to cconomically weaker sections
of the community have been granted national
permits, to consider providing of reserva-
tion to such scctions.

The applicants who are ex-army per-
sonnel having valid licences for driving
transport vehicles are eligible for preference
in the matter of grant of national
permits, ‘
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Statement 1

Statement Relating to National Permits Allocated and Issued

Sl. Name of State Total number total

No. of NPS allocated number of
(Increcase indi- NPS issued
cated here, as reported
notificd on so far)
25.10.82)

[ Andhra Pradcsh 900 -+ 450 887

2. Assam 900 ' 450 900

3. Bihar 200 : 450 797

4, Gujarat 900 450 771

s, Haryana 800 -400 676

6. Himachal Pradesh 600-- 300 585

7. Jammu & Kashmar | 600 - 300 489

8. Karnataka 800 - 400 800

9. Kerala &00 - 400 760

10. Madhya Pradch 900 450 450

1. Maharashtra 900 450 844

12. Manipur 100 50 100

13 Nagaland 100 - 30 89

14, Meghalaya 00 - 50 100

15. Orissa 800 : 400 640

16. Punjab 800 - 400 800

17. Rijasthan 800+ 400 787

18. Sikkim 100 S0

19. Tamil Nadu 800 400 . 117

20. Tripura 400+ 200 362

AR Uttar Pradcesh 900- 450 89t

Z22. West Bengal 900 - 450 897

23, A. & N. Islands - - —_
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24, Arunachal Pradesh 100-- 50 95
25. Chandigarh 100+ 50 90
26. D. & N. Haveli 100+ 50 37
27. Delhi 800+ 400 659
28. Goa, Daman & Diu 500 -+ 250 471
29. Mizoram 100+ 50 —
30. Pondicherry 100- 50 100
3. Lakshadwecp — o
Total 16,600 8.300
=24,900,
Statement 11
National Permits Jssued to SC/STs duvring 1-2-80 to 31-5-82
SL States/U.Ts. Total number Number ot e
No. of National National
Permits issued Permits
by the State Issued to
during this SC/STs.
period.
1. Andhra Pradesh 75 12
2. Assam 472 "
3. Bihar 30 3
4, Gujarat 387 36
S, Haryana 300 |
6. Himachal Pradesh 322 10
7. Jammu & Kashmir 211 24
8. Karnataka 225 3
9. Madhya Pradesh 4 _
10. Maharashtra 453 79
. Manipur 100 —
12. Meghalayi 100 19
13. Naraland 100 13
14, Orissa 271 26
5. Punjab 118 21
16. Rajasthan 389 23
17. Tamil Nadu 400 72
8. Tripura 193 3
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19. Uttar Pradesh 454 4

20. West Bengal — —

21. Arunachal Pradesh 75 12

22. Chandigarh 50 3

13. Dadra & N. Haveli 9 . —_

24. Dclhi 388 1

25. Goa, Daman & Diu s

26. Mizoram — -

27. Pondicherry 21 —

Craft Teachers

10145. SHRI MANORANJAN
BHAKTA : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state:

(a) whetber it is a fact that Craft
Teachers working under Andaman & Nicobar
Islands Administration represented for upgra-
dation of their scale of pay as done in the
case of PET, if so, what are the conten-
tion;

(b) what action the Andaman and
Nicobar Administration has taken on this
representation; and

(¢) facts in details thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) to (c)
The information is being collected and will be
laid on the Table of the Sabha as soon as
possible.

Assistance to Paradip Port for Repairing
Houses

10146. SHRI ARJUN SETHI : Will
the Minister of SHIPPING AND TRANS-

PORT be pleased to State:

(a) whether Government have decided
to grant some additional financial assistance

to the Puaradip Port for the repairing of
houses which were damaged by floods and
cyclone in 1982;

(b) if so, the details thercof; and

(c) the progress, if any, made so far in
completing the repair works ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) : (a)
and (b) A cyclone hit Paradip Port in the
night hours of 3rd June and carly morning
hours of 4th June, 1982 causing very exten-
sive damage to Port offices and installa-
tions, ware houses, transit sheds, residential
and non-residential buildings, electrical and
water supply installations etc. According to
latest esitmates, the works relating to repair
and restoration of properties damaged by the
cyclone would cost Rs. 5.01 crores. The
Central Government sanctioned in July, 1982
a grant-in-aid of Rs. 2.50 crores to Paradip
Port Trust for repair and restoration of
damaged properties. Another grant-in-aid of
2.50 crores has been released on 30/3/1983.
Paradip Port Trust did not seek grant-in-aid
in respect of damage caused by the floods.

(¢) Repair and restoration of property
of Paradip Port Trust, damaged by cyclone is
in progress. An amout of Rs. 2.50 crores
which was made available in July, 1982
through grant-in-aid has already been spent
by Paradip Port Trust on the above
works.
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Amount paid and loss Incurred by D.T.C. (e) if so, the details of the loss since
in Engaging Private Buses under 1979 to 1982, year-wise; and
K.M. Scheme
(f) what measures are being taken by

10147. SHRI PIYUSH TIRKI : Wili Government to check such loss ?
the Ministex of SHIPPING AND TRANS-

T INISTE : N
PORT be pleased to state: HE MINISTER OF STATE IN THE

MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) Yes,

(a) whether it is a fact that the D.T.C. Sir.
has been engaging private buses under K .M.
scheme: (b) The number of private buses enga.
ged by thc D.T.C. under K.M. Schceme, at
(b) if so. total number of private buses the end of each year is given below:-
engaged by thc D.T.C. since 1979 to 1982, -
year-wisc. Year No. of private buses
(c) what were the hire rates of payment 31.12.78 624
per K.M. since 1979 to 1982, year-wisc and ’
the total amount paid to the bus-owncrs; 31.12.79 728
31.12.80 543
-t s d fact t th:
(d) whether it is also a fact that t 31.12.81 317
DTC is incurring heavy loss for the last few
31.12.82 852

years on this account:

(c) The hire charges to the Private Operators under K.M. Scheme since 1979 to 1982 are

as under :-
(In Paise per K.M.)
Scheme ‘A’ Scheme B’ Scheme ‘C’
(Ordinary Deiuxe (Peak Time Service (Mini buses with
buses with guaran- with Guaranteed Guaranteed
teced 225 Kms. per 125 Kms. per day) 250 Kms. per day)
day)
0-2 2-6 6 yrs. 0-2 2-6 6 yrs. 0-2 2-5 6 yrs.
yrs.. VI'S. & yIS. yrs. & yrs. yTS. &
above above above
1.8.77 150 140 130 175 165 155 130 120 110
8.6.80 180 170 160 205 195 185 153 143 133
14.1.81 190 180 170 215 205 195 161 151 141

1.8.81 232 205 185 257 230 210 196 171 153
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Payment made to the Private Operators during 1979-80 to 1982-83 (Provisional) is given

as under :-

Year Amount Paid (Hire charges)
(Rs. in lakhs)
1979-80 694.04
1980-81 629.86
1981-82 488 28

1982-83 (Pro. &

Tentative) 841.69

(d) Although itis a fact that D.T.C. is incurring losses, these cannot be mainly attri-
buted to the operation of private buses.

() The details of the Working loss since 1979-80 to 1981-82 with the sharc of contri-
bution by the Private Operators and DTC’s own operation are given below :-

1979-80  1980-81 1981-82 198283
(Rs. in lakhs)

Working Loss 443.66 1084.77  1968.90  2893.00*

i) DTC’s buses 293.42 910.35  1771.59  2476.53*

i) PO’s buses 150.24 174.42 197.3] 416.47*

*Tentative & Provisional.

The losses arc mainly due to low fare
structure of D.T.C.

(f) Delhi Transport Corporation has
" taken steps to improve its operational effi-
ciency by ensuring better fleet utilisation
economy in fuel consumption, timely main-
tenance, better utilisation of man power,
proper inventory control and financial disci-
pline. With the Amendment of the Road
Transport Corporation Act, 1950, the State
Transport Undertakings have been enabled to
convert their Jloans into equity and thus
reduce their interest liability.

Allotment of Site to CGHS for Building
in Delhi and Budget Provision for
Buildings

10148. SHRI AMAR ROY PRADHAN :
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state :

(a) whether in a number of colonies in
Delhi, sites have been allotted to C.G H.S.
after December, 1974 ;

(b) if so, such sites allotted to C.G.H.S.
for their buildings in Delhi/New Delhi along-
with the dates of allotment, situation of
site and purpose of allotment alongwith cost
of site in each case ;
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(c) what were th: year-wise budget
provisions for buildings on these sites kept
by C.G.H.S. after 1974 and amoupt granted
in Budget vear-wise ;

(d) what was the year-wisc utilisation
of that amount for building construction
purposc after 1974 ;

(¢) if the amount was not utilised com-
pletely for building constructions, the reasons
for non-utilisation and purpose for which

construction  amount was incurred by
C.G.H.S.; and

(f) the amount transferred from Cons-
truction Budget after 1974, yoar-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) to (f) Information is being col-
lected and will be laid on the Table of
the House.

Kendriya Vidyalaya School in AGCR
Colony, Delhi

10149. SHRI BHEEKHABHAI : Will
the Minister of EDUCATION AND CUL-
TURE be pleased 1o state :

Kendriya Vidyalaya
AGCR Colony, Delhi Start

(a) when did
School,
working ;

(b) whether this school is still working
in ients ;

(¢) when would the building
approved design bc constructed ;

as per

(d) whether some alternative fixed
arrengements will be made till a building is
. constructed ; and

(¢) if not, reasons thercfor ?

THE MINISTER OF STATE OF THE
MINISTERIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) December,
1981.

(b) Yes, Sir.
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(c) As informed by the Kendriya Vidya-
Jaya Sangathan thc CPWD have been reques-
ted to prepare the plans and estimates
for the construction ol permanent school
building, which are still awaited. Construc-
tion work will be started after the plans and
cstimates arc finalised.

(d) Yes, Sir.
(¢) Does not arise.

Loss Sufferred by State¢ Road Transport
Corporations

10150. DR. A. U. AZMI : Will the
Muinister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the details of the total losses suffe-
red by the State Road Transport Corpora-
tions/Uudertakings including Delhi Transport
Corporation In the year 1982-1983, State Road-
Transport Corporation/Undertaking-wise ;

(b) the reasons thereof ; and

(c) concrere steps taken (0 run State
Road Transport Corporations on profitable
basis ? '

THE MINISTER OF STATE IN THE MI-
NISTRY OF SHIPPING AND TRANSPORT
(SHRI Z. R. ANSARI) : (a) The financial
ycar 1982-83 has ended only recently. Annual
balance sheets of different State Under-
takings are yet to be finalised.

(b) and (¢) In the contex of past trend
of losses incurred by these undertakings.
State Governments have been advised to
take necessary steps to improve both phy-

sical and Financial performance of the State
Transport Undertakings.

Regularisation of Casual Labour/Muster
Roll Employees

10151. SHRI NARAYAN SAHU : WwWill

the Minister of EXTERNAL AFFAIRS be
pleased to state :
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(a) whether itis a fact that -casual
Jabour/muster roll employees are being
appointed by his Ministry/Department/Subor-
dinate offices under his Ministry ;

(b) if so, the number of such employees
employed in his Ministry as well as in each
Department and Subordinate office under
his Ministry ;

(c) whether their services aic not being
rcgularised cven after the lapse of consider-
able period, if so, thc reasons therefor
and

(d) what action Government proposc
to take in respect of regularisation of their
services instead of keeping them as casual
labour or muster roll employecs for years
together ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM) : (a) Yes, Sir, it is a
fact that casual labour/muster role cmplyees
have been appointed by thc Ministry  of
External Affairs.

(b) to (d) The facts of the casc are
being collected from the Subordinate offices
of thc Ministry of External Affairs and

when available will be laid on the Table of

the House.

Recruitment of Teachers in Kendriya
Vidvalaya Sangathan

10152. SHRI R. R. BHOLE : Will the
Minister of EDUCATION AND CULTURE
be pleased to refer to the reply given to
Unstarred Question No. 6428 on 6 April.
1981 regarding position of SC/ST in the
services of the Kendriya Vidyalaya Sangathan
and state :

(a) the number of Scheduled Caste and
Scheduled Tribe teachers offercd employment
m cach category, region-wise : and

(b) the present cumulative position,
category-wise and region-wise, of the SC/ST
teachers in the services of the Kendriya
Vidyalaya Sangathan ?
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
The information is being collected and will
be laid on the Table of the Sabha.

Over-bridge on Railway Track in
Kavall Town

10153. SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleased
1o state :

(a) whether Government have reccived
a representation on behalf of the citizens
of Kavali Town in Nellore District, Andhra
Pradesh, to construct an over-bridge over
the railway track in Kavali Town : and

(b) if so, the reaction to he request ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) Yeos.

(b) The proposal for the replacement
of level crossing by Road over Bridge on
cost sharing basis has been received from
Andhra Pradesh Statc Government in Febru-
ary, 1983, Thc Same is being examined
and will be considered for inclusion in the
Railways Works Programme.

Shortage of Medicines and Prescription
forms in CGHS Despensaries, Delhi

10154. SHRI NAWAL KISIHHORE
SHARMA : Will the Minister of HEALTH
AND FAMILY WELFARE bce pleased to

state :
(a) whether it is a fact that generally
there is shortage of medicines in the C.G.HS.

d,spensarics in Declhi ;

(b) whether it is also a fact that printed

—prescriptions forms are also not available

and the doctors of despensaries prescribe
medicines on plain papers ;
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(¢) whether it has come ta the notice
of the Government that in osertain despen-
saries the B.C. forts capsules are not avail-
able for weeks together and the patients have
to purchase the same from the open
market ; and

(d) what cfforts are being made to
cnsure that there is no shortage of medicines
and printed prescription forms in the
C.G.H.S. dispensaries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) to (d) Medicines are bcing
supplied regularly to the CGHS Dispensaries
and Medical Officers in charge of these
dispensaries have been instructed to main-
tain minimum stock of 7 days for all the
medicines listed in the CGHS formulary.
For such items as miy not bc available in
the store on any occasion, the Medical
Officers in charge of the dispensaries have
been authorised to arrange supply of the
medicines to the beneficiaries through local
purchase.

, There have been shortages of prescrip-
tion forms due to delay in printing by the
press. Exforts are: being made to expedite
the printing.

‘Health Facilities in Tribal Areas of Orissa

10155. SHRI CHINTAMANI JENA :
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state :

(a) whether there is any proposal under
Government’s consideration to provide better
health facilities in the tribal areas particularly

in Orissa ;
(b) if so, the details thereof ; and

(c) the provisions made for the year
1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI) : (a) to (c) Better health care for the
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tribals nearest to their village through more
medical units both static and mobile, is the
broad objective of the health sector during
the 6th Plan period. Attention to the pre-
ventive side, sanitation and hygiene, and
control of communicable diseases, health
education, maternal and child care etc.
among tribals also forms a major part of the
health care programme. Accordingly, efforts
are being made to establish sub-centres for
every 3000 population in tribals areas,
additional primary health centres, subsi-
diary health centres by upgrading dispen-
saries, open 10 bedded T.B. Hospitals at the
sub-divisional level and provide better cover-
age throug mobile medical units at market
places and villages. Special drives to survey
the diseases privalent among tribals, to tackle
genetic diseases and communicable diseases,
and to organise eye camp, would be under
taken. Considerable cxpension has taken
place over the period of planned development.
Concerted efferts will have to be launched
to provide, promotive, preventive, and cura-
tive health services through net work of
community health centres Primary Health
Centres, Subsidiary Centres and Sub centres
to cover the tribal areas.

Family Welfare and aspects of health
care would be stressed. Services of Specialists
would be provided at District/Sub-Divisional
Hospitals, Allopathic, Ayurvedic and local
systems of cheap medicines would be
encouraged. Funds for the above and for
adequate medines and equipment would be
spent from State Plan, and supplemented
by Central Plan.

During 1983-84 the flow of resources
to Tribal Sub-Plan area of Orissa has been
projected at Rs. 795.70 lakhs from various
sources, as under :-

States Schemes Rs. in lakhs

1. M.N.P. 127.99

2. Communicable Diseases 92.75

3. Hospital and Dispensaries 58.71
4. Other programmes 2.21

5. LS M. & Homoeopathy 12.02
293.68
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Ceniral/ Centrally Sponsored Programmes

1. Leprosy and Prevention of 54.87
Blindness
2. U.K. Assisted Arca Project 125.24
Programmes
3. Family Welfare Programme 255.73
4. Village Hcalth Guidc 41.93
5. Multipurpose Workers 4.25
482.00
Srecia Central Assistaice
FFor construction of dispansary
buildings and stalf quarters
including construction of
buildings for 6 Ayurvedic and
6 Homocopathic dispensaries. 20.00
20.00

- With this investmcul il 1S proposed 10
achieve following targets :

(i) construction ol additional 2 P.H.C.
buildings?

(ii) opening of 3 additional P.H.C.
(iii) opening 12 subsidiary health centres.

@(iv) for health centre 4 vehicles have
been proposcd for supply,

(v) cstablishment of one Filaria control
unit and onc Filaria Clinic in the
sub-plan area.

(vi) opening of 10 beded T.B. Ward in
11 places wtere construction of
building has already been com-

pleted,
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(vii) establishment of 3 Ayurvedic and 3
Homoeopethic  dispensorarics in
addition to continuance of 24
Ayurvedic and 20 Homoepathic
Dispensarics in sub-plan area,

(viit) it is proposed to open 2 Leprosy
hospitalisation Ward, 2 Leprosy
control unit and upgradation of
one Leprosy Control Unit.
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School Lducation fer Age Group 5-15

10157. SHRI BANWARI LAL : Will
the Minister ol EDUCATION AND
CULTURE be plcased to state:

(a) what is the percentage ol children

between agc group 5 to 15 at present going
to school in Union Territory of Delhi;
and
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(b) what are the pluns to enforce the
measures to bring cent percent children of
this age group to get school education ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION  AND
CULTURE AND  SOCIAL. WELFARE
(SHRIMATI SHEILA KAUL) : (a) 409% of
the total population is covered under School
Education.

(b) The following schemes arc being en-
forced to envourage the children to go to
Schools :-

(a) bree supply or  text-books.

(h)  Book-Bank racilitios.

(¢) Free transport facilities {or girls in
rural areas.

(dy  Improvement oi School Libraries.

(¢) Adult Education/Non-formal Edu-
cation Centres.

(fy Free supply of uniforms.

(g) Remedial Teaching for SC/ST.

(hy Merit Scholarships to SC/ST.

(1)  Open Mecrit Scholarships to SC/ST.

() Mid-day meals.

distribution of  cxercise-

(k) Free
books.

()  Distribution of excrcise-books on
concessional rates.
T EAT ATF T A AVF-RITHA
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Training Courses for Ministrial Staff
is Zonal Railways.

10159. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of RAILWAYS
be plecased to state:

(a) names of Zonal Railways which
have got training centres for ministerial
staff:

(b) dctails of the (raining courses
offcred by them and the allowances provided
10 trainces:

(¢) number of trainces who passed out
from the training centres during the last three
years: ycar-wisc: and

() whether any assessment has been
made of the utility of the above courses with
refercnce  to the expenditure incurred in
maintain'ng the training centres ?

THE  MINISTER OF RAIJLWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
Information is being
collected and will be laid on the Table of the
Sabha.



67 Written An-wers

Recruitment Rules for SC/ST in Railway
Degree College, Secunderabad.

10160. SHRI MANMOHAN TUDU
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Railway Degree College,
Secunderabad followed reservation rules in the
matter of recruitment of Scheduled Caste/
Scheduled Tribe Lucturers as has becen in
practice in the¢ Osmania University, when
recruitment of Lecturers took place in 1977-
1978 and 1979; and

(b) ifnot, the reasons therefor and
action taken against persons responsible for
violating rules in th¢ matter ?

THE  MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) The practice in vogue in the
Osmania University was followed in the case
of Railway Degree College, Secunderabad.

(by Does not arise.

Deliveries on Indemnity Bond

10161. SHRI S,S. RAMASWAMY
PADAYACHI : Will the Minister of
RAIWAYS be plcased to state :

(a) whether it 1s obligatory on the
Railways where deliveries are given on Inde-
mnity Bond to ask for R/Rs within a stipu-
lated period;

(b) il so, whether it is a fact that this
stipulation is not observed or the N.E.
Railway and Northen Railway in many cases
and whether such cases have been referred to

the Railway Administration;

(¢) ifso, in how many cases this
relaxation has been allowed on these two
Railways and the period for which such
relaxation is being enjoyed by the parties;
and

(d) steps now proposed to be taken to
insist on parties to produce the R/R in all

such defaulting cases ?
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Writteri Answers 68

THE MINISTER OF RAILWAYS
SHRI A.B. A. GHANI KHAN CHOU-
DHURY) : (a) No.

(b) to (d) Do not arise.

Selling of Entroquinol and Mexaform

10162, SHRI G. NARASIMHA
RDEDY : Will the Minister of HEALTH
AND FAMILY WELFARE bc pleased to

state

(a) whether it is a fact that medicines
like Entroquinol and mexaform are still
being sold freely in India even without a
doctor’s prescription;

(b) whether it is a fact that it has been
established beyond doubt that these medicines
have crippling effects;

(¢) whether in Japan 11,000 persons
were crippled because of this medicine;

and

(d) if so, step taken to ban these

drugs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) and (d) Entroguinol and Mexa-
form have now been included in Schedule ‘H’
of the Drugs and Cosmetics Act and should
not be sold without the doctor’s prescriptions
as per provisions of the Act. There 1is at
present no proposal to ban these drugs.

(b) The Indian Council of Medical
Research and the leading Gastro-entrolo-
gists in the country whose advice was sought

regarding the Reports first appearing in 1970
and laler in 1977 of the toxic effects of these

drugs, were of the view that these reports
were not conclusive and did not warrant

their withdrawal.

(¢) Government has not such informa-

tion.



69 Written Answers

Indo-Bangladesh Cultural Exchange
Pogramnie

10163. SHRI SONTOSH MOHAN DEV :

SHRI A. C. DAS : Will the Minister
of EDUCATION AND CULTURE be
plcased to state :

()  whether icis a fact that India and
‘Bungladesh  have recently signed a Cultural
and academic exchange programme to expand
and strengthen fricndship  belween e (two
countrics; and

(b) il so, the details thercof ?

THE MINISTER OF STATE OF THL
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes.
Sir.

(b) The Cultural and academic exchange
programme for 1983-1984 signed in Dhaka
on April 14, 1983 envisages cooperation
between the two countrics in the fields of edu-
cation, art and culture and sports through ex-

change of academics social scientists, university

teachers scholars, archaeologists, artists and
experts, sports teams, exchange of exhibitions.
and participation in national/international
conferences, seminars/symposia  and book
exhibitions to be held in each other's country.
It aiso provides for award of scholarships to
each other’s students besides collaboration
between the concerned institutions in the two
countrics in diffcrent fields.

Amenities at Shahjahanpur and Rosa Stations

10164. SHRI JITENDRA PRASADA:
Will the Minister of RAILWAYS be pleased
1o state .

(a) whether the Government have
received complaints regarding passenger ame-
pities not being provided at Shahjahanpur
and Rosa stations of the WNorthern Railway:
and

(b) if 20, aciion Government propose

to take in the matter ?
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THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) Yes. Demand has been made
for providing platform shelters at Rosa
Station on platform No. 1/2, and for provi-
ding additional covcred shelters  on platform
at Shahjahanpur.

(b) On Platform No. 1/2 &t Rosa Sta-
tion adequate waiting accomodation is avai-
lable for passengers in the verandah of the
station building itself. The existing platform
cover at Shahjahanpur  station is quile
adcquate for the number of passengers dealt
with. In view of the above and also due to
severe constraint  of funds, there 1s no
proposal for expension of these facilities at
Rosa and Shahjahanpur at present.

AREAIQL-IIATGZ ‘q¥ES §' A

10165. sito wfaa AT dgar: v
W WAL 97 FAT & FAT FI0

(F) @IHr-T ATHT 29, AT RIEE
TEIT TIAGH HIT GUL GEE THFAHA
e al & &1 § ¥ arfeat &1 ArAROr
74 ¥ far a7 fang fagifa @y a7 &

(@) &7 faost F egq guE!-
9 IMIYR UFTH ZA FT ATH OFANE
a4 war war g S fEogra o o g aqix
Bl WUATIT &Fdl £ A Tgeq &=
% 9gFT § AT A Al g; A7

(37) 3qT AAT HT T 27 FTCFEAT G 27
HgT AT AIJT § A9AT ZHRT ATH HEC
qAAT A & ©1 § T@T ATA AT AZAHTT
frrmay fqar sraar 7

- waEt (st go dlo To WAL @i
ataqy) : (F) fafw= ®ife &1 aed
mfea) #1 aEfFTor 7 & foau =1 q=
q¥ favafafaa amae soam s £
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(1) |raw gard arfgat g1 A
F garhy et § ew wwradf
AT TEAAT FAT greai 9T SgAT

& |

Q

-

(2) @ mardy wrfeai fray @vs
faoe & wrdr fawe £ THATT
9317 & IV q TS & AgeA-
qui FEOAT T TEL EFAT & |

(3) &= wsg§w wilzai Faq azea-
QU 17 AYAEEEAYU AT 9T
ZgTdr § S faer gear 13y {93
faerrera weraraal, sitafos sa7-
qrT F7Z1 &7 TAT FIA 3 AT
UEgea ol FHAT L2AAT 9T SFIAT
# ST wrEr ar3Af & qAT FIT B

(4) g9% wree wiEAT H 7w Aral
T arg-Ars 3 PREw A AT
FT GTTA, Gragrss T97, a9Y-
v g Ffys wa orfe &1
sgaeqT @Al B AL "Eedqu
LU F A SZIET AT AedT
#ifoa Ziar 2

(@) stz (M) . FF 45/46 gAEAIGT
FIATYY UFFTE, IEIYR AT AT &
i fegq 32 @91 & § &3 18 @Al
g7 ST & zafan TH oF  ugaEsd arel
g FEr AT

N. B. T. Books Damaged in Rains

10166. SHRI HARIHAR SOREN :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether itisa fact that books
worth lakhs of rupees of the National Book
Trust were damaged in the heavy rains;

(b) if so, the amount of the loss esti-
mated by NBT;

MAY 5. 1983

Written Answers 72

(¢) the reasons why books were not
preserved at a proper place; and

(d) steps suggested to NBT. for the
proper  preservation of the books in
future ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and (b)
A fairly large number of books were damaged
in the recent heavy rains when the basement,
where they were stored, was flooded. The
waler rose to a level of 4 ft. in the bascment.
Immediate action was taken to drain out the
walter and because of the timely action taken,
a large number of books have been salvaged.
It is not possible to  cstimate the cxact Joss
invloved since the work of salvaging the
damaged books is still in progress.

(¢c) and (d) The books were properly
preserved and kept on  steel racks. The
recent downpour was a natural calamity.
As a precaution against such an eventuality
in future, it has been decided not to stock
the books on the lower shelves of the steel
racks.

w1t fz7q fazafaama (@A)
9T q3|

10:67. =Y fagrs Tag : 3ar fae wiT
wexfa 7= o7 Fq1g F1 F97 4 fa

(F) #ar 7ot fgeg  favalawraa
e, ST 9] ® fagdr wror #
HeqAT HIT o uHe o I qraa=al
F fam qas fawa &

(@) afz g, @t 7 &9 asf & W=
fagell wiar ® f57 safsqal &1 dfo T30
. Fr oIarfy & ITF A9, 97 HI
R 97 FT § ;

@) @1 favafgamea g fage
AT ¥ ATAT 9o @Fo Fo IAMYH 27 &
ATHS LT F IEAFTA F AT § ; AR
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(o) afg gf, @1 S A% ¥ LT
FTTT T FIHATE F7 75 & 7

foent X dewfa qar awiw &weara
wATAGT FT (ST HWA (SNwAT ;AT FHA):
(%) e feeg favafaearaa gror 94
7% AT F wqary, favafaa=a & faga
¥ g q w1 fgwrr 921 & famfagreg
i uw faen wrorsrt @r nw faanT @ @
faget wror ¥ feoArar qTEAWE gama
FTAT Z |

(@ T (F) 999 qE1 I2T |

Plan and Non-Plan Nomenclature in
Directorate of Education, Delhi

10168. SHRI R. N. RAKESH
SHRI KESHAO RAO PARDHI:
SHRI NAND KISHORE
SHARMA : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) what is the definition of Plan and
Non-Plan nomenclature in respect of Directo-
rate of Education, Delhi; and

(b) whether it is a fact that the salary
of TGT and/or PGT teachers appointed
under one scheme is released immediately
whilc of thosec appointed under the other
scheme is not releascd even after more than
6 months ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The Plan
Schemes are those which are taken up as new
prosrammes during any Plan Period and
generally relate to developmental activities in
various fields. The schemes operated during
the previous Plans normally become Non-
Plan programmes after the expiry of the Plan
Period.

(b) No, Sir.
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Over-time Allowance to Employees of
Ministry of Education

10169. SHRI CHANDRADEO
PRASAD VERMA : Will the Minister of
EDUCATION AND CULTURE be pleased
10 state :

(a) expenditure incurred by the Mini-
stry of Education and Culture on over-time
allowanze during the financial year 1982-83;
and

(b) whether there is scope for redu-

cing it ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a)
The expenditure incurred in the Secretariat
proper of the  Ministriy of Education
and Culture on over-time allowance during
the financial year  1982-83 was Rs.
7.38,810.90.

(b) There is continuous monitoring of
expenditure on over-time allowanee through-
out the year with a view to keeping the
expenditure to the minimum level.

Opening oi Central School in Hailcy Mandi

10170. SHRI HIRALAL R. PARMAR:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether 1t is a fact that residents
ol town Hailey Mandi gave a memorandum
to the Central Government [or opening a
Central School in that town; and

(b) if so, the action taken thercon ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) No such
memorandum has been reccived.

(b) Does not arise.
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Non-Availability of Automatic Processor
in Ortho Emergency Department, Safdar-
jung Hospital

10171. SHRI MANOHAR LAL
SAINI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
statc :

(a) whether 1tis a fact that therc is
no automatic processor in the Ortho Emer-
gency in Safdarjung Hospital consequent to
which the emergency patients, out of whom
some really nced emergent attention, have to
wait for more than an hour (o get the X-ray
report;

(b) it so, whether there is a proposal
for an automatic processor ‘cspecially in view
of heavy rush and if not, how the situation
1s proposed to be met ensuring urgent atten-
tion towards emergency cases:

(¢) whether one  automatic  processor
out of the two available in the Safdarjung
Hospital is out of order for quite sometime:
and

(d) if so. the reasons for not putting il
into use ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) and (b) There is no automatic
processor in the Ortho Emergency Decpart-
ment nor is there any proposal to purchase
onc. Under the existing arrangement it does
not take more than 15 minutes to deliver a
wet film in urgent cases whenever required.

(c) and (d) One of the two automatic
processors could not be used for some time

for want of repairs. Arrangements have
beecn made with the supplicr 1o get it repai-
red soon.

argiv i weAIT & 1T AT Q1
q qaax gee

10172. »it ywbag sea: 47 I 97
TEAATT FY FIT F97 fF
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(%) #ar1 ag 89 g f§ geax ¥@q «1
feest grasr g9 AMET 9T GFEIF A AB-
g1 & 9 qTH €970 97 UF THAT gle
FATA F1 TEIHfT T34, 1982 F a1 TAT
ofY;

(@) afz gf. a1 sar IFF glee &
AT H qTq1q 1983-84 F Fwz H gfeafaq
far srar ar fss 39 ardg F I F,
fagy f& 3IFq gz 9T ggwz @arfeat
TEAT WE FEAT, "ag dfuwrivar s
AT AFT FIMAT TAT § 5 AT

() 37 TT7 K qF A7 F}q47T £ 7

W WAL (WO, &L o A ' arsd)
(%) & (1) arr gfasr 5 s v,
TEEIA A7 4geaT & 419 OF gIeT |1aAY
#1 edrgta g1 war o afew, gaafo
HTAAHTT & FITT JAW qF IT €L2AT &I
Fgt @i St ast | fAfet &1 gafafag
FLH, T8 F1F &7 faqar ardr &, 1983-84
& faqio ®19%9 ¥ mifgs 7% 5 a9 &
FIAFIET F1 AT ET E |

et ® fao  afqa s@gE

10173, At fasig geamay ;. a971 A
qAT Ag ATIT F1 Fr F fF ¢

(F) a1 ag 1 99 £ f& Flig g7&¢
FH q4 T 1AT F1 A7 Afra Faa
T4 T FRefar & efas way, grAr-
e, #gmt v wairfz F1 dgrgat afys
AT Y 97 FIEr 3 |

(@) Fa1 g a9 g fF @T § zrgae
#1 arfaca me #1 sqe slerw Zrar & qar
na/usagy o mifzat & greasi & qqq-
T M F JgAMIT F wfus §

(7) %ar W7 F | 9, [98] ¥
mE & WATAAR G F 6. 90 9T T 7.90
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Y % #1 4fg F1 § 9 f& qaq0 5
Waa AT ey grzad & AqUr FA9Y
¥ 9,60 TTF & 10.00 ®IF TF &1 gfg I
T &S

(w) afg gf, a1 3@ A@wAAT & F4T
FIXT AT 38 AGHEATT KT T FA &
fau s aF Far &30 IZ0T N0 F 7

A wA (0 g A g A @ (gd)
(F) 719 ATHIT & FHI0GT FT AT
wey N faw W A7 qrIar &1 fin
afgsTa F 43, T 3gVT ¥ FqrF aAIfE
¥y fHar T@r g 1 WS w@ *N
& fezg g WY eNFT g1, ¥ 400/- ©0.
gfg arg aF IgT A FI7 FAAUT F1
Wgagiga g & gaIFis A Ifg I
1007, fAU3wa, 400/-%o& 1000/- To qF
gfaarg aaq o ary Fa=Ifear #1759
faa@a T 1000/- ®o, afgarg & sfuw
Fqq Q1F i FAFa ¥ fag w9 ofgas
F fAugaa &Y saagygr 2 |

(=) <Y &h

WESSGE - NRIC K ic
Wad a5 & grzad  WAa 9 w1 I}
# 1.8.1981 & wwiat ¥ gfgar wfas
guzal & grg faega arat o3 snaifaa
faw wear afafg &1 fawfa) & @
qr faT sHarfat F fag W a F
U A gWgA A1 gfaasor & afeors-
Ta%q FAAICT &1 747 o7 |

Rash and Negligent Driving by DTC
Drivers

10174. SHRI
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) Whether Government are aware of
the rash and negligent driving of DTC drivers
which cause accident in Delhi ; ‘
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(b) if so, whether any newguide lines
were sent to the DTC drivers for looking to
the safety of the DTC bus users ; and

(¢) what other wieasures are proposed
to be taken to check DTC bus accidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z,R. ANSARI) : (a) to (v)
Some complaints about rash driving by
DTC drivers have been roeceived. Instruc-
tions have been issued to DTC 1o take
adequate measures for ensuring road safety.
A centralised Accident Cell has been specially
set up in DTC, one of the major functions
of which is to analyse the causes of the
accidents, so that necessary preventive
measures are taken in  order to reduce the
incidence of accidents. The maximum speed
of every bus has been governed by cali-
brating the fuel system of bus. A system
of refresher course for drivers is also im
operation. Road safety films in coordina-
tion with Traffic Police aie also shown to
drivers. The inspectorate stalf has been
strengthencd to monitor operations by DTC
bus crew. Action is taken against the erring
stalf, whenever violations such as over-spee-
ding of buses, non-parking of buses al proper
bus-stops, beating traffic signals etc. are
noticed.

ZIRTAAT-AIUNHT Aearfg® qeag «
F1 afafzy asd &1 g

10175, =it Qg 7917 a9t : J47
A A g IATT ® FIT 79 F

(aﬁ) Fq7 g g9 & & eremTL-auwg-
qT & AT AT B FGT ¥ AAQGIL AT
FLWE & TEmAT-aAr’’ qreay-
few qagag & 2fas et * afcorg fear

T

(&) afz g, A a1 AIHIT 7 faRiT
Tq g & AR FT geAT A fawar -
ST #Y X9 graAr glawr gEm & &
gftz § 9w arqrfgs cxasa & dfre
TSy & aftorq &3 #°7 g,
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@) afg g, &1 Tar F& aF fxar
I ;AT

(=) afz ag), a1 3aF a1 T 7

I |5 (0 g aln A ' a9ty
() =it &f 1

@) & () ST AEH, F@IE MET F
%3 @34 § fav gfafwFr 75 ®1 sgazar
FTAT grir fRaEr =@ ang AT o7 agd
g F g i FgAl &1 feafg § ga1T A
A 97 8 atr 97 fagrT fur s

I qal WAV, IR § I@T
gfeasml &1 7 Z1 F1A7

10176. 5 Fow gary @z : #971 A
A=A gg FA19 AT FAT F9q fF

(%) #a1 gz 79 g F Fawq arv
qra g9 I 8T HGE, TATIEIE FIRT
& g fafwe adere &Y SeaT gfeaa
qu Y TE E &7 A IAFT AW AF I 7
i aF 2,

(=) afg gr. a1 3ar zg AT &1
1% AfF FTq0E AT 2 A7

(m afz g, A1 s8F Far fAeeq

IF AEY (W) w. @ u. wAl &fi
ANA) : (F) 16.8.82 F ga=1a ararfag
qYert A7 F1€ FeAT qfeamm g @Y g

i
(@) 17 (T) 99T TE ITAT N

feedt =YT @um AFgeRT AT @
qrE @ gieT FAET £1 1AW

10177. =7 «&T WEW QAT . F4@T
T AT A AT F1 FA7 FI £ ¢
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(F)Farag g7 2 fea WA A2 7 39
q1era & o draw ) fae § f& arfufsas
fawrrs  s9=1feaT #1 0w @oq 97 qiF
v g afas gua 3F F19 747 &7 Fifgo
fags s o7 sy9a, 1982 g fagras,

1982 Fr wafa F grra arwaT fzdaraq
& 7 FaFifeay w1 egraEar fear aar
qr; ATV

@) afg gr, ar faedr «17 dva
TIZEAT ETMAT § F19 7 qrd FAIfLaq
F fa0 39 1ot T AW T fF20 JT A
39T FI7 § 7

T OHAT (M7 Tod@ m AT @i
ad) o (F) =¥ faga ¥ 7 faw oy
q2UT F ¥ f97 FA=1f797 F1 AoW-
g3 JAAAT F 19 11 g a1 fqawr rean
SHIN GATAY T 93T 8 g IF &1z
fasra av F13 F1 4 aq &1 safa qu &3
q9 9T e qF gqEiafta T fgar srar
e | UF Fugrfeal ¥1 IAY wEwAfaw)
Fataa & g 1z g7 egrarafra fEur
AT AFAT G | ITUFT HAAT F AT 77
3eqAT 3@ F, FIHTAT 9T & AT, 5qF
wRAfTAl #1 fardr-gerg Tfzear ¥ 4
faa sqarfear 1 qarera feesr & g7
iz qv s ag g afas Zraar 2 3
=qrarafig < fear g1 ag7varea, 3w
Wa F19gd & g qI3Iw frRy oy F fF
FITTH ATINT FAAAT 37 TFI7 & Lqra]-
Avogfa 4 a0 & qvara &7 Iw Afzo

(@) ITFT H72W fFeA @i Ay
vifgedrr TEwAT 9T F1FTA  wAFfat gy
TR | T AT g1 £

Instructions Regarding Cancellation of
Indents at siding without Forfeitare
of Wagon Registration Fee

10178. SHR1 S.R.A.S. APPALANAIDU :
Will the Minister of RAILWAYS be pleascd
to state :
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(a) whether the Divisional Commercial
Superintendent, South Eastern Railway,
Waltair has written to a siding holder that
as per cxtant instructions on the Railways
the ““72  hour: notice” for cancellation of
indents at sidings without forfeiture of wagon
registration feec would relate to  the date of
actual supply of wagons and not from the
time of placement of indents and has as a
result, forfeited the  siding  holders  wagon
registration fec:

(b) if so, whcther this action was as
per rules and in how many cases has the fee
Tor wagon registration been forfeited;
and

(c) .action being taken  to prevent
recurrence ?

THE MINISTER OF RAJILWAYS

(SHRI A.B.A. GHAN!
DHURY : (a) and (b) In respect of two
indents for wagons placed by the Andhra
Cement Company Limited on 11-5-82 and
15-6-82, registration fees have been forfeited
under the extent rules.

KHAN CHOU-

(¢) Does not arisc.
FHIAAT &1 UFF F fagag awia

L0179, =t ATTgg AFTINT - FIT T\
HAT g I &1 F97 ®99 &

(F) zgeTsT &1 UFT § gav #
@ AT F1 fEad Fo gmia gq go @
agr OF feaq qua garar a7 o3 fa=r
frar AT o9 2;

(@) za=r w9 #a aF 9 &
St @41 7 g fEa o A a9y go

o

Gy

(T) a1 goeATl &1 UFA F fag
TG MATAAT Z137 F1E goara fear qar &
Cig

(m afz gi, @ ga gaE &1 (a1
fram 7 ®<d & war wTor § 7
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I@ Hat (301 g.dg. TE @ Eea):
(%) T (@) gHearsrt FT AFATH F
T § W@T @ FT A T odH oA
gATT I g E | SAH F & gATA! H
agragrfis gl amr war | JIgU gaE
grgg gAg I TAEA F ATAEF
Frargt & fau a5 faar Tar &

F15 {1 gEr garg fa=re & fag CEAl
92T & |

(M (7) @A T w1 fFE A
ATAT § qISATHAT FT TFAT & qaY
H 1< gATT S 107 AN gHAT 2 |

High l.evel Committee for Improving
Efficiency of Railway System

10180. SHRI K. MALLANNA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether any High Level Committee
has been appointed recently by Government
to improve the efficiency of the railways
system ;

(b) whether thcre was any indication [rom
Railway that the loading and unloading
facilitics was not their job ; and

(¢c) if so, the details in this regard and
decision and suggestions made ?

TH}F MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN CHOU-
DHURY) : (a) A High Power Expert Com-
mittee callcd ‘Railway Reforms Committee’
has been s¢t up to cxamine and report on
various aspects of railway working.

(b) and (c) The Committee was required
to examine and suggest improvement to and
modernisation in handling and hauling opera-
tion operating techniques etc. These have been
considered by the Committee in Part II of
their report dealing with Transportation, copies
of which have been placed in the Parliament
House Library.
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Transfer of Senior Officialss of Railway

10181. SHRIT CHITTA BASU : Will the
Minister of RAILWAYS be pleased 1o
state :

(2) whether a number of sznior  offi-
cial in the Railways have been transferred .

(b) if so, thz number of the officials
wransferred this year ;

(c) whether the Governing Council of
the Indian Railway Officials Association
Representing over 9000 officials belonging
to the 10 different cadres of Railway Services
have cxpressed their resentment over the
manner of transfer ; and

(d) if so, the reaction of the Govern-
ment thereto ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A, GHAN] KHAN CHOUDHURY) :
(@) Over all the Nine Railways systems in
India and the RDSO, COFMOW and the
five Production Units, 30 officers have been
transferred. ' .

(b) During the period 1-1-1983 to
30-4-1983 orders were issued in  respect of
only 30 officers of the rank of Senior Ad-
ministrative Grade of Rs. 2250-2500/- and
above transferring them from one Railway/
Unit to another.

(¢) No.
(d) Does not arise.
Excavation in Bihar

10182. SHRI KAMLA MISHRA
MADHUKAR : will the Minister of
EDUCATION AND CULTURE be pleased
to state :

(a) whcther it is a fact that Govern-
ment have not taken timely measures for
excavarion of places in Bihar of historical
importance and folk culture and valuable
pieces of culture are being allowed to ruin ;
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(b) the reason for Government not
taking adecquate interest in this direction; and

(c) time by which the ~preservation
work of such places will be completed in the
East Champaran District Motihari?

THE MINISTER OF STATE OF THE
MINISTRIES OFEDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHFEILLA KAUL): (a) ard
(b) No sir. Archacological Survey of
India undertakes problem-oricnted excava-
tuons so as to shed light on specific problems
about which our knowledge is inadequate.
Generally all c¢xcavations are preceded by
a systematic exploration of an ancient site
to find out thc potentiality of the site In a
given area. Thereafter, the site potential for
solving problem is sclected f[or excavation.
The proposals for the excavtions formulated
by the Survey, State  Departments of
Archaeology and the Universities/Research
Institutions are thoroughly screened by the
Standing Commuttce of Central Advisory
Board of Archaeology consisting of the
representatives of the Central Government,
State  Governments, Universities and
Rescarch  Institutions and  final  decisions
are takcn about the site to be excavaled.

Since the fast three decades cxcavations
have been carried out ut the Antichak (Dist,

Bhéga]pur), Apsad (Dist. Nawadah),
Bakraur (Dist. Gaya), Balirajgarh (Dist.
Madhubani), Barudih (Dist. Singhbgum),

Buxar (Dist. Shahabad), Champa (Dist.
Bhagalpur), Chandahadih (Dist. Muzaffarpur)
Chechar-Kutubpur (Dist. Vaishali), Chirand
(Dist. Saran), Karian (Dist. Dharbhanga)
Kankarbagh (Dist. Patna), Karanchaura
(Dist. Monghyr), Katragarh (Dist. Muzaf-
farpur), Khuntitoli (Dist. Ranchi), Kolhua
(Dist. Muzaffarpur),Kumrahar (Dist. Patna),
Lotapahar (Dist. Singhbhum), (Oriup Dist.
Bhagalpur), Pataliputra (Dist. Patna), Sarai
Mound (Dist. Nalanda), Saradkel (Dist.
Ranchi), Sonpur (Dist. Gaya), and Vaishali
(Dist. Vaishali),

During the field season 1982-83 which
ends on 30.9.83, a programme for the exca-
vation at Sarai Mound by the Archaeological
Survey of India, exploration at North Koel
valley and Chakulia- Ghatsila- Manoharpur
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arca and excavation at Taradih (Dist. Gaya) ~

and Apsad (Dist. Nawadah) by the Bihar
State Archaeology and excavation at Champa
(Dist. Bhagalpur) by Fatna University have
been proposed to be undertaken.

(¢) Archacological Survey of India
looks after the centrally protected monuments
sites in Bihar. The archacological conserva-.
tion (preservation) is a4 continuous  process
and it is undertaken at cach of the sites
depending upon the specific  requirements
of the particular  sttes.

Development of Technology in Regard to
do X-Ray on White Paper by Jadabpur
University

10i83. SHRI NARAYAN CHOUBLY :
Will the Minister oft HEALTH AND
FAMILY WEILFARE be pleased to state :

() whether the attention ol the Govern
ment has  been drawn 10 a front page news-
item appcaring in the Bengali daily ‘Anand
Bazar Patrika’ dated 20 March. 1983 stating
that the electronics and telecommunication
division of the Jadabpur University have
developed  the technique to do X-ray of
human limbs on plain white paper:

(by il so. detadls of the new  develop-

ment !

(c) is it a fact that the Nilratan Sarkar
Mecdical College Hospital has already  made
use of the new technique in the said hos-
pital; and

() 1l so. whwether Government  propo:e¢
to develop (he necw technique [urther and

make commercial use to 1t ?

THE DEPUTY MINISTER IN THE MI-

NISTRY OF HEALTH AND FAMILY WEL-

IFARE (KUMARI KUMUDBEM M. JOSHI):
(a) to (d) The process ol taking X-Ray ol
human limbs on plain white paper is known
as Xero-Radiography. The Government of
West Bengal have reported that the Electro-
nics and Tclecogymunication Division of the
Jadavpur University is working in collabora-
tion with the Nilratan Sircar Medical College
Hospital, Calcufta in trying to develop a
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cheap technique of doing X-ray on plain
paper. The method is being applied on
patients on trial basis in the Nilratan Sircar
Medical College Hospital. The project is
still in  experimental stage and the West
Bengal  Government is giving full patronage
in the development and perfection of the
technique. The commercial exploitation will
depend on the final cutcome of the project.

P
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Return of Nataraja Idol from Kimbell Art
Museum, Texas, U.S.A.

10186. SHRI S.B. SINDAL : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) whether it is a fact that the Tamil
Nadu State Government had requested the
Kimbell Art Museum in  Texas, U.S.A. to
return the smuggled Nataraja idol which it
bought in August. 1979 from the Everest
Gallery in London; and

(b) if so, the details thercof ?

THE MINISTER OF STATE OF THE
MINISTRIES QF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATL SHEILA KAUL) : (a) and (b)
On the request from the Tamil Nadu Govern-
ment, the Government of India had reques-
ted the Kimbell Art Museum in the United
States to return the Nataraja idol, which
had been acquired by that Museum after it
was stolen from Tamil Nadu. The Kimbell
Art Muscum, had in reply, made certain
suggestions concerning return of the idol
and these suggestions are presently being
considered by the Tamil Nadu Government.

Arts Colleges in Tribal and Backward
Areas

10187. SHRI RASA BEHARI BEHERA :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :
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() whether it is a fact that Arts
Colleges Jocated in Tribal and Backward
areas having at least five teachers and a
minimum of one hundred students at the
under-graduate fevel of whom at least 35
students belong to scheduled Castes/tribes
qualify for financial assistance;

(b) if so, whether Dharmgarh College,
Khariar College, Nawapara College and M.
Rampur College of Kalahandi Orissa will
get the financial assistance; and

(¢) the reaction of Government in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Arts
colleges which have 5 pcrmanent teachers
and a minimum of 100 students of whom at
least 35 should belong to Scheduled Castes/
tribes qualify for development grants from
University Grants Commission, if they are
located in tribal areas only provided they are
within the purview of Section 2(f) of the
UGC Act, 1956 and have been dcclared fit
to receive assistance under 12A of the same
Act.

(b) and (¢) These colleges have not so
far been brought within the purview of the
UGC Act. They are not therefore eligible
for any assistance at present.

Introduction of New Tourist Trains

10188. SHRI PRATAP BHANU SHARMA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have any plan
{0 start new tourists train like ‘“Taj Express”
and ‘Palace on Wheels’ connecting other
important tourist centres of the country;

(b) if so, the details thereof; and

(c) if not, reasons for not introducing
this facility to other places also ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) Yes. Special tourist tra’ins
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are being introduce in a phased programme
in consultation with the Ministry of Tourism.

(b) A special tourist (rain, the Great
Indian Rover, is being introduced on the
Eastern sector for the facility of the tourists
to visit the Buddhist centres at Gaya,
Varanasi, Lumbini and Kushinazar.

(¢) The question does not arise.
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Overlime in Headguarter of Kendriya
Vidyalaya Sargathan

10190. SHRI CHINTAMANI PANI-
GRAHLI : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether Government are aware that
there is a provision for overtime in the Head-
quarter of the Kendriya  Vidyalaya Sanga-
than :

(b) if so, why this provision has not
been extended 1o the offices of the Kendriya
Vidyalava in the country: and

(c) what is  the reason for this  discri-
mination !

THE MINISTLR OF STATE OF THIY
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Yes,
Sir.

(b) and (¢) Overtime allowance is gene-
rally given in special cases when the work
cannot pe finished/completed within the nor-
mal working hourse. According o the
Kendriya Vidyvalaya Sangathan, the type of
activities/duties performed by the office stafl
of Kendriva Vidyalayas ha~dly calls for any
late-sitting for which overtime allowance
may have to be granted. However, in case
of occasional unusual rush of work, office
stafl is compensated with suitable honoraria.

Buckingham Canal Improvement Scheme
for Navigatioa

10191, SHRI PUCHALAPALLJ PENCHA-

LAIAH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state

(a) whether Government have received
proposals from Government of Andhra Pra-
desh for the stage Il Buckingham  Canal
improvement scheme for navigation:
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(b) il so, what is the estimated cost ofl
the scheme; and

(¢) reasons for the delay and when will
it be sanctioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING ANID TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b}
The Government of Andhra Pradesh had
submitted a scheme costing Rs. 450.00 lakhs
in Novewber, 1979, for stage II improve-
ment to  Buckingham Canal for inclusion in
the 6th TFive Year Plan.

(¢) Due 1o 1educed allocation made or
Inland Water Transporl in the Sixth Five
Year Plan, it has not been possible to include
this scheme as a  Centrally sponsored
Scheme.

Mode of Selection of Classical Language

10192, SHRI N. SOUNDARAJAN :
Will the Minister of EDUCATION AND
CULTURE be pleascd to state :

(a) whether Government have declared
certain  languages, as  classical  languages if

so. the details thereof

(b) What is the criteria followed for
sclecting  a lunguage as classical  language:

and

(¢) what help  1s rendered by Govern-

ment to the promotion of classical languages?

THE MINISTER OF STATE OF THLE
MINISTERIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE ::
(SHRIMATI SHEILA KAUI) : (a) and (b)
The Government of India has not declared
any language as classical language and no
criteria has been laid down for selecting a
language as classical  language. However.
the . Government of India is opcrating several
schemes for the development and propaga-
tion of Sanskrit, Arabic and Pcrsian  since
there were demands for assistance froin
arganisations engaged in the study of these
languages. '
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(c) The amount of maney spent by the
Government of India year wise for the Jast
three years for the promotion of classical
languages is as under :—

1980-81 Rs. 2.10 crores
1981-82 Rs. 2.46 crores
1982-83 Rs. 2.78 crores

Advertisement for the Post of Unani
Physician in CGHS

(0193. SHRI RAM PRASADAHI R-
WAR : Will the Minister of HEALTH AND
FAMILY WELFARE be plcased to state :

(a) the number of times, the Posts of
Unani Physicians in C.G.H.S. were adverti-
sed by the U.P.S.C. during the pcriod |
January, 1981 to 31 Deccember 1982:

(b) the total number of posts advertised
ecach time;

(¢) the number of applications fulfilling
the essential qualifications received  each
time ;

(d) the number of candidates called for
examination/interview cach time alongwith
the number of candidates qualified;

(e) whether it is a fact that the quali-
fied persons have not so far been appointed,
and if so, the number of such candidates;
and

(f) by when Government propose 1o

give them employment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN M.
JOSHI) : (a) to (f) Threce posts of Unani
Physicians were advertised by the Commis-
sion on 4.7.1981 and 37 applications were
received. 12 candidates, considered quali-
fied and suitable, were called for interview,
out of which 2 were recommended for
appointment. Both of them have joined
duties.
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Onc post of Unani Physician reserved
for female S.C. candidates was advertised by
the Commission on 24.7.1982. It was re-
advertised on 18.9.1982, but no applications
were received by the Commission.
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Special Package Deajs for DProviding
Facility to Domestic and Foreign Tourists

10196. SHRI NITYANANDA MISRA :
Will the Minister of RAILWAYS  be pleased
10 stdic :

(a) whether the Railways have evolved
various special package deals for providing
facilities to domestic - tourists LTC benefi-
ciarics, foreign trekkers and others ;

(b) whether most of the tourists and
travellers fall  victim to clandestine private
transporters due to non-exisience and non-
availability of railway service
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(c) whether the railways in consultation
with Government and private employees and
travellers representative bodies propose to
prepare package deal facilities to earn more
revenuc and make Indian and foreign
passengers more happy ; and

(d) if so the details thereof ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) to (d) Special tourist {(rains are being
introduced in consultation with the Ministry
of Tourism on a phased programme for
offering fully packaged tours for foreign and
domestic tourists. Thesc include the Palace
on Wheels opeiating in the Rajasthan sector
and the Great Indian Rover which is being
iniroduced in the Eastern Sector. The facie-
lity of circular tour tickets are also available
for the tourists. No special package tours
have becn introduced for LTC beneficiaries.
Government arc not aware of any instance
of tourists and travellers [alling victim to
clandestine private transporters duc¢ to non-
existence and non-availability of railway
services. The Palace on Wheels has accommo-
dation for 102 tourists and operates on a
7-day itinerary covering Dethi-Jaipur-Udai-
pur-Jaisalmer-Jodhpur-Bharatpur-Agra-Delhi.
The Great Indian Rover will have accom-
modation for 126 tourists in air-conditioned
coachcs and will operate a S5-night itinerary
covering Howrah-Gaya Varanasi-Gorakhpur-
Howrah. 1In case of Palace on Wheels, all
scrvices on board the train and surface
transportation arrangements are made by
Rajasthan Tourism Development Corporation
and in case of Great Indian Rover by the
India Tourism Development Corporation.

Changes in Designs, Allowed and Booked
Opeeds of Modern Track, Diesel and
F.lectric engincs etc.

10197. SHRI K. PRADHANI : Will
the Minister of RAILWAYS be pleased to
state :

-

(a) whether there have been some
changes in the designs, allowed and booked
speeds of the modern track diesel and
electric engines, modern coaches and roller-
bearing Box-wargons :
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(b) if so, the dectails regarding the ave-
rage actual speeds of passenger irains in the
last two years ;

(c) whether Government are satisfied
with their performance ; and

(d) the efforts to reduce under utili-
sation of rolling stock and track duc (o
low speeds ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Changes do take place in the
allowed and booked speeds of the train with
the upgradation of the track structure and
the rolling stock.
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The maximum permissible speed on
any section of Railway line is sanctioned in
relation to the track structure (viz. rail sec-
tion, sleeper density, ballast cushion, type of
formation and their condition), grades curves,
strenth of bridges, standard of signalling
etc. 1t is also different for differcnt types of
rolling stock on the same section. The maxi-
mum permissible speed, therefore, varies
from section to section and for  different
1ypes ol rolling stock and these are incor-
porated in Railways working time tables.
Booked speeds are slightly less (5%-10%) than
the maximum permissible speeds ;

(b) Overall average speeds including halts
(kms per hour) during the last two years
have been as under :-

Type of Broad Gauge Metre Gauge

train 000 ——— — L I —
1980-81 1981-82 1980-81 1981-82

E. M. U. 33.0 32.5 32.0 31.3

Mail/Exp. 47.7 47.2 35.2 35.0

Passenger 26.7 27.0 24.3 244

Mixed trains 25.4 24.8

18.0 18.6

(c) and (d) Within the constraints of
available resources, Government is constantly
cngaged in improving the speeds of the
trains and utilisation of the rolling stock.
In order to improve utilisation of rolling
stock for movement of goods traffic certain
new managerial innovations were introduced
in the freight operation in the last two years.
The innovations included, steps taken to
segregate the wagons fitted with roller bear-
ing and brass bearing, centre buffer couplers
from the conventional type of wagons to
avoid coupler-incompatibilty, and their for-
mation into block trains; formation of
jumbo rakes with covered Wagons and Sherpa
Rakes with flat BRH type of wagons, which
are higher pay load unit trains for carriage
of bulk commodities over longer leads at
hjgher average speeds ; end to end running
of through goods trains optimisation of loads
o f goods trains, identification and condem-
nation of overaged wagons and engines on

age-cum-condition basis which are unccono-
mical for repairs ; more and more dieseli-
sation/clectrification  of track, introduction
of close circuit rakes, development of high
capacity high spced Wagons known as BOX
‘N’ wagons ctc.

Rake composition of Mail/Express trains
is being standardised to facilitate inter-chen-
geability and improve utilisation,

Indo-Nepal Boundary

10198. SHRI P.M. SAYEED :
SHRI B. V. DESAI : Will the
Minister of EXTERNAL AFFAIRS be
pleased 1o state :

(a) whether Indo-Nepal Joint boundary
teams have completed a survey for cons-
truction and repair of the boundary pillars ;
and
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(b) if so, when the work will start ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) and (b) Pursuant
to the setting up of the Indo-Nepal Joint
Technical Level Boundary Committee in
1981 to oversee and co-ordinates the conti-
nuing works relating to verification and
restoration of missing/damaged bhoundary
pillars, five field teams commenced working
in June, 1982. The work of these teams it
to be completed belore long and  the work
on the construction of the boundary pillars
will commence thereafter.

Steps devised to ensure Security in Trains

10199, PROI'. MADHU DANDAVATE:
Will the Minister of RATLWAYS be pleascd
to state

(a)  whether it is & fact that recently
the Prime Minister has expressed her concern
over the sccurity on railway trains; and

(b) if so, what concrete steps are devi-
sed to ensure better  sccurity  on  the
trains ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) Yoo,

(b) The following important steps
have recently been  taken  to cnsure  better
security on thc trains:

(1) Intensive cscorting ol passenger
carrying trains not only during night hours
but also in day time has been ordered.

(2)  General Managers and Chicl
Security Officers of ali Railways have been
directed to maintain closest coordination with
the State Governments/Police authoritics and
ensurc that precautionary measures in passci-
ger carrying trains are strengthened and make
all out clflforts (o0 prevent crimes  in
trains.

(3) Chief Ministers of all States have
been addressed by me recently and requested
to direct their law enforcement and criminal

-
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investigation agencics to devise more effective
and deterrent measures for ensuring safe and
securc travel for rail passengers.

(4) The Ministry of Home Affairs has
also been requested to have the problem of
security of rail passengers examined in
greater depth by his agencies and experts with
a view to devising better methods for ensuring
safe and sccuie  travel by passengers on the
railways.

(5) Railway having agreed to share

“the cost of G.R.P. on 50:50 basis, state

Government! had been requested to come up
with proposals for augmentation o1 the
strengtih of the Government  Railway Police.
So far an increase of over 7,000 personnel in
the Government Railway Police has already
becn sanctioned by the Railways.

(6) Rescarch, Design and Standard
Organisation of the Railway have been asked
to examine the possibility of improving the
security of the coaches.

Mectings of Qfficials/Non-Officials
at Malda in West Benga'’

10200. SHRI J. S. PATIL : Will the
Minister of RAILWAYS be pleased to
state :

(a) the n~umber of meetings of the
Railway officials and non-officials held at
Malda during the period from 1 August, 1982
to 31 Januay, 19821; and

(b) the number of officers from the
Railway Board who atlanded these meetings
and the days spent by them tor such meetings
and the amount spenl on DA/TA etc. ?

THE MINISTER OF RAILWAYS
(SHRIT A. B. A. GHANI KHAN CHOU-
DHURY) : (a) Six.

(b) 4 officers from Railway Board
attended some of these meetings, spending
about 2 days on an average per officer and
the total amount of Daiiy Allowance claimed
by them is Rs. 344.25.
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Frequent Disruptions of the Movement of
State Rord Transport Corporation
Buses due to Decmands of

Transport Employees .

13201. SHRT GHULAM MOHAMMAD
KHAN : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that movement
of buses run by various State Road Trans-
port Corporations are frequently disrupted
throughout the country due to demands of
employees demanding better pay scales,
working conditions and other pleas conse-
quently passengers driven helpless and without
resource;

(b) whether any information had been
compiled about the number of incidents where
road tiansport employees in various states
resorted to stoppage of work, mass casual
leave and other means to press for their
demands resulting in enormous loss of
revenue to the States and Wastage of time
and energy of the passenger; and

(¢) whether it is proposed to evolve a
standing machinery at the centre level to find
out a standing solution to this problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) Strikes,
workstoppages etc. whenever resorted to by
the employees of State Transport Undertak-
ings do dislocate bus services. But to the
extent possible alternate arrangemecnts for
passenger movement are made by the concer-
ned authorities.

(b) No, Sir. -

(¢) No such proposal is under consi-
deration.

Yoluntary Agency run Adult Education Centres

10202. SHRI ANANTHA RAMULU
MALLU : Will the Minister of EDUCATION
AND CULTURE be pleased to state:

(a) the number and names of Govern~
ment agencies, voluntary agencies local
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bodies which were given grants for running of
adult education centres in country, State-wise,
during the last three years;

(b) whether the said amount was actully
spent scparately through Government agen-
cies, voluntary agencies and local bodies;

(¢) if not, the number and names of
the States in which the actual amount has not
been spent and remained unutilised during
the last three years; and

(d) the manner in which the amount is
being granted to each of Government agency,
voluntary agency and local body ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Grants
are released for conducting Adult Education
Centres under the following Schemes :-

(i) Rural Functional Literacy Projects.

(1)  Scheme of Assistance to Voluntary
Agencies working 1n the field of
Adult Education.

(iii) Nehru Yuvak Kendras.

(iv) Scheme of Adult Education and
Extension  Programmes through
Universities and Colleges under
the auspices of the University
Grants Commission.

The details regarding the number and
names of Government agencies, voluntary
agencics, local bodies which were given grants
for running of Adult Education Centres
during the last three years are bieng collected
and will be laid on the Table of the
Sabha.

(b) to (d) The details regarding the
amount sanctioned and the manner in which
the amount is being granted to each of
Government agency, voluntary agency and
local body, etc. are given below :-
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Rural Functional Literacy Project:

Under this Centrally-sponsored Scheme,
grants to State Government/U.T. Administra-
tions are sanctioned keeping in view the
number of projects sanctioned by the Ministry

1980-81 1981-82
Rs. Rs.
534,30,108- 803,20,208/-

Where there was unspent balance in a
particular year, it was allowed to utilise in
the subsequent year.

Scheme of Assistance to Voluntary Agencies
working in the field of Adult Education

~ Underthe Central *‘Scheme of Assistance
to Voluntary Agencies working in the field of
Adult Education”, voluntary societies are
granted assistance, for undertaking projects
of Adult Education Centres, post-literacy
and Follow-up work, ctc. Grants are given
at the rate of 75% of the administrative costs
and 100% of the programme costs for under-
taking field programmes ¢n project basis.

The implementation of the Scheme was
stopped in April, 1980 pending review of the
Adult Education Programme. During 1980-
81 and 1981-82, no grant has, therefore, been
sanctioned to any voluntary agency for
under taking fresh projects. The Scheme
has been revived in April, 1282, in the light
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vis-a.vis the actual number of projects/cove-
rage expected to be achicved during the year.
The amount sanctioned to 28 State Govern-
ments/Union Territory Administrations during
the last 3 years is as under :-

1982-83

Rs.
1266,17,536/-
147,59,555/- (Post literacy)

°
1982-83, grants have been released to volun-
tary agencies for new projects, The follow-
ing amount was sanctioned during the last
3 years :—

Years Rs. in lakhs
1980-81 78.88

1981-82 39.64

1982-83 71.05(Provisional)

Nehru Yuvak Kendras (NYKs)

The Nehru Yuvak Kendras which are
subordinate offices of the Department of
Sports are implementing the Adult Education
Programmes through Nartional Service Volun-
teers Scheme. NYKs have been provided
two or more National Service Volunteers
cach for establishment and running of Chetna
Sangh/Adult Education Centres from 1976-79
onwards. Rs. 1,300/- are sanctioned per
Centre per annum. The following expendi-~
ture has becn incurred during the last three

of thc New 20-Point Programme. During years :—
Year Amount sanctioned No. of NYKs
funded
(Rs. in lakhs)e
1980-81 58.49 139
1981-82 50.00 169

1982-83 37.97 152
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Scheme of Adult Education and Extension
Programme through Universitics and
Colleges

The University Grants Commission has
been, since 1978-79, assisting Universities and
Colleges for implementing a Scheme of Adult

{980-81

Rg.

Universities 14.52,916.00

Colleges 31.41.463.00

afafssa eafeaay &1 qrag wig

10203, =N srxigAIT SEAT . FGT
A 9H g2 FAId &1 g7 w9 fa

(F) T ITF FILT A4T IA FATHT
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Education and Extension Programme. Under
this Scheme, 68 Universities and 705 Colleges
werc involved for organising 8790 centres.

Grants sanctioned to these Universities
Colleges are given below :-

19§1-82

Rs. RS.
22.85,410.18 24,16,200.00
(provisional)

33.59,742.75 30,06,485.023

(provisional)

qHl q9T I F FIEAT A FfFANA Aq-
wiET @ A 57 qF 2

\E AT FTE 919 &80T gRIfRI A
F AT 97wt qravfeE, Arerfq agr
gmifas afafafal. waafeas sifa/am-
qfga sasrfa o F@arg aot 7 wenr
g v afga AT T[T F OHLIIAT 9T
sfafiza =afgeari w1 o 57 s &
qraTd AT W GAT AR T TU-E
F oumTe 97 s fEw ma g

~

(1) FFAT ZFESAT K1 AT E & AT
g9 92T T 7™ &1 FIAl |

Talks between Kashmir (eaders for Solution
of Kashmir Problem

10204. SHRIT CHITTA MAHATA :

SHRI BRAJAMOHAN MOH-
ANTY : Will the Minister of EXTERNAL
AFFAIRS be pleased Lo state :

{a) whether it is a {act that a political
party of Pakistan occupied Kashmir had
twvited politicians from Jammu  and Kashmir
for talks with their counterparts in the Pakis-
tan held territory for a possible solution of
the Kushmir problem: and
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(b) if so, what are the details in this
regard and reaction ol the Government of
India thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) and (b) Govern-
ment have seen press reports to this effect.

Government's position on Kashmir is
well-known and has been stated in unequivo-
cal terms both in the Parliament and in inter-
national forums. Juridically and constitu-
tionally the whole of the territory of J&K
State is an integral part af India. It is the
Government’s policy to settle the issue aris-
ing out of Pakistan’s illegal occupation of
a part of the Indian State of Jammu & Kash-
mir peacefully through bilateral negotiations
in accordance with the Simla Agrcement.

Classified Diseases

10205. DR. VASANT KUMAR PAN-
DIT : Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the figures of each classified diseases
viz. (1) typhoid (2) infective hepatitis (3)
dysentery and (4) gastroenterities per 1,000
population for Delhi, Madhya Pradesh,
Himachal Pradesh, Punjab, Bihar and Uttar
Pradesh as compared to the all-India average
for cach disease per 1,000 population;

(b) whether there are several survey
reports and report from WHO that non-enli-
sting of Social Welfare and charity associa-
tions as well as piivate doctors, lack of
monitoring agency and lethargic follow-up
procedure are the reasons for higher number
of incidents suffering from Classified dis-
cases; and '
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(c) what specific steps are being taken
to reduce the average in the above States by
intensifying the various health programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI) : (a) to (¢) A statement showing the
reported cases of typhoid, infective hepatitis,
dysentery and gastro-enteritis per 1,000 popu-
lation in Delhi, Madhya Pradesh, Himachal
Pradesh, Punjab, Bihar and Uttar Pradesh and
all India average for these diseases is given
in the atteched statcmeni. These data are
not comparable as their coverage is incom-
pleie.

The Government keep close liaison with
the World Health Organisation in connection
with various public health programmes and
keep in view, their advice rendered from
1ime (o tiime.

These diseases are primarily water borne.
For controlling them, priority is being given
by Government to the provision of safe
drinking water facilities in thec problem
areas. Attention is also being given to improve
general sanitation.

Health education is given 10 public
regarding measures necessary not only during
normal situation but also during outbreak of
any of these diseases. Co-operation of pub-
lic at large, voluntary organisations, local
bodies, public leaders and private medical
practitioners is sought in the administration
of relief during the outbreaks. Health autho-
ritics maintain vigilance against any of these
diseases and take prompt precautionary and
remedial measures including provision for
inoculation, disinfection, drugs, oral re-hy-
dration salt etc.
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Special Train Service for the Workers of
Rajpura Dariba Zinc Mines in Rajasthan

10206. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of RAILWAYS
be pleased to statce :

(a) whether the Railways  would consi-
der running a special train service for the
workers  cmployed at  Ragpura-Dariba  Zine
mines operated by Hindustan Zinc in Rajas-
than since non-availability of cheap trainspor-
tation proves @ heavy burden on  the wor-
kers: and

(b) if so, the details thercof ?

THE MINISTER OF RAILWAYS
(SHR! A.B.A. GHANI KUHAN CHOU-
DHURY) : (a) No.

() Does nou arisc.
Success of N.M_E.P.

10207. SHRI VIRDHI CHANDER
JAIN : Will th: Minister of HEALTH AND
FAMILY WELFARE bc pleas:d to state:

(a) wh=ther National Malaria Eradica-
tion Programme had been successful during
the vears from 1960 1o 1970, if so, the factors
rcsponsible therefor:

(b) whether this programme  has not
been successlul after 1970, sl so,  the causes
thereol.

(¢) whether Malaria  Programume has
been successlful in any part of South East Asia
region; and

(dy when this programme will be 100
per ¢ant successful in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAT : (a) With the successful implemen-
tation ol National Malaria Eradication Pro-
gramme in 1958, the incidencc came down
in 1965 to only 1 lakh cases from about 75
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million cases estimated at the time of inde-
pendence of the country and deaths due to
malaria which were estimated to be about 8
lakh annually werc climinated. This was
achieved by effective control of vector mosqui-
toes by application of insecticides in the rural
areas and by tuking anti-larval measures in
the urban areas along with providing presump-
tive treatment to all fever cases and
resorting to radical treatment (o the palicnts
found positive with malaria parasite with
anti-malarial drugs to liquidate the resorvoir
of infection.

(b) Due to various administrative,
technical and operational tactors the malaria
incidence gradually started rising up again
from 1966 and the incidence in the country
reached a peak of 6,46 million in 1976 .

(¢) The anti-malaria programme in the
South East Asia Region also received initial
success upto late 60s,  But these countries
faced similar problem of vector and drug
resistance Icading to increase in the incidence
ol malaria.

(d) A Modificd Plan ol Operation has
been introduced in the country since 1.4.1977.
Since the implementation  of this plan, the
incidence of malaria in the country is decli-
ning gradually. During 1982 about 2.1
million malaria cascs havc been reported
against 6.4 million cases during 1976. It has
targettcd that the incidence of  malaria
should be  brought to the lowest level by
2000 A. D.

frsr wem v

10208. =hmdr fema fagn
it a1 |ifga awAHT
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Non-Payment of Arrears of Propertv
Tax to Visakhapatnam Corporation

. 10209. SHRI INDRAJIT GUPTA :
Will the Minister of RAILWAYS be pleased
to state :

(a) Whether the Mayor of Visakhapat-
nam Corporation has threatened to discon-
nect water supply of 7 lakh gallons per day
to the South Eastern Railway at Waltair if
arrears of property tax amounting to Rs. 88
lakhs pending with the Railways are not clear-
ed up by the end of April, 1983,

(b) if so, action proposed to be taken
in the matter, and

(c) whether any action has been taken
against the Railway Authorities responsible
for non-payment of such huge tax arrears ?

THE MINISTER OF RAILWAYS
(SHRI A. B, A. GHANI KHAN CHOU-
DHURY) : (a) No official information has
been received by the Divisional Railway
Authorities at Waltair regarding disconnection
of water supply.

Property tax has becn paid to Visakha-
patnam Municipal Corporation upto 31.3.1981
Visakhapatnam Municipal Corporation has
also claimed ““Service Charges’ at the annual
rate of Rs. 10,57,508.80 from 1974-75
onwards. The quantum of service charges
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payablc under the rules would have to be
determined with reference to the nature of
services availed of by the Railway.
namely. ‘

(i)  Whether railway colonies are self
sufficient and do not avail them-
sclves of any service:

(i1)  Whether railway colonies  avail
themselves of purtial  scrvices only:
and

(iihy  Whether all services arc avatled ol

The Sccretary  to the Government ol
Andhra Pradesh, in the Housing Municipal
Adn.inistration and Urban Development
Department, Hyderabad and Municipal Cor-
poration Visakhaputnam were requested to
furnish inter alia for  detailed  calculation of

service charges claimed by them in respect of

cach Railway Building. As the sanie has not
been received so far, the Divisional  Railway
Muanager, Waltair has requested  the Mayor
of the Muncipal Corporation to  furnish the
same. Necesary action will be taken in
regard to payment of the charges if found due
thereafier.

Nceanwhile the Mayor of the Municipal
Corporation  has suggested a high level
meeting of the representatives of the Andhra
Pradesh Government, Railway and Municipal
Corporation. General Manager,  South
Eastern Railway has been asked to organisc
such a meeting early.

(h) and (<) Do not arisc.
BI7] AFTA qT g?ﬁm‘f FT ATITA

10210. Ao Aeazd faz: Fur 39 AAT
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Dcvelopn:ent and Maintenance of Haldia-
Allahabud National Inland Watlcerways

10211. SHRI SATYAGOPAL MISRA :
Will  the Minister of SHIPPING AND
TRANSPORT be pleascd to state:;

(1)  whut steps Government have laken
so far for the development  and maintenance
of the Haldia-Allahabad National Inland
Waierways; and

(b) what arc the details ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHR1 Z. R. ANSARI) : (a) and (b)
Detailed feasibility study for the proposed
IWT scrvices to be run  on this waterway
between Allahabad and Haldia has been
completed. This study identifies not only the
cargo availability but also the potential IWT
Terminals and the maintenance needs on the
watcrway.

A scheme costing Rs. 189.50 lakhs has been
sanctioned for setting up teiminal and other
facilities for IWT operations between Farakka
and Haldia. A proposal is being worked out
fo. providing similar [acilities on th:  Allaha
bad-Farakka stretch of the waterway as
well.

Pollution Hazard in Cochin Port

10212. SHRI M. M. LAWRENCE :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whcther it has  come (o the notice
of the Governminent that due to oil spillage in
the Cochin Port and adjacent area great
pollution hazard has been created;
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(by if so, details thereof: and

(¢) the action taken (o prcvent the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
IORT (SHRI Z. R. ANSARI) : (a) and (b)
There has becn no oil spillage in the Cochin
Port and the adjacent sea coast causing oil
poliution hazard.

(¢) Strict watch is kept by the Port
authoritics on oil tankers and other cargo
ships within the Port limits against any
activity on their part which may cause oil
pollution in the Port area.

Revision of College Teachers' Pay Scales

10213. SHRT CHIRANIJI LAL
SHARMA : Will the Minister of EDUCA-
TION AND CULTURE bc pleascd to state :

(a) whether College teachers Union
has demanded revision of University Grants
Commission pay scales for college teachers;
and

(b) if so, action taken thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL) : (a) Teachers in uni-
versities and colleges have been demanding a
further revision of their pay scales.

(b) The matter is yet to be considcred
by the University Grants Commission and the
Central Government in the context of the
recent decision to appoint a Pay Commission
for considering the pay scales of Central
Government employees.

Intensive Educational Course to Organise
Income Generating Activities

10214. SHRI SUDHIR GIRI : Will
the Minister of SOCIAL WELFARE be

pleased to state :

(a) the concrete steps taken by Govern-
ment so far to oragnise income gencrating
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activitics for economically weaker sections of
women and handicapped persons ;

(b) the number of deserving Adult
women in the age group of 18-30, who were
given an intensive educational course in
shortest possible time in the vear 1982;
and

(¢) target ofl giving such education (o
the Adult womien in 1983 ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
Sixth  Five Year Plan includes for the first
timc a separate chapter on ““Women and
Development™. A number of programmes
are being implemented by different Minis-
tries/Departments of the Government of
India 10 organise income generating activi-
tives for cconomically weaker sections of
women and handicapped persons. These
include :

1. Assistance to Voluntary OQrganisations
for seiting up Women’s Training Cen-
tres/Institutes for Rechabilitation of
women In distress.

2. Assistance for setting up of Employment
and Income-Generating Training-cum-
Employment-cum-Production Ur.its for
providing training to women in non-
traditional trades and thcn cnsuring
cmployment to them.

3. Central Scheme of Working Women's
Hostels alongwith Day-Care Centres for
Children of Working Women.

4. Tunctional Literacy for Adult Women
in Integratcd Child Development Ser-
vices Blocks.

The Central Social Welfare Board has
a Socio-Economic programme under which it
gives financial assistance to Voluntary Orga-
nisations for setting up production units,
training-cum-production units, self-employ-
ment units, dairy units for the bencfit of
destitute, widows, and physically handicapped
women. The programmes provides for
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employment/self-employment opportunities to
these women on the basis of work and
wage.

The Scheme of Development of Women
and Children in  Rural Areas (DWCRA) is
being implemented on a pilot basis in.selec-
ted 50 backward districts in different States
as component of Integrated Rural Develop-
ment programme,

Ministry of Education has also designed
an Adult Education Programme,

The Small Industries Development Orga-
nisation is conducting  Entreprencureship
Development Training Courses for Women,
weaker sections of women community, physi-
cally handicaoped persons etc.

A scheme on science and Technology
for women is being implemented by the
Department of Science and Technology, the
main objective of which is to improve the
life of women specially in rural areas by the
application of science and technology.

The following steps have also been
taken towards income generating activitices
for handicapped persons :—

(i) 3% posts/services in Group ‘C' and
‘D’ in Central services and compara-
ble posts/services in  public under-
lakings are reserved for physically
handicapped persons (1% cach for
blind, deaf and orthopacdically handi-
capped).

(i) Tclephone booths in public places
are allotted to physically handicap-
ped persons by Ministry of Comuni-

cations.

(iii) Reservation is made for physically
handicapped persons for allotment
of petrol pumps and cooking gas
agencies,

(iv) Shops kiosks are being provided by
State  Governments/Union  Terri-
tories,

(v) Ministry of Finance (Department of
Banking) has a scheme under which
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loans are provided to physically
handicapped persons by banks under
differential Rate of interest scheme,

(vi) Under scheme of assistance to dis-
abled persons for purchase of fitting
of aids and appliances, aid and appli-
ances are given free of cost to dis-
abled persons whose income or parents
incomes is less than Rs, 750/- and
509% is charged if the income is bet-
ween Rs, 750/- to 1500/-, The aids
and appliance should cost between
Rs, 25/- to Rs. 1500/-,

(b) and (¢) During 1982-83, 20,40,964
women enrolled for courses grants given to
voluntary organisations for coaching. No
target has been fixed.
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Robbery in the Goods Qffice on New
Jalpaiguri Railway Station

10216. SHRI SUBHASH YADAYV

SHRI M. RAM GOPAL REDDY :

Will the Minister of RAILWAYS be  pleased
1o state :

(1) whether  atention of the Govern-
ment  has been drawn to  the press  report
“Rs. 6 lakhs looted™ appearing in the Tele-
graph, Calculta dated 26 March. 1983 where-
in it has been stated that armed man looted
Rs. six lakhs Trom the goods office on New
Jalpaiguri Railway Station:

(b) if so. what are the details  of the
incident;

(¢) whether inquiry has since been con-
ducted: and

(d) if so, with what reeult ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Yes.

(b) On 24.3.83, at about 19.20 at New
Jalpaiguri  Goods Office, the Chiel Goods
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Clerk while: working in his office heard the
sound of bomb explosion outside the goods
office room. Immediately after the explo-
sion one armed person entered into the goods
office and threatencd all the on duty goods
cleiks including the Chief Goods Clerk not
to move [rom their respective scats.  Mean-
while, two other persons entered in  the cash
counter and immediately after their entrance,
bomb e¢xploded within the cash counter and
also outside goods office. The miscreants
snatched away goods earning amounting to
Rs. 5,97.2346 and decamped  injuring 3 goods
clerk and | porter with  bombs, guns and
kukri,

(¢) and (d) G.R.P./New Jalpaiguri regis-
tered a case no. 5 dated 24.3.83 u/s 395/397
IPC and  tocok up investigations.  So far 19
persons  have been arrested  and stolen cash
amounting to Rs. 4,44,441 has been recove-
red.  Police investigations are in progress.
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University Grants Commission Grant for
West Bengal and Tripura Universities

10218. SHRI AJOY BISWAS : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state

(a) total amount allotted by the Uni-
versity Grants Commission for West  Bengal
and Tripura during the Sixth Fives Year
Plan period for the development of Universi-
ties and Colleges ;

(b) out of tolal amount allotted how
much has been released, so  far for West
Bengal and Tripura ;

(¢) the reasons for delay in  releasing
the allotted amount;

(d) whether there is any proposal 1o
send a  team of University Grants Commis-
sion to West Bengal and Tripura in this
conncction; and

(¢) if so, that rcasons for delay 1n
sending the tcam and when it will visit and
expected time when the balance amount
will be released by thce University Grants
Commission ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
University Grants Commission had tenta-
tively allocated an outlay of Rs. 550.00 lakhs
for the general development of the Burdwan
Calcutta, Jadavpur, Kalyani and North
Bengal universities and the Viswa Bharati,
in West Bengal during the Sixth Plan period.
The development programmes of the Rebin-
dra Bharati were approved in 1978-79 and
therefore no further assistance is envisaged
in the Sixth Plan. There is no university in
Tripura at present. The post-graduate
centre of Calcutta University at Agartala
has been allotted Rs. 40.00 lakhs. No speci-
fic statewise allocation is made for assistance
to colleges. Proposals received from indi-
vidual colleges are considered according to
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the guidelines and grants are sanctioned to
them.

(b) A total grant of Rs. 159.03 lakhs
has been released to the six  universities in
West Bengal. A grant of Rs. 4.50 lakhs
has been released to the post-graduate centre
at Agartala. Colleges in West Bengal and
Tripura have been relcased Rs. 22.18 lakhs
and Rs. 0.49 lakhs respectively.

(¢) Grants are 1cleased on (he basis of
reports on progress of expenditure on appro-
ved schemes sent by universitics and colleges.
There is no delay in the rclease of grants
duc from the Commission.

(d) and (e¢) Visiting Committees have
already visited all the six universities in West
Bengal and the post-graduate centre at
Agartala. Reports of these committees
except that of Burdwan University are in
the process of finalisation. The report of
the Burdwan Uuiversity has been finalised.
Further grants will be released to these
universities after the reports of the Visiting
Committees arc considered and approved by
the Cummission.

SC/ST Amongst the Suspended/Dismissed
Railway Employecs

10219. SHRI V. SREENIVASA PRA-
SAD : Will the Minister of RAILWAYS be
pleased to statc :

(a) the details of employces suspended
dismissed during the last three years in the

Railways;

(b) how many of them belonged to
Scheduled Castes/Scheduled Tribes;

(¢) whether the percentage of suspen-
ded/dismissed employees is much higher in
case of 1eserved employees than the unreser-
ved catecgory employees;

(d) the reasons therefor; and

(e) steps contemplated by Goverment
in this regard ?
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THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) to (¢) Information is Dbeing
collected from the Zonal Railways and will
be laid on the Table of the Sabha.

Regularisation of Services of Muster Roll
Workers, Casual Labours

10220. SHRI NAGINA RAI :
SHRI AMAR ROY PRADHAN :
Will the Minister of RAILWAYS be pleased
10 Stale :

(a) whether his Ministry received any
orders in the years 1979, which werc issued
by the Department of Personnel and  Admi-
nistative Reforms (Ministry of Home Affairs)
regarding regularisation of services of muster
roll workers/casual labours appointed by his
Ministry and its  departments/subordinate
offices:

(b) whether these orders  have not 5o
far been implemented by his  Ministry
Departments/Subordinate  Offices, if  so. the
reasons thercfor: and

(¢) what action his Ministry proposc to
get them implemented in  the near future?

THE MINISTER FOR RAILWAYS
(SHRT A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Yes.

(b) The orders  of the Department  of
Personnel and  Administrative Reforms are
not applicable ro the Casual labourers work-
ing on the Railways who are governed by
separate orders issucd by the Ministry of
Railways from time to time.

(¢) Does not arise.
Indo-Ttalian Collaboration on Shipping

10221. SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state :

.. (a) whether it is a fact that India and
""f‘:aiy had discussed the prospects of colabo-

ration in the field of shipping as also streng-

thening bilateral economic cooperation ;
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(b) if so, the details thereof :

(¢) whether any decision were taken
and agreement reached during discussion
bectween the two countries: and

(d) il so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (d)
The Ministry of Shipping and Trans-
port have not in the recent past held any
discussions with the Italian authorities rela-
ting to shipping. However, in the meeting
of the Indo-Italian Joint Commitice for
Economic Cooperation held in Rome in
November 1982, the ltalian side inter alia
mentioned their interest about supply of bulk
carriers to Mogul Line Limited.

Assistance to College Located in
Tribals Areas

10222, SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION AND
CULTURE Dbe pleased to state :

(a) whether Ministry has formulated a
special scheme during Sixth Plan period inten-
ded to assist colleges in tribal arcas under
different Universities;

(by if so. norm»s and criteria of special
scheme adopted by the Univeisity Grants
Commission for assistance for development
of colleges in tribal areas and grants from the
University Grants Comimission for dcvelop-
ment activities:

(c) whether Ministry has sent the
scheme 10 States and Universities  located in
the tribal belts/regions to submit proposals
for assistance:

(d) the proposals submitted by Unive-
rsities to U.G.C. during Annual Plans of
Sixth Plan. Stare-wise and assistance reieased
during year 1982-83 and proposals under-
consideration for the year 1983-84; and

(¢) funds earmarked during Sixth Plan
for special scheme and the moncy spent so
far by different colleges or different schemes
of the special scheme ?
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THE MINISTER OF STATE -OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
Univepsity Grants Commission has formulated
a sub-plan for assisting colleges catering to
the needs of Scheduled Castes and Scheduled
Tribe students.

(b) According to the criteria presribed
by the Commission, colleges located in tribal
arcas and catering 1o the needs of Tribal
students which have at least 5 permanent
teachers and a minimum of 100 students of
whom at Jeast 35 should belong to Scheduled
Casles/Scheduled Tribe would be considered
Tor assistance upto a ceiling of Rs. 4.00 lakhs
in the Sixth  Plan. Collezes with larger enrc 1
ments would be considered for assistance if
th~ number of SC/ST students is not less than
20% of total enrolment.

(¢) The guidelines for, providing assis-
tance to arts, science and multi-faculty colle-
ges for providing development assistance
during the Sixth Plan have been circulated by
the University Grants Commission to the
State Govermmnents.  Universities and colle-
ges, requesting them to  submit their propo-

sals. These quidelines  incorporate the
special  provision for colleges in trlbal
areas.

(d) and (e) The Commission has made
an allocation of Rs. 300 lakhs in the Sixth
Plan for this scheme. The number of pro-
posals received so fur, their state-wise distri-
bution, assistance sanctioncd or under consi-
deration, and the grants utibised are being
compiled and will be placed on the Table of
the Housc in duc course.

Comprehensive Transport Subsidy
Scheme for North-Eastern Region

10223. SHR1 SONTOSH MOHAN
DEV : Will the Minister of SHIPPING AND
TRANSORT be pleased to state:

(a) whether therc is a proposal for a
comprehensive transport subsidy scheme for
the North-Eastern region:

(b) 1f so, the details thereof; and
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(¢) when the scheme will be finalised
and implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI): (a) to (c)
Existing transport subsidy scheme is appli-
cable to North Eastern Region and also
Jammu & Kashniir, Himachal Pradesh, Hilly
areas of U.P., Andaman and Nicobar Islands,
Lakshadewecp and Sikkim. The scheme
provides for 509% subsidy in transport cost by
road from the desiganated rail-head in respect
of all selected arcas other than the North-
Eastern region. In the case of North-Eastern
region, however it is comuted on the basis of
50% of rail freight from Siliguri to nearest
rail head and in addition, 509% of the road
charges in respect of the distance from the
nearest rail-head if the unit is located away
from the rail-hcad.

The proposal is under consideration of
Ministry of Industry, for restructuring the
transport subsidy scheme to make it more
meaningful for the Industrial Units set up
in hilly and inaccessible regions/areas.

Minimum Package of Health Care
Services

10224. SHRI LAKSHMAN MALLICK :
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state :

(a) whether emphasis has been given to
provide at least a minimum package of health
care in services, preventive, promotive and
curative to all segments of the population in
the country

(b) if so, what arc schemes implement-
ed in various Sates for this purpose
and

(c) the details of the packages scheme
in the plannine of health care facilities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) Yes.
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(b) and (c) The previous approch of
implementing various programme through a
vertical organisation is being replaced by
Multipurpose Workers Scheme. Under this
scheme the individual workers are being
trained to provide package of preventive,
promotion and curative services for a popu-
lation of 5000 (3000 in tribal and hilly
areas). The ural dispcnsaries which have
providing only curative services are being
converted into Subsidiary Health Centres,
so that they can deliver the package of
services.

The hcalth scrvices arc also being
coordinatcd with other health related pro-
grammes of other Ministrics like Water-
suppiy.Sanitation, Education, Social Welfare,
Information and Broadcasting ctc. under the
Minimum Needs Programme.
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Award vendors contract at Ghaziabad
Railway Station

10226. SHRI SURAJ BHAN :
SHRI ATAL BIHARI VAJPAYEE :
Will the Minister of RATLWAYS be pleased
to state : '

(a) whether vendor’s contract of Vikreta
Sahakari Samiti Ltd., Ghaziabad at Ghazia-
bad Ruilway Station has been terminated ;

(b) whether it is also a fact no adver-
tisement was published in newspapers before
this contract was awarded in 1982-83 ;
and

(¢) the Governmeni’s policy in regard
to awarding contracts to co-operative
societies and the reasons for depriving co-
operative societies of contracts ?

THE MINISTER OF RAIJLWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURI) : (a) and (b) The vending contract
held by the Vikreta Sahkari Samiti Ltd.
Ghaziabad was terminated by the compcetent
authority on  account of unsatisfactory
performance and non-observance of the
rules in regard to functioning of cooperative
societies by them. Half of the contract was
subsegnently allotted to Shri Revinder Kumar
after following the normal procedure for
allotment of catering/vending contracts and
half to Shri Raja Chand, an ex-military mau
by the Ministry of Railways as a special
case.

(c) Catering/vending contracts are
allotted by the zonal railways by inviting
applications through press notification or
notices displayed at the Railway station. The
applications reccived in response thereto are
scrutinised by a screening committee and
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contracts - allottted by the competent
authority on merits. In the matter of allot-
ment the order of preference is  followed
as under :-

(i) Scheduled Castes & Scheduled

Tribes :
(1i) Coop. . Socictics of actual workers :
(iir) Mahila Samities :

(iv) Uncmployed graduates within the
age group ol 18 to 30 years :

(v) Freedom fighters : and
(vi) Others.

Homoeoputhic Dispensarics in Gole
Market

10227. PROP. P. C. KURIEN : Will-

the Minister of HEALTH AND FAMILY
WELFARE be plcased to state :

() how many homoeopathic dispen-
saries under CGHS are sanctioned in  Gole
Market and how many are functioning and
the reason why all the sanctioned dispen-
saries have not been started

(b) whether it is a fact that some ho-
moeopatic dispensaries are  under the charge
of Allopaths : and

(¢) if so. the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN
M. JOSHI) : (a) Only onc CGHS Homoco-
pithic Dispensary is  sanctioned in  Gole
Market and it is functioning:

(b) and (¢) Homocopathic dispensarics
are functioning under the charge of Homoco-
paths homocopathie units attuched to
Allopathic dispensarics are functioning under
the administrative supcrvision of the Mc-
dical Officers Incharge of the dispensaries.

VAISAKHA 15, 1905 (SAKA)

Written Answers 134

Dieselization of Chetak Express

10228. SHRI JAI NARAIN ROAT :
SHRI BHEEKHABHALI :

SHRI DEEN BANDHU VERMA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government  purpose 10
replace the steam engine by diesel engine of
Chetak Express to increase the speed of the
trains ; and

(b) if so, when the dizsel engine
would be provided 1o Chetik Express ;
and

(¢) 1f not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) No, not in near future.

(b) Does not arisc,

(¢) More dieselisation of Chetak
Express  will not speed up the train as
the track condition on certain sections
permits  a  lower speed for  diesal
engine than for steam engine. For raising
the scctional speed considerable inputs will
be required for which resources are not
adcquately  available at  present. The only
other way to speed up Chetak Express is by
curtailing the stoppage. This matter was
taken up with the Rajasthan Government
who have, however, not agree to the delation
of any ol the stoppages.

Supply of piped water to  Diva Railway
Station sand Railway Quarters

10229, SHRI J.S. PATIL ;. Will the
Minister of RATLWAYS be pleased to state :

() whit is the present status of the
scheme 1o supply piped  water to  railway
stauon and railway quarters at Diva Railway
Station (Central Railway) District Thana,
Maharashtra ; and

(b) when the schemc is likely to” be
commissioned ? |

)
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THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) and (b) The railway has al-
ready laid the distribution pipe line system
including the overhead tank etc. to supply
water to quarters and the railway station
at Diva. The connection [rom the main
supply line of Maharashtra State Government
passing a little distance away from Diva
station, will be provided shortly, as soon
as required formalities with Gram Panchayat
Diva, and Thana, Municipal Corporation
are completed.

House Building Advance in Aligarh Muslim
University

10230. SHRI BHIKU RAM JAIN:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that despite
instructions of the University Grants Commis-
sion, the Aligarh Muslim University do not
grant house building loans for the employees
for construction of houses at the place of
duty or at a place of settlement after retire-
ment ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
" CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and
(b) When the UGC had agreed to place
funds at the disposal of the Central Univer-
sities initially, it was suggestcd that, to begin
with, all advances might be sanctioned to the
employees for construction of houses only at
the place of their duty. Later in January,
1982, the Commission had suggested that
henceforth such advances may be sanctioned
on the basis of rules framed by Government
for sanctioning house building advances to
their employees. Accordingly, the Central
Universities could sanction house bilding
advances to their employees cither at the
place of their duty or elsewhere.

The Aligarh Muslim University sanctions
house building loans to its employees for
purchase of land/construction of houses only
at their place of duty ar present. A decision
on the guestion of giving such loans to the
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employees for construction of houses at
places of settlement after retirement is still to
be taken by the University.

Appointinent of Honorary Doctors and
Assistant  Surgeons

10231, SHRI D.SS.A. SIVAPRAKA-
SHAM : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state whether any Honorary Doctors as well
as Assistant Surgeons are appointed in the
Hospitals run by Central  Government,
New Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : No Honorary Doctor/Surgeon
is appointcd by the Ministry of Health and
Family Welfare in the Hospitals run by the
Central Government in Delhi/New Delhi.

There is no provision in the Rules
governing Central Health Service for making
appointments of Honorary Doctors.

However, Delhi Administration have
informed that Dr, N, D, Buta is working as
Honorary Dental Surgeon, Police Hospital,
Delhi since 18,1963, Dr. N.D. Buta was
appointed as Honorary Dcntal Surgeon on
the authority of the President Delhi Police
Amenity Fund Commitice and he is getting
Rs. 150/- per month as honorarium.

Proposal for Increasing National Permits
Quota for Punjab

10232, SHRI R, L, BHATIA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether in vicw of the pressing
demand for National Permits due to the
number of trucks in thec State being more
than 25095 the State Government of Punjab
has approached the Centre for increasing
National Permits quota by atleast 800 ; and
reaction

(b) if so, Government’s

thereto ?

THE MINISTER OF STATE IN THE

MINISTRY OF SHIPPING AND TRANSPORT
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(SHRI Z R, ANSAI) : (a) and (b) After
October 1980, when the allocations of
National Permits for each State/U.T. were
stopped up by 1009/, some state Govern-
ments including Punjab had been requesting
for further increase. The Government have
since increased the number or National
Permits for allotment by states in October,
1982, Total number of national permits for
allotment by Punjab now stands at 1200,

News Ttem, Captioned <Drugs Pesticides
Misused”’

10233, SHRI BALASAHEB VIKHE
PATIL : Wi'l thc Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government’s attention
has been drawn to the news item appearcd
in the Financial Express dated 10 April, 1983
under the captioned “‘Drugs’ pesticides
misuscd™ ;

(b) if so, whether it is a fact that the
medicine clioquino which has been banned
in Japan, withdrawn from U.S. and other
European markets, is still being used in
India, in combination with other agents, for
treating diarrhoca cases in India ;

(¢) whether this medicine has proved
to be fatal and has alrcady claimed a large
number of victims in Japan alone ; and

(d) if so, steps Government have taken
to stop the use of this dangerous medicine ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) Yes,

(b) and (d) There is no proposal to
ban the medicine clioquinol in India, How-
ever, it is permitted to be manufactured
with a ‘Cautionary Note’ to be displayed on
the labels and cartons of their product by
the manufacturcrs reading as under :(—

““To be sold by retail on the prescrip-
tion of a Registered Medical Practitioner
only.”
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This is now included in Schedule ‘H" of
the Drugs and Cosmetics Act and should be
sold only on doctor's prescriptions,

(¢) Reports had earlier appeared in
1970 and again in 1977 in Medical Journals
that the drug lodochloro-pydroxyquinoline
(Clioquinol) had caused peripheral neuritis
and damage to the optic nerves in isolated
cases in Japan and these products were being
withdrawn from the Japanese market follow-
ing reports that Clioquinol might be casually
related to a neurological syndrome known
as ‘sub-acute myelo-optic’ neuropathy
(SMON). Government have no information
in regard to number of vicums in Japan.

Orders Making Compulsory to Carry
C.G.H.S. Card

10234, SHRI DIGAMBER SINGH
Will the Minister of HEALTH AND
FAMILY WELFARE be pleascd (o state :

(a8) whether any orders have been
recently issued by his Ministry or the
G.G.H.S. making it compulsory for a benefi-
ciary of C.G.H.S. to carry his C.G:H.S.
Card everytime he visits the Dispensary and
produce it for perusal by the Registration
Clerk, even though it involves the repetition
of the prescription already issued by the
Medical Officer of the Dispensary or the
Specialists ; and

(b) if so, what is is the rationale on
insisting upon the production of the Card
when it only invelves the repetition of the

prescription already  registered at the

Dispensary ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) and (b) No such orders have
been issued recently. But instructions issued
by D.G.H.S. on 21-10-1969 to take the
C.G.H.S. Identity Card as and when dispen-
sary is visited by the benecficiary, are being
followed in order to establish the identity of
the beneficiary and to avoid misuse of the
Card.
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Compulsory and Free Education

10235. SHRI RAMJIBHAI MAVANI:
Will the Minister of EDUCATION AND
CULTURE be pleased 1o state :

(a) whether it is a fact that recently
as well as during 1977 to 1983 some States
have taken steps for compulsory and free
education for children upto thc age of 14
years as well as for girls education and also
for higher cducation to sonic extent ;

(b) il so, the namcs of such States.
the Schemes they have formulated :

(¢) what assistance  and  incentives

being given by Centre to them :

(d) how much amount has been given
by Centre 1o various States on these schomes
during the above period ;. and

(¢) whut arc the cstimates during
1 May, 1953 to 31 December, 1983 7

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION ADN CUL-
TURE AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) and (b) Legis-
lations for compulsory primary education arc
available in 16 States and 3 Union Territories

MAY 35, 1983
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viz., Andhra Pradesh, Assam, Gujarat, Har-
yana, Himachal Pradesh, Jammu & Kashmir,
Karnataka, Kerala, Madhya Pradesh, Maha-
rashtra, Orissa, Punjab, Rajasthan, Tamil
Nadu, Uttar Pradesh, West Bengal, A & N
Islands, Chandigarh and Dclhi. Presently,
cducation in classes I-VIII in all the Govern-
ment, local bodies and aided schools in all -
States/UTs is (ree, barring Uttar Pradesh
where boys’ cducation in classes VI-V1IT is
not free.

(c) and (d) School education including
clementary cducation is primarily the respon-
sibility of the States and mostly managed by
them. Central Government docs not provide
funds for the spread of elementary cducation.
However, special assistance is given to 9
cducationally backward States viz., Andhra
Pradesh. Assam, Bihur, Jammu & Kashmir,
Madhya Pradesh. Qrissa, Rajasthan, Uttar
Pradesh and West Bengal, on a 50 : 50 shar-
ing basis under the Centrally-sponsored
scheme of non-formal education for clemen-
tary agc group children. The State-wise
break-up of the¢ amount provided by the
Central Government to thesz  States during
the post four yeurs is given in the statement
attached.

(¢) Proposals for assistance during the
financial year 1983-84 are awaited from these
Statexs.
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Electric Railway from Bombay to Ahmedabad

11236, SHRI UTTAMBHAI H. PATEL :
Will the Minister of RAILWAYS be pleased
to state:

(1) whether therc arc any plans and
projects for the extension of electric railway

from Bombay to Ahmedabad;

(b) if so, the details ihereof and  the

estimaltes thereof ;

(c) whether any traffic enginecing and
other surveys have heen conducted or are to
be conducted;

() if so, the details thereof; and

(¢) when the said train is  expected to

run ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN CHOU-
DHURY) : (a) The section between Bombay
and Ahmedabad has already been electrified.
There is no proposal for cxtension of electric
traction beyond Ahmedabad.

(b) 10 (¢) Do not arisc.

T.B. Hospitals Ruan by Voluntary Organi-
sation and Aid given to them

10237. SHRI M. RAM GOPAL REDDY:

SHRI BHEEKHABHAI : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

VAISAKHA 15, 1905 (SAKA)
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(a) what are the total number of T.B.

Hospitals which are functioning at present
in the country:

(b) how many such hospitals arc being
run by voluntary organisations in the coun-
try together with their names; and

(c) whether any financial aid is also
those hospitals which are run by
if so, the

given to
Voluntary
dctails thercol ?

Organisations and

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAID : (a) and (b) As per the available
information, there are 709 T.B. institutions
having facilities for inpatient treatment of
T.B. patients; 100 of the above institutions
are run by voluntary organisations. A state-
ment showing names of such institutions is
attached.

(¢) For providing financial assistance
to such tuberculosis institutions run by volun-
tary organistations, the Government of India
have a scheme for ¢“Grant-in-aid to Volun-
tary Tuberculosis, Leprosy Cancer and other
Medical " institutions’>. Under this scheme,
financial assistance is available to eligible
voluntary organisation for the purchase of
cssential hospital equipments (on 100% basis)
for the trcatment of ailments and for the
additional construction (on 50% maliching
basis) for the expension of hospitals facilities
for the indigent, construction of operation
theatres, Jlaboratory blocks ,nd wards for
the poor.

Statement

Name of the State/U. Ts

Namec of Voluntary Body run TB
Institution

2

I.  ANDHRA PRADLSH

ASSAM

1)

1. R.AK.T. Hospital Madanapalli.
. Arogyavaram Medical Centre,

)

I. Statribari Hospital Gauhati,
Baptirt Mission Hospital Tazpur,
3. G.L.M. T.B. Hospital, Tazpur,

!’J
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f—
to

4 Kamla Nechru Memorial T.B. Hospital
Nowgong,

Jorhat Baptist Mission Hospital Barbheta.
Toklai Central Hospital Cinamara,.
Barbam & Barbam Hospital, Barbam,
A.O.C, Hospital, Dibrugarh.

. Laback Hospital Laback,

10, Bur.ows Memorial and Christian Hospital,
Baskandi,

© © W

3. BIHAR . TB Hospital Partap Sagar, Baxure,
Jagjiwan TB Sanatorium, Dehri-on sonc.
R.K. Mission TB Sanatorium, Ranchi,
Mahadevi Birla 'TB Sanatorium, Ranchi,

A, Dalal Memorial Institutc Jamashedpur.

4. GUJARAT . Salvution Army TB Hospital, Anand,
Basudiwala TB Sanatorium, Palana,
. C:J. Fijiwala TB Hospital, Dharmaj,

. Darbar Gopaldas Desai Anti-TB Clinic
and Hospital Anand.

Parinbanu Anti-TB Hospital, Surat,
Ashkta Ashram, Surat.

T.B. Sanatorium, Barwada,

A.V. Jasani TB Hospital, Rajkot,

K.J. Mahta TB Hospital, Amargadh,
10. C.U. Shah TB Hospital Surandranagar,
11. Chhamubai Manekchand TB Hospital Una.
12. TB Clinic Babda,

13. S.B. Nathwani TB Hospital Keshod,
14. Maska TB Hospital, Mandivi,

15. General Hospital, Vishnagar,

16. Bharati Arogya Nindi & Group Hospital
Patan,

17. Nagrik Mandal TB Hospital, Vadnagar,

© 0 N o

18. Swami Ramanand Hospital & yTB Clinic,
Vijapure.

5. KARANATAKA . Saint Theresa Sanatorium, Bangalore.

. Karnataka Health Institute, Balgaun,

. J.C. Co-operative Hospital, Ghataprabha,
. Municipal Hospital, Kasagarahalli,

. Civil Hospital Robert Sanpet,

wvi A W N o
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6. E.T.C.M. Hospital, Kolar.

7. Maternity Rosery TB Sanatorium, Distt.
Dakshinna, Kannada,

8. Father Mullar TB Hospital, Distt.
Dakshinna Kannada,

9. Bessal Mission Hospital, Dakshinna
Kannada.

o. MADHYA PRADLSH . Christian Hospital, Padhar Distt. Betul,

. Christian Hospital, Dewas,

Mission Hospital, Jobhat Distt. Jhbaua,
Pushpa Hospital, Roshni Distt., Khandwa.

Evengdic Mission Hospital, Tildo Distt,
Raipur,

6. E.L.C. Church Disp. Maternity Home,
Baikuntpuri Distt, Sarguja,

L

7.  MAHARASHTRA i. Radhabai Watumal Sanatorium  Mahim,
Bombay.
2. Mission Hospital Parola, Jalgaon.
3. Joshi TB Hospital Poona.
4. Wadia Hospital Poona,
5. Ghara Tub. Sanatorium, Shirur, Poona,
4. Telegoon General Hospital, Telagaon,

Poona,
7. T.B. Sanatorium, Arangaon,

(o]

Mission Hospital, Pandharpur, Solapur,
9. Dhanraj Giraji Hospital, Solapur,
10. Bel Air Sanatorium, Panchgadi, Satara,

11. Wanless Chest Hospital, Miraj Distt.
Sangli,

8. MEGHALAYA 1. Khasi and Jayantia Hills, Presbytleria
Hospitals,
2. Mission Hospital Jayantia, Hills,
3. Mission Hospital, West Garo Hills,

9.,  ORISSA 1. Moorsheed Memorial Christian Hospital,
G. Udayagiri,

2. Mission Hospital, Bissama, Cuttack.

3. J.E.L.C. Hospital, Nowrangpur,

10, PUNIJAB 1. Gulab Devi TB Hospital, Jullundur,

2. Christian Medical College & Hospital,
Ludhiana,
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3. Mac. Robert Hospital, Dhariwal,

11. RAJASTHAN 1. Madar Union TB Sanatorium, Ajmer,
' 2. Kalyan Arogya Sadan, Sikar.

12, TAMIL NADU 1. Santhosham Chest Hospital, Egmore
Madras-8,

2. Mahatma Gandhi Mecmorial TB Sanato-
rium Sengipctti, Thanjavur, '
3. St, Martins Hospital, Ramanathapuram,

4, T.B. Hospital (C.S.1.) Alancoda, Kanya-
kumari

5. Christian Fellowship TB Hospital, Ambiii-
kai, Palani TK Madurai,

6. Ramalingam TB Sanatorium, Perundurai,
Periyar,
7. C.S.I. Hospital, Dharampuram,

8. St, Thomas Hospital, Chetpet, Palur TK
North Arcot Distt,

9. Bethesda Hospital, Ambur, North Arcot,

. Clara Swain Hospital, Bareilly,

. Mission Hospital, Fatehgarh_

. Cential TR Clinic, Kanpur,

. Brij Sewa Samiti TB Sanatorium Mathura

. Ordinary Type TB Clinic, Amroha,
Moradabad,

14 WEST BENGAL : 1. Niramoy TB Sanatorium, Birbhum.

. Balananda Brahmachari Swayatan,
Calcutta-6,

3. G.K, Khemka Chest Clinic and Hospital
Calcutra-6,

4, Balananda Arogya Bhawar, Calcutta-57.

5. T.B. Relief Association Hospital,
Calcutta-17,

6. Serampur TB Hospital, PO Serampur,

13. UTTAR PRADESH

[V SV I S R ]

9

Hooghly,

7. Gourhati TB Hospital, P O Angua,
Hooghly.

8. Howrah TB Hospital, PO Andul Howrah,

9. KC Guha Memorial TB Hospital, PO
Ranaghat, Nadia,
10. Boral TB Hospital, PO Boral, 24 Pargs.
11, Nehru Chest Clinic & Hospital, Barrack
Pur, 24-Parganas.

15 DELHI 1. LRS TB Hospital, Mehrauli.

2. New Delhi TB Centre, JL Nehru Marg,
New Delhi.

3. R.K. Mission TB Clinic Arya Samaj Rd,,
NEW DEEHI.
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Criteria to Declare a Project as of Local
Importance or of National Importance

10238. SHRI R.P. DAS : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :—-

(a) what is the criteria to brand any
project as of local importance of a parti-
cular region and of the national importance;

(b) under which category the Second
Bridge over thc Hooghly falls; and

(c) how this categorisation was made,
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) There is
at present no scheme under the Gth Five-
Year Plan for classifying projects as of local
importance, regional improtance or of natio-
nal importance. Each project has to be
considered and assigned necessary importance
on individual merits.

(b) and (¢) The Second Hooghly Bridge
is not part of the Central Sector Reads
Programme under the 6th Five-Year Plan.
However, as a special case, Central loan
assistance to the extent of Rs. 57.13 crores is
being extended for this project of the State

Government,

Conversation of Railway Workshop at
Dahod (W. Railway)

10239. SHR1 SOMIJIBHAI DAMOR :
Wil the'Minister be RATLWAYS be pleased
to state : .

(a) whether the Railway workshop at
Dahod (Western Railway) is being converted
for Diesal Engine only; and

(b) if so, the details of the same?

THE MINISTER OF RAILWAYS
(SHRI AB.A, GHANI KHAN CHOU-
DHURY) : (2) No.

(b)‘ Does not arise,

VAISAKHA 15, 1905 (SAKA)
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arelt fa & Farame wig # WA
AT T FHAT

10240, =0 fazar TM Gerarfar
¥t AT oTUHO TT%ET :
st qaqor wfaw . {7 ARy
oYY afeare wsamr a1 27 TR T FAT
FT F )

() 7arag as g fF Toeam &
qrel faer & garar atg § q9r Ty
f9ar & o Iwile Q0 9gmAT & &7 §
T TAT

(@) 7ar 7z N aag @ aga &
AN T8 A F FRT AT Y §

(M Far Tl N Im wEEE O
frgegor g s ar § ;

(=) afg g7 & FIFT T FT FHEATE
T g5 A

(T) #T I<FIT FT oW faaiw 3]
q14, 1083 & IfFF Agsaifa &1 o9
feqrar qar g 7

Tareed WX qft@ wemwr HsteAm
¥ qrag |, (st wigfaar fraad) -
(F & (T) TN FHT T Frey goa7 &
AR qreft f & gwmare aig § aqgr-
ard & ' # A% Tl AT AE dar
& | 3T @dr & F g CF gaAfas b
qr | FIA TF AT FY guAT faedy g
TFA ¥ g T QX Hrg a7 femr &
T IR FT 49 31 HTH, 1983
% &f9F 7q saifd ¥ o /vt FY &%
SrFfaa fFar T ar 1 @t ST T
T § 91X feafa q avg faero & §

VT & §8 @A) &, frad sig-
g forar @ mfwe §, A e AN R
FITN FT T ST TRFC & O fafeear
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T FIU T T oY T @ § wreay
sargfaa@ ofvey ¥ o @, A, foad
afaer wrha sngfase qear, % faedt
& I ML AT WILGTT ATgiasT o9 -
gura qfeeg & g arsed  fawe
HEIE, QO % 7 AT 4, i v Al |
Sgin  ag gar @nrgr 41 fF oz QAW
vagar  awifaar o=y vgadr T ggr
afgure gadr T T | TS Jar
fRo®, UsegA @ fasd guar § d7an
1.2.83 & 19.3.83 ax a1 AFfy & W
A 59 HIT FE I ATETH F FIEQ
Tqreen gegret | fafeear aag Tgr & §
fagd garzar a1 aoarg enfg o mfae
g AT T WY FT ST ArAT A A
grfaq of o7 ¥ 97 JTIT FSIT FT 2

Ilectrification of Gudur-Renigunta-Tirupati
Railway Line

10241. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of RAILWAYS be pleased
10 state :

(a) Whether it is a  fact that electrifi-
cation of Gudur-Renigunta-Tirupati Railway
line has becn taken up ; and

(1) if so, when it will be conipleted ?
THE MINISTER OF

(SHRI A.B.A. GHANI
DHURY) : (a) Yes.

RAILWAYS
KHAN CHOU-

(b) The project is likely to be completed
by March 1985.

Increasing the Frequency of Sailings from the
Eastern Region Ports

10242. SHRI AJIT BAG : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

MAY 5,
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(a) whether Government have any plan
to increase the frequency of sailing from the
Eastern Region Ports in order to facilitate
the increasing trade from these poris to
other countrics in the recent times ;

(b) 1f so, the details of the said plan ;
and

(¢) if not, the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSAR]) : (a) No.

(b) Does not arise.

(c) It is the shipowners who plan the
shipping coverage to various dcstinations
on the basis of shipping space requirements
of the trade. This is basically a commercial
matter and Governinent does not come into
the picture. No complaints have been received
about inadequacy of sailings to any destina-
fion from the Eastern Region.

Developnient of Katihar Railway Station

10243. SHRI SATYENDRA NARAIN
SINHA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that during the
previous regime there was a plan to develop
Katihar Railway Station in view of its im-
portance due to crossing of North Frontier
and North Eastern Railways :

(b) whether this plan has been given
any priority ; and .

(¢) il not. reasons therclor ?

THE MINISTER FOR RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) to (¢) Railway has not deve-
loped any plan for development of Katihar
Railway Station except the proposed remo-
delling work in connection with junction
arrangements for the proposed conversion ol
Barauni-Katihar Section from M. G. to B.G.
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This would be given due consideration at
the time of execution of the conversion pro-
ject. However, the Railway had given a
face lift to the station and provided addi-
tional accommodation to the extent of 122
sq. mt. for expansion of booking-cum-reserva-
tion offices in 1977.

State-wise Distribution of grants Recelved
from Usaid for Hospital and Medical Research

10244, SHRT SHANTUBHAI PATEL :
Will the Minister of HEALTH AND FA-
MILY WELFARE be plcased to state :

(a) the amounts of grants received for
hospitals and medical research centres during
the last three years from USAID. year-wise;

Amount received

Amount utilised

VAISAKHA 15, 1905 (SAKA)
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(b) the purpose for which grants are
received;

(c) the amounts of grants utilised cach
year; and
(d) the State-wise distribution of those
grants each year during the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI) : (a) to (d) According to the infor-
mation compiled by the Indian Council of
Medical Rescarch, the amount of USAID
assistance received and utilised during the
last three years for various Medical Research
Projects was as follows:-

1980-81 1981-82 1982-83
( in Rupees )
40,319 925,794 161,547
*
855,807 720,372 - 289,108

* There was an opening balance ol Rs. 889578 carried over from the year 1979-80.

'The State-wise distribution of the granis utilised each year is as follows :-

( Figures in Rupeces )

1980-81 1981-82 ) 1982-83 Total

1. Maharashtra 80,000.00 9,969.82 -- 89,969.82
2. Karnataka 1,62,167.00 1,53,400.00 .- 3,15,567.00
3. Andhra Pradesh 94,300.00 28,599.25 . 1,22,899.25
4. TUttar Pradesh 2,30,000.00 1,65,248.00 -- 3,95,248.00
5. New Delhi 1,75,950.68 63,390.10 1,18,378 3,57,718.78
6. Tamil Nadu 1,13,389.00 2,99,765.00 1,70,730 5,83,884.00
8,55,806.68 7,20,372.17 2,89,108 18,65,286.85
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USAID assistance was also received and utilised for the following Family Welfare Programmes :-

Area ) 1980-81 1981-82 1982-83
Projects ) (P:s_ in ng_c!x_s)

- Area - ) (Two districts cach of 175 300 700
Projects ) Maharashtra, Guj arat and three districts each

of Punjub. Harvana and Himachal Pradesh)

Training
Programmes in 133 50 Nil
Laprescopy

An Agreement was signed on 31st August,
1981 between the Government of India and
the USAID for a grant of 20 million in US
owned Indian Rupees for the provision of
financial assistance to private voluntary
organisations workihg in the Health Scctor
for expanding and improving basic and
preventive Health, Family Planning and
Nutrition Services for the poor with special
attention to the underserved areas/community
segments. Actual disbursements of grants
under this project have not yer started.

TR MET AT WA A I
AT IFTA!

10245 : st §IT IW : T Yagd
wtt afcgaa 75 77 T AT FOFE
fo -
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=
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Inpo-Argentina Disscus sions Regarding
Shipping and Transport

10246. SHR1 SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
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- SHIPPING AND TRANSPORT be pleased

to state : J

(a) whether it is a fact that Indo-Argen-
tina discussions were held in  February, 1983
regarding Shipping and :Transport ;

(b) if so, the nature of discussions
held ; and

(c) out come thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) Indo-
Argentina talks on shipping matters were
held on 11-2-83,

(b) The disscussions centred around
introduction of direct shipping services bet-
wcen India and Argentina and also co-opera-
tion in shipbuilding activities.

(¢) The Shipping Corporation of India
and the Elma Shipping Lines of Argentina
have been asked to work out concretc pro-
posals for introducing better shipping services
betwee the two countriés taking into account
the commercial considerations. As regards
shipbuilding, it was noticed that the develop-
ment of Argentina and India in this regard
was parallel and there was not much scope
for commercial exchanges. - No discussion
took place on Transport.

Separate Physio Therapy Department in
Safdariung Hospital, New Delhi

10247. SHRI SAJJAN KUMAR : Will
the Minister of BEALTH AND FAMILY

WELFARE be pleased to state :

(a) whether it is fact that Director,
Central Institute of Orthopaedics, Safdarjung
Hospital, New Delhi has asked for separate
Physio Therapy Department;

| (by what are the main reasons given for
this and staff requirement thereofj

(c) Government’s reaction thereto, and
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(d) what will be the recurring and non-
recurring expenditure per annum in Setting
up of this Department ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) No such proposal has been
received in this Ministry.

(b) to (d) Do not arise.

Sleeping Accommodation for Pantry Car Staff
in Express Trains

10248. SHRIMATI PRAMILA DAN-
DAVATE : Will the Minister of RAILWAYS
be pleased to statc :

(a) whether it is fact that Sleeping
accommodation for Pantry Car Staff in Ex-
press trains has been most inadequate ;

(b) whether this has an adverse effect
on the passanger service in trains attached
with Restaurant Cars ; and

(c) if so, what steps are being taken
to provide adequate number of slecping
bearths in these cars ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) to (¢) Pantry Cars on different
trains have different complement of staff.
Sleeping accomodation available in pantry
cars is not uniform. It is only in ceriain
trains where the complement of staff is more,
the sleeping accomodation available is not ade-
quate. The Pantry Car design has now
been standarised and the pantry cars manu-
factured in future will have sufficient sleep-
ing accomodation. Meanwhile, instructions
have been issued to the zonal railways to
allot sleeper berths in passenger coaches to
such of the pantry car staff who can not be
accommdated in Pantry Cars.

Howrah-Amta Broad Gauge Line

10249, SHRI HANNAN MOLLAH :
Will the Minister of RAILWAYS be pleased
to state
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(a) in which year the Prime Minister
laid the foundation stone for the construction
of Howrah-Amta broad gauge line;

(b) what prevented Government to
complete the work in time; and

(c) when Government propose to com-
plete the work and how ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) The Prime Minister of India
laid the foundation stone for the construction
of Howrah-Amta/Champadanga, new B.G.
line in 1974,

b) and (¢) Due to severe resources
constraints, no firm target datc for comple-
tion of the project has yet been fixed. The
work is being progressed to the extent possi-
ble, within the availability of funds.

Non-Conventional Sources of Energy for
Railways

10250. SHRI JAGDISH TYTLER : Will
the Minister of RAILWAYS be pleased to
state

(a) whether it is a fact that the Govern-
mi2nt is considering the use ol noncoventional
sources of energy like solar, wind and bio-
cnergy in a big way to streamline opcrations
and energy needs in the Railways;

(b) whether any projects and/or feasibility
projects have been undertaken in the Rail-
ways for the cxtensive use of renewable
sources of energy; and

(c) if so, the details thereof along with
the recommendations received through the
project reports ?

THE MINISTER FOR RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) (a) Ministry of Railways have
decided, in consultation with the Ministry of
Energy to progressively introduce on the
Railways utilisation of Non-conventional and
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Renewable Energy Sources, viz. Solar Energy,

Wind-Energy, Bio-technology and Photovol-
taics.

(b)y Working Groups consisting of
Senior Scientists from the Ministry of Energy
and Engineers from Zonal Railways have
been formed to promote Projects connected
with Renewable Sources of Energy in three
st ages-those which could be undctaken imme-
diately and those which could be undertaken
on medium term and long term basis.

(cy Working Groups referred to in (b)
above will identify Jocations for setting up
following Pilot Projects :

(i) Wind Mills at wayside
having no power;

(ii) Solar Thermal system for providing
hot water to Railway Hospitals.
‘Canteens, Rest Houses and other
establishments;

(iii) Photo-Voltaics for providing lights

at level crossings, micro-wave repe-

ater stations and lighting at way-
side stations;

(1v) Installation of
improving
station
colonies.

biogas plants for
sanitation in railway
circulating areas and

The question of extending these schemes
on the Railway network will be considered
after adequate feed-back is available from the
Pilot Projects.

Single Tracks Between Kazipet and Delhi

10251. SHRI K.A. SWAMI : Will the
Minister of RAILWAYS be pleascd to state :

(a) whether therc are some stretches of
track between Kazipet in S.C. Railway and
Delhi, which is only single track;

(b) the detaijls "of work being executed
to double the single track between Kazipet
and Delhi;

i
1

stations



bb’

]

165 Written Answers
(c) the fuads allotted for this purpose;

(d) the details of the actual distance
which are single track between Kazipet and
Delhi; and '

(e) the expected time schedule for doub-
ling the full track between Delhi and Kazipet ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Yes.

(b) (i) Doubling of the single track bet-
ween Manikgarh and Rechni Road
(89 Kms.) on South Central Rail-
way.

(ii) Partial doubling (Phase-1) of track
80.79 Kms. in length out of which
6.26 Kms. have already been
opened to traffic, on the ltarsi-
Amla-Nagpur section of Central
Railway.

(iii) Partial doubling (Phase-II) of the
single track, 39.02 Kms. in length,
over the Itarsi-Amla-Nagpur sec-
tion of Central Railway, approved
in thc Budget for 1983-84.

(c) Rs. 7.75 crores during 1983-84.

(d) 360.75 Kms.

(e) Due Lo acute shortage of resources,
no specific target date can be fixed ai

present.

TR & AT g A

10252. s g& K- =rw : FAT fadwm
A 4g aqE & FA FA fF

(%) =7 ag 89 & fF WTq AL Faar
2 ¥ 1w 1982 ¥ gf aat & WA
fre-fr @) o< @wHYaT @1 T & #HI”
fop-fFe w_T 9 @) gREATTT ARLE L &-F
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(@) e =i & S99 &  gughar
Fraif-aq faar m@r g ?

fadm A ma ¥ wwm A4S (R govo
W) ¢ (F) &R (|) 1982 F &Rd
TRE AR anmaw 3 farafafas sz
qroeq fF/o :

(1) =@ a1 goee @R
FAART ATFANTF  TUUST FY
AFIT & &9 T & g9 § H|O
FOL o a3 4 519, 1982 =
gEITET U & | 3/ FUL &1 o]
F AFEIL FTATRT FT UF A1G 7

A ZA7 91 AY faar S HFT 0

(2) ST I TITTAA - JIT AT
T AT | 39 97 1 AT,
1982 FFEEAHI ET T X IF
9% FAA fFaT ST @I )

(3) WIT AUUST F GIFX AR
FAATIT  ATHATAER  THLST  FT
FIHT & @= 737 afas sy
FIEATIAT T FLUAT | T 99
7 FFGAY, 1982 FT gEATHAT U
AT @ ATANT FT 9gT q5F 16
T 17 FaFax, 1982 Fr g
Uil

(4) ®ERT & A0 A F QAT F Je-
Y qYl ITFT YT T34 & gay |
AUATAT-AMTT | T 9¢ 7 HFAT,
1982 &1 gFaeX f@g T | 3H
FLIT F I=1q IHT & qqR
grag Jaul 9X aHe fEgr @
TET & q91 Il &7 q@1F A &1
FIFAT & I " gENIEgar
geagT & A} ¥ qJadT aasa
FY AT ET T |
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(5) A Aar & F g FT WAl F
Y ¥ HUTN TH IR T FARE,
1982 #Y geam@x fFm @ I
T aqTe e wAd ¥ 9w & fag
AT FIATE FT AT &Y & |

(6) WR@ TOUSA &1 FIHR HT
FAATIT  ATFINAF AU
F TR F a9 faam & fag
srenfofy gur gafas  sgEu™
F 8 W AT F AT W HATN
g qX 17 AFTEY, 1982 &1
FEATETX gU ¥ YT oy gadi EJECIE
ARG

T ST SR ¥ gLy qm "
oy &% gy § o Q91 2w & swwifad
F & 3t foa o< Fraeia T e
| zAH ¥ Afas Ageaqu qad g o AT
¥ wartg &1 A F SUYF GIAAT FT
Fq1g, qreqT ALY & IEl T AT, IO
a7 Fiey AfTA FT seaTr I IAHT
JTANT qar SIAT ML & ar TA-HIHT FT
ST FAT 1 39 fagal av fa=re-faw
ad @ & R @k F#1 IR g fF
weaq: oy gamaA o JEA A QA
et &1 TR B9

Grant to Andaman and Nicobar Island

10253. SHRI ERA ANBARASU : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to statc :

(a) the total amount allotted to Andaman
and Nicobar Island under ‘Plan Grant’ for
the financial years 1980-81 and 1981-82;

(b) the amount spent during those years
under education; and

(c) whether it is a fact. that labour areas
likc Bamboo flat, Shaitan Kbhairi, Ogna
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Barrack, Bhatu Basti, Ranga Chang etc.,
where multi-language schools ere located are
lacking proper class rooms and other facili-
ties, whereas the Andaman Administration
have saved/surrendered crores of rupees
from the plan grant ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) As re-
ported by the Andaman and Nicobar Admi-
nistra‘ion, total amount allotted to Andaman
and Nicobar Island under ‘Plant Grant’ for
the financial vears 1980-81 and 1981-82 was
Rs. 16,45,00,000/- and Rs. 18,72,000/- res-
pectively.

(b) The amount spent under sector
‘Education’ during 1980-81 was
Rs. 1,17,31,000/- and during 1981-82
Rs. 1,68,60,500/-.

(¢) According to information furnished
by the Andaman and Nicebar Admn., while
there is a shortage of class rooms at Ramboo
flat, Shaitan Kbairi, Orga Barrack, Bhatu
Basti and Ranga Chang, where there are mul-
ti-media schools, other facilities such as tea-
chers, text books, mid-day meals, free travel
concession, drinking water, citc. are adequate.

gtz foren oT @9

10254. = @Yo uao AT : FT fmam
mY gegfa oo ag a@d & Far &
fF :

(F) FT A H Qe g & o
forear ox fFT 0 @9 & F1E @rdF  qf-
o A8 fasd § ; AR

(@) afz g, @ 9@l & VswEr
Jq97T ITHT HIIANT §  fa@Ar geAr
faad & fag g U7 Far 2@ v
gaTdY ST fFT AT g & IR T@ @ad
Fquata Fr g ?
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frmr ot wrefa  agr @AW
FEAT HATAT HY T WHT (Rl
AT 7T 2 (F) AT (@) TSAT AT FH
mifaa &t ¥ greg frofef & odr =<@r
g f& wte foerr o3 frg g sag & oform
AT Y3 foar F19%9 & s=aa 15-35
#1g o F Sig fazerdd & afesr 7 R
¥R Fgradl g2 8 | fusd dF aul & AR
T 100 g qiee mifasa o a1
g1 9z foer &5 ¥ Soomm & fAU
SAETTIA/FeqqT FAAT AT FH & g
W ¥ 15 @qmaT &g &qifug feg mr &
ZqF qieurTe Taey VSSF AT ST @t
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(F) 717 1 9T F AT IALC WA
et sreugre, faeelt & fawadr @@
gFTAl &1 Y G AFT § AR fra-fea
qrirE 1 T gR - |

(@) foadr o Fa-Fa & g
N TE AR SAFT fHTAT For g

() za¥ feaqa sifewifaat g g e
EIES

(a) 3% faeg J9ET T 37 TF FT
FIIATE FT & 7

@ @Al (st vodlowe mWAY ®Y
AgA) : (F) T@ qF el F R0,
7.3.1983 FT IFTZAT HT =L F Fao
TF HIHS &1 e #1 ay g

10255. =Y fasi® =+x @ =T WA (@) TE FT A, FUE T A=
q3Y ag Iam fF Far #30 & - AT TAHT YA T TFIT -
I FTAM AT T TN TE TATR
q1=AT FT geq
1. 3599 & STATEHIA 3100 qracq 4,247/- %o
ary
2. TFFMT WFA 275 242/- ®o

yafafaT 4 @

() 3 (u) snft @ BFeY &1 47 aar
agf @ wmar o fex A, gfaw @@,
AR e, feodT A 3@ €99 ¥ u& qaar
Ho 59 fzats 7.2.83 F1 "o Te o FI
q1IT 457/380 F A=wiq g fwar mar @
A feedT gfaa gr  g@s SM=-gTA™
F AT G

Revenue from various Stations of Rajasthan

10256. SHRI DEEN BANDHU
VERMA : Will the Miister of RAILWAYS
be pleased to state :

(a) How much revenue by way of pis-
senger and goods traffic has been received by
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Railyray exchequer from the different stations
of Rajasthan since Fifth Plan ;

(b) the details thereof ; and

(¢) how much funds have been spent in
Rajasthan under differnt heads of devclop-
ment since Fifth Plan particularly on the
expansion and extension and new lines of
broad gauge/metre gauge and on other deve-
lopment programmes ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY): (a) to (¢) Information about Reve-
nue received and Funds spent is not compiled
State-wise but Railway-wise.

Appointment of SC/ST Lecturers

10257. SHRI BALKRISHNA WASNIK:

SHRI V. SREENIVASA

PRASAD : Will the Minister of EDUCA-

TION AND CULTURE be pleased to
state : :

(a) whether Government are aware
that University Grants Commission is avoid-
ing appointment of lecturers bclonging to
scheduled Castes/Scheduled Tribes in the
various Univcrsities ;

(b) how many SC/ST and unreserved
lecturers werc appointed by the University
Grants Commission separately during the
last 3 years ; and

(c) reaction of the University Grants
Commission thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
appointment of lecturers in the universities
is not the concern of the University Grants
Commission.  All appointments 1n the uni-
versities are made by the concerned universi-
tizs in-accordance with thc procedure set out
in their respective Acts and Statutes. Univer-
sity Grants Commission, however, lays down
guidelines to be followed by the universities
in regard to reservations for SCs and STs
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from time to timc which are required to be
adopted by the appropriate authorities in
each university for giving effect to them.
The guidelines at presen! in force envisage
that 159, of teaching posts to be filled in
any particular year should be reserved for
SCs. and 749, for STs. at the level of lectu-
rers but there should be no carry forward of
unfilled posts from onc year to the next. In
the case of State Universities which function-
under respective Acts of the State Legisla-
tures, these universities are also guided by
the reservation policy followed by (he State
Governments concerned.

(b) and (¢) Do not arise.

Upgradation of claim Tracers for Commercial
Inspectorial Cadre

10258. SHRI RAMESHWAR NIKHRA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the claim tracers are not
considered for upgradation in commercial
branch for commercial inspectors cadre ;

{b) what is the yard stick prescribed by
Railway Ministry for keeping the posts of
Claims Tracers, Commercial Inspectors etc.
in different grades and whether there are
disparities bctween Central and Western
Railways regarding number of posts ?

THE MINISTER OF RAILWAYS
(SHRi A.B.A. GHANI KHAN CHOU-
DHURY) : (a) While Claims Tracers are not
included in the percentage distribution of
posis prescribed for the category of Com-
mercial Inspcctors, a scparate percentage
distribution between <Claims Tracers and
Claims Inspectors Grade IV in scales Rs.
330-560 and 425-640, respectively exists.

(b) No yardstick has been prescribed
for keeping the posts of Claims Tracers/
Commercial Inspectors etc. in diffcrent grades
by this Ministry. The posts are created on
the basis of actual worth of charge kceping
in view, however, the percentage distribution
prescribed between different scales in the
respective cadres. The number of posts bei-
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ween the Central and Western Railways
cannot be compared as the need for the
posts in d:fferent Railways is assessed on the
basis of total workload, jurisdiction, local
working conditions and other relevant
faciors.

A ppoin‘ment of Drug Inspectors

10259. SHRIMATI JAYANTI PATNAIK
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state :

(a) whether Government have a pro-
posal to appoint more drug inspectors In
Central Drugs Standard Control Organisation
in the current financial yecar ;

(b) if so, the number of such drug
inspectors likely to bec appointed in the
f inancial year ;

(c) the name of the places where they
are I'kely to be posted ; and

(d) the progress made so far in appoint-
ing those drug inspectors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) to (d) There is a proposal to
creat four more posts of Drug Inspectors in
the Central Drugs Standard Control Organi-
sation which has four Zonal Offices i.e. in
Calcutta, Bombay, Madras and Ghaziabad.
Appointment and posting against the posts
as and when sanctioned, will be madc in any
of the Zonal Offices.

U.S. Assistance for Integrated Rural Health
and Population Project

10260. SHRIMATI SANYOGITA
RANE : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether the United States has agreed
to provide assistance for an integrated rural
health and population project ; and
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) Yes.

(b) The Project Grant Agreement for
Integrated Rural Health and Population has
been entered into between Government of
India and the U.S.A., under which USAID
has agreed to provide a grant equivalent to
$ 23.7 million in certain selectected districts
in Himachal Pradesh, Punjab, Harvana, Guja-
rat and Maharashtra with a view to improve
access to health and family planning services
that promote fertility and mortality reduction
and to improve and expand the services and
support systems of the Government of India’s
Model Health Plan. In addition, this project
will strengthen certain institutions in the rive
States that are not located in the project
districts but support services in the project
districts.

Study Conducted by Central Water and
Power Rcsearch Station, Pune-Regarding
Silting at Kandla Port

10261. SHRI MOHAN LAL PATEL :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Central Water and Power
Research Station, Pune has completed the
study of silting at Kandla Port ;

(b) if so, the details thereof and the
action taken thereon ; and

(c) if not, the reason for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) and (b)
The Central Water and Power Research
Station, Pune has studied the siltation pro-
blem of Kandla Port by carrying out Model
tests and they have collected the required
field data. In their draft-report received
on 24th February, 1983 they have suggested
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opening of an alternative channel in the mid-
channel zone. They are continuing their
studies for assessing the maintenance dred-
ging and other related aspect . Their final
report is awaited. Action wiil be taken on
receipt of the final report.

(¢) Does not arise.

T

Demands of Government Medlcal Store
Depot Workers’ Union, Madras

10262. SHRI K.B.S¥ MANI : Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to stat¢ :

(a) whether it is a fact that Government
Medical Store Depot Workers’ Union,
Madras has submitted to the Government
their Resolutions adopted at their VI Anni-

versary ;

(b) if so, what are their demands ;

(¢) what action has been taken on it;
and

(d) if no action has been taken, reasons
therefor and when action will be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN M.

JOSHI) : (a) Yes.

(b) A copy of 25 resolutions enlisting

various demands is laid on the table of the
House. [Placed in Library, Sce No. LT-6662/

83].

(c¢) and (d) The demands of the Govern-
ment Medical Store Depot Workers’ Union,
Madras are teing examined in consulation
with concerned Departments, wherever neces-

sary.
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Recommendations of Expert Committce to
Modemise Pharmaceutical Factory and
Government Medical Store Depot, Madras

10263. SHRI K.B.S. MANI: Will the
Minister of HEALTH AND FAMILY WEL-
FARE Dbe pleased to statc :

(a) whether it is a fact that the specific
recommendations of the Expert Committee,
for modernising the Depot and ihe Phar na-
ccutical Factory of the Government Medical
Store Depot, Madras have not yet been
implemented ;

(b) if so, the reasons thercfor ; and

(c) when these recommendations will
be implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) Yes.

(b) and (c) While the question of
implementation of the report of the Expert
Committee was under examination, another
set of recommendations on the working of
the Medical Stores Depotis was made
by a working Group of the Commission on
Public Expenditure. The Report of the
Expert Committee will be taken up for im-
plementation after a final view regarding the
form of continuance of Medical Stores
Decpots as recommended by the Commitlee
on Public Expenditure is taken.

Teaching of Hindi in Foreign Universities

10264. SHRIMATI MADHURI SINGH:
Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number and names of Universi-
ties in various countries where Hindi is
taught;

(b) whether Government provide assis-
tance for the purpose; and
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(c) the steps propesed to popularise
and expand teaching of Hindi in various
countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) (a) According Lo
information available with the Government,
Hindi is taught in 90 foreign Universities. A
statement containing list showing the names
of fhe Universities and the countries in which
they are located is attached.

(b) and (¢) Under the scheme of Chairs
and Centres of Indian studies abroad, the
ICCR has sent visiting Professors of Hindi to
the University of Bucharest, Romania, Uni-
versity of Havana, Cuba, Humboldt Univer-
sity, Berlin (GDR) and Uaiversity of Sofia,
Bulgaria. Two part-time teachers are also
running Hindi classes in our High Commis-
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sion in Sri Lanka. The Government of India
is also maintaining three Hindi Lecturers
who teach Hindi in Surinam, Guyana &
Trinidad.

We have a scheme for the propagation
of Hindi abroad. For this purpose, teaching,
training and library facilities are provided to
such foreign nationals who are interested in

learning Hindi.

Apart from this, foreign students are
given fellowships every year to study Hindi

in India.

In addition, we are giving assistance in
the form of Hindi text books, Devnagri type_
writers, Hindi linguaphone records, diction
aries and other teaching aids to foreign Uni
versitics and other non-official organisation-s
for popularising Hindi in foreign countries.

Statement

List of the Universities in foreign countries where Hindi is being taught

Name of University

Country
Australia 1. Australian National University Canberra
2. University of Melbourne, Melbourne
Austria 3. University of Vienna, Vienna
Belgium 4, University of Ghent
5. University of Leuven
6. University of Leige
Bulgaria 7. University of Sofia, Sofia
Canada 8. University of British Columbia, Vancouver
China 9. Beijing University, Beijing

Czechoslovakia

10. Charles University, Praguc

Cuba 11. Havana University, Havana

Denmark

Federal Republic of

Germany

12. Kobenharne Folke Universitet, Denmar k

13. Seminar fuer Indische Philolegie Freie Universitaet, Berlin

14. Indologisches Seminar der Reheinisches Frienrich Wilhelms
Universitaet, Bonn
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France

German Democralic
Republic

Guyana

Hungary

Italy

Japan

Mexico

Nepal

Netherlands

Norway

Poland

15.

16.
17.

18.

19.
20.

21.

22.
23.
24.

25.

26.
27.

28.
29.
30.
31.
32.

43.

44.

45.

46.
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Indogermanisches Seminar der Johann Wolfgang Goethe
Universitaet, Frankfurt

Orientalisches Seminar, Universitact, Freiburg
Indologisches Seminar der Universitaet, Goettingen

Seminar fuer Kultur and Geschichte Indiens, Universitaet,
Hamburg

Institut fure Indologie der Universitaet Koeln

Seminar fuer Indologie der Universitaet, Kiel

Seminar fuer Indologie der Universitaet, Mainz

Indisch Ostasiatisches Seminar der Philips Universitaet, Marburg
Seminor fuer Indologie und Iranistik der Universitact, Muenchen
Suedasien Institut der Universitact, Beidelberg

Seminar fuer Indologic und vergleichende Religionswissenschaft
der Universitaet, Tuebingen

Sorbonne University, Paris
Humbeldt University, Berlin

University of Georgetown, Georgetown
Eotoves Lovand Science University, Budapest
University of Rome, Rome

University of Naples, Naples

University of Venice, Venice

. Tokyo University of Foreign Studies, Tokyo
. Osaka University of Foreign Studies, Osaka
. Tokai University, Kanagawa Prefecture

. Tokushoku University, Tokyo

. Afro-Asian Language Institute, Tokyo
. Tokyo University, Tokyo

. Kyoto University, Kyoto

. Otani Budhist University, Kyoto

. Ottemo University, Osaka

. Chuo Gamuin University

El Colegio de Mexico University
Tribhuvan University Kathmandu

Leiden University, Leiden -
Utrecht University, Utrecht

47. University of Oslo, Oslo

48

. Warsaw University, Warsaw
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Rcpublic of Korea
Romania
Shri Lanka

Sweden

Switzerland

Thailand

U. K.

U.2 A,

USSR

49. Jaggillonian University, Krakaw

50. Hankuk University, Seoul

S1. University of Bucharest, Bucharest

52. University of Sri Lanka Vidaylankar Capur, Kelaniya

53, University of Stockholm, Stockholm
54. University of Uppsala, Uppsala

55. University of Lausanne, Lansanne
56. University of Neuchatel, Neuchatel

57. Chiangmai University, Chiangmali

58. Cambridge University, Cambridge
59. York University, York
60. London University, London

61. University of California, Berkeley Calfornia
62. University of Chicago, Chicago

63. University of Illionois, Urbana

64. University of Michigan, Ann Arbor

65. University of Missouri, Columbia
66. University of Minnesota, Minneapolis
67. University of Rochester, Rochester

68. University of Pennsylvania, Philadalphia
69. University of Texas, Austin
70. University of Virgima Charlottesvilla
71. University of Washington, Seattla

72. University of Wisconsin, Madison

73. California State College, Hayward

74. American University, Washington DC
75. Duke University, Durham

76. Syracuse University, Syracuse

77. Clamorent Graduate Sc hool Clamorent
78. Davidson College, Davidson

79. Kansas State University, Mcohatton

80, Michigan State University, East Lancing
81. Oakland H_njversity, Rochester

82. Cornell University, Ithaca

83. Columbia University, New York

84. Institute of Oriental Studies, Moscow
85. Institute of Asian & African Studies, Moscow

182
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86. Institute of International Relations, Moscow

87. Leningrad State University, Leningrad
88. Tashkent State University, Tashkent
89. Institute of Oriental Studies, Leningrad

Yugoslavia

90. University of Zagreb, Zabreb.

Apart from the above, Hindi 1s also being taught at different levels in various

institutions, in the following countries :

1. Burma 6. Surinam

2. Fiji 7. Trinidad

3. Keyna 8. Afghanistan
4. Tanzania 9. Kuwait

5. Mauritius 10. Saudi Arabia

Land Acquisition of Quilon and Attingal
Byepasses, Kerala

10265. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
SHIPPING AND TRANSPORT be pleased
1o state :

(a) whether Government of Kerala have
requested for sanction for the lani acquisi-
tion of the Quilon and Attingal Bye-passes
of Kerala ; and

(b) if so, the details thereof and the
action taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) Yes Sir.

(b) In March, 1981 the State Govern-
ment had requested for inclusion in the Sixth
Five Year Plan for Kerala a number of works
at a total cost of Rs. 52.50 crores. These
works also included, inter-alia, the land ac-
quisition for Quilon and Attingal Byepasses at
a cost of Rs. 125.00 lakhs and Rs. 50 lakhs
respectively. But in view of the over all
financial constraints, the works in question
could not be accommodated in the Sixth
Plan. As such, the estimate amounting to

11 Oman
12. Indonesia

13. Ilongkong
14. Bahrain

Rs. 525.774 lakhs sent by the State PWD in
Februaty, 1983 for land acquisition for
Quilon byepass was returned unapproved.

I & S faamr & et ot ® ad
o3 qrAfa

10266. =t vwfaata e
=Y MTTo Udo T : FAT
W FH1 a8 a9 F F9r F4A 7 .

(F) a F s fawm § fodim = oy
F usl 9X warfa gy wggfea wifa/
aggfaa sawifd & saafel & fag
afeafad siq se FafistwT w@w #1
ATITL HAT §, T A1 HrIS0T ST
@ & T FI g

(@) @R ™3 & w@r fawrn #&
festdo @ g1 (/9 1957) & a1 &%
et ot & forgd a2 v @ § &%
994 fFaT a2 sefera ¥, fFaw @@ w@q-
gfua snfa/saanfa & sdaifal &
T § aar fFae anfe gz A-foa &7
gt wenfagt § wx fag 7o § et g
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dag ¥ faey gt ¥ Yy fFg g F97
FT TATT 41T FTT & 5 A

() FI7 WTHIT AAT Al AT
q@ qIEA TG qAT Ao &1 wifa
fadfra = ot # ot srggfaa sfq/sasify
F Faaifea & qdvwafa & fag qa& s
AT FAGTSIAT vEq q fa= FT @
2 @i afz @g), &y TaF FA1 FINT G 7

@ west (3 go o Qo HI @
AverAY) ot fawr afga WA OF @
faaiart & ast @’ (T ofr 1) F wai 9%
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Faaifeal & § waTr F ATIL 0T &
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arefa oo At F fam wwE T |
A1 wgafaT arfa/ag3g=a saaifa & s
FHF1Y o0 677 F evand od § I
areferg fefamai ov fAgad #37 & A H
famre fopat strar & 1 gt aggfea snfa/
sgafaa sasifa & FOATT TIEFET &80T
¥ quicq &7 ¥ ITAH A0 FId AT ATATD
g % sgafaa snfaaggfas safa
s forgt o & wrs ad) gran, agt RfEaa
#1 gear 1 9iF AT qgT faAr JEr @
ot freqa & & spewa gl Sfd
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(1) FaT (%) % sfeafen feafr w1
@ g, TE1 |

Funds for renewal of Track for Rolling

Stock

10267. SHRI MADHAVRAO SCINDIA :

Will the Minister of RAILWAYS be pleased
{0 state :

(a) whether it is a fact that resources
provided by the Planning Commission for
the railway programme for 1983-84 are too
meagre to encble the railways to renew the
over-aged railway tracks and rolling stock;

(b) if so, how far the actual allocation
falls short of the estimated requirement for the
renewal of the tracks and rolling stock: and

(c) what steps are being taken to secure
adequate funds for the programme ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY): (a) Yes; Against a total requirement
m" Rs 1878.50 crores projected to the Plan-
ning Commission for 1983-84, an allocation
of Rs 1342 crores has been made.

(b) Existing allocations for 1983-84 for
track renewal and rolling stock are respec-
tively Rs 30 crores and Rs 99 crores less than
projected;

(c) To step up the replacement/renewal
contiibution to DRF this year has been increu:
sed to Rs 850 crores compared to Rs 556
crores in 1982-83. This has been possible by

partially generating  additional
resources.

internal

Progress of Navigation in Ganga in Bihar

-,
10268. SHRI N.E. HORO : Will the

Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether Government have made

t':ffOI‘lS for navigation in Ganga particularly
in Bihar;
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(b) if so, the details regarding the pro-
gress so far made in this regard; and

(¢) whether Government propose to take
over the private shipping operations in rivers?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
A longitudinal cargo service on the Ganga
between Patna (in Bihar) and Ghazipur/Chu-
nar (in Uttar Pradesh) introduced in 1971 on
an experimental-cum-promotional basis and
an L.C.T. ferry service between Colgong -
Karagola across the river Ganga in Bihar
introduced in May, 1975 continuc to be opec-
rated by the Patna Regional Office of the
L.W.T. Directorate.

After commissioning of the navigation
lock at Farakka, the Central Inland Water
Transport Corporation Ltd., have proposals
to extend their cargo service, presently being
operated between Calcutta and Farakka, upto
Patna initially and thereafter upto Allahabad,
depending on cargo offerings.

Government have sanctioned an interest
subsidy scheme to enable 1.W.T. entreprc-
neurs 1o get loans from Nationalised Banks
for acquisition of vessels at an intercst rate

of 549, p.a.

Detailed feasibility study for running

IWT services on the National Waterway bet- -

ween Allahabad-Haldia has becn undertaken
to identify not only cargo offeri ngs but also
potential terminal locations. A scheme costing
Rs. 189.50 lakhs has also been sanctioned
for setting up river terminals and other faci-
lities in the reach Farakka-Haldia for TWT
operations. Proposals are being worked out
for providing similar facilities in the Farakka-
Allahabad stretch as well.

(¢) No.
Casual Werkers in Each Zone as on 1.4.1982

10269. SHRI NAVIN RAVANI : Will
the Minister of RAILWAYS be pleased to
state :
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(a) the number of casual workers in
each zone of railways as on the 1 April,
1982 ;

(b) how many of them have been regu-
larised during the year 1982-83 in each zone;

(c) whether there is any time bound
plan or programme to regularise the casual
workers; and

(d) if so, the details thereof ?

THE MINISTER FOR RAILWAYS
(SHRI A.BA. GHANI KHAN CHOU-
DHURY) : (2) and (b) Information is being
collected and will be laid on the Table of the
Sabha.

(¢) and (d) Casual workers are regu-
larised as and when vacancies for their
absorption become available.

Appointment of Casual Labour

10270. SHRI NARAYAN SAHU : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state :

(a) whether it is a fact that casual lab-
our/muster roll employees are being appoin-
ted by the Ministry for department/Subordi-
nate offices;

(b) if so, the number of such employees;

(¢) whether their services are not being
regularised even after the lapse of consider-
able period, if so, the reasons therefor; and

(d) action Government propose to take
in respect of regularisation of their services
instead of keeping them as casual labour or
musier roll employees for years together ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND CUL-
TURE AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) Yes, Sir.
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(b) to (d) 19 Casual employees are pre-
sently engaged by the Ministry proper, on
purely ADHOC basis for casual jobs. All eligi-
ble casual employees, engaged before 20.3.1979
have since been regularised. The information
in respect of Subordinate offices is being
collected and will belaid on the Table of the
Sabha. "

Extension of Dhanbad-Patherdih Passenger
Trains upto Bhojudih

10271. SHRI A K. ROY : Will the
Minister of RAILWAYS be pleased to state :

(a) investment required to extend Dhan-
bad-Patherdih passenger trains upto Bhojudih
on the railway line which is already existing
but used by the goods trains;

(b) details thereof with items-wise break
up;

(c) whether it is a fact that the cost is
nominal comparcd to the [inancial gain ex-
pected after opening up the route;

(d) whether it is a fact that Bhojudih
being backward area and a part of Schedu-
led Caste cons:ituency in Bihar Assembly,
deserves speccial consideration for connection
with Dhanbad; and

“(e) if so, whether railways
revise its earlier decision ?

propose to

THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI KHAN CHOU-
DHURY) : (a) It would require an investment
of about Rs. 15 lakhs.

(b) All 1 in 84 turnouts meant for goods
trains are to be replaced by I in 12 turnouts
at a cost of about Rs. 10 lakhs, and signelling
has to be modified at a cost of about Rs. 5
lakhs.

(c) No.

(d) Since the distance involved is short
and as recommended by the National Trans-

-
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port Policy Committee as well as Rail Tra-
ffic Enquiry Committee to the fact that Rail-
ways should not expand the running of short
distance trains, it is not desirable to extend
the train services upto Bhojudih.

(e) No.
Amenities at Nagercoil Town Railway Station

10272. SHRI N. DENNIS : Will the
Minister of RAILWAYS be pleased to state :

(a) whether Government are aware of
the d‘fficulties faced by passengers due to
absence of Platform, Latrine, Waiting room
and other amenities in the Nagercoil Town
Railway Station;

(b) if so, steps the Government are
taking to remove these difficulties; and

(c) whether there are proposals under
consideration of the Government to provide
adcquate approach road facility to this
station ?

THE MINISTER FOR RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : ia) to (c) Nagercoil town is a
flag station and the essential facilities of a
rail level platform, a waiting hall, a lavatory
on the pla‘form and seating accommodation
by way of benches have already been provi-
ded. The station has a proper approach road,
and drinking water stored in earthen pots is
available for use by passengers.

However, of late the length of rail level
platform has fallen short by 105 metres due
to introduction of 15 bogie trains stopping
at this stati>n, Railway will be asked to
plan for extcnsion of the rail level platform
in duc course subject to availability of funds.

Amenities at Kuzhithurai West Railway
Station

10273. SHRI N. DENNIS : Will the
Minister of RAILWAYS be pleased to
state :
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(a) whether the Government are aware
of the long-felt difficulties of passengers due
to the non-existence of Platform, Latrines,
Waiting Shed and other amenities in the
Khuzhithurai West Railway Station in the
Trivandrum-Kanya Kumari Railway line; and

(b) the steps bcing taken to provide
thesc amenities ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) and (b) Kuzhiturai is a halt
station and the basic requirements of a book-
ing office with a waiting hall with adequate
seating accommodation and a rail level
platform have been provided in accordance
with the existing norms. Drinking water
stored in ecarthen pots is available. It is not
customary to provide toilet facilities at such
halt stations. However, of late, with introuduc-
tion of 15 bogie trains stopping at this sia-
tion, the length of the rail, level platform
falls short of requirement by about 150
meters - Railway will be asked to plan for
extension of the platform at rail level in due
course, subject 1o availability of funds and
also to plant shady trees on the platform
if not already available. ‘

Introduction of Express Trains on Trivandrum
Kanyakumari Line

10274. SHRI N. DENNIS : Will the
Minister of RAILWAYS be pleased to state :

{a) whether the Railway track between
Trivandrum and Xanyakumari is suitable
for Express train service;

(b) if so, the name of Express trains in
operation there;

(c) whether there arc proposals under
the consideration of Government for the
operation of more number of Express trains

to Kanyakumari; and

(d) if so, the names thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
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DHURY) : (a) Yes, the maximum speed is
60 KMPH between Trivandrum and Nager-
coil and 50 KMPH between Nagercoil and
Kanyakumari.

(b) A pair of Express trains Nos. 63/64

are running between Trivandrum and

Kanyakumari from 1.4.1983.
(¢) No.

(di Does not arise.
Buckingham Canal in Madras

10275. SHRI N. DENNIS : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) wnether Government have examined
the possiviity to convert the Buckingham
canal in Madras into a cargo transport
project; and

(b) whether the possibilities of utilising
this canal for commercial purposcs have
been examined ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) Govt. of
India had sanctioned an estimate of Rs.
20.00 lakhs wunder the Centrally Sponsored
Schemes for restoration of the Buckingham
canal in Tamil Nadu, in the first phase, to
its original dimensions for regular movement
of cargo by the canal. The loan assistance
for the work has also fully been released.

(b) The above scheme itself was san-
ctioned so that the canal when restored to
its original dimensions could help in the
improved movement of Cargo. The State
Govt. was also requested to take such steps
as may be necessary for establishing a size-
able traffic that could justify consideration
of the proposal for further development of
the canal under phase 1I, submitted by them
subject to availability of funds.
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Formation of Al India Heallth Service for

Doctors

10276. SHRI NAWAL KISHORE
SHARMA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state

(a) whether there is any proposal under
consideration of the Government for the
formation of All India Health Service so
that the services of doctors arce utilised
throughout lhg country:

(b) if so. the salient features thereol: and

(¢) if not, what arc the reasons thereofl
and difficultics in Torming such an All India

Service ?

THE DEPUTY MINISTER IN THE
MINISTRY OV HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) to (¢) The Indian Medical and
Health Service was constiuted with effect
from the Ist February. 1969. Before the cadre
of the service could be constituted in various
states and the initial recruitment thereto
could be taken in hand, some State Govern-
ments withdrew their carlier consent to parti-
cipate in the Service. In March 1978, the
then Government decided that the guestion of
constituting the cadres of the service should
not be pursucd. The position has since becn
reviewed. The process of informal consul-
tations with the State Governmen's is conti-
nuing and the final decision regarding re-
con-titution of the service will ke taken
when their views becoine available.

Circular Rail Around Alimedabad

10277. SHRI MOHAN LAL PATEL :
Will the Minister of RAILWAYS be pleased

10 sfate

(a) whether  there is  any plan (o con-
struct circular rail around Ahmedabad; and

(b) if so. the progress made in  this
regard ?
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THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY" : (a) and (b) No. However, a feasi-
bility survey at the instance and cost of
Ahmedabad Urban Development Authority
and Ahmedabad Municipal Corporation is
i progress. The survey is expected to be
completed and final report prepared by
December 1983. Copiecs of the report will be
submitted 10 Ahmedabad Urban Develop-
ment Authori'y and Gujarat Government.

Undecrtaking this  survey does not
construc tha the construction will be taken
up as @ normal Rajlway project. Metropo-
litan Transport Projects are taken up only
1t the schemes are cleared and funds for the
projects provided by the Planning Comunis-
sion. Ruilways only act as agency for exe-
cution for such works.

Amornt Spent Under Socio Economic

Programme in Gujacat

10278. SHR1 MOHAN LAL PATEL :
Will the Minister of SOCIAL WELFARE
be pleased to refer to the reply given to
Unstarred Question No. 657 on 7 October,
1982 rcgarding Amount earmarked for
various employment schemes for women
and physically handicapped under socio-
economic programme and state :

(a) the amount spent in Gujarat out
of the fund of Rs. 275.00 lakhs under Socio-
Fconomic Programmnic; and

(b) schemes for which that amount has
been spent ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND CUL-~
TURE AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL) : (a) An amount of
Rs. 25,07,509 was released for Gujarat during
1982-83 for Socio-economic Programme.

(b) The schemes for which the amount
has been spent are Dairy Units, Units for
Production of Small Industries Items like,
Papad, Soap: Masala, Chilly powder and
Printing Book-binding etc.
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Hospitals and Medical Institutes in Gujarat
under Central Government Control

10279. SHRT MOHAN LAL PATEL : Will

the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) what are the nuames of the Hospital
end medical institutes in Gujarat which are
under the control of the Central Government ;

(a) whether Governmenl propose to
open some new hospitals or medical institutes
in Gujarat in near future ; and

(c) if so, the dctails thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUAMARI KUMUDBEN M.
JOSHI) : (a) Available information is given
in the attached statement.

(b) and (¢) Ministries of Labour and
Railways have intimated that they propose
to open some new hospitals in Guiarat.

Statement

List of Hospitals/Dispensaries in
Gujarat

1.  Railway Hospital, Bulsar.
2. Railway Hospital* Sabarmati.
3, Railway Hospital, Pratapnagar.

Railway Hospital, Gandhidham.

L

Railway Hospital, Rajkot,
Railway Hospital, Bhavnagar.
Railway Hospital, DAHOD.

E. S. 1L
Ahmedabad.

9. E. S. 1. Hospital, Naroda, Ahmedabad
10. E. S. I. Hospital, Baroda.

11. E. S. L. Hospital, Kolol.

12. E. S. I. Hospital, Rajkot.

» N o

Hospital, Bapunagar,

13. E. S. I. Hospital, Hirpur, Ahmedabad;
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14. Military Hospital Dharangandhra.
15.  Military Hospital, Ahmedabad.
[6. Military Hospital, Baroda.

17. Military Hospital, Bhuj.

18. Military Hospital, Jamnagar.

19. INS Valsura at Jamnagar.

20. Three C. G. H. S.
Ahmecedabad.

dispensaries at

Setting up of Coach Faclory

10280. SHRI CHINTAMANI JENA :
Will the Minister of RAILWAYS be pleased
to state :

-

(a) the names of the States which have
approached the Government for setting up
the new coach factory in their State ; and

(b) the steps taken by the Government
in this regard ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) Suggestions from the States
of Andhra Pradesh, Gujarat, Haryana, Kerala
Maharashtra, Orissa, Punjab, Uttar Pradesh
and West Bengal have been received.

(b) The suggestions received {rom the
State Governments have been taken note of
and the same will be given due consideration
while finalising the location.

Accidents Involving D. T. C. Buses
during 1982-83 in Delhi

[0281. SHR1 CHINTAMANI JENA :
Will “he Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of persons died and in-
jured during the year 1982-83 in accidents
involving D.T.C. buses in Delhi ;

(b) total amount paid as compensation
to such victims or their families ; and
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(c) the number of cases in which com-
pensation was not paid and the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTARY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARY) :

(a) DIED " INJURED

243 2035 (including 31 persons

died on inter-Statc
Routes and 219
injured).

(b Rs. 33, 48, 442.00

(¢) In 63 cases, the Courts decided against
the claimants.  Another 726 cases in  which
compensation has not yct been paid arc
pending in the Conrt.

gAtang uag @ & ufaftea gfawng
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Reservation for M B.B.S./P.G. Courses
in BH.U. and AM.U.

10283. SHRIMATI SANYOGITA
RANE : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

-
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(a) whether it is a fact that Banaras
Hindu University does not have reservation
for internal or external candidates secking
admission into MBBS or Post-Graduate
Medical courses at its medical college while
the Aligarh Muslim University have 50 per
cent seats reserved for internal candidates ;

(b) what are the reasons for the Aligarh
Muslim University ignoring external candi-
dates for admission into its Medical and
Engineering colleges : and

(¢) if so, the steps proposed to improve
the situation ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL) (a) According .to
the information furnished by Aligarh
Muslim University, 50 per cent of the seats
for admission to MBBS/B.Sc. Engincering/
M.Sc. Enginecring arc filled strictly on merit
determined through an open competitive
test  while the remaining seals are reserved
for internal students to be admitted on merit.
The ratio of incrnal and the external candi-
dates for admission to the MD/MS Courses
15 70 : 30.

The information relating to the reserva-
tion tor internal candidates to MBBS and
Post-Graduate Medical Courses in respect
of Banaras Hindu University is being collec-
ted and will be laid on the table of the
House in duce course.

(b) External candidates arc not ignored
for admission into medical and enginecring’
courses of Aligarh Muslim University.

(¢) Docs net arise.

Demand for Introduction of New
Trains and Through Coaches

10284. PROF. NARAIN CHAND
PARASHAR : Wil] the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government have received
any demand for introduction of new trains/
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direct (through) coiches betwecn Delhi/
Bombay Calcutte/Madras on one side and
other important stations in Punjab, Haryana,
Himachal Pradesh and Jamma and Kashmir
on the other in the Northern Railway for
the promotion of tourism and for providing
relief to travelling public :

(b) if so, the details thareof and the
action taken by Government on these
demands ; and

(c) if no decision has been taken so far,
the likely date by which a decision would be
taken and the reasons for delay ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Yes. The demand for intro-
duction of new trains/through coaches are
continuously being rcceived from various
sources and include a few [or running of
direct trains between :

i) Kalka/Chandigarh to Bombay
ii) Kalka/Chandigarh to Madras
iii) Jammu Tawi to Delhi
iv) Jammu Tawi to Bombay
v) Jammu Tawi to Kanniyakumari
vi) Pathankot 10 Delhi
vii) Pathankot to Bombay

viit) Amritsar to Madras
ix) Firozpur to Howrah
x) Patiala to Delhi

xi) Nangal Dam to Bombay Central.
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Due to shortage of coaches coupled
with lack of terminal facilities at important
stations and saturated line capacity it is not
possible to accept all the demands. However,
depending upon the availability of resources
and funds, Railways will continue 10 meet
the demands wherever justified. '

Facilities at Hoshiarpur Naneal Dam,
Jullundur City, Kiratpur and Ferozepur

10285. PROF, NARAIN CHAND
PARASHAR : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether any new passenger ameni-
ties and improvement of existing amenities
have been demanded by the people in the
Hoshiarpur, Nangal Dam, Jullunder City,
Kicatpur and Ferozepur Railway Stations of
Northern Railways during the year 1982-83 ;

(b)y if so, thc nature of facilities
demanded at each station and the action
taken in cach case ;

(c) whether any new facilities demand-
¢d by the pcople have already been provided
by the Northern Railway Administration by
implementing the decisions ; and

(d) i not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) to (d) A statcment is
attached,
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Demand for Restoration of through Coaches
Playing Earlier on Northern Railway

10286, PROF.,r NARAIN CHAND
PARASHAR : Will

RAILWAYS be pleased (o state :

(a) wheather any demand for the
restoration of through coaches playing earlier
on the Northern Railway, has been received
by the Railway Administration in 1982-83 ;

(b) if so, the details thercof ;

(¢) whether the restorations have been
ordered; and

(d) if not, the recasons for dclay and
the likely date by which they would be
restored ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) and (b) Yes, a rcpresentation
regarding restoration of Nangal Dam-Dchra-
dun through coach has been reccived.

(c) and (d) There is no traffic justification
for restoration of the through coach which
was running during November, 75 to Septem-
ber, 76 betweem Nangal Dam-Dchradun by
53/54 Himachal Express and connected trains,
There are also shunting difficulties at Ambala
Cantt as well as at Saharanpur where the
coach is to be transferred from one train to
another train.

Award of Contract orf Kalka Mail

10287. SHRI RAM SINGH SHAKYA :
Will the Minister of RAILWAYS be

pleased to state :

(a) whether Government have given
hawking contract in 1 UP and 2 DN,
Kalka Mail and other long distance trains
to eligible categories ;

(b) if not, reasons therefor;
(¢) whether it is a fact that hawking

contract in 101 UP and 102 DN Rajdhani
Express has been provided with adequate

VAISAKHA 15, 1905 (SAKA)
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<pace which pass through the Eastern Railway
system during the night hours ;

(d) whether Government have received
suggestions from many Members of Parlia-
ment to allot contracts to eligible categories
as per advertisement dated 19 December,
1981 in ‘Amrijta Bazar Patrika, ; gnd

(e) il so, , what action has been taken ?

THE MINISTER OF RAILWAYS
(SHR1 A. B. A. GHANI KHAN CHOU-
DHURI) : (a) to (¢) A proposal for intro-
ducing hawking licence for sale of Dbooks,
magazines, etc. in long distance Mail/Express
trains replacing the present system of mobile
bookstall-cum library is under consideration.
However, on an experimental basis only,
Eastern Railway have provided hawking
licence for sale of books, mnagazines, etc,
in Rajdhani Express and A.C. Express trains
between Howrah and Mughalsarai. The
proposal for providing mobile library-cum-
bookstalls in 1 UP/2 DN Kalka Mail trains
has been dropped by the Railway considering
the acute paucity of space in these trains.

Periodical transfers of Railway Staff

10288. SHRI R.L.P. VERMA : Wil
the Minister of RAILWAYS be pleased 1o
state .

(a) whether it is a fact that the
periodical transfers of the railway staff having
public dealings which were rcvived after a
lapse of 15 years have been fully given
cffect to in the various divisions of the
Northern Railway ;

(b) whether it is a fact that on one of
the metre gauge divisions these transfers
were only in name and only the seats of the
staff were changed ; and

(c) whether the union officials were
exempted from these transfers, if not, how
many union officials were transferred only
locally and how many were shifted to other
head-quarters ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) and (b) According to the
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extant orders, staff who hold posts, wherc
contact with public or dealings with Contrac-
tors/Supplliers are involved are to be trans-
ferred every 4 years from their present
positions. Such transfers may take place
at the same station/section/area. Northern
Railway has implemented these orders on
some of the Divisions and the work is in
progress on the rest of the Divisions.
Northern Railway is. however, observing
the periodicity as 5 years and they
have been suitably instructed 10 change  the
same to 4 vears as per cxtent instructions.

(¢) No. In Bikaner Division, which is
a mecter guage division, out of a total
number of 18 union officials due periodical
transfers on the basis of a tenure of 5 vears.
8 were posted ut the same station by
rotation, I was tcansferred [rom his  present
station of posting & in casc of 9 oificials,
union did not agree to their shifting.

Pay Scales for Lmpioyees of Ruilway
Employces Consumer Cooperative
Society L.4d., Dhanbad

10289. SHRI A K. ROY : Will the
Minister of RAILLWAYS be pleased to state :

(@) whether the Hony. Secretary, E.
Railway Employees’ Consumer Co-operative
Society Ltd,, Dhanbad sent a repiesentation
letter No, ERCCS/ER/DHN/R2 dated 20 Sep-
tember, 1982 inviting his attention to the
acute problems of tiie sa‘d Society

(b) whether this Society which has beci
functioning very effectively from 1960 is now
at the point of closure :

(¢) if so. the rcasons thereol and
measures taken 1o revamp it ;

(dy whether the Railway Administration
have stopped payment of subsidy to this
Socict; from 1-7-1980 and also have imposed
ban on grant of subsidy to Railway
Cooperatives :

(¢) whther any staff of E. Railway
Employees’ Consumer Co-operative Society
Limited, Dhanbad has since been absorbed
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in regular service in Railways in terms of
Board’s letter No. E (NG) 11177 RRI1/5 dated
26 August, 1977 circulated by C.P.O./ER/
CCC vide his SI. No. 31/80 ; and

(f) 1f not, the rcasons thercof ?

THE MINISTER OF RAJILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) No. '

(b) The Coop. Socicty is still function-
Ing.

(c) Docs not arise in view of reply to
part (b) above.

() The subsidy to Coop. Societies is
granted only for a specific period and the
qustion of releasing futher subsidy is being
cxamined airesh as a matter of policy.

(¢) and (f) In terms of Board's orders
of 26th August, 1977 staf” of the quasi
administrative offices like coop-societics are
to be considered for absorption in regular
railway services after eligible casual labourers
and substitutes have been considered. The
number of  eligible casual labourers and
substitutes is cousiderable in - number  com-
pared to the vacancics available and it has
not been possible to absorb the staff of the
Railwuy Coop. Societies of Dhanbad Division,

Wrong Assam Map Published by
Time, Newsweek etc.

10290. SHRI PIYUSH TIRKI : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(@)  whether it is a fact that Time,
Newsweek and the Economist magazines had
recently printed the map of Assam which was
found to be inaccurate :

(b) if so, details of the inaccuracy in
showing the border line of India :

(¢) whether the Government have lod-
sed any formal protest against it 1 and

(d) il so, the details of the protesi
along with the subsequent reply received
from the publishers of those magazines ?
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THE MINISTR OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM): (a) and (b) No.
Sir. The issue of the **Time” and ‘‘News-
week'’ magazines both dated March 7 had
carried articles about Assam including a

rough map of the rcgion including Assam.

and neighbouring states.  There war no in-
accuracy in the depiction of the borders of
India or Assam in these maps.

The “Economist™ 26 Fcb. - 4 March,
1983, had also carried a map but this showed
the state ol Sikkim as an independent entity.

(¢) and (d) The Minister (Press & Infor-
mation), High Commission of India London,
pointed out in a letter to the editor of
“Economist’ thatthe map of Eastern India
published by them showed the state of Sikkim
as an independent c¢ntity while it was an
integral part of India. Our view was pub-
lished by the journal among its letters to the
Editor.
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AT FAIRL &o ¢ & fawe feaq aig AFgAqT
¥ 1.145 tFg @ qfa ax gfgwaon 53&
FIg<r sufaaar grir oo quqFRl AT

ST F AT AT & 1 g AfTwAOT F g
# fau 47 yafasg  Fewrarfeai & fasg
FETY wqra ewifara gfewfim $i
) afafraw 1971 ¥ a=wa FaE«Ey

T FTTATE A7 AT 2

Railway Officers Retired; Terminated:
Dismisscd or Resigned

10292. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of RAILWAYS
be pleased to state :

(a) how many officers (all ranks) have
been  retired/terminated/dismissed or  who
resigned in the various Railways in pursuance
of Prime Minister’s directions on superannua-
tion or temporary cxiension i service or so
appointed

(b) how muny of these were out by 31
March, 1983 giving full dctails (category-
wise) ; and

(¢) how many pasons have  been
promoted in the vacancies so caused giving
dctails thereof 7

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Sixteen. This number cxcludes
onc doctor in JA Grade whose termination
ol cxtension in scrvice has been stayed by
High Court of Calcutia.

(b) Fificen, as per details given below:
i)  Members Railway Board - Two
i1y  Officers in Senior Scale - Six

i)  Offcers in Group B
(Clas= 11)

- Seven

(c) A few vacancies have alrcady been
filled either by promotion or by adjustments/
transfers. The remaining posts will also be
likewise filled up soon.
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Ad Iloc Promotion of Officers

10297. SHRI DAYA RAM SHAKYA :
Will the Minister of RAILWAYS he pleased
1o state :

(@)  Whether 1t is a fact that Ministry
of Home Affairs have issued instructions on
30 January, 1982 for AD HOC promotion
of officers facing probe ;

(b) whether it is also a fact that these
orders remained in Red cover till the news
had appcared in ‘Hindustan Times’ on 15
June, 1982 ;
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(c) whether such promotions arc 1o be
made in case under proceedings have been
pending for over ten years :

(d) whether the period of two years’
is to be counted from the date of memoran-
dum of charges has becn issued ; «nd

(c) whether the cases of  officers
against whom the DAR proceedings arc
pending have been reviewed by the Ministry
of Railways, if so. how many officers have
been promoted on AD HOC basis so far with
full details and how many cases are still

n

pending and the reasons therefor ©

THE MINISTER OF RAILWAYS
(SHRT A.B.A. GHANI KHAN CHOU-
PDHURY) : (a) Yes.

(b) No.

(c) and (d) In the casc of an officer
against whom disciplinary/court  proceedings
are not concluded, even afier the expiry of
two years from the date of the Departmental
Promotion Committee which first considered
the officer for promotion and whose findings
are kept in the scaled cover, the appointing
authority may review his case for ad-hoc
promotion pending finalisation of disciplinary
court proceedings.

(¢) The cases ol three officers are
under process in the Ministry of Raiiwiys.
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'Theft of Medical Equipment from
Bompay Porl

10299. SHRI A. NEELALOHITHA
DASAN NADAR : Will the Minister of
SHIPPING AND TRANSPORT be pleased
1o state :

(a)  whether Govermunent are aware of
the theft of medical equipment from the
Bombay Port : and

(b) il so, the details thercof and
action taken thereon ?

THE MINISTFR OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI 7Z.R. ANSARI) : (a) and (b)
Yes. On 1[7th June, 1982, a container with
the personal effects of Dr. D. R. Reddy,
who had returned from Saudi Arabia, was
dischareed from S.S. ‘MUSCAT BAY’ at
Bombay Port. Upon dischage, the container
was scaled by the Customs Preventive Officer
and by the Tally Clerk of the Shipping
Agent.  The container was rcmoved to
Cotion Depot by the Shipping Agent on
20th June, 1982. Since the container remain-
ed uncleared for sixty days, the Bombay
Port Trust removed it 10 the Chembur Yard
on 18th August, 1982, While receiving the
container at BPT’s Chambur Yard, it was
noticed that the scal put by the Shipping Agent
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was infact whereas the seal put by Customs
was missing. Dr. Reddy personally came for
effecting clearance of the consignment on
7th Oclober, 1932. The container was
opened on that day for Customs examination/
inspection in the presence of Dr. Reddy, the
Customs Officer on duty, representative of
the Clearing Agent and representative of the
Shipping Agent. The scal put by the Ship-
ping Agent was intact when the container
was opened. It was found that the contents
had been tampered with and certain electro-
nic and medical equipments were missing.
Dr. Reddy lodged a police complaint on 9th
Ociober, 1982.  After investigations, thc
police authorities hive, reportedly, classificd
the case as ‘True but Undetected’.

U. G. C. Development Grant for
Mithila University

10300, SHRI BHOGENDRA JHA :
Will the Minister of EDUCATION AND
CULTURE be pleased to refer to replies
given on 31 March, 1983 to Starred Question
No. 459 and Unstarred Question No, 5203
regarding Grants t> Mithila University and
opening of Mithila University respectively
and state :

(a) whether Government of Bihar has
intimated to the University Grants Commis-
sion of Union Government about the
necessary amendments having been incorpo-
rated into the Act flor qualifying for
development grant ;

(b) if so, details thereabout : and

(¢) whether adequate development
grants to K S S, University Darbhanga arc
being made ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULLURE AND SOCIAL WELFARE
(SHRIMATI SHEI'_A KAUL) : (a) No,
Sir,

(b) Does not arise.

(¢) Yes. Sir,
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Train Control Communication Cancelled in
Brindavan Express

10301, SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of RAILWAYS
be pleased to state :

(a) Whether it is a fact that the Train
Communication project was cancelled in
Brindavan Express after closing 7 very high
frequency stations cnroute ; and

(b) if so, what is the national loss in
thc matters,

THE MINISTER OF RAILWAYS
(SHRT A .B. A. GHANI KHAN CHOU-
DHURY : (a) For operational convenience
communication between train and control
office was introduced on the Brindavan
Express in 1975. Due to change in compo-
sition of the rake and the urgent need of the
microwave channel for radio patch facility,
this was discontinued in 1981. Excpst three
locations, where there was no microwave
set up, thc Very High Frequency (VHF)
stations have not been closed down. All
the equipment has becn kept in good lattle
for use in emergencies.

(b) Does not arise.

‘Tamil Nadu Government’s Proposal to

Acquire Three Ships

10302, SHRI B. V. DESAI : Wil
the Minister of SHIPPING AN TRANS-
PORT be pleased to state :

(1) whether it is a fact that Tamil
Nadu Government has retierated the econo-
mic soundness of its proposal to acquire
threce ships and urged the Centre to clear the
purchase programme ;

(b) whether the Tamil Nadu State has
commented upon Centre’s action in refusing
to sanction the acquisition through the Ship-

ping Development Fund Committee ;
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(¢) if so, whether the Centre has
agreed to reconsider the Tamil Nadu’s
request ; and

(d) if so, by what time the final deci-
sion in this regard is likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) and (b)
Yes.

(¢) and (d) The request of the Tamil
Nadu Government for reconsideration of
their proposal is under consideration.

Public School Admission Donation-Based

10303. SHRI BRAJAMOHAN MOH-
ANTY : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) whether Government are awarc
that public schoo!l admission in Declhi are by
and large being decided on the basis of
donations and not on merit ; and

(b) whether Government proposce Lo
conduct a thorough investigation of the matier
and take appropriate steps to curb this
practice ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Accor-
ding to information furnished by the Delhi
Administration, no complaint has been recei-
ved in this behalf.

(b) 1f any complant is received, the
same will be investigated in accordance with
the Delhi School Education Act, 1973 and
the rules made thereundec:.
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gafaga &7 ¥ TH7F & fag
stafgal Y gard

10305, =1 TR |1 UF AT
green QYT qfyas ssmwr §'EY og Ay
Y Fq7 FI9 fF -

(F) F71 @I qqT WA H TF AT
afsa & ot TATIT AT qILAT OF ITHFO
F qqY T FIH WA haAT 7 § ;

(@) afz g, ar #@1 FR T
M & faug g&q FIAE FIT FT FIE
FIAT IATAT & ;

(m =fz g, ar acdadr s v
2 ot zwEMA F W aw aF W@
fraa wee safem oo Tq § ; AR
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() TH GHEAT 1 HIAT FIA 5 947
Hreor & ?

g WY afrai wEATO g
¥ IEHAT (HATG FAAT GRS
(F) & (F) T TAMH A Arafagt A7
gferal &7 \grar H17 WEL AR K
yafaga goarg = 17 7 &1 foor ad
faeir &1 zA Aamtwnr ar fadr @
faavor ®1 sitwy o417 gargT arwdr sfa-
fraw & gua=at ¥ e fafazfaa fFar
S|l § AT TH-TATT FEIAT Atofagr v
AT AR BT & w2l A drafeat #1 fas
A17 fgavor &1 qryeg 2, g giwfram
&1 usa onga fagzor arfawrfear g
ary fear wrr 81

Conversion of Virnmgam-Bliavnagar-
Porbandar l.inc

10306.  SHRI NAVIN RAVANI : Will
the Minister of RAILWAYS e pleased to
state :

(1)  whether there s any  proposal to
convert metre gauge line for Viramgam-Bhav-
nagar-Porbandar via Amrali, Gujarat State.
into broad guage line :

(b) il so, since when  this  proposal is
pending before the Government : and

(¢) what are the reasons for not clear-
ing the project ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
DHURY) : (a) No.

(by  and  (©) Do not arise.

Ministerial and Group *D° IEmployees of
Kendriya Vidyalaya Sangathan

10307. SHR1 CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCATION
AND CULTURE be pleased to state :
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(a) whether Government are awarc that
the scale of pay of the Ministerial and Group
‘D’ employees of the Kendriya Vidyalaya
Sangathan arc¢ not revised at par with the
teachers, librarians, laboratory assistants,
cte. since long although their workload
is heavy ;

(b) il so, in which year the scales of pay of
the Ministerial and Group ‘I>° cmployces -
werce fixed ; and

(t) when their old pay scales are pro-
posed to be reviewed as the pay scales of
other catagories have been revised ?

THI. MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE  AND SOCIAL WELFARE
(SHRIMAT] SHEILA KAUL) : (a) Scales
of pay of Ministerial apd Group *D’ cm-
ployces of the Kendriva Vidyalaya Sangathan
arc same as those of analogous posts under
the Central Government. The pay scales of
the teaching staff are same as those of
analogous posts under the Delhi Administra-
tion and othcr Union Territories on Central
scules of pay.

(b)y The scales of  pay o' the Mini-
sterial - and  Group D' employees  were
fixed in 1973,

(©) Any revision of the scales of pay
of the Minisierial and Group ‘D" employees
of Kendriya Vidyalaya Sangathan is linked
with 1evision  of sciles of pay of the em-
ployees of Cent-al Government. It is, there-
fore, not poesible to take any isolaled
decision in the matter.

Controversy Regarding Cultivation
of Kesari Dal

10308. SHRI MADHAVRAO
SCINDIA : Will the Ministcr of HEALTH
AND FAMILY WELFARE be pleased to
state

(a) whether Government are aware of
controversy concerning the ‘Kesari dal’ and
its effects on human being ;
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(b) whether a thorough analysis had
been made in this regard, if so, the con-
clusions thereof ; and

(¢) whether Government proposc 10
entrust the work to the leading agricultural
research institutions to evolve a new species
eliminating the harmful elements and produce
a new hybrid variety of ‘Kesari dal' rich
in proteins and if so, the details
thercof ? )

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) Yes.

(b) The analysis made by National
Institute of Nutrition, Hyderabad had indi-
cated that it contains a ncurotoxin.

(c) The rescarch work on the develop-
ment of Khcsari strain with low ncurotoxin
content is alteady being done by the con-
cerncd agricultural Universities and  Indian
Council of Agricultural Rescarch Projects.

United Nations Conference on peaceful
uses of Nuclear Energy

10309. SHRI MADHAVRAG SCIN-
DIA :
SHRIT S.B. SIDNAL : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether itis a fact that a United
Nations Conference on global co-opcration
in peaceful use of unclcar cnergy o help
developing nations, is  scheduled to be held
in August this year ;

(b) wether it is a fact that the western
nations are insisting on the nuclear non-
proliferation for inclusion in the conference
agenda ; and

(¢) what measures the Government, in
co-operation with other countrics, propose
to take to counter western domjnation in nu-
clear energy field ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI1 A.A. RAHIM) : (a) The proposed Uni-
ted Nations Conference for the Promotion of
International Cooperation in the -Peaceful
Uses of Nuclear Energy (UNCPICPUNE)
will not be held in August-September, 1983
as originally planned. No date for the con-
vening of the Conference has yet been
fixed.

(b) All the indusirialised countries of
East and West, who are sponsors/proponents
of the Treaty on the Non-Proliferation of
Nuclear Weapons (NPT), are of this
view,

(c) India’s delegate to the Preperatory
Committee (Prepcom) meetings for this Con-
[crerence, which were held in New York in
March, 1983, has placed on record its view,
which is shared by scveral other countries,
that non-proliferation should not be¢ made a
pretext for preventing States from exercising
their full rights to acquire and develop nu-
clear technology for peaceful purposes,
geared to cconomic and social development
in accordance with their priorities, interests
and needs.

Preservation of Memory of Freedom
Fighters

10310. PROP. NARAIN CHAND
PARASHAR : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) whether Government have drawn up
any plan for preserving the memory of pro-
minent freecdom fighters and the freedom
struggie in various States/regions of the
country by sctting up suitable freedom
struggle museums and libraries and collect,
preserve and publish the materials connected
with the lives and struggles of the freedom
fighters including the revolutionaries and
the EX-INA Personncl ;

(b) if so, the dectails and the response
of the State Governments ;

(c) if not, whether Government whould
draw up such a plan in consultation with
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the State Government/Union Territories

Administration ;

(¢) if so, how soon would the plan bc
drawn up and taken up for exccution .

and

(e) if not. the reasons thercfor and
the alternative steps proposed by Govern-

ment ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to (e)
Government has so  [ar no plans set up
personalia  muscums to honour outstanding
revolutionarics and frcedom fighters. The
material relating to India’s struggle for
independence including that on revolution-
arics/freedom fhghters is  preserved in the
National Archives, Nehru Memorial Muscum
and State Archives all over the country.

Indiziin  Doctors  Returned to  India

from Abroad

10311. SHRI MADHAVRAQO  SCIN-
DIA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state

(¢) number of  Indian  doctors  who
have returned to India from abroad and
accepted jobs in Indian since mid-1982 :

(1) number of Indians who are still on
such  assignments  abroad al
and

present

(¢) further steps contamplated in  this
direction ?

THE MINISER OF STATE IN THF.
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) to (¢) Complete data in
respect of Indian doctors going abroad for
taking up employment in the foreign coun-
tries and/or returning to India after complet-

ing their job assignments etc. abroad arc
not available.
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Landscape Planning for Konarak
Temple

10312. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whcether Government  have a proposal
to undertake landscape planning and beauti-
fication programmme around the famous
Konarak temple in Orissa @ and

(b) if so, the dctails of progress madce
so far in implementing the above pro-
gramme ?

THE MINISTER OF STATE IN THE
MINISTRIES OlIF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
Yes, Sir. There is a programme for landsca-
ping 14.5 hectares of  archaeological arca
around the Sun Temple at Konarak. Of this
land, an area of 3.1 hcctares is  being deve-
loped as an ornamental garden and the
remaining ]1.4 hectares will be planted with
casuarina, coconut and cashewnut trees which
will also serve as a Darrier against the
deleterious effects of wind-borne sea-salts and
give protection to the temple.  The work is
In progress.

leakage in Subsidiary Buildings in
Jagannath Temples Complex at Puri

(0313, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) what measures are being taken for
conservaticn and protection of the subsidiary
builldings in  the Japannath Temple Complex
at Puri

(b) whether itis a Tact that  valuable
cloth materials stored in  these subsidiary
buildings werc damaged duc 1o leakage and
other dcfects ; and

(c) if so, what steps arc being taken to
repair the leakage and orher defects in subsi-
diary buildings ?
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Subsi-
diary buildings in the Jagannath temple
complex at Puri are being examined to find
out the exact nature of damages for repairs
to be taken up according to urgency and
priority.

(b) and (c) A report has been received
by the Survey about leakage of rain water
in the roof of a subsidiary building; necessary
repairs to the structure will be carried out
during this current financial year.

Conscrvation Work of Jagannath
Temple at Puri

10314. SHRIMATI JAYANTI PATNAIK;
Will the Minicter of EDUCATION AND
CULTURE be pleased to state :

(a) since when the deplastering and
conservation . work of the Jagannath
Temple at Puri in Orissa has been taken up;

(b) by whar time the deplastering work
up to cantilever level will be completed ;

(¢) what is the amount already spent
and the total estimated cost ¢l the deplas-
tering work; and

(d) whether Government have set up
supervise the
deplastering and conservation work; and

any cxpert committee to

(¢) if so, what are the salient features
of the recommendations of the Expert Com-

mittee?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
deplastering and conservation work of the
Jagannath Temple at Puri was started in
1975.
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(b) The work of deplastering up to the
top of the upper JANGHA is likely to be
complected by the end of 1984.

(c) Information is being collected from
the Eastern Circle,

(d) and (¢) he Government of India
has set up an Expert Committee in 1973 to
suggest measures for preservation of the
temple and to review the work done periodi-
cally., The main recommedations of the
Committee on repairs are,

(1) The leakage in the roof of the main
templs, complex should be stopped,
To start with, the Lakshmi temple,
close to the main temple, may be atten-
ded to. The technique developed there
and experience gained can be usefully
applied to the main temple.

(2) The accretionary plaster, ‘overing the
masonry of the temple should be taken
out at places to expose the areas where
cracks have appeared so that the struc-
ture can be examined thoroughly.

(3) The structure of the main temple
which has developed various types of
cracks should be repaired.

(4) All cracks and fissures in the masonry
should be grouted with a solution of
good muortar.

(5) The corroded iron dowels and cramps,
which have split stones, should be
replaced wherever necessary with new
ones of a non-corrosive metal.

(6) The stones of the masonry of the temple,
after removal of plaster, may be freed
from injurious sea-salts, consolidated
and preserved by chemical treatment.

(7) In respect of the main temple, deplas-
tering should be restricted to the lower
portion upto the springing level of the
spire.
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gIaEt & s deA1a fasafaamal
w1 AT AT

10315. ®t UFAIG AYAFT ST
Far fmear 1T d@egpfa 9=0 3z Fam &
FAT FITA &

(&) ;g g9 § {5 z@ av fafusz
FiraT AR FuagT F FRo Afywiw
d1q favafaareag a7z g & ;

(@) afz 7i, ar #1 =z7 r=waq
FA ary Bl A oA z2fa gg g e
¥ a9y sifers 73 gt ¥ Frer Ao 1@
™

() afz gi, @ a1 TFIT AeATIH
AR FA=IfEl 1 gearal 98 A& ama
AN favafgeramt & wafos  gErgo
TR gur gqor wifa @9y w@s F fa3
TF A% AT FAT E § 5 WK

(o) afz gf, @ Tl sAIIr FAT

g7

forerr gtz @egfd@ agr aqs &eam
HATAG) Y Tsd gAY (R AT F®YAQ):
@) a7 (@) aF F=ita faeatareat §
q Fg7 wage a1 Age  favafaerag,
BT gr g3 919 Q@ gY f& asm
¥ UF GIW A AqGEd  rfa/agEa
FAdfg F UF QIF §1 UF ASTFRA &
qeui®a # aarar 1 AT fAgias asy
F1 90T fEar 937 3767 AFATRT F
ATYIT IgAT, AT fwar wr fqEd
HT JATE, 1982 § AT g7 a17 UleH
g & T 25 ®W@A{, 1983 ¥ A<
TEY A9qT 3 @74, 1983 ®1 g QA T4A7 |

feeaY favafaeraa o foeror s1a%w,
# frers 99 @0 geAq: GHYEG TR
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AT WA geet glaarsn & g

FIA &I A0 /T AH F S0 12 Fagax
1982 ¥ 28 SFFL, 1983 T® AT
gs | gy fweAw 29 A9, 1983 &
97 UF g omar ) favafagem & awfs
g 9T &1 QU FI7 ¥ faq wfas g7
W QA FIXOT gg XA &7 fAotg fEar
g | fawafaenen &1 o= &7, 1983 %
qeq I% @, foeror wE 1983 & wyuy
qeATE aF I9qr @I, AT gdan ¥%,
1983 & wex § 7% g |

() ST (7) DAY AFTT FAIT FT
IFTLHT g9 a7 T3 ge719 AGF §
Farfa, fawafaarers sqarm g & |t
q1a fasgigaraal & #rawra &) gl
TW & fag ur afafs fagss =1 2
zq qfafa & fa=aruyg fagay § w=q FrEh
T qrI-gry, FeEr7 (avafaaraar ¥ o -
wrAT & g fexfg #1 qr9, ofoad
d srafys Iagal F T AR FAET
SUATUEHF  FILITS, HT41 (oraq&T Foam
yorafas 31w snfa #ir oAt &) g
FIT * fau gafq sggeqr mrfaa &

3:q7 w3, fagre =i "ex g3n &
qfzare weqio F1UFT ¥ "WAAT
T wmIgId FHATA

10316. =Y ARG AVAHT FJ1EST @
FaT TaTeeq G afeary ®Fmw gAY g
qAA FT FAT T 5

(F) Far fafasa usal & faoiw &g
q gax a=W, fagre alt Ay Ry §
Ty ArEl gy X Afgane’ of@s
FA FIAFH & HeATd FTH T @ &
fag so=ths &1 9v W fafewear
fasm &1 sr=mae AE AT
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@ ° Fr ITRr fgw Mo AMET
fafeca®sra gfmeor & srary 9 F &9
FAFT § A%AAT  q@F HgALO  AfAET
faar W@ 8§ ;

(w) =fz g, ar SgwET WA
IT% qEi F1 AT FAT L AT

(T) FIF fFg 9F17 IFFT FITHT
F1 AT rfys ITanm g ?

Tareey Sy afeary weaor "@ArAT
# ey |t (stwdr wigfaar fw2ag) (F)
FT (@) afqrT FamT FraFT &7 T AW
¥, fyad Ieac gaw, fage siT A= g3W
WY wrfaer &, graTor I9-segl, Wrafas earesy
F2T, AT gfIary FEATT FLT, FTATAL
Feg), ATqATAT HIT  ATITAAT FT TS
Aregw ATer-a7 fawraT quar qfeew 9T
g1 dusml & Afvg smifag Far s
w@r g1 e garggfa & fafszar, «d9-
fafrear @ir ao-fafFgr sifast #@r
arfaer fear war & 1 ae-fafeear sfwar
F1 Iw AT 7% SgSr FH F fag fawy
wq & gfwfera frar a1 20 F 59 F1aww
FT FZTAT 2T AT IAT F74 # UF TZea-
qur qhwERT faama € |

(T) @ISARAS gra & fafwes w@q
QU EETFTT q&) 7 o forgi QR 3w ¥ a9
7 M gar 8 fafvs @&d @
gvF1T 0 fagtfya qaf &1 Ay awr
g2 9% @ {247 TIT § | [AYTSE H T
qar | 2fad gear a2, 6663/83]

() FT FAFT R FE  FL @ F19-
Faidat & fau gug-gwg 9T -reqTafa &
fagg-afenas aar s gfogo #
sggear F1 AT § fagd fF sasr Jave

®7 aﬁt Ffys ATAETTF IATYT AT o |
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Scheme for Adoption of Orphan and Central
Assistances to States

10317. SHRI N.E. HORO : Will the
Minister of SOCIAL WELFARE be pleased
to lay a statement showing :

(a) whether Government have intro-
duced any scheme for adoption of orphans
and if so, the details thereof ;

(b) whether Government are giving
some grants (financial assistance) to various
States and if so, the criteria together with
the Government agencies or some voluntary
organisations or local bodies if any to whom
grants are given;

(¢) whether any complaints have been
received from any State that the scheme
adopting orphans by well-to-do families is
being misutilised by social workers engaged
in this field;

(d) whether Government have also

received any complaint about receiving grants
for the orphans by the so-called social

workers on the basis of false paper work
and without actually adopting the orphans;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a)
to (¢) The Ministry of Social Welfare does
not give any grants to States or voluntary
organisations for the purpose of adoption
of orphans. Hindus can adopt children
according to Hindu Adoption and Mainte-
nance Act 1956. Anyone can rake a child
as a ward under the Guardians and Wards
Act 1890 with the permission of the court
As the Ministry
of Social Welfare is not giving any grants
for the adoption of orphans, the question of
misuse or complaints regarding misuse of
grants does not arise.
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feeeit.arag qea & wigA A =AW
@aq ot wA-gfand gz wwAT

11318 =t T || TE) - FT A
AT Ig IATT FT FIT FA( [

(F) FAT I T JET FT AFFIA &
fe T A9 O =) SFAT UFETH
wwifgai feedl-avas geq J9/@139 9%X
UF  AY-ATIMF I TZT a0 AT
€2qq § Ag0 ¥FAl § A g TWAT &
fad saar uFase  @fT FIT  UAENE
AT & ATTEAW FT Frar W erafeq
agl f&war war ¢ ;

(@) FT TH QAT F SHT To
2 § feq @ gl aqm@r @ g ; Wi

() afe g, ar agt w7 ghawm
SUASH T FHI(A H FIT FTLT 2 !

IS |/AT (1 U @ru A|t @ 'Yad)
(F) < g

(@) st gr 1 ag Fgr g fn wweEwm

To 2 (AT THATHIT) 9T IT & eqasyy
gl B |

(M) 3T G99 23X H 5 FIL1 13999
M 2 ST gMA wfear szt §
JJUT 56 TATT 7F A1 131/ 32 FF=
ST UFATT  HT A SEIAA HT AfEex
qgl 8 |

CIIHIH qo 1 97 9&W ¥ g BT I
gs g 1 afFa g7 &7 I F FIIor cFe-
I To 29T BT T&I SIAT AT TEY |

Loss suffered by Railways due to Floods

10319. SHRI G. Y. KRISHNAN : Will
the Minister of RAILWAYS be pleased to
state :
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(a) whether Government have made
any assessment regarding the loss suffered by
railways duc to floods dnring last two years;
and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) Yes.

(b) Loss suffered by Railways during
the Jast two years (year-wise) is as under :

1981-82
1982-83

Rs. 7.87 crores
Rs. 6.70 crores

Scheduled Castes/Scheduled Tibes
Appointment in I 1.T,

10320. SHRI RAM VILAS PASWAN :
Will the Minister of EDUCATION AND
CQULTURE be pleased to refer to reply
given to Unstarred Question No. 3026 on 17
March, 1983 and state :

(a) Whether in reply given in respect
of appointment of Scheduled Castes/Sche-
duled Tribes candidates in Indian Institute
of Technology figures were given class-wise
instead of cadre-wire;

(b) 1f so0, carde-wise details thereof;

(¢) Whether some reserved posts are
filled up by gencral candidates on ad-hoc
basis ;

(d) if so, their number and period of
appointment;

(e) whether heavy carryover has becn
admitted by the Administration while proces-
sing a representation in 1982;

(f) Whether the ‘Study Team’ deputed
in 1982 by the Deputy Commissoner for
Scheduled Castes/Scheduled Tribes in its
reports pointed out that some important
aspects of the policy on reservation of
Government have been ignored by Indian
Institute of Technology authorities; and
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(8) If so, what are those aspects, if not,

whether a copy of the report will be laid on |

the Table?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Yes
Sir.

(b) A statement is ]aid on the Table of
the House. [Placed in Library, Sce No. L.T.
6664/83].

(¢) and (d) According to T Declhi,
two Assistant Accountants were appointed
on temporary basis as an ad-hoc arrange-
ment on temporary basis as an ad-hoc
arrangement on 11.12 82 and 31.1.83, respec-
tively, until suitable SC/ST candidates arc
appointed. The Institute has readvertised
three posts teserved for SC/ST candidates
‘on 30.12.82 and one candidate has been
selected on 20.4.83 and has been offered the
position.

(¢) As per the IIT Delhi roster record,
during 1975 to 1981, out of a total of 30
positions in group I, class II, 8 positions
were earmarked for SC/ST candidates against
which 3 posts reserved for SC/ST were
carried over to 1982.

(f) Yes, Sir.

(8) A statement is laid on the Table of
the House. [Placed in Library. See No. L.T.
6664/83].

SATEGT ¥ A saarfat &
fasg faswmad

10321. =t vw fasng  qraarT @ {=11
I TAT T aAIX KT FAT A [F

() =3 & fafosl, v & Faa
#t gord #14 F grafrag fafwy, Eodlo
Do AR I qgr SYodToMNoTTo & AGT
T F14 FI R wHAifal & Feariaoer &
fau fear srafy fratfa & < & ;
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(@) 99 WA F SHIYR &7 & I9-
g7 931 9T FT T @ ST HHAGT
FI g geqr 471 g f9-8 foow avf &
A eyEiafka fFar war

(T) T FIFR F JAEMYL ([
¥ ¥ Iogad @i 9% F1F I I
sufgqay & faeg +:13 fo&sgg wi

ge g |

(@) afg g, ar awr 9 T fy-
Fiat wRaifat & fagg sar &aaEy
F1 A5 AT

(z) afz &1 srdardy 98 &1 9% ar
TIF T FILOT 2 7

@ Wit () gt oAt @f Stad):
(%) aqard sq_W F FIATX AT FF
197 U 9ef QT qATT & &P §Aar
¥ grgs  HIT  IHIRT qETEFIE &
qA-AF FIAT & q3T S ATHT g A g7 4
9 ¥ FW G FT TF I AT FY
fear strar & 1| salgrdYy fafaw, @ &l
Fraar gezars fafos, & o9 &7 gaq o
AT S Y T arrfe ot g A=Y F A
AT 2 |

(@) gaAT FHa3r A AT @ § AR
qAT 9Eq 9T | & ST o

(1) ST FE
(F) AT (%) srw:r AT I3AT |
Public Schools

10322. SKRI RAM VILAS PASWAN :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether there is any proposal with
the Government to scrap the public schools
and form a uniform education syllabus and
a nationalisation of education ; and
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(b) 1f not, why ?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
Public schools are generally meant to be those
schools which are members of the Indian
Public Schools’ Conference, a voluntary
association registered as a society under the
Socicties’ Registration Act, 1860. According
to available information, there are, at present,
55 such schools in ihe country.

The question of abolition of public
schools was examined some time back and
the legal opinion tendeied to the Government
was that any action to abolish public schools
will be violative of Article 30(1) of the Cons-
titution in so far as public schools managed
by minorities religious or linguistic, are
concerned, and would be violative of Article
19(g) of the Constitution in so far as non-
niinority public schools are concerned.

However, with a view to bringing uni-
formity in the educational system. Nationai
Policy ¢n Education (1968) has recommended
a uniform educational structure 10424 3 in
all parts of the country. This recommen-
dation has been adopted by the majority of
the States and Union Territories. Proper
implementation of the National Policy on
Education is however, primarily the responsi-
bility of State Governments.

Apart from the educational structure,
in the content also some uniformity is being
brought about to the extent possible. NCERT
has prepared a model curriculum for the ten
years school which has been recommended to
the State Governments and Union Territory
Administrations for adoption/adaptation. )

Late Running of Rajdhani Express and
Deluxe Train Between Delhi & Howrah

10324. SHRI1 A. K. ROY : Will the
Minister of RAILWAYS be pleased to state:

(a) whether he is aware that the pres-
tigeous trains like Dclhi Howrah and Howrah
Delhi Rajdhani Express and Deluxe are run-
ning regularly late despite repeated extension
of the running time ;
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(b) if so, facts in details giving the
time of arrival and to extent to which it was
late in reaching Delhi and Howrah by Raj-
dhani Express in the month of March, 1983;

(¢c) reasons for such regular late

running ;

(d) whether this is a general feature In
all the Railways or only on the Delhi Howrah

route :
(¢) details thercof ;

w(f) whether any concerete step has
been taken to enforce punctuality talks ; and

(g) if so, dctails thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.BA. GHANI KHAN CHOU-
DHURY) : (a) to (¢) The punctuality per-
formance of 101/102 Howrah-New Delhi
Rajdhanmi Express and 81/82 and 103/104
Howrah-New Declhi/Amritsar AC Expresses
has not been satisfactory during recent past,
due to alarm chain pulling, miscreant acti-
vities, loco trouble/failures, S & T failures
etc.

The punctuality performance of 101/102
Howrah-New Delhi Rajdhani Express during
March, 1983 has been as under :

101 Up Howrah-Ncw Delhi Rajdhani Express
arrived destination right time one time, upto
30 mts. late 3 times. more than 30 mts. and
upto 60 mts. 2 times and more than 60 mts.
3 times. 102 Dn New Delhi-Howrah Raj-
dhani Express arrived destination right time
5 trmes, late upto 30 mts. 2 times and more
than 60 mts. 2 times.

(d) This is prodominentely on Delhi-
Howrah route. The punctuality performance.
on Right Time basis, of 151/152 Bombay
Central-New Delhi Rajdhani Express during
March 1983. has been 77.0 percent as against
23.3 percent in case of 101/102 Howrah-New
Delhi Rajdhani Express.
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The punctuality perfor-
mance of 214 prestigeous trains, being
monitered at Board’s Level has shown
improvement in recent past and ranged
between 85.2 to 90.1 percent during January
to April, 1983. The punctuality perfor-
mance of important Mail/Express trains is
also being monitored on day-to-day basis by
Gencral Managers who are paying personal
attention to matters pertaining to punctual
running of trains. Liaison with concerned
State Governments is being maintained by
various Zonal Railways for arresting the
incidences of alarm chain pulling, hose-pipe
disconnection and other miscreant activities,
which are seriously affecting the punctual
running of trains.

(e) to (g)

glez eaqAl &Y qu €2 a9l & & ¥
FzTAAT
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Indo-Italian Economic Relations

10326. SHRIMATI MADHURI
SINGH : Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether the Ttalian delegation had
visited India recently to discuss economic
relations and trade rclations and to explore
possibilities of mutual communication ;

(b) if so, whether any specific conclu-
sions were arrived at during the talks ; and

(c) if so, the outcome thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 A. A. RAHIM) : (a) Yes, Sir. An
Italian Delegation led by Vice-Minister of
Foreign Affairs Mr. Bruno Corti visited
India from 11-14 April, 1983.

(b) and (¢) Mr. Corti had discussions
with our Ministers of External Affairs,
Shipping & Transport, Industry, Communi-
cation Energy, Agriculture, Chemicals &
Fertilisers and Finance. No specific conclu-
sions were arrived at during the talks but
there was a general and very fruitful exchange
of views between Mr. Corti and our Ministers
on ways and means to improve Indo-Italian
economic and commercial cooperation, Mr.
Corti apprised us of the various fields in
which Italy could collaborate with us to
mutual advantage. For our part, we have
assured him that whenever we take decisions
on any matters of economic cooperation, we
shall keep the Italian capabilities and offers
in mind.

Adequate Facilities to Second Class
Passengers
10327. KUMARI PUSHPA DEVI
SINGH :
SHRI GHUFRAN AZAM
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have enquired
into the gricvances of passenger travelling
by 2nd ciass in Indian Railways from time
to time ;

(b) If so, whether adequate facilities
such fans, basins, beddings cleaning of 2nd
class coaches and owher facilities are not
being provided to the passengers of 2nd
class ; and

(c) Steps taken by Government in
this regard ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY) : (a) The Government is very much
alive to the needs of the passengers travell-
ing in the Second Class. Constant endeavour
is made to improve the quality of service
within the available resources,
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(b) There is a well established procedurc
for the maintenance of coaches on Indian
Railways so that all coaches are periodically
checked. All the coaches of a rake are pro-
perly washed, lavatories cleaned and disinfoc-
ted, overhead tanks filled with water & other
amenities fittings including wash basins, lights
and fans checked and fitted. The coaches
are cleaned at nominated stations enroutes.
All coaches have 4 to 6 nos. of wash basins
each. Second class sleeper coaches are being
provided with cushioned berths on long -
distance trains on a programmed basis.
Provision for supply of bed rolls also exists
on certain specified trains.

However, due to nuscreant activities
and vandalism, coaches are being subjected
to pilferage/damage of, inter-alia, wash
basins. At times, the deficiencies/damages
outstrip the available supply required
for replacement.  In such cases the coaches
have to inevitably run in the same
condition.

To contain the incidence of pilferage/
damages the use of plastic wash basins which
has comparatively less re-sale value is being
extended.

(c) Does not arise,
wad d ¥@ arafea =7 afq
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Creteria for Allotment of Seats for

10331. SHRT K. PRADHAN! : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) the criteria adopted while seats are
allotted for forcign students for admission to
various State  Colleges in M. B. B. S.
classes ;

(b) the dctails of students, nationality-
wise, who have so far been admitted and
who sought admissicn in  various M.B.B.S.
colleges during last three years ;

(¢) whether Government propose 10
increase the number of scats in view of large
number of foreign students seeking admis-
sion and keceping in view needs of our
studenis also : and

(d) if so, the policy of Government in
ihis regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELWARE (SHRIMATI MOHSINA
KIDWATI): (a) to (d) Foreign students sccure
admission to M.B.B.S. courses in the country
directly as will as through programmes like
Colombo Plan under the Ministry of Finance
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(Dcpartment of Economic Affairs), Cultural
Exchange Programme of Ministry of
Education and Culture, as self financing
foreign students through Ministry of External
Affairs etc. Allocation of seates for foreign
students every year depends on the over all
availability of MBBS seats in the Central
Pool and demands of the States/Union Terri-
tories which do not have medical colleges :
children of Defence Personnel (Deceased,
retired and serving) and needs of Lhe foreign
student for admission to MBBS course under
the verious Programme. Actual admission
data regarding forcign students are not avai-
lable in view of the fact that these students
secure admission through multiple channels.
The admission capacities of the various
medical eolleges are determined and fixed as
per regulations of the Medical Council of
India and the concerned University.

ragiad fazsfaarag ®t =04
fazafgarag #ife 7 qrfa=
fwar Tmr
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Flectrification of Suburban Tracks
Around Delhi

10334. DR. A.U. AZMI : Will the Minister
of RAILWAYS be pleased to state :

(a) Whether it is a fact that work of the
electrification of high density traffic routes
has been going at snail’s pace and it
comes to  about 170-175 route kilometres
a year.

(b) 1if so, the time by which the Rail-
ways will bc¢ able to electrify the route
kilometer of 61,230 ;

(c) whether there is any proposal to
increasc the pace of electrification and to lay
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geeater emphasis on it in the next Plan;
and

(d) the proposals to electrify the subur-
ban tracks around Dzlhi to relieve the
pressure on housing in the Capital ?

THE MINISTR OF RAILWAYS (SHRI1
A.B.A. GHANI KHAN CHOUDHURY) :
(a) The total electrification of Railways
during the first three years of the Sixth Five
Year Plan i.e. 1980-81 to 1982-83 is 874
route kilometres; thus an average of 291
route kilometres per year.

(b) The Indian Railways have drown up
a programme to clectrify about 7093 route
kilometres in the next seven years upto
1989-90. This will, however, be dependent
on the timely availability of adequate funds.
The present programme covers only such
high density sections where the capital invest-
ment for electrification is expected to be
financially viable.

[
(¢) Yes, the programme cnvisages an
increased pace of clectrification in the
Seventh Plan.

(d) The tracks around Delhi are already
clectrified. EMU services have been intro-
duced already on the Ring Railway.

Proposal for Training Institute
for Seamen

10335. SHRI CHINTAMANI JENA :
Will  the Minister of SHIPPING AND
TRANSPORT be nleased to state :

(a) whether Government have any
proposal for a training institute for seamen
for the shipping company ; and

(b) if so, the details thereof and also
the details of the present training institutions,
their enrolement locations and course of
training (Diploma or Degree) ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) No.
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(b) At present there are three Rating
Training Instituttions viz. T.S. Bhadra at Cal-
cutta, T.S. Mekhala at Visakhapatnam and
T.S. Navlakshi at Navlakshi (Gujarat) imparting
residential pre-sea training course for seamen
for a period of six months, The institutions
issue passing out certificates which cnable the
condidates to register their names in the
Seamen’s Employment Offices at Bombay
and Calcutta for employmen on board the vcs-
sels of various Shipping Companies in India
and abroad. No degree/diploma is awarded to
the candidates except passing out certificates
by the three Rating Training institutions.

Time-Bound Promotion Scheme

10336. SHRI JAGPAL SINGH : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state :

(2) whether the time-bound promotion
scheme as agreed to by the University of
Delhi for its non-teaching emplovees in the
University and its Colleges has bcen imple-
mented;

(b) if so, whatis the quantum of
expenditure invelved in 1ts implementation
and from which date it has been implemen-
ted

(¢) if not, what are the reasons fort
delay in its implementation whereas the
Jawaharlal Nchru University has implemen-
ted this scheme in respect of its non-teaching
employees; and

(d) the reasons why Jawaharlal Nehru
University has been allowed to implement
scheme and not allowing Delhi University to
implement it which may lead to thc resump-
tion of the suspended agitation? ’

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) to (d)
Different Central Universities have been
considering the formulation of promotion
schemes for their non-teaching employees.
At the instance of the University Grants
Commission, these proposals were consider-
ed at a meeting of the Committee of Vice-
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Chancellors of Central Universities. It was

felt that any scheme to be formulated for

this purpose should uniformly apply 10 all
Central Universities. Accordingly, a Com-
mittee was appointed by the Commission to
identily the disparities in the pay scales of
non-teaching employees in various Central
Universities and to consider provision of
promotional opportunities for them This
Committee did not recommend a time-bound
promotion scheme, but suggested that the
cxisting  cadres of non-teaching employces
should be reviewed and restructured with a
view 1o cnsurc reasonable opportunities
for promotion to them. The recommenda-
tions of this Committeec are at different
stages of consideration and implementation.

Indo-Pak Relations

10337. SHRI ANANTHA RAMULU
MALLU : Will the Minister of EXTERNAL
AFFAIRS bc pleased to state :

(a) whether therc have rccently been
soil.e developments in the Indo-Pak rclations:
and

(b) if so, how far the relations between
the two countries have improved by the
recent talks between the Prime Minister and
the President of Pakistan and later negotia-
tions between the two countries aflter the
Non-aligned Summit ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM) : (a) An Indo-Pak
Joint Commission was signed by the two
Foreign Ministers on March 10, 1983.

(b) Apart from President Zia’s cour-
tesy call on PM during the Scventh Non-
Aligned Summit there were discussions at
Secretary level in December 1982 in New
Delhi and January 1983 in Islamabad. These
have resulted in a better under-standing of
each other’s position. But basic differences
- remain in certain areas. Discussions are
continuing. The first meeting of the Indo-
Pak Joint Commission will be held in Tslama-
bad from June 1 to 4 when the Foreign
Minister will visit Pakistan at the invitation
of his Pakistani counterpart.
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National Literacy Commission

10338. SHRI CHITTA BASU : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state :

>
(a) whether Government are aware ol
the fact 1that according to the Census of
1981. the absolute number of illiterates in
the country has increased to more than
#4 Crores out of a total population of
68 Crores :

(b) if s0. what steps, other than the
existing ones, are being contemplated to
reduce this high incidence of illiteracy ;

(¢) whether Government are consider-
ing to set up a National literacy commission
to implement a time-bound literacy pro-
gramme :© and

(d) it so, steps alrecady initiated in
that direction ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND CUL-
TURE AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL) : (a) Government
have noted th at according to the Census of
1981, the absolute number of illiterates in
the country in all age groups was 42,42,56,000
out of the total population of 66,52,87,849.
These figures which are provisional do not
include Assam’s population as no Census
was conducted in this State in 1981.

(b) Adult Education Programmc has
been given a high priority by way of its
inclusion in the Minimum Needs Programme
in the Sixth Five Yecar Plan. It has also
been made a part of the new 20-Point Pro-
gramme. As a result, there has been a
steady increase in the enrolment of adult
illiterates in the age group 15-35 under the
Adult Education Programme during the last
three years. Against an enrolment of 25.91
lakhs in 1980-81, the provisional figure of
entolment for 1982-83 is 43.18 lakhs.

(c) and (d) There is no proposal under
the consideration of the Government to set
up a National literacy commission to imple~
ment a time-bound literacy programme. The
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Government of India however has constituted
a National Board of Adult Education to
advise the Government on the removal of
illiteracy.

New Universities in Bihar

10339. SHRI CHITTA BASU : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state :

(a) whether the  University  Grants
Commission has approved of the setting up
four new Universities in Bihar as declared
recently by the Chief Minister of Bihar ;

(b)  what are the guidelin:s regarding
the approval for the Universities : and

(¢) whether the establishment of the
said Universities are in keeping with the said
guidelines ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND CUL-
TURE AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL) : (a) The University
Grants Commission has not reccived any
proposal from Government of Bihar for
establishment of four new universitics in that
State.

(b) The Commission had suggested to
all State Governments that new universities
should be established only on sound acade-
mic  considerations and after ensuring
adequate resources. The Commission had
also suggested that before new universities
are established the State Govermments should
conduct a proper survey of the available
facilities and their utilization. The Commis-
sion should also be associated with such
surveys. Full details of proposals for
establishment of new universities should then
be submitted to the Commission in a pres-
cribed form.

(¢) Does not arise.

faqaa goe e iasas gal-
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1982 &1 AI&rar & srgrfag o 3rfgs
gERed ® yTATY UF FEeql ¥ J UF
HCT & AT A 5-4-1983 & =12
F9q 77 UF 3909 {FaA71 97 1 A ArT,
TE. ZIT7 ATF FWT AETET F1 7@ 799
&g fear Tar 9r 1 gw SAA A e
FJITT F qrg-qer 2| wYA A7 fRIFF gure
FIT FT F1T F7 947 o7 T qfqT A 3T
9T yurgq &1 feafomi gar gea
4T 7] 1Y faavor § &7 78 & 1 [q91A7 H
T@T a7 | IfEr q'm A A 6. 6/81]

Tlegal sale of Monthly and Vendor Tickets
in Sealdah South Scction

10342. DR. NIRMAL SINHA : Will
the Minister of RAILWAYS be pleased to
state

(a) whether in Sealdah South Section
specially from Barnipur to Diamond Harbour
therc are shops near the stations wherc
monthly and vendor tickets arc available
daily on concessional rate ;

(b) whether daily tickets are available
near the ticket counter on concessional rate

(¢) whether it happens with the know-
ledge of the railway stafrl ;

(d) if so, steps taken to stops this :
and

(¢) persons involved in these illegal
activities arrested and punished and how
many of the arrested during the last threc
years pcrsons belong to railway staff, station-
wise ?

THE MINISTER OF]TRAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY : (a) and (b) No such reports
have been received.

(c) to (¢) Do not arise. Frequent
checks are made with the help of the civil

-
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authorities to prevent malpractices in the
sale of tickets. '

Decath Due to Monkey Fever in Karnataka
and Relief to State Government

10342, SHRI D M. PUTTE GOWDA :
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whcther it is a fact that hundreds of
people have already died and more are still
dying due to monkey lfever disease in Brtha-
nagari Taluk, Chikmanglur  District,
Karnataka during the tast 3 months ;

(b) 1s it a fact that there are no  sui-
table drugs available to prevent the deaths ;
and

(c) action taken by Central Government
in assisting the State Government to provide
reliefl in  consultation with world Health
Organisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SARIMATI MOHSINA
KIDWALI) : (a) According to the information
received from the Government of Karnataka,
887 cases with 77 death occurred in Belthan-
gadi Taluk during the period from 1.1.1983
10 1o.4.1983.

(b) and (¢) Adequite medical facilities
with required drugs including emergency
drugs have been arranged for Symptomatic
treatment for all such cases. The staff of
the National Institute of Virology Pune, an
Institute under the Indian Council of Medical
Research, have visited the alfected areas
and conducied detailed investigations.  All-
out effectss are being made by the Govern-
ment of Karnataka to contain the disease.
The Government of Karnataka is consider-
ing to set up a KFD vaccine manufacturing
unit at  Shimoga in consultation with the
National Institute of Virology, "une.

Scparate courses on Gandhian Thoughts

10344. SHRI HARIKESH BAHADUR 1

SHRIMATI KRISHNA SAHI :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :
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(a) the total number of Universities
out of the 150 Universities of the country
in which courses on Gandhian thought have
so far been started upto M.A. and B.A.
levels separately and the total expenditure
incurred so far by the Government
therean ;

(b) whether it is a fact that in Bhagal-
pur University courses on Gandhian thought
are being taught at post graduate level in
proper and popular manner for the last three
years but no arrangements for building and
a professor ard a reader therefor have bcen
made by the U. G. C. so far ; and

(c) if so, whether Government will
consider the demands of the university ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL  WELFARE
(SHRIMATI SHEILA KAUL): (a) Accord-
ing to information available, ¢ Universities
including ane institution deemed fto be a
universties, are offering post graduate courses
in Gandhain thought. Of the Se, 4 univesities
offer full-fladged course while the
remaining 2 offer Gandhian Thought as an
optional subject at the master's degree. Two
other Universities offer deploma courses in
Gandhian thought. Precise information
about the expenditure incurred by them on
these courses is not available.

(b) and (¢) In October 1978, the Uni-
versity  Grants Commission had approved
in principle a proposal of the Bhagalpur
University to introduce a diploma course
in Gandhian Thought. Later, the State
Government had permitted the university
to start a post-graduate course and has
sanctioned necessary staff for the purpose.
The Commission had so tar provided assis-
tance to the univc‘rsity' for appointment of
one lecturer. In addition, the Commission
had sanctioned financial assistancc to the
extent of Rs, 80,000/- for the purchase of
books, journals and films on Mahatma
Gandhi and appointment of visiting lecturers.
A proposal of the universjty received towards
the end of March, 1983 for further assistance
to the post-graduate department of Gandhian
Thought is yet to be considered by the
Commission’s Standing Commitiee on Pro-
motion of Gandhian Studies.
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Central Assistance to Ch ildren’s
Litrerature

10345. SHRI XAVIER ARAKAL : Will
the Minister of EDUCATION AND CUL-
TURE pleased to state :

(a) what is the assistance given for
publication, distribution and writing of
children’s literature ;

(b) how many State Governments have
submitted schemes for mooted plans for
the assistance or sanction ; and

(¢) how many schemes have been’
approved by the State of Kerala and sent
for Central sanciion and assistance ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL) : (a) Assistance
as such is not given to State Governments for
publication, distribution and writing of
children’s literaturc. Under the publishing
programmes undertaken by the Government,
children’s literaturc is brought our.

(b) and (¢) Do not arisc.

Government Scholarships for
Handicapped

10346. SHR]T K. PRADHANI : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that Government
scholarships for the handicapped children are
not being given to their parents as per the
allocations :

(b) whether it is also a fact that scholar-
ships are to be given in the ratio of 10 : 1
in respect of general category of handicap-
ped children ;

(c) if so, whether this ratio is  being
adheard to ;

(d) whether Government are awere that
Government aided schools are not favouring
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any concessions and scholarships to the
handicapped children ; and

(e) if so. whether Government propose
to give handicapped children allowance 1o
the Government employees alongwith
their salaries as it is in practice in connection
of fees etc ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
scheme of ‘Govenment of India scholarships
for the Disabled Persons’ has no provision
for giving scholarships to the parents of
disabled students.

(b) No, Sir.
(¢) Does not arise.

(d) No such instance has come to the

notice of the Government.

(¢) No such proposal is at present
under the  consideration of the Govern-
ment.

Wagon Breaker Group in Sealdah
District

10347. DR. NIRMAL SINHA : Will
the Minister  of RAILWAYS he pleased to
state

(1) whether Government are aware of

wagon breaker groups and other gangs active
in robbing the railway properties e.g. fans,
lights, windows doors, seat, alluminium sheet
of the floors etc : and

(b) if so, steps taken against them and
how many of them werc arrested and puni-
shed in last two years section-wise i.e. Sealdah
Budgebudge, Scaldah-Diamond Harbour,
Sealdah - Canning, Sealdhah - Lakshmi-
Kantapur ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-

DHURY) : (a) Yes.
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(b) The following steps are being taken
to prevent and curb the activities of anti
sccial elements and wagon-breaker groups
operating in Sealdah Division :

(1) As far as possible, trains which may
get affected are escorted by RPF/RPSF
personnel during late night and early
morning hours,

(2) Surprisc raids are being conducted for
the arrest of criminals and receivers of
stolen railway material

(3) EMU rakes, when stabled, are being
guarded by the RPF during night
hours.

(4) Close liaison at all levels is being main-
tained by the RPF with the State
Government/Police authorities to curb
miscreants activities in the area,

During 1981, 158 criminals operating
in Sealdah Division were arrested. 3 of these
have so far been convicted, The cases of
the remaining persons are sub judice. During
1982, 184 persons werc arrested and 1 of
them has so far been convicted. The cases
of the remaining are sub judice, Section-
wise figures in this regard are not main-
tained

Appointment of Selected Candidates of
Railway Service Commission, Bombay

10348. SHRI RAMESHWAR NEKHRA :
Wiil the Minister of RATLWAYSbe pleased

{o state :

(a) Whether Railway Service Commis-
sion Bombay invited applications for posts of
Clerks, Ticket Collectors. ASMs etc. and
conducted Written and Oral Tests and perso-

nal Interviews

(b) s it a fact that thosc candidates
who passed in above tests at Agra on 29
December, hvac not been absorbad in Rail-
way and the results held up since some
enquiry is going on against the Railway
Service Commission, Bombay ; and
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(c) steps the Ministry of Railways
have taken in the matter and reasons why
the selected candidates could not bc appoin-
ted in Railways when a large number of posts
are vacant ?

THE MINISTER FOR RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Yes.

(b) and (c) As some irregularities
were reporfed; the centire matter is being
gone into.

Payment of Productivity Linked Bonus
to Workers of Government Medical Store
Depot, Madras

10349. SHRI K.B.S. MANI :
SHRI THAZHAI M. KARU-
NANITHI :  Will the Minister of HEALTH

AND FAMILY WELFARE be pleased to
state :

(a) what action Government have
taken on the payment of productivity linked
bonus to the workers of Government
Medical Stores Depots, particularly to
Madras Dcpot ;

(b) how long this issue is pending
finalization at Government level ; and

(¢) when this will be finalised ?

THE DFPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (@) and (b) The matter regard-
ing payment of productivity linked bonus to
workers of Government Medical Store
Depots including that of Madras Depot is
under consideration for the last few years.

(¢) It is difficult at this stage to
assess thc precise time by which it can be
finalised.

Weekly Rest for Assistant Station Masters
and Section Controllers

10350. SHRI A. K. ROY : Wil

the Minister of RAILWAYS be pleased to
statc :
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(a) whether the Railway Board took
decision in the satety meettings held on 9
February, 1979 and 26 February, 1969
regarding manning of panel Board by the
category of Assistant Station Masters only ;

(b) if so, the dctails of implementa-
tion of this decision in Eastern Railways
particularly in Asanso! Division ;

(c) whether there is any disparity
rcgarding the provision of wcekly rest to
Assistant Station Masters and Section Con-
trollers performing Intensive Roster duty ;
and

(¢) if so, the rcasons thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) As a result of the discus-
sions held in the Meeting of the Minister of
Railways with Chief Safety Supecrintendents
held on 5/6,2. 1979 and in the Meeting of
the Chief Safety Superintendents held on
14/15-9-1979, instructtons were issued to
the Railways that Switchmen should not be
allowed to operate the panels.

(b) There are 18 Switchmen operating
panels throughout Eastern Railway and 6 of
them are or: Asansol Division. Action has
alrcady been initiated by Eastern Railway
to replace the Switchmen Dby Assistant
Station Masters.

(c) No.

(d) Does not arise.

Non-Issuance of Medicines from
C.G H.S. Dispensaries

10351. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of HEALTH

AND FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that particular
brand of medicines prescribed by specialists/
hospitals are generally not supplied to the
Central Government employees by CGHS
dispensaries but instead they are given some
other medicines, if so, what are the reasons
for the same :
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(b) whether CGHS dispensaries are
not issuing medicines for the period for
which medicines have been prescribed and
the beneficiaries are made to visit dispen
saries time and again ;

(¢) whether CGHS medicines find
their way into the chemists shops :

(d) whether the doctors and the
chemisis purchase drugs without valid bills ;
and

(e) if so, what steps Government
purpose to take to strcamline the function-
ing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M,
JOSHI) : (a) In cases where the Specialists
prescribe medicines in  brand names as
. essential for treatment, the same medicines
are procured and supplied to the benefi-
ciaries. In other cases medicines in generic
names which have the same therapeutic
value are supplied to the patients.

(b) Tnitially medicines are issued in
the dispensary for not more than one week
in orcder to assess any reaction or suscepti-
bility to the drug. However. in cases
where the treatment has been prescribed
for 3 months or more and it has stabilised,
medicines for a period upto one month are
1Issued at a time. Medical Officers have
however been instructed to indent these
mcdicines for the entire period prescribed by
the Specialist.

(c) Although no such recenf instance
has come to notice, yet all possible security
and accounting measures are being taken to
check pilferage.

(d) No.
(c) Does not arise.
WA § afsas wwa agla
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Yoreign Embassies and Officials Housed in
Privately Owned Houses

10353, DR. A. U. AZMI :
SHR1 MANOHAR LAL
SAINI :  Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether many Embassies as also
their officials are housed in privately owned
houses in Delhi and elsewhere in the country;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM) : (a) and (b) Yes, Sir.
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This is the normal practice where Foreign
Missioas do not own properties. Under exis-
ting regulations, landlords leasing property
to foreign Missions or to their employees
are not required to report such transactions
to the Govarnment. The same is true of
Foieign Diplomatic and Consular Missions
in India also.

Meeting of Non-Aligned Bureau

10354. SHRI TARIQ ANWAR : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it 1s a fact that a meeting
of Non-aligned Coordinating Bureau was
held at Managua in the recent past ;

(b) is it also a fact that USSR expres-
sed her happiness over the outcome of the
meeting ; and

(c) if so, the details of rcaction of the
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 A. A. RAHIM) : (a) Yes, Sir in
January, 1983,

(b) and (¢) The Sovict Union has in
general positively evaluated the role of the
Non-Aligned Movement in international
affairs. There have also been appreciative
comments in the madia in the Soviect Union
on the results of th: Managua meeting.
The Government of India have taken notc of
these comments.

Sale of Marksheets

10355. SHRI NARSIMHA REDDY:

SHRI GULSHER AHMED :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(@) whether Government’s attention
has Leen drawn to the news items in Hindus-
tan Times dated 18 March, 1983 that there
was racketing in the sale of marksheets ;
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(b) it so, how many cases have come
to Government’s notice in Delhi during the
lIast two vears.

(¢) whether any arrest could be made
i this regard ; and

(d) steﬁs proposed to control it ?

THE MINISTER OFF STA1TE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Yes,
Sir.

(b)  Two cases ol take documents have
come to the notice of the Board in the last
1WO years.

(¢) Yos, Sir,

(d) As intimated by the Central Board
of Sccondary Education, their ccrtificates
and marksheets are on continuous - tationery
for running on computer and are duly serial
numbered. A proper account of all the
documents 1s kept. This arrangement rules
out the possibility of issuc of fake documents
on Central Board’'s stationery. However,
the Board is not in a position to control the
forgery of these documents by unscrupulous
parties. Cases of forg:ry which come to
noticc are looked into by the Police Autho-
ritics.

Research for Treatment of Piles

10356. SHRI G. Y. KRISHNAN :
Will the Minister of HEALTH AND FA-
MILY WELFARE be plcascd to state :

(a) whether there has been some new
rescarch for treatment of piles ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOBHSINA
KIDWAI): (a) and (b) The available
methods of treatmenl! of piles are satisfactory
and well established, using both surgical and
medical techniques, which are being practised
all over the country.
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Road Bridge over Brahmaputra

10357. SHRI CHITTA BASU : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the construction of the
road bridge over the Brahmaputra at Bhom-
raguri is lagging behind schedule ;

(b) if so, the reasons therefor :

(¢) by when the project is likely to be
completed ; and

(d) the cost escalation of the project
due to delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARID): (a) to (d)
According to the information received from
the North Eastern Council, the construction
work of bridge over Brahmaputra near
Bhomraguri is procecding as per schedule
and is expecied to be completed by December
1985. The increase in the cost of the
project is mainly due to increase in the
length of the bridge and change in the speci-
fications.

De-reservation of Posis Reserved for
SC and ST

10358. SHRI BAILASAHEB PAWAR:
Will the Minister of RAILWAYS be pleased
to statc :

(a) whether it is a fact that the posts
reserved for Scheduled Caste/Scheduled Tribes
are being de-reserved without the prior
approval of the Ministry of Railways ;

(b) in the year 1981 and 1982 how
many posts were de-reserved without any
approval of Minister for Railways ; and

(¢) in how many -<ases expost facto
approval of the Minister was given ?

_ THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) With the approval of the
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Ministry of Home Affairs, Government of
Indra, General Managers of Indian Railways
including Production Units have been em-
powered to de-reserve the vacancies reserved
for Scheduled Castes and Scheduled Tribes in
Non-gazetted Technical and Operating cate-
gories. In all other cases, approval of the
Ministry of Railways is necessary for de-
reserving the reserved vacancies,

(b) During the ycars 1980-81 and
1981-1982 no reserved gracancy was de-
reserved without the approval of the compe-
tent authority. )

(c) 21.

Collaborative Projects by JIndian and U.S.
Scientists and Engineers

10359. SHRI R. N. RAKESH : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased 1o state :

(1) progress made by the collaborative
projects by Indian and US Scientists and
Engineers for joint research plan which was
proposed to be set up during the meeting
between US and Indian representative in
January, 1983 in respect of Health Ministry ;

(b) total amount spent so far and
likely to be spent fill the scheme is put into
operation ;

(c) the ratio of expenditure likely to
be borne by US and India ; and

(d) how far it will prove beneficial for
urban and rural messes in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) (a) The Indo-US panel of
senior Scientists which met in January, 1983,
identified the following programmes of
research for collaboratlon in the field of
health :

i) New immunological advances ap-
plied to the diagnosis. and preven-
tion of infectious disease such as
tubeiculosis and leprosy.
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ii) Control of blindness with emphasis
on cataracts.

iii) New immunological advance appli-
ed to fertility regulation and
infertility.

(b) The total expenditure incurred by
the I.C.M.R. so far is approximately Rs.
24,300/- for meeting travelling and daily
allowances ectc. for its own Scientists, who
were invited 1o attend the meetings.

(¢) The funds to be provided by the
respective sides would be worked out after
receipt of the formal approval of both
the Governments to the collaborative
programmes.

(d) The application ol modern me-
thods in immunology and bio-technology
based on gcne cloning, monoclonal anti-
bodies with the help of hybridoma technology
will sharpen greatly the diagnostic procedures
under field conditions both in the urban
and rural areas particularly with regards to
some of the widely prevalent communicable
diseases, nutritional disorders and basic
physiology of reproduction.

Death of Indian in Muscat Lock Up

10360. SHRIMATI  SANYOGITA
RANE : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that a young
Goan died in mysterious circumstances in
police lock-up in Muscat in the middle of
last year :

(b) whether the father of the deceased
had submitted representation seeking Govern-
ment of India’s intervention in the matter ;

(c) the efforts made by the Govein-
ment to elicit real facts about the case and
the details thereof ; and

(d) -whether compensation will be
sought from the Muscat and relief provided
to the family of dead Goan ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM) : (a) Ivon F Gomes
died in Muscat on June 4, 1982. The death
certificatc issued by jhe Royal Oman Police
Hospital mentioned the cause of death as
“subarchnoid haemorrhage"’.

(b) Yes, Sir.

(c) Our Embassy in Muscat has re-
peatedly sought additional details from the
local authorities. The Omani Embassy in
Delhi has also been approached on numerous
occasions for additional information.

(d) These matters will be taken up
once the additional details are received.

qafeay AT § 9/ F ™| mfzAy
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Wy & fafwa &=t ov fafus mifead
& gua ¥ afigay fear aar 2

Hike in Bombay Suburban Railway Fares

10362. PROF. MADHU DANDA-
VATE : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the meeting of the Bombay
Municipal Corporation was recently adjour-
ned as a protest against the failure of the
Railway Minister to fix up appointment
with the Mayor of Bombay to discus the
question of hike in Bombay suburban railway
fares and season passes rates ; and

(b) If so, the reaction of the Govern-
ment thereto ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) It would appear from a
Jetter writtcn by Municipal Corporation,
Secretaty, Bombay, to the Chief Commercial
Superintendent, Western Railway, Bombay,
that the Municipal Corporation would appear
to have adjourncd its meeting on 14-3-1983

on this account.

(b) The Minister for Railways due to
his constant pre-occupation in the Houses of
Parliament due to the Budget Session had
advised his difficulty in the matter.

feamast m® 9o Fo 7 wHfG

Arafex § wwaiz §Y wan
IWAT SATAT
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g&rioa fear 2 faad s $1 W
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India’s Response to Sri Lanka Proposal

10364, SHRI BRAJAMOHAN MOH-
ANTY : Will the Minister of EXTERNAL
AFFAIRS be plcased to state :

(a) whether President Julius Jaye wardne
made proposal to the Prime Minister of
India lor a mission of non-aligned leaders to
industrialised nations headed by her to seek
cconomic cooperation ;

(b) whether the response of Govern-
ment of India is not positive in this regard ;
and

(¢) if so, what is the reaction of
Government of Sri Lanka thereto ?

THE MINISTER OF STATE NI THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A .A. RAHIM) : (a) . Yes Sir,
during the 7th Non-aligned Summit held in
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New Delhi in March 1983 the President of
Sri Lanka had made a proposal that the
Prime Minister of India as Chairman of the
Non-aligned Movement take the initiative in
mobilising a representative group of Heads of
State or Government of a few countries to
talk to the Heads of Government of major
developed countries to act swiftly in the
face of the grave international cconomic
crisis.

(b) and (¢) The Government of India
has always strongly supported any initiative
which would strengthen intcrnational ccono-
mic cooperation and promotc world economic
recovery and development.  India and other
non-aligned countries appreciated the pro-
posal of the President of Sri Lanka as a
contribution towards this objective. The
Government of Sri Lanka has been consi-
dering how best to ensure that the substance
of the New Dclhi Declarations and Messsage
receives due attention by the leaders of the
developed countries. To this end, the
Government of India convened a mecting of
a few non-aligned countries, including Sri
Lanka, at the level of Foreign Ministers in
New Delhi on 29-30 April.

In the press release issued at the con-
clusion of the meeting, the contents of which
has the approval of all participants including
the Foreign Minister of Sri Lanka, the
Ministers agrecd that as an immediate step
the Chairman of the Non-aligned Movement
should address suitably the President of the
United States and other participants in the
Williamsburg Summit, the President of the
GDR and other participants of the CMEA
Summit and the members of the OECD.
The Ministers also recalled the provisions
of the Economic Declaration of the New
Delhi Summit in which the Chairman of
the Non-aligned Movement was requested to
invite a group of Heads of State or Govern-
ment to hold discussions with other world
leaders on the substince of the New Delhi
Declarations and Message. They requested
the Chairman of the Non-aligned Movement
to take further appropriate action in this
regard.

S, WIT. Q). AT FTA JIT ARAL
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F1 garafas fafeEs & gam @ aqq-
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Observance of Rescrvation Rules in
Delhi University

10367. SHRI R. N. RAKESH : Will
the Minister of EDUCATION AND CUL-
TURE be"pleased to state : '
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(@) whether the University in Delhi
had decided to follow the reservations rules
in recruitments and promotions for the
Scheduled Cdstes and Scheduled Tribes in
force in the Government of India for Non-
Academic posts in the University as referred
in the Report of the Commissioner for
Scheduled Castes and Scheduled Tribes for
the year 1969-70 ; and

(b) if so, the reasons why the policy
of reservation is not being followed in the
University of Delhi in cases of the posts/
vacancies to be filled up by the internal
promotion ? .

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Accor-
ding to information furnished by’ the Uni-
versity of Delhi and the University Grants
Commission which monitors the implemen-
tation of reservation policies for SC and ST
candidates followed by universities, the
Delhi University has reserved 159% posts
for SC candidates and 74% posts for ST
candidates in recruitment to posts in the
non-teaching categories, The Delhi Uni-
versity also follows the roster prescribed by
the Government of India in respect of Class
IIT and IV (Group C & D) posts.

(b) The reservation policy 1s at present
not applicable to the above-mentioned posts
in the case of promotions, as the Executive
Council of the University had felt that in
view of the availability of very limited
vacancies to be filled by internal promotion
at a given time, it was not desirable to adopt
the Government rules regarding reservation
in promotions. However, both the Univer-
sity Grants Commission and the Ministry
of Education have advised the Delhi Uni-
versity authorities to follows the provisions
regarding rescrvations for SC and ST candi-
dates in the matter of promotjens to non-
teaching posts also.

Remarks made by U. K. Represntative
at the Preparatory Committee for U.N,
Conference on Nuelear Cooperation

10368, SHRI RATANSINH RAIJDA :

SHRI B, V. DESAI : Will the

Minister of EXTERNAL AFFAIRS be plea-
sed to state :
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(a) whether Government are aware of
the remarks by British delegate made at
Preparatory Committee for the U. N, Con-
ference for promotion of nucleae Coopera-
tion in the peaceful uses of nuclear energy
on March, 30 (Hindustan Times 1 April,
1983) ;

(b) if so, the details in this regard and
reaction of the Government thereto ; and

(c) whether it is proposed to take up
the matter with the U K. Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM) : (a) Yes, Sir,

(b) The British delegate had madc a
call for realism and had suggested that the
proposed UN Conferance for the Promotion
of International Cooperation in the Peace-
ful Uses of Nuclecar Energy (UNCPICPUNE)
should deal only with those aspects of
nuclear technology that might be considered
safc enogh in the hands of the developing
countries, Commenting on this statement, the
Indian delegate haddescribed this psychology
of paternalism as a hangover from the days
of colonial administrations and had stressed
that no one should have any illusions that
the inalienable right of every State to acquire
nuclear technology in accordance with its
own priorities, interests and needs for
peaceful development can be frustrated
for ever,

(c) No, Sir.

Demonstration at Samastipur and
Darbhanga Stations

b

10369, SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be pleascd
to state :

(a) whether there have been demons-
trations,, arrests, lathi-charge ctc. at Samasti-
pur, Darbhanga and other Stations of the
North-Eastern Railway during the last few
months for certain demands to be conceded
by the railways ;
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(b) if so, details thereabout and
Government’s reaction thereon ;

(¢) whether the General Managcer of the
North-Eastern Railway had met deputation of
demanstrators at Darbhanga Junction in the
presence of a Member of Parliament and
given certain assurances, if so, the details
thereabout ; and

(d) whether conversion of Samastipur
Darbhanga Jay Nagar to broad gauge line,
constrction of Sakri-Hasanpur new line,
restoration of Nirmali-Thirbhitha line through
a railway bridge direct Darbhanga-Bonibad-
Mujaffarpur line. direct Samastipur-Howrah
and Jay Nagar-Allahabad traine are being
considered for implementation,

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHAN! KHAN CHOUDHURY)
(a) There have bcen demonstrations and
arrests at Darbhanga Railway Station but
there has been no incident of lathi-charged
at the station.

(b) Workers of various Samitie at
Darbhanga along with Indian People Front
supported by students of L. N. Mishra
College ctc. staged demanstration, gherood
trains resorted to dharna, obstrucked station
working at Darbhang Station, dcmanding
conversion of MG track into BG track
between Darbhanga & Samastipur and laying
of MG track between Hasanpur Road and
Sakri stations of Samastipur Division of
N.E. Railway. GRP, Darbhanga arrested
388 agitators and has becn taking all pre-
cautionary measures to c¢nsure, smooth
operation of trains, protection of railway
property and maintenance of law end order.
Due attention to cxpedite these work will
be given when the position of resoures, in-
cluding funds improvers.

(c) General manager, North-Eastern
Railway met a deputation including Shri
Bhogendra Jha, MP at Darbhanga on 11.3.83
and informed him that due to non-availa-
bility of adequate funds for conversion work
as well as laying of MG track this work
could not be speeded up. Due attention to
enpedite these works will be given when
position of resources, including funds,
improves,
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(d) Gauge conversion of Samastipur-
Darbhanga MG Section into BG and cons-
truction of a new MG line from Sakri-
Hasanpur are approved projects. These have
not made much headway due to severe cons-
traint of funds. A survey for gauge con-
version of Darbhanga-Jay Nagar MG section
into BG is in progress. There is no proposal,
at present under consideration for restoration
of Nirmali-Thtrbhitha line or for construction
of Darbhanga-Muzaffarpur new BG line.
It is not feasiblc at presnt to introduce on
additional train from Samstipur to Howrah
for'lack of respures. There is no proposal
for a direct train from Jay Nagar to
Allahabad. The existing through coach
between Jay Nagar and Varanasi is found to
be poorly patronised.

Revised Estimates of Bridges
.

10370. SHR]1 GIRIDHAR GOMANGO :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Department of Expen-
diture has received reference from the
Ministry of Shipping and Transport regard-
ing received estimates of somc bridges under
“Inter-State or Economic Importance’ for
approval of the revised estimates ;

(b) if so, the names oi the bridges and
revised estimates of the bridges sought clear-
ance from Minisity of Financc during the
Annual Plaus of Sixth Plan and those
cleared so for ;

(c) whether the bridge on river Vansa-
dhara in Orissa which was approved during
the year 1977 under “‘Inter-State or Economic
Importance’ loan scheme of thc Ministry of
Shipping and Tranport was referred to
Ministry of Finance for approval of revised
estimate giving reasons for delay of execu-
sion and justification for sanctioning the
loan assistance therefor ; and

(d) if so, whether revised esiimates of
the said bridge have been approved by
Ministry of Finance ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (d)
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Under the Central Aid Programme of Loan
assistance for State Roads of inter-State or
Economic Importance, the loan assistance
initially approved is not revised as a matter
of policy and the excess, if any, has to be
met by the State Governmeng  from their
own plan resources. Four cases relating to
(i) Vansadhara bridge near Gunupur in
Orissa, (ii) Sutlej bridge near Anandpur
Sahib in Punjab (iii) Yamuna bridge near
Palwal in Haryena and (iv) Ghogra bridge
near Manjhighat on U.P./Bihar border were
referred to the Finance Ministry. No
proposal for increase of loan assistance for
these  bridges has however been agreed to
so far,

Indo-Bangladesh Economic Commission

10271. DR, KRUPASINDHU BHOI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether senior officials of India and
Bangladesh met in New Delhi recently to
discuss subjects with direct bearing on further
strengthening the economic ties between the
two countries for the first meeting of the
Indo-Bangladesh Economic Commission ;

(b) if so, the subjects discussed and the
out come thereof, with the agenda prepared
for the meeting ; and

(c) the time by which the meeting is
likly to be held and the venue thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A A. RAHIM) : (a) to (c) An agree-
ment  between the Govenments of India and
Bangladesh on the Establishment of a Joint
Economic Commission valid for five years, in
the first instance, was signed by the Foreign
Ministers of the two countries on 7th
October, 1982 The objective of the Com-
mission is to increase co-operation between
India and Bangladesh in the realm of science
and technology, agriculture, transport,
small scale rural industries and other econo~
mic fields iucluding the establishment of
joint industrial ventures.. The text of the
Agreement was laid on the Table of the
House on 11th October, 1982,
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The first meeting of the Joint Economic
Commission was held at New Delhi on 16th
and 17th November, 1982 under the Co-
Chairmanship of the Foreign Ministers of
the two countries. This meeting has imparted
greater impet#s and content to the economic
relationship between the two countries and
follow-up action is being taken.

A meeting of the Standing Committee
of the Joint Commission is scheduled to be
held shortly.

Multi-Drug Projects for Leprosy

10372. SHRI K. PRADHANI : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to set up some multi-drug
- regiment projects for leprosy in addition to
the two existing projects ; and

(b) if so, the details regarding their
location and capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI) : (a) and (b) At the instance of
Government of India, Multi-Drug Regiment
Project on Leprosy is being implemented by
the concerned State Governments in the
districts of Wardha' (Maharashtra) and Puru-
lia (West Bengal) since 1981 and 1982
respectively and recently, four more districts
namely North Arcot (Tamil Nadu) Viziana-
garam (Andhra Pradeshf Srikakulam (Andhra
Pradesh) and Ganjam (Orissa) have been
taken up for the implementation of this
project.

Setting up of ‘Cement Factory at
Lakshmipur in Nepal

10373. SHRY BHOGENDRA JHA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the latest position with regard to
the setting up of cement industry at Laksh-
mipur in Nepal ; and
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(b) the terms and conditions, total
cost and annual capacity and any time sche-
dule for construction and production ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM) : (a) A detailed
project report prepared by CCI for sctting
up a cement plant in Nepal was forwarded
to the Nepalese Government in February.
We have just recently received their com-
ments on it, A dclegation will shortly be
going to Kathmandu to finalise the project
report with the Nepalese Govtrnment.

(b) The cement plant of a capacity of
1200 tonnes per day is proposed to be cons-
tructed at an estimated cost of Rs. 99.08
crores, The project implementation time is
estimated to be about 4} years from the date
of pla€ement of order for the main plant and
machinery assuming that appoach roads are
completed before-hand.

Meeting of South Asian Nations

10374, SHRI GULAM MOHAMMAD
KHAN : Will the Minister of EXTERNAL
AFFATRS be pleased to state:

(a) whether South Assian Nations have
decided to form a Common Association for
regional cooperation;

(b) if so, whether these countries had
decided upon the nature of cooperation, inte-
brated action programme and policies of
mutual benefits; and

(¢) if so, the details thereof and reac-
tion of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM) : (a) 10 (¢) The seven
countries of the South-Assian region viz.,
Bangladesh, Bhutan, India, Maldives, Nepal,
Pakistan and Sri Lanka have decided to
launch programme for regional cooperation.

The Foreign Secretaries of the seven
countries have approved an Integrated pro-
gramme of Action for Regional Cooperation.
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The programme is to be launched ata
meeting of Foreign Ministers to be held at
New Delhi in the first week of
August 1983.

The Integrated programme comprises
activities amenable to short-terms as well as
long-term cooperation in eight agreed areas,
namcly, agriculture, rural development, tele-
comunications, meteorology, health and
population activities, transport, postal services
and scientific and technological cooperatiion,
The programme will be implemented at the
sectoral level by Technical Committees and
coordinated and monitored at the regional
level by a Standing Committee of the Foreign
Secretaries.

A Study Group on Sports, Arts and
Culture has been constituted and India would
be convening its first meeting shortly. It
has been further agreed that South Assian
Regional Cooperation being an evolutionary
process, studies would be initiated in due
course to identify additional arcas of coope-
ration.

The Government of India consider these
beginnings of multi-faceted cooperation in
our region as satisfactory.

National Commission for Women

10375, SHRI RAMLAL RAHI : Will
the Minister of SOCIAL WELFARE be

pleased to state:

(a) whether Government propose to
constitute a statutory National Commission
for Women;

(b) if so, the details thereof; and

(¢) if mnot the detailed reasons

therefor ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) No,

Sir.

(b) Does not arise.
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(c) The Government have been con-
cerned with the problems of status and rights
of women and have taken a number of steps
to promote their welfare and development.
Several legislative measures have also been
taken to ensure that there is no discrimina-
tion against women on ground of sex. The
problems of women are such that setting up
of another Statutory Commission by itself
may not be able ro solve them. What is
necessary is the change of attitude in the
society, which has Jed to discrimination
against women. Public opinion is also to be
moblised for creation of social awareness and
attitudinal changes. There is already a
National Committee on women. In view of
what has been stated above no useful purpose
will be served by appointing a National Statu-
tory Commission for women.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, I have given
notice of a breach nf privilege against a
newsmen for insulting Parliament.

MR. SPEAKER : We have been consi-
dering it. Sir, We have taken action on
that.

SHRI NIREN GHOSH (Dum Dum) :
I have given notice of an adjournment
motion. One thousend huts have been demo-
lished in Delhi it self.

MR. SPEAKER : I have not allowed it.
(Interruptions)

MR. SPEAKER : Yesterday you were
saying that it should not be allowed, and
now you are raising this issue, They have
got their elected body, Not allowed.

(Interruptions)* *

MR. SPEAKER : No, no. not allowed.

(Interruptions)**

SHRI RAJESH PILOT (Bharatpur) :
Sir, about powcr supply to farmers in

**Not recorded.
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different States I have given a Call Attetion
motion""

MR. SPEAKER : We will consider it,
But we have already discussed it three times.
We have already discussed power situation

through Half-an-Hour, and then...

(Interruptions).

st T+g waTE graq : (FEg) fred
® 1 g awrAl F a3 faar qar §

MR. SPEAKER : No, not allowed. It
it not the subject for us, Yes, Mr. Roy.

( Interruptions) **

I TNF  WAIT ITEA : AREIAE
7T 7 YE Avacd fwar gr fd 1980 &
qgy & AFIAL 1 981 Frrar Araar o

geqer WA : qreaEd g fwar ar
f& qafasrz Jsz1 a8l $IF 37

(Interruptions). **

MR. SEAKER : No, not allowed. 1
have not allowed.

SHR1 A. K. ROY (Dhanbad) : Sir,
yesterday you assured us to consider the Call
Attention Motion on Kumardhubi Engineer-
ing Works...

MR. SPEAKER : What Engineering
Works ?

SHRI A. K, ROY : Kumardhubi Engi-
neering Works where 147 pecople died. Yes-
terday you assured us to consider that.

MR. SPEAKER : I am getting the
facts.

DR. VASANT KUMAR PANDIT
(Rajgarh) : Sir, I have given a Call Attention
motion on the burglary of armoury from the
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District Court, Malkhana, in Gandhinagar, -
in Rajasthan, What has happened to that ?

(Inierruptions).

MR. SPEAKER : 1t is all right, itis
nothing. Yes, Mr Harikesh.

SHRIMATI GEETA MUKHERIJEE
(Panskura) : I have given a Calling Attention
motion on the Central Government employees’
demands. ..

MR. SPEAKER : You come to me and
tell me what itis, No Calling Attention
discussion here.

SHRT NARAYAN CHOUBEY (Midna-
pore) : Sir, the Cenrral Government people
demonstrated day before yesterday.

MR. SPEAKER : What ?

SHRI NARAYAN CHOUBEY : Your
employees, Sir.

MR. SPEAKER : Oh, my God.

SHRI NARAYAN CHOUBEY : Your
employces, your sons and daughiers. Kindly
admit it, Sir.

MR. SPEAKER : We will see.

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Mr. Spcakeir, Sir, you just
advise the Central Government to allocate
sufficient amount of money to Tripura. In
the recent floods 9 people died and 29,000
people have becoms homeless,

MR. SPEAKER : Yesterday 1 allo-
wed it.

(Interruptions)

MR, SPEAKER : I allowed one.

SHRI KRISHNA CHANDRA HAL-
DER : Please advise the Government to
allocote sufficient funds.

**Not recorded,



285 Written Answers

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, there is a disquieting news
in the newspapers. The High Court Judges
are being theatened, (Inferruptions), Yes,
the High Court Judges in Madras
Tamil Nadu,

( Interruptions)

MR. SPEAKER : I have commented
on that already, They are competent enough
to take care of themselve.

SHRI SATYASADHAN CHAKRA-
BORTY : The Government should issue a
statement on this.

DR. SUBRAMANIAN SWAMY
(Bombay-North-East) : Sir it is not a question
as to who is running the Government or who
is therc. But the question is that in our
country the High Court Judges are¢ coming
out openly. The Central Government should

issue a statement.

MR. SPEAKER ; They have listened

to you.

(Interruptions)

SHRI ATAL BIHAR! VAJPAYEE
(New Dclhi) : Are you ascertaining the facts
on this question ?

MR. SPEAKER : I would appeal to

you. The judiciary is independent, they are -

capable of defending themselves. They can
order anything.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE :
The High Court Judges in Madras have
complained that their activities are being

watched.

(Inter ruptions)

MR.. SPEAKER : There is Chief Justice
of India and they can take care of it. They

are quite capable. .
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DR. SUBRAMANIAM SWAMY :
Please listen to me. Tne Speaker of the
Tamil Nadu Assembly has said that Chief
Minister cannot be cail to the court. So,
under that the Judges cannot do anything.
Therefore, there is a Constitutional
deadlock.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE :
It is a question of facts.

(Interruptions)

MR. SPEAKER : Let us sit and
discuss.

SHRI SATYASADHAN CHAKRA-
BORTY : It is an affront on the indepen-
dence of judiciary.

(Interuptions)

SHRI ATAL BIHARI VAJPAYEE :
What can the court do ? They cannot
issue . . .

SHRI SATY SADHAN CHAKRA.-

BORTY : What are you going to do about
it ? Not that you arc looking into it, but

what you are going to do about it ?
MR. SPEAKER : I will have to see.

SHRI SATYASADHAN CHAKRA-
BORTY : Paliament has to discus it.

(Interruptions)

DR. SUBRAMANIAM SWAMY
They cannot issue notice of contempt of
court. What does the Tamil Nadu Speaker
say ? He says that the Chief Minister is not
obliged to go. There is a constutional

deadlock.

MR. SPEAKER : The High Court is
an independent body . . .

(Interruptions)
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DR. SUBRAMANIAM SWAMY
There is a Constitutional deadlock.

(Interruptions)

MR. SPEAKER : No, I don’t allow it.
I am not going to get into an aigument.

Yes, Mr. Shastri.

st UFATY WEAKT WER (FIT0) 1
FEUET WA, FATE, TISIYY, FHadeal

# &Y AT9 gHeATT & & E

MR. SPEAKER!; Not allowed, This is a
- State subject. They will take care of it.

off UFAATT  FITHT ATEA : T qIE
& aga & 9w 9w 377 F @A eod

fere & |

weger wWglew . M fagmw 377 F
JAATT AT TIZT & a1 2 g |

Wl URAATT  AAET &AL © gAA ql
fraw 377 % s 2 faar & sfEe
AT Fgy & 6 €2z geoide 3 1

|EY WEIAW . AT TS T g al

& IgFT gz Fsoae A g FAT gFAT
No discussion.

st qaw uR g6t (fFeeR) : ereny
wgiEd, YUSEE & Fel I F 7 g
S % gX TAHT W X fag T § )

WEaH WEIIY : A T HouaE § |

ff TAATY GRS wredt : 2 3w &
HTO qUh gl o s gy w|r
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(samura)

qegel AW T T J FA F FIg
HIAST A § |

(AAYIA)

MR. SPEAKER : Not allowed. I have
not allowed anything.

qgt Y INELT JISKT g, IFgael

%...I

TF qAArT aged : geaat a1 qraar
g, oM 2@ &frg |

wEqe Wgteq : &9 9T |

This is a procedural matter. I have not
allowcd anything.

12.07 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER INDIAN
RAILWAYS ACT

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : T beg to lay on the Table a copy
of the Indian Railways (Open Lines) General
(Amendment) Rules, 1983 (Hindi and English
versions) published in Notification No,
G.S.R. 320 in Gazette of India dated the
16th April, 1983 issued under section 47 of
the Indian Railways Act, 1990. (Placed in
Library, See No. L.T-6365/83).
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ot s fag (gheam) @ osrega S,

Hy g=ar & g

MR. SPEAKER : This is not the place.
You come to me and discuss with me. Not
allowed.

(Interruptions )*

MR. SPEAKER : We do according to

rules.

(Interruptions )*
MR. SPEAKER : I have not allowed.

(Interruptions)™*

MR. SPEAKER : Do not shout. I have
not allowed. Whatever he says does not form
part of the rccord.

(Interruption.s) *

MR. SPEAKER : This is my way of
understanding . ..

{Interruptions)*

MR. SPEAKER :1 have not to explain

-1t to you. My ruling is absolute. You can

come to me and discuss with me, but not

here. This is what 1 can do. Do not shout.
Yes, Prof. Pal.

PROF. RUP CHAND PAL (Hooghly) :
I have druwn your attention to a very serious
matter.

(Interruptions)*

MR. SPEAKER : What is it ? Why are
you shouting ? I have to reply to him. Why
should you enter into it unnececssarily ?

PROF. RUP CHAND PAL: Trans
National Corporations are making direct

contacts, ..
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MR. SPEAKER :1 am getting the in-
formation. How many times have I to tell
you that thing ? I am getting facts. Yester-
day I told you. Have I again to tell you ?

(Interruptions)*

SHRI SATYASADHAN CHAKRA-
BORTY : He has made a very important
point.

MR. SPEAKER : He can come¢ to me,
but not here.

NOTIFICATIONS UNDER DOCK
WORKERS (REGULATION OF EMPLOY-
MENT) ACT, ANNUAL REPORT ON
SEAMEN’S PROVIDENT FUND SCHEME,
1966, AGREEMENT UNDER NATIONAL

HIGHWAYS ACT, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI]) : I beg to lay
on the Table :

(1) A copy each of the following Notifi-
cations (Hindi and English versions)
under section 8A of the Dock Workers
(Regulation of Employment) Act,
1948 :-

(1) The Kandla Dock Workers (Regu-
lation of Employment) Amendment
Scheme, 1982 published in Notifi-
ca.ion No. S.0. 226 in Gazette
of India dated the Ist January, 1983
together with corrigendum thereto
published in Notification No. S.O.
1750 in Gazette of India dated the
2nd April, 1983.

(ii) The Mormugao Dock Workers
(Regulation of . Employment)
Amendment Sche me, 1982 publi-
shed in Notification No. $.0. 227
in Gazette of India dated the Ist
January, 1983 together with corri-
gendum thereto published in Noti-
fication No. S.0. 1748 in Gazette
of India dated the 2nd April, 1983,

**Not recorded.
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(1i1) The Calcutta Dock Workers (Regu-
lation of Employment) Amendment
Scheme, 1983 published in Noti-
fication No. S.0. 457 in Gazetle of
India dated the 22nd January, 1983
together with corrigendum thereto
published in Notification No. S.0O.
1749 in Gazette of India dated the
2nd April, 1983. [Placed in Library,
See No. LT-6566/83]

(2) A copy of the Annual Report (Hindi
and English versions) on the working
of the Seamen’s Provident Fund Scheme,
1966, under sub-section (1) of section 3
of the Seamen’s Provident Fund Act,
1966. [Placed in Library. See No. LT-
6567/83]

(3) A copy of Agreement (Hindi and Eng-
lish versions) entered into between the
Central Government and Government of
Orissa under section 17 of the National
Highways Act, 1956. [Placed in Library.
See No. LT-6568/83]

(4) A copy of the Annual Accounts (Hindi
and English versions) of the Cochin
Port Trust, for the year 1981-82 toge-
ther with the Audit Report thereon,
under sub section (2) of section 103 of
the Major Port Trust Act, 1963.

(5) A statement (Hindi and English ver-
sions) showing reasons for dclay in
laying the papers mentioned at (4)
above. [Placed in Library. See No.
LT-6569/83]

ANNUAL REPORT OF AND REVIEW
ON UNIVERSITY OF DELHI, DELHI,
1981, ANNUAL ACCOUNTS ETC OF
ViSVA BHARATI, SANTINIKETAN, FOR
1981-82, ANNUAL ACCOUNTS, ETC. OF
UNIVERSITY GRANTS COMMISSION,

NEW DELHI, FOR 1981-82, ETC.

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND CUL-
TURE AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL); 1beg to lay on
the Table :
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(1) (i) A copy of the Annual Report
(Hindi and English versions) of the
University of Delhi, Delhi, for the
year 1981 - Volumes I-111.

(1) A copy of the Review (Hindi and
English versions' by the Govern-
ment on the working of the Delhi
University, Declhi, flor the year
1981.

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above. |Placed in Library. See
No. LT-6570/83 ]

(3) A copy of the Annual Accoun's
(Hindi and English versions) of the
Visva-Bharati, Santiniketan, for the
year 1981-82 together with Audi:
Report thereon.

(4) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(3) above. [Placed in Library. Sec
No. LT-6571/83]

(35) A copy of the Annual Accounts
(Hindi and English versions) of
the University Grant Commission,
Necw Delhi, for the year 1981-82
together with Audit Report thereon
under sub-section (4) of section 19
of the University Grants Commis-

sion Act, 1956. [Placed in Library.
See No. 6572/83]

(6) A statement (Hindi and English
versions) showing reasons for delay

in laying the papers mentioned at
(5) above.

(7) 1) A copy of the Annual Report
(Hindi and English versions) of
the Rashtriya Sanskrit Sansthan,
Delhi, for the year 1981-82.

(ii) A statement (Hindi and English
versions) regarding Réview by
the Government on the working
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of the Rashtriya Sanskrit Sans-
than, Delhi, for the year 1981-82.

(8) A statement (Hindi and English
versions) showing reasons for delay
in laying th¢ papers mentioned at
(7) above. [Placed in Library. See
No. LT-6573/83]

(%) (i) A copy of the Annual Reporl
(Hindi and English versions) on
the working of the Indian Coun-
cil of Philosophical Rescarch,
New Delhi, for the year 1981-82
along with Audited Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Indian
Council of Philosophical Research,
New, Delhi, for the year 1981-82.

10 A statcment (Htndi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (9)
above [Placed in Library. See No.
LT-6574/83]

REVIEW ON AND ANNUAL RE-
PORT OF INDIAN MBDICINES PHAR-
MACEUTICAL CORPORATION LTD.
RANIKHET, FOR 1981-82, NATIONAL
INSTITUTE OF HEALTH AND FAMILY
WELFARE, NEW DELHI FOR 1978-79,
ETC.

THE DEPUTY MINISTFR [N THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUM ARI KUMUD BEN M.
JOSHI) : on behalf of Smt. Mohsina
Kidwai, I beg to lay on the Table :

(I A copy each _of the following pa-
pers (Hindi and English versions)

under sub-section (1) of section
619A of the Companies Act, 1956:-

(i) Review by the Government on the
working of the Indian Medicines
Pharmaceutical Corporation Limi-
ted, Ranikhet, for the year 1981-82.

=
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(i1) Annuval Report of the Indian Medi-

2)

cines Pharmaceutical Corporation
Limited, Ranikhet, for the year
1981-82 along with Audited Ac-
counts and the comments of the-
Comptroller and Auditor General

thereon.

A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above. [Placed in Library. See
No. LT-6575/831

() (a) (i) A copy of the Annual Report

(Hindi and English versions )
of the National Institute of
Health and Family Welfare,
New Delhi, for the year 1978-
79 along with Audited Ac-

counts.

(ii)) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the National Institute of Health
and Family Welfare, New
Delhi, for the year 1978-79.

(b) (i) A copy of the Annual Report

(Hindi and English versions)
of the National Institute of
Health and Family Welfare,
New Delhi, for the year 1979-
80 along with Audited Ac-

counts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the National Institute of
Health and Family Welfare,
New Delhi, for the year
1979-80.

(c) (" A copy of the Annual Report

(Hindi and English versions)
of the National Institute of
Hecalth and Family Welfare,
New Delhi, for the year 1980-
81 along with Audited Ac-
counts.
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(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the National Institute of
Health and Family Welfare,
New Delhi, for the year 1980-
81.

(4) A statement (Hindi and English
Versions) showing reasons for
delay in laying the papers men-
tioned at (3) above. [Placed in Lib-
rary. See No. LT-6576/83]

NOTIFICATION UNDER PASSPORTS
ACT

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : I beg to lay on the
Table a copy of the Passports (Amendment)
Rules, 1983 (Hindi and English versions)
published in Notification No. G.S.R. 325 (E)
in Gazette of India dated the 12th April 1983,
under sub-section (3) of section 24 of the
Passports Act, 1967. [Placed in Library. Sce
No. LT-6577/83]

geaet "HaYIm . #9 qOER aqET g
f& ara g & ATHT I1T FT G 2 |

st s fag @ ST @ aXg ¥ e
# faar g & | 98 CFEIT 9 gAT

(zuaea)

qeaw wRew ;- G4 g faor A fF &
@ a7 ) {Y oy wRT AL E ) A Ay
TAT & FT € R AT gAY A1 FI A |

(smagm)

MR. SPEAKER : Do not shout. You
can come to me. It is very bad. It is abso-
lutely bad. I will have to name Mr. Jagpal
Singh.

( Iniérruptions)*

MAY 5, 1983
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MR. SPEAKER : If you go on persis-
ting like that, I am going to name you. All
right, 1 will name you.

(Interruptions |*

MR. SPEAKER : Whatever has been
done by the Presiding Officer, that I will
havc to look into and you can come and ex-
plainio me. but not like this. This is too
bad a behaviour on your part. I do not like
that.

( Ir.terruptions)*

MR. SPEAKER : 1 will lcck into it.
That is what T have told him.

( In ierruptio;m) *

MR. SPEAKER : You are shouting all
the time un-necessarily.

It is uncalled . for. It is too bad on your
part. 1 do not know why you shout all the

time. ¥ g A7 Fgr g fF AR I ATHT
fast 1 sl F@r g ?

This is what I have told you.

=t sare feg @ 7 wfaw @) & @
FY TAGS g aar ?

MR. SPEAKER : It depends upon me.

I am not going to be cowed down by shouting.
Yes, the matter cnds.

S AT T A THE gWIT &g
F1 grafa s

(zowut=)

MR. SPEAKER : Not allowed. 1 cannot

interfere into the working of the State
Government.

**Not recorded.
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S UAATT FrAFL et - 747 ghan
[ AIHAT T GIAFE § °

MR. SPEAKER : My ruling is that I

cannot interfere into the affairs of the State.

There is no question. I do not differentiate
between man and man. They are all equally
good.

(Interruptians)

MR. SPEAKER : Not allowed.

I do not knew why shouting makes any-
thing plausible here. It is too bad. Why
should this come out ?

( Interruptions)

MR. SPEAKER : No. I am absolutely
agitated on this behaviour.

(Intcrruptions)

MR. SPEAKER : Mr. Shastri, sit down
now. Yes, it is a State subject. Otherwise,
dismiss those Ministries under the Constitu-
tion and then come to me. You are unneces-
sarily butting in.

(Interruptions)

MR. SPEAKER : They have representa-
tives. They have Ministers. There are
representatives; they are elected rcpresenta-
tives and there are elected bodies.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, you did not allow me. I
have also given an adjournment motion.

MR. SPEAKER : What motion ?

FT a4, & fAT FT @ § A T8HAH-
Hz WA FT AF IST @ 8§ |

SHRI HARIKESH BAHADUR
Two adjournment motions.
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MR. SPEAKER : I cannot even say
this. Some Hon.' Members of this House
get so agitated and start shoutinz, that it is
becoming derogatory to the Chair. 1 cannot
understand these things.

(Inierruptions)

MR. SPEAKER : 1 cannot understand
this philosophy at all. When [ have given
everything to them, still they shout. Why
are you denigrating the Harijans ? They are
equally very good’ people. They have got
equal rights. They have got equal representa-
tion. Why do you deny them all the
time ?

(Interruptions)

MR. SPEAKER : 1 cannot take every
subject. It is too bad for you.

SHRI HARIKESH BAHADUR : 4,000
employees are not getting. ..

Acgel Wgiad ; 9 &% aqr faar fa &
9qT FT @I § 1 %, &7 Iq&T Far
We

ANNUAL REPORT OF AND RE-
VIEW ON INDIAN NURSING COUNCIL,
NEW DELHI, 1979-80, AND 1980-81, DEN-
TAL COUNCIL OF INDIA, NEW DELHI,

FOR 1970-80 -AND 1980-81 ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : I beg to lay on the Table :

(1) (i) A copy of the Annual Report
(Hindi and English ver-
sions) of the Indian Nursing
Council, New Delhi, for the year
1979-80 along with Audited
Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
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Indian Nursing Council, New
Dclhi for the year 1979-80.

(2) () A copy of the Annual Report
(Hindi and Englisk versions) of
the Indian Nursing Council, Ncw
Delhi, for the year 1980-81 along
with Audited Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Indian
Nursing Council, New Delhi, for
the year 1980-81.

(3) Two statements (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (I) and (2) above.
[Placed in Library. See No. LT-
6578/83]

(4) (i) A copy of the Annual Report
(Hindi and English versions) of
the Dental Council of India, New
Delhi, for the year 1979-80 alog
with Audited Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
Dental Council of India, New
Delhi, for the year 1979-80.

(5) (i) A copy of the Annual Report
(Hindi and English versions) of
the Dental Council of India, New
Delhi, for the year 1980-81 along
with Audited Accounts,

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
Dental Council of India, New
Delhi, for the year 1980-81.

(6) Two  statements (Hindi and
English versions) showing reasons
for delay in laying thc papers
mentioned at (4) and (5) above.
[Placed in Library. See No. LT-
6579/83]

MAY, 5, 1983
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12.15 hrs.

LEAVE OF ABSENCE FROM THE
SITTING OF THE HOUSE

MR. SPEAKER : The Committee on
Absence of Members from the sittings of the
House in their Twelfth Report have recom-
mended that leave of absence be granted t>
the following Members for the periods mea-
tioned against cach ;

1. Shri Chandra Shekhar- 13 April to 10
May, 1983
(Elcventh Sessin.)

2. Dr. Karan Sinzh =26 April to 10
May, 1983

(Eleventh Session)

Is it the pleasure of the House that
leave as recommended by the Committee be
grantec ?

HON. MEMBERS : Yes.

MR. SPEAKER : The leave is granted.
The Members will be informed accordingly.

121-7 hrs.

COMMITTEE OF PRIVILEGES

FOURTH REPORT

SHRI R.R. BHOLE : (Bombay-South
Central) : Sir I beg to present the Fourth
Report (Hindi and English versions) of
the Committee of Privileges.
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12.18 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED LARGE SCALE MAL-
PRACTICES INDULGED IN RECRUIT-
MENT BY RAILWAY SERVICE COM-
MISSION BOMBAY.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir I call the atten-
tion of the Minister of Ruilways to the fol-
lowing matter of urgent public importance
and request that he may make a statement
thereon :-

““The situation arising out of the repor-
t2d largz scale malpractices indulged in
recruitm:nt by the Railway Service
Commission, Bombay.”

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURI): Based on complaints of malpractices
in conducting the examination and selection
of candidates through the Railway Service
Commission, Bombay, towards the middle of
1932, a preliminary investigation indicated
involvement of the Member Sccretary of that
Railway Service Commission, based on which
he was placed under suspension from August,
1982.

An investigation was taken up by the
Vigilance Organisation of the Railway Board
which prima facie indicated malpractices in-
volving a number of candidates, especially in
the matter of recruitment of Categories 23,
25 and 46 pertaining to Telephone Operators,
Clerks, Assistant Station Masters, Guards
etc. and El ectric Signal Maintainers.

In the matter of Categories 23 and 46,
for which panels had been published, such of
those detectcd to have indulged in mal-
practices are being removed.

In the case of Category 25, the largest
one, out of nearly 13,500 cases screened,
6,076 appeared to be involved in malpratices.
Hence, the final panel was not permitted to
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be published, chough a provisional panel
had been releascd earlier. Here egain, similar
to the action taken in respect of Categories
23 and 46, those pin-pointed as having indul-
ged in malpractices will be rem ved. There
would appear to be prima facie oinvolvement
of the Chairman of th;s Railway Service
Commission in these cases, though that
would need (o be established in greater de-
tail by the C.B.IL.

As the investigations would involve not
only officials of the Railway Service Commi-
ssion, Bombay, but a number of outsiders
who would appear to be in collusion, it was
decided that the detailed investigation should
be done by the C.B.I. who have been reques-
ted now to go into this.

In this context of the above, it was de-
cided withhold the results of this selection till
the completion of CBI investigation. Action
to terminate the service and other action
against the Chairman of the Railway Service
Commission, Bombay, as necessary, would be
pursued based on the investigation report and
conclusions of the C.B.I.

DR. SUBRAMANIAM SWAMY : Sir,
we have to be grateful for small mercies
shown by this Government. While I will say
that the Minister’s reply does not completely
satisfy me it does not leave me largly dis-
satisficd. But ncvertheless, I do complimeni
him that he did not try to make a complete
job of a cover-up. The fact has been admitted
that thcre is a malpractice.

Now, this House has got 10 know about
it because of an article written by Vidya
Subramaniam in the INDIAN EXPRESS no
relative  of mine, you can be sure of that.
She is a young girl in ‘20s who is coming up
well in the profession. We sho uld congratu
late her instead of looking for other motives-
This has made it possible for us to take cog-.
nizance of it. Such investigated journalism
should be welcome. I know, this Government
18 a little nervous about investigated journa-
lism. But this is necessary.

The most important thing that has to
be done by the Railway Minister is 10 res-
tore confidence of the public in these exami-
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nations. It has now been almost completely
eroded. Wherever you go, you find people
say that by this influence and that influence,
you can get your marks changed of you can
get selected if you do not do well in the
examination. The MODUS OPERANDI is
very well known. It has been written in the
newspaper also. Therc are very easy techni-
ques. If you do not give a correct answer,
you get a zero and, if you put another zero,
it becomes 8 marks. This1s one MODUS
OPERANDI. Another MODUS OPERANDI
is that you give a blank answer paper, and
the examiner himself writes out the
correct answer and then marks on it. These
kind of things have all been brought to light.
What is necessary is the restoration of this
confidence. We cannot really play with the
younger generation because they are idealis-
tic and if they become cynical at this young
age, their examinations have no value, Their
merit and hard work has no value. Then
this country will be in a very sorry pass.

This particular case came out because
of two young girls, one by the name, Del-
fina Gonsalves and the other by the name of
Vimal D’Silva. Gonsalves got 849, of the
marks but she was not called for the inter-
view. Vimal D’Silva got 67%, of the marks
and she was not called for the interview. And
people who did not even give answers, they
were called in their place. They were substi-
tuted. Only because of their alertness, this
matter came to be known.

Railway is a very big indusiry. It is the
lifeline of the country. 14 million people
work init. Rs. 6,000 ecrores of national
asse's are locked up in it. We must have able
people, If this kind of people,who do not
qualify in examinations, get in by cheating
method, what will happen to the railway ?

The Railway Reforms Commission has
already said that 959, of train collisions are
due to the poor quality of the work of the
staff. If this is the examination system and
if this is the Service Commiscion which is
going to feed into it, then it is bound to
lead to a situation where the railways itself
and in fact, the whole couutry will be in

peril.
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It is very necessary for the Minister to
take up this matter extremely seriously. Take
it on a warfooting, as one may call it and
restore public confidence as quickly as possi-
blc.

With this background, I would like to
ask the Hon. Minister a few questions. First,
the Hon. Minister mentioned about the pre-
liminary investigation indicating involvement
of Member-Sccretary of Railway Service
Commission and, therefore, he was placed
under suspcnsion. And suspension when ?
August, 1982. I would like to know what is
the charge-sheet supplied to him. What is
the progress of the enquiry since 1982 ? The
Hon. Minister says that the CBI is investi-
gating. Yes, CBI is looking at the menace
general involvement and here is a case of a
person who has becn suspended, a Member-
Secretary of the Railway Service Commission,
look at the high office he holds. He has been
suspended. Has he been served with charge-
sheet ? What is the progress of cnquiry ?
Have you appointed an Enquiry Officer
because sometimes CBI cnquiries are also
ways of subverting the enquiry. There is no
rule which says that you cannot conduct both
these enquiries simultaneously.

Secondly, they appointed another man
in his place called Shri N.K. Ahuja.
According to the report of the Indian Ex-
press, he was terrified by the gangsterism in
this Railway Service Commission and, as
soon as he took over within a short period,
he voluntarily said <“I want to leave. I want
to go back to my parent Organisation” and
he went back. Now what are the circum-
stances ? Has he filed a report? Has Mr.
Ahuja tell the Minister in advance ? This
happencd some time ago. 1 am leading up to
the fact whether the Railway Ministry has
woken up to this recently or whether all this
information was available earlier.

Tt says in paragraph 3 that such of those
detected who have indulged in malpractice
have been removed. That is fine. What about
those two bright girls, Delfina Gonsalves and
Vimal D’Silva who got such high marks
and, who have been impersonated and others
have been taken in ?
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What about they who have done a great
public service to this country by exposing all
this, by fighting all these things through ?
Most people give up. Have you done any
thing for them ? Have you rewardzd them ?

12-26 hrs.

[MR. DEPUTY SPEAKER in the Chair]

Have you made this an example for the
country that here these two people who have
got a public spirit have besn rewarded so
that it becomes an example for the pcople ?
[ want an answer to this question from the
Minister. I hope the Minister will remember
all these questions. At the end, the Minister
should not say that “I am looking into the
matter.”

When I am asking all thesc questions,
-you must protect me. Otherwise it becomes
very difficult. What is the meaning of Call
Attention ?

MR. DEPUTY-SPEAKER : To protect
Swamiji : A human-being like me.

DR. SUBRAMANIAM SWAMY : I am
glad that former Members of DMK have
belief in God.

Paragraph 4. There would appear to be
a prima facie involvement of the Chairman
of the Railway Commission. What action
have you taken against this Chairman ?
Why was this Chairman brought ?

When Prof. Dandavate was Railway
Minister, he found a very clean man who
was the Vice-Chancellor of Marathwada
University by name Mr. Kharat. He was
appointed.

Hc was appointed and he had an im-
peccable record. But as soon as they came in,
of course not this Minister but his predeces-
sor removed him. Only because he was
appointed by the Janata Government per-
haps ! “The Janata Government appointed
honest people, you must remove them’’ they
must have thought, and they brought in
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this man Mr. Ramayya who, it is naw clear
by the Minister’s own admission, is under
suspicion. What is the action you have
taken ? Mr. Ramayya goes to the extreme of
replying to this article in the INDIAN
EXPRESS dated May 4, 1983. The original
article came on April 29, 1983. This man
replies and he gives an arrogant reply in
which he says, ‘a gentleman’. I will read out
for you. This is a matter of public record.
The future generation should read this Par-
liamentary debate on Calling Attention
Motion and see what kind of things were
going on in this country - hoping that the
country will improve in future. It says :

“In February, 1983, as a matter of fact,
an unknown individual, '’

It is Mr. Ramayya, the accused, who is
saying

“...an unknown individual, claiming
knowledge of the details of investiga-
tions currently in progress at the Rail-
way Service Commission, attempted
blackmail on Mr. Ramayya for an
amount of Rs.1 lakh in recurn for
toning down the alleged vigilance report
against him.”

Of course, Mr. Ramayya says, ‘I promptly
rejected the offer’. But who is this ‘indivi-
dual’ ? Let the Railway Minister say. Here
is an individual who has gone to the Rail-
way Service Commission Chairman and said,
‘Give me 1 lakh and I will tone down the
Vigilance Committee Report’. who is that
‘individual’ ? You get this out of Mr. Rama-
yya, if you have not already got it out of
him.

I would say that it is fine that the
matter has gone to the CBI. I have no quarrel
with it. If he had not said it, 1 would have
demanded. I am happy, in advance, he has
asked the CBI to do.But I am surprised at
this. The Railways has its own intelligence
force. There are such widespread malpractices
in all Service Commissions-Bombay is only
one; there are eight others also-and there
have been reports appearing in the press here
and there. What was the intelligence
force of the Railways doing all this time ?
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Were they not filing reports ? Now they are
acting; now they say : CBI inquiry. But what
was your Ministry doing before ? What was
the Railway Board doing ? What were the
various General Managers doing ? Have they
not been feeding information ? They have a
railway intelligence unit also. What was that
doing. 1 want to know. This means that the
whole Railways need to be revamped. He has
revemped the Railway Board. Are you satis-
fied with that or are you going to go a little
further into a major revamping ? There are
large scale malpraciices. Now it is public
knowledge.

I will go back and say that public confi-
dence has to be restored by an action. This
country has so much unemployment; vou
would be surprised to know that, for 300
Class III posts in Calcutta, 40,000 applica-
tions were received recently. What is a
Class III post ? It is a clerk’s post. For 300
such posts, 40,000 applications were received.
All these people are being exploited. In fact,
a few months ago, the CBI had to arrest a
railway employee who was giving false ap-
pointment letters and sending people to
various places. This kind of thing is going on.

Therefore, I would like to know the
answers to all these questions 1 have asked.
[ would like a high-powered inquiry into
the whole set-up. This is a particular case
for which the CBI may do. But he must
order a  high-powcred, thorough inquiry
into the whole set-up of the Railway Service
Commission.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Mr. Deputy-Speaker, Sir, I equally
express my concern about the whole matter
with the hon. Member. 1t is indeed very dis-
tressing. The hon. Member knows that the
Railway Service Commission consists of Chair-
man and a Member-Secretary. It is only in
rare cases that AD HOC Members are ap-
pointed. The selection of Chairman of the
Railway Service Commission is done by the
Union Public Service Commission from a
panel of names supplied by the Ministry of
Railways. So, selection 1s done by the Union
Public Service Commission, Not that only
all the time, as you are trying to impress.
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We are making political appointments.
It is not the case. But; unfortunatcly, there
are black sheep and we are sorry for that.

With regard to” your specific queries, I
want to answer that the initial investigation
started in  June 1982. It was actually when
public complaints from various sources rea-
ched the vigilance of the Railway Depart-
ment that they started the investigation SUO
MOTU on the basis of these complaints, not
that the Railway administration ordered or
I ordered or anybody ordered.

Now the basic complaints
borne out after the preliminary investigation
by the Railway vigilance are - they are very
serious - changing of applications, missing
attendance sheets, impersonation in the with
ten test, holding up of answer books for 14
months without evaluation, fabrication, Sir,
I am not shiclding anybody, I am not hiding
anything from this House - fabrication of
answer sheets and presence of duplicate
answer sheets W%ith the same roll number,
marks do not tally between the answer books
and the summary sheets, increased marks in
the objective written tests subsequent to
evaluation by the examiner, deliberate change
in the tabulation sheets to» make the candi-
dates qualify for the intcrview. ..,

which are

DR. SUBRAMANIAM
What has the country come to ?

SWAMY :

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : . . extensive manipulation of marks
by overwritting after finalisation of summary
sheets. ..

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur) * Terrible.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : These are the basic complaints that
the vigilance got to start with. This is against
a Member-Secretary and also against the
Chairman. After preliminary investigation
indicated involvement of Mr. D.S. Narkhede,
Member-Secretary who was placed under
suspension since August 1982.. .

DR. SUBRAMANIAM
Given a charge-sheet ?

SWAMY :
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SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Now we got the specific charges
against the Railway Service Commission bet-
ween August 1982 and February 1983. The
following are the charges against the Service
Commission Chairman-supplanting of the
original application of the candidate by a
fresh application from another candidate for
monetary consideration, resorting to arbi-
trary increases in marks without authority in
several cases, inclusion of nine rejected candi-
dates arising out of vigilance scrutiny in the
provisional panel in violation of the Railway
Board’s decision. He insisted on the Member-
Secretary, Shri N. K. Ahuja of the Railway
Service Commission to show him the ques-
tion paper for the mass examination that was
to be conducied on 6.2.83 a week earlicr to
the commencement of the examinaticn.

Issued regular appointments to three
candidates of the Railway Service Commis-
sion. Bombay, without any authority.’

This is the Vigilance Report we got. The
House. the Hon. Members, may ask me, why
we have not taken action against the Chair-
maun till to-day.

It scems to ws that a number of out-
siders are in collusion with this gentleman.
Hc is not alone. So, we have entrusted this
matter to the C.B.I. I think we will do our
best to get the full report from the C.B.I.
and certainly what is necessary to be done to
penalise the wrong doer. Ican assure the
House and the hon. Member, we shall do.
There is no doubt about that. T entirely agree
that confidence has to be restored. We cannot
play with the lives of the youngsters.

MR. DEPUTY-SPEAKER - Really with
the meritorious candidates.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : The hon. Member asked : why Mr.
N.K. Ahuja left. He left on his own. He did

.not tell us. He wanted a transfer and so, we
transferred him about - a month back or so.
Naturally, it now indicates that probably he
was not happy in those circumstances and
probably he knew a lot of things. He was
quite uncomfortable and was not happy. In
those circumstauces, he sought his transfer.
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(Interruptions) 1 am trying to give all the
answers.

MR. DEPUTY-SPEAKER : He is very
frank to give the replies. Why can’t you hear
him patiently ?

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Sir, the hon. Member has referred
to the two lady candidates. The news item in
the INDIAN EXPRESS of 29th April. 1983
referred to changing of applications of two
ladics after the conduct of the written test.
These two cases have also been detected
during vigilance scrutiny. Swapping of appli-
cations after the conduct of the written test
was also known to the Vigilance. The hon.
Member asked me pointedly as to why the
lady candidates was not rewarded etc. The
cases are not over, After the cases are over,
we shall certainly look into that.

DR. SUBRAMANIAM SWAMY :]
hope she would get it before she reaches the
rctirement age.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : 1 think I have replied to all your
questions.

DR. SUBRAMANIAM SWAMI : Why
was the Railway Service Commission Chair-
man appointed by the Janata Government
dropped by you people ?

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Mr. Deputy-Speaker, Sir, 1 do not
hnow that.

MR. DEPUTY-SPEAKER : That does
not come within the purview of the Calling
Attention.

PROF. MADHU DANDAVATE (Raj-
apur) : Sir, I rise cn a point order.

MR. DEPUTY-SPEAKER : You cannot

raise a point of order in the Calling
Attention,

PROF. MADHU DANDAVATE : Why ?

(Interruptions)
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MR. DEPUTY-SPEAKER : Shrimati
Pramila Dandavate. Not here. Shrimati
Kishori Sinha.

DR. SUBRAMANIAM SWAMY : You
must congratulate the Minister for being
frank enough.

MR. DEPUTY-SPEAKER : I do not
know why extraneous things are brought in.
That is why I don’t allow that. Don’t bring
in politics. You should not inject politics in
these discussions such as the Janata Govern-
ment appointed him but the Congress (I)
dismissed him. 1 do not interested in that.
1 am rather interested in the subject-matter.
Now you inject politics Dr. Subramaniam
Swamy.

I would not allow any political dis-
cussion. I am not interested in the politics
of any Member.

(li.terruptions)

SHRIMATI KISHORI SINHA (Vaish-
ali) : Sir, I am glad that the Minister has
taken action in this case. I am happy he does
not want to shield anyone. Anyway, it is
clear that malpractices are committed by the
Railway Scrvice Comumission. Even though
the instances relate to the Railway Service
Commission, Bombay, yet such mal-practices
are committed in other Commissions also.
There are cases of candidates having been
selected without ever appearing at the test/
examination conducted by the Commissions
at Allahabad and Muzaffarpur. And if at all
they were shown to have taken the examina-
tion, those were fake examinations. Is it
not a matter of surprise that while Matri-
culates qualify and are selected, graduates
and post-graduates fail to make the grade ?

Sir, it is a widespread malady which
needs drdstic curative action. Government
also seems to be aware of this fatt as they
have already referred the case of Bombay to
CBI. 1 would Jike to know whether it is a
fact that the Railway Minister addressed a
confidential communication 1o all General
Managers—as has been reported in the
PATROIT dated 16.12.1982-expressing shock
"at the extent of corruption in the Railways.
May I know if the Railway Minister has
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received any information about the corruption
in the Railway Service Commission at
Allahabad and Muzaffarpur. Thirdly, I would
like to know whether the Railway Minister
has decided to open eight more offices of the
Railway Scrvice Commission. If so, what
safeguards arec being proposed to be taken
to prevent such mal-practices. Lastly, T would
hike to know whether FIR in the present case
has been made.

SHRI A.B.A. GHANI KHAN
CHAUDHURI : Mr. Deputy Speaker, Sir, I
would like to point out that this is not the
first time that a thing like this has happened.
In 1977-78 there were three cases where the
Chairman of the Railway Service Commission
were removed on account of lack of inte-
grity.

Sir, at the present moment there are
a total of 16 Railway Service Commissions
on the Railways dealing with recruitment of
Class III staff. Seven Service Commissions
have been recently set-up and they are yet to
start recruitment. The Railway Service
Commission, Bombay caters to four divisions
etc. As the hon. Members know this, I need
not waste time on this.

Sir, annually, between 6 lakh to 10 lakh
candidates sit for the examination every year
all over the country and about 10,000 persons
are recruited by the Railways through Rail-
way Service Commissions.

Sir, I have beén asked whether an FIR
has been filed or rot. I am not in a position
to say it just now because it has been given
to CBI and I have also explained the reason
why it was handed over to CBI, namely, a
large number of outsiders are included in it.

DR. SUBRAMANIAM SWAMY
When was it handed over to CBI ?

SHRI A.B.A. GHANI KHAN
CHAUDHURI : I think a month or so back.

It may be ten days this side or that side
or may be I am wrong.

May be I am wrong-But it is not”long
ago.



313 Malrractices inaulged in

DR. SUBRAMANIAM SWAMY : But
not after the Calling Attention Notice was
given,, . ?

SHRIMATI KISHORI SINHA : 1
would request the hon. Minister that he
should enquire into the specific matter re-
garding the a-pointment of candidates by
the Railway Service Commission in Muzzaf-
farpur and Allahatad. T would like to know
whether the persons selected are genuine or
fake.

SHRI A.R.A. GHANI KHAN CHAU-
DHURI : At the present moment, I do not
have any information to give. As I told you,
whatever information I had with me, I have
given about the particular case.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Mr. Deputy-Speaker, Sir, I
wanted to make serious allegaticns against the
Rai.way Service Commissions, but T am quite
satisified with the Statement of the hon.
Minister. He has himself mentioned all those

points which 1 wanted to raise.

(Interruptions)

Sir, it is a common practice of all the Rail-
way Service Commissions to favour certain
candidates and deprive of some people from
the opportunities to serve the railways. It was
even found that interview letters rcach the
candidates after the interview time and dates
are over and we have been receiving com-
plaints of this kind. First 1 felt that I should
not take up these matters with the Minister
because no action would be taken against the
persons concerned. But now I feel that T was
wrong in not taking up those complaints with
the Minister becausc the hon. Minister is
taking action against them. These things have
been discovered by the jonrnalists and they
have published them in the INDIAN EX-
PRESS 1 would request the hon. Minister that
instead of having a CBI Enquiry, he should
appoint a Judicial Enquiry so that everything
could come before us.

(Interruptions)
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I am talking of all the Railway Service
Commissions.

MR. DEPUTY-SPEAKER : Mr. Ram
Gopal Reddy 1s diverting your attention.
Don’t pay attention to him. You are making
a very good point.

SHRI HARIKESH BAHADUR : He
said the correct thing. There are complaints
that most of the Railway Service Commissions
are not funciioning properly. There was a
complaint against a Senior Divisional Traffic
Superintendent of South-Eastern  Railway;
Howrah. The CBI had detected that he had
taken bribe in 1982. But no action was taken
against that person.

(Interrtuptions)

MR. DEPUTY-SPEAKAR : The Calling
Attention Motion concerns only the Railway
Service Commission, Bombay. You are
bringing in something to which he may not
be able to reply. It is not a general disscus-
sion. It is not connected with all the Railway
Service Commissions. He may not be able to
give reply to these points.

SHRI HARIKESH BAHADUR : Sir, I
am talking of C.B.I. Enquiry.

(Interruptions)

MR. DEPUTY-SPEAKER : In Calling
Attention Motion, nothing beyond the matter
under discussion is discussed. Just now the
Minister was replying to a query raised by
Shrimati Kishori Sinha that this particular
information could not be furnished imme-
diately. So, you will also get the same reply
from the hon. Minister.

You restrict yourself to the points at issue:
the subject is malpractices induged in recruit-
ment by the Railway Service Commission,
Bombay.

SHRI HARIKESH BAHADUR : When
we speak on something, we try to give certain
information to the Minister.
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MR. DEPUTY-SPEAKER : You are DR. SUBRAMANIAM SWAMY : Even

preparing the background, but you may not
get a reply to many points.

SHRI HARIKESH BAHADUR : 1 was
talking about the findings of the CBI, but no
action has been taken. Is it wrong to say
that ? Similarly. complaints were made
against other officers in Kharagpur, but no
action was taken by the General Manager of
the concerned Railway. If I quote that instance,
you will say that I am going out of the
subject.

MR. DEPUTY SPEAKER : I think, Ycu
do not have sufficient material on the subjecet.

SHRI HARIKESH BAHADUR : In my
opinion, retired Railway officers should not
be appointed Chairmen of the Railwry Service
Commissions. This i because generally, it was
found that such officers had not acted
properly, and there had been a lot of com-
plaints against theim. My suggestion, therefore,
is that Chairmen of the Railway Service
Commissions should be appointed from
amongst the persons belonging to the judi-
ciary. A retired High Court Judge, or this
kind of persons should be appointed. Will the
hon. Minister consider my .suggestion.?

Al the same time, the hon. Minister can
also appoint persons from the academic insti-
tutions as Chairmen of the Railway Service
Commissions., Prof. Madhu Dandavate, as the
Railway Minister, had appointed Shri Kharak
as Chairman of Railway Service Commission,
Bombay. He was a very honest and capable
person. The hon, Minister should also try to
have some top academicians from various
institutions and Universities etc. for this pur-
pose. '

MR. DEPUTY-SPEAKER : These Chair-
men of the Railway Service Commis-
sions are appointed by the Union Public
Service Commissions.

SHRI HARIKESH BAHADUR : It is all
right.

SHRI A. B. A. GHANI KHAN
CHAUDHURI : I would like to inform my
friend that we can appoint any retired Railway
officers, or any eminent public men. There is
no bar.

M.P’s.

SHRT HARIKESH BAHADUR : My

emphasis is on persons belonging to  judicia y.

[ would request the hon. Minister to consid.r

my suggestion.

It has also come to our notice that resalts
were not declared by the Railway Secrvice
Commission afier one ye«r of the ex: mination.
And during this pericd several manipulations
had tuken place. ! would like to know from
the hon. Minister names of such Railway

Service Commissions which had hecld examina-

tions, but had not declared results even after
one ycar. Will the Governnient take steps to
see that the results are declared within three
months after conducting the examination ?
Will the Minister try to do something in this
dircection ?

I have got information that candidates
belonging to - Jhansi division of the Central
Rialway were called for examination at Bhopal
and Jabalpore. After that they were called for
interview at Mathura and Agra. Again, there
was a psychological test and they were called
for this at Bombay. Some of the students

-have written to the various Members of Pariia-
- ment ; they wrote to Shri Atal Bihari Vajpayee

and others. They had been forced to spend
more than Rs. 500/- or even Rs. 600/- for this
while this interview and psychological test
could have been taken simultaneounsly at one
place. But it is very bad practice that poor
persons, who are jobless, and are in search of
jobs, are being called to various places many
times, and in that process, they are
spending a lot of money. Will the hon. Minis-
ter look into this and stop this kind of
practice ?

I would also like 1o know wherther he
would consider the appointment of retired
Air Marshals, Lt. Generals and other per-
sons of services as Chaiimnn of the Railway-
Service Commission ?

THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI KHAN CHOU-
DHURI) : Mr. Deputy-Speaker, Sir with
regard to the allegation of general corruption
in the Railways, well, I don’t know about it and
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I will seek his help. If he helps me I will
certainly combat the general corruption.
Whatever comes within our knowledge, we try
to do away with that. We penalise the'wrong
dozr. There is no mercy on that. There is
no political consideration on that ang in that
regard I can assure the Hon. Member.

Now, in regard to Hon. Member’s
suggestion that only retired Railway oftficers
should not be the Chairman of the Railway
Service Commission, I have said that any-
body can become Chairman. There is no bar.

Then, Sir, from the date of advertise-
ment to the publication of panel, it takes
minimurn 18 months. There are various
phases and this takes minimum 18 months. It
cannot be don* in six or e¢ight months as thz
Hon. Member has suggested.

With regard to the Centres, I may in-
form that there may be one hundred to threz
hundred Centres in which the Railway
Service Commission may hold examination
depending on the number of applications.
About the Centre also we cannot just say
because it all depends on the number of
applications. So, that is all that I can answer
to the Hon. Member.

12-57 hrs.

MATTERS UNDER RULE 377

(i) NEED FOR SOCIO-ECONOMIC
STEPS TO FIND A PERPMANENT
SOLUTION FOR ERADICATION OF
DACOITY. '

MADHAVRAO  SCINDIA
(Guna) Mere ligquidation of dacoit gangs,
by Police or through surrender cannot
serve as a long-term solution to the problem
of dacoity in the backward Chambal area
unless specific measures are adopted aimed at
removal of socio-economic factors giving rise
to the new gangs.

SHRI

It is imperative that immediate, effective
steps are taken for removal of adverse socio-
economic factors so as to find a permanent
solution io the problem. Increasing minor
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and medium irrigation facilities, setting up
small and medium industries, provision of
electricity, road construction, setting up
vocational schools and ITIs would greatly
improve socio-economic conditions.

I am suggesting measures with short
gestation periods so that there would be an
impact within a short period. I suggest that
the Central Government set up a high-
powered commiitee with a Union Cabinet
Minister as Chairman and including amongst
its members the Chief Ministers of Rajasthan,
U P. and Madhya Pradesh along with some
MPs and high officials. This Committee
siould undertake an indepth study of the
steps to be taken to improve the socio-
economic conditions and prepare a time-
bound programme for the development of
such arcas. These should be financed by
Planning Commission  providing special
allocations for dacoity declared districts, just
as is done in the case of tribal or hilly areas.
I strongly recommend that the Union
Government take a decision on this in  the
near future so as to eradicate dacoity and
enable p .ople of Chambal region to join the
national mainstream of progress under the
sagacious lcadership of our Prime Minister,
Sirimati Indira Gandkhi.

13-00 hrs.

(i) NEED FOR INCLUSION OF
ALLAHABAD UNDER D.P.A.P.
SCHEME FOR ITS PROPER
DEVELQPMENT

it gom sEr fran<(zenEraie ) Wi
AYHEIT I S ¥ ¢ o7 (qEnyge e Ay
fagr Frasw gremT) & & fafae s
9 FqA1E AT TEY @ | TH ATSIAT FT ALT 2
fF o stavz sl @ 7 faa 7 fand anfa
w1 qgfea glagr a8 @ 1T o7 &7 a9
g1 AT, drEY a9 gar 9zq4 § awifag g
@d # 3741 fawr® fagr o faqy gzt &
@ Il WO HHT IS qH | oA
TIAAT &F A-qTT FAL HZT F 1918 o A-
9% H H1 & 97 Q@ 9 gisEr smE a6y
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I EY o1 | TATEEE TATE FT FIA, qT-
BAT qIT AAT TEEIS faeq T H gy g
sgi fa=rg # #1€ giaer ag) § qar =
HI gAAA 9gd FW g | T qgdrAl ¥ @
Y g 9 FFAT T FTR FTT g @r a7
(=) wreg g ¥ fadw gar § f5
TATZIEE F98 #§ 21,3.83 ¥ € qr g
AITAT FHI FT & AT HIT FT &7 T8 2 |

3@ IW q1F &7 g fF S 91 g qF qQisarn
® AEd S AT W A A Y gl @
70§ 1 Ffz SAEr qot 7 fear qar @
9q 547 g1 § ag Wl oY gr SATTAT |

A VI R & wHw fawg d5)
St @ fAaea @ fF swfawes g9 gqeaey #
A FAAE FLE ST AT T A qraar

T g TATFTETE FAG] § AT FT 137
Ll

(1) EARLY CONSTRUCTION OF A
‘KISAN NIVAS' AT DELHI

Y fawar fag  (wqr) cgaR AWM H
aqy gfaf dear waml #12) fFaeE
@RI Q37 FIAT & | §9 9&7 @1 2 |
FIMF 937 FIAT & | A9 IF &1L Wig 2w
®1 T & fau 91 ¥ woaqr & | qaffus
qIe ]} FL HGEIX aAqmr g | g9 ¥ ofusw
afvga #7341 g T 99 ¥ F9 I°1eT FI
STHNT FIATE 1 T § gOR 0 &1
gfaest @z d I@ FT g g Fuife
gt sfassr agy &1 yer swu Ffy
SWIET & | TGT Ag!, TqAAAT & AgIAd
q 9w W femm g srfus 77 ) feara
& g o g gfar & afuw &1 3 &7 2w
®I SqAEq[ a41T gU & | T4 AT fFQ17
fear &0 oot strar @ &Y S9F sg
F1 F1E saeqr Ag0 | YWF FgH & (AU
us fama fFam g feeelt ® a=ar
=ifed aifs ag Iw ma sge aF | w4
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FEF GIHRIT § wigar g f& fraray &
zgia & fay sfyeea oF frara faamm
FAATT ST fF AYTr AT H 97 gaAT §

(-'7) FINANCIAL ASSISTANCE TO
GUJARAT FOR PROPER IM-
PLEMENTATION OF DRINK-
ING WATER SUPPLY SCHEMES.

SHRI AHMED MOHAMMED PATEL
(Broach) : The State Government has under-
taken a programme cf providing drinking
water facilities in problem villages on top
priority basis. OQut of the to:al i.e. 9038
problem villages, 3720 villages were provided
water supply facilitics by 31.3.1980, Icaving
5318 villages 10 be tackled at the beginning
of the Sixth Five Year Plan (1980-85),

During the first two years of Sixth
Plan i.e. 1980-81 and 1981-82, 1106 villages
are covered. This leaves 4212 villages to be
tackled within three years (1982-85). The geo-
hydrological conditions in Gujarat have bcen
changed. The district or Kutch is an arid
region. Banaskatha and part of North and
South Gajarat, and all the districts in
Saurashtra region arc drought prone areas.
Also, the State has a long coastal area. This
has created the problem of salinity ingress.
Underground  sub-soil water  level is
going dcep cvery year. These geological
situations have made the water supply pro-
blem more difficult.

Considering all these aspects and price
escalation, the funds required to tackle
remaining 4212 villages work out to
Rs. 102.95 crores. Government of India has
been requested 1o increase the allocation of
Rs. 52.60 crores to achieve the target of 5318
villages by the end of Sixth Plan (1980-85).
The programme of providing drinking water
facilities to the problem villages is a part of
the new 20- Point Programme, and the State
Government is very keen to achieve the
target, as planned. This issue, therefore,
requires immediate attention of Central
Government, so that drinking water facilities
can be provided to the problem villages.

(V) NEED FOR PROPAGATION
AND DEVELOPMENT OF THE
BAJJIKA LANGUAGE,
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sitweft fey faegy (Fmia) @ owwane
gz & @77 g g fagx ¥ v §Aug 9r
forg &1 A9 91 afss | 53 &7 § T Sr9
arat qreT oY ‘alssEF’ | s Wt gg wrar
IARETYT, qAAT,  HIGAE, AT
Ud gl FEAII, GTHAT, IO AT H
AME WIGT g1 59 |IGT & A9 Iy
FAANT UF FUT g | 37 AGT ®1 0F iy
WA ) fafew #19 ¥ F=g80, gw@Ew
Ud§  qEFEEl W O§gE  giar ov |
AT T zH owrar A gerAr 9 afaFro
gwrfug € | feg 3@ 9197 % 991, 991K
# fau wicaga 9 &1 fgwr ¥ gakg
Tl FT GIGT AMIT W& | TG aF
fagrz 1 o7 wrarEl & AW 3@ oW
FI T TF Ag) fear @ | ArwTHATO
geaRud Wifz 9T f) 27 wrar F1 owgE
oA A € 1 ZH gAY W oA faFEa
g fd @R 3@ wEr & ggfag I
1T UF 17 &1 fZ97 F 57897 g1 A
qIaTT FL |

(V) NEED FOR WIDENING AND
RAISING OF TUNNELS CON-
NECTING NORTHERN AND

SOUTHERN SIDES OF
ASANSOL.
SHRI SUSHIL BHATTACHARYA

(Burdwan) : I would like to bring to the,

immediate notice of the Government the
plight of the people who have to use the two
tunnels connecting the northern side of Asan-
sol with the southern. These tunnels are the
only link roads for the people of several
railway colonies and the inhabitants of Kasai
Mohalla, old Kabdarsthan and Jhinri Mohalla.
The tunnels are almost as ancient as the
Indjan Railways and were built by the Bri-
tishers to extend the railway line from Rani-
ganj to Asansol. Not only are they dilapi-
dated but are so narrow and waterliogged
that it is extremely difficult to cross the
tunnels, trudging along waist deep mud dur-

ing the monsoons. The schism between the -

fast enlarging slums in the outskirts of Asan-
so! because of these waterlogged low lying
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tunnels and the Asansol town with modern
roads is not only posing problems of law and
order but is creating a socially explosive
situation. I, would, therefore, request the
government to give the matter serious tho-
ugSt. If widening and raising the tunnels is
not feasible, construction of a flyover seems
to be the only alternative to put an end to
*he miseries of the people living in the area.

(Vi) NEED FOR IMPROVING THE
BOT OF GURJAR BAKHAR-
WALAN IN JAMMU AND
KASHMIR.

sY UHAR qreAT (W@YT) . JATTE

ST, TS s@IEraT &1 feafg SFg S
FIHIT § agd zaa17 & 1 aifus feafa g7
T FT FEFFIUTE | T A
AR 7ET & A7 o Y FIW I & qB
AT 909X ¥ 39 A1 aF Al 9§ 8 |
S 9FT FFT GLRIT T 3T AW F greeal
aife ¥ |9 37 F fay fzar a1 IgHr
Q0 dI ¥ 3941 4gr fRar war 1 ggh
aF f& ST a5y grEedl ¥ w@a § 37 T=«Al
F1 faes areft gy gfawr a8k & ag |

g AT FTIYE FAGIE 0T AR
THEY T FT AT FIATE | AT a6 A
ql & GLHIT A TF ATT FI0  I31AT ¢
A T F U FEFT A | AT FER
AXEFIT T 20 AT FAFA IAAT & qE
T UST H AW ALY fFar ) zaF FrIwm
Z AT @ AT G ¢ | A AFH Tg
gsifw g fF 399 % 9@ T@mw X |
zq fawg | &g qIF1T Aedl &0 I |
gg °9g gL O g faA qw & fay
1965 1971 %! @%1E ¥ UF HIWTXT
TfF T g T o WIS FT AT AQT
fear ) &% Q001 FT AEFI T aggy &
1T f7a 1 = g@ o & TEawE A
FIHR 7 #1519 981 a1 | 98 &1 2w
& FET 9T § | FgT 9T gHIL BW FT AIGH
feafy T@d 8 1| g0 favar saw wEAq &
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fad g s g F  @H s Faw I3
wTg | gfewar w1, g Sifaatar s
grfe afrerr arer gegral & o7 3T AR
F1 Srafawar & qEr = Tlgy |

(VILI) NEED FOR PROVIDING EQU-
AL OPPORTUNITIES FOR ALL
IN THE FIELD OF EDUCATION.

Mt Ao wao AWM (fegd-rzam) -
aregeE S, WKa ¥ fawrgas foer &
awra ¥ wfgar garga’ #r feafa fafag
BT &1 WEA § 3 ART WA &
sfad SUeAT AT AT @S 7, T 7H AT 9
A9 & Fay sfas smx are foar 9
gar & | zEY Fwr gy farerr saged
quigar feeargia g 7% € 1 35 a9l ¥ wry-
fas faerr #Y Ier ST g5 & 1 A Ffa
gL, FEATS AR JTHO &L 9T AL ¢ |
qg Freafgs faamant # fae faoeqr &1
O SRR § arfaaed § | agr T Araradr
* qed § 7 gepfa &1 foar fad afom
W gIFIT F GrET ATy g

aw &1 35 wfgwad =g @7 A9ge a0
foradr ghem, sfeary, 2 fwam fqar-
aq 0" @ A § =7 af@rd & a0
g fFa™T ga qIgHTd & ggi AT AF-
gL ax gu § | g9% a=y faaraal # 9
gy 78 g qiy ) 40 wfqwd wex fFara
SOTET ¥ SAIST 999 Fo91 FHl TraaT H&IT
¥ ATeET FEAT qH TST I1ET § THHA W AS-
fraY 1 afqos g7 & FTET G ar g |

FTHIT T &1 80 Sfawa wrdt &1
FT WAL FT FAFT i g ghawr gEage
faarrarn fafaa #@ o @9 fFar 1 W@
1 amer @Al & gx gfte ¥ @ A1
w@rg ofsas el # a0« O A
991 &1 AgI 93T I § gHiAd T FT
qE®T A1E.q oy, a3 aF &1 fos 7 qreq
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F GHAT | Frafaw forer &1 wrmer quraal
Sadr fear war g, o guy fwer #@
grarcfaar o, IF FT-=9T FT fzar mar

g |

gAIRr 9T @ f& =g e T qgHT
g A1 AHIT FT, T A< farar a1 11

uF sdr g ger =ifgd | gfaae ow
sy faast =ifgd ) foer & & F o arg-
AAJAT ENY, AT §T &1 F H SJTATATT IV |
ag AF HEd FT HIAAT & 2§ T 1L
F1 Afgaed FEAATET FT IIET |

MR. DEPUTY SPEAKER : The House
stands adjourned to meet at 2.15 p.m.

13.12 hrs,

THE LOK SABHA ADJORNED FOR
LUNCH TILL FIFTEEN MINUTFS
PAST FOURTEEN OF THE CLOCK.

THE LOK SABHA RE-ASSEMBLED
AFTER LUNCH AT TWENTY
MINUTES PAST-FOURTEEN OF THE
CLOCK

[Mr. Deputy-Speaker in the Chair]

CANTONMENTS AMENDMENT
BILL—CONTD.

MR. DEPUTY-SPEAKER : We will
now take up discussion and voting on the
Cantonments  (Amendment) Bill-  Shri
Harish Rawat-Absent. Acharya Bhagwan
Dev,

The time allotted for this Bill is 3 hours.
We have already exhausted 43 minutes. The
time left is 2 hours and 17 minutes. If you
all co-operate, we can complete this Bill
today. I hope you will all extend your co-
operation.



325 Cantonments

g WA 3@ (ATA) : SUTeAE
qgIET, BEAr My fagas ST oARa
FIETT g §eq § qu fwar mar g, &
SHHT AT FIT & foq @7 gAT § |
qg OIFAl F1T 9 1924 ¥ 971 9T, T
¥ AFT JT JH F5 I 39 9T faur
g1aT T, IS GATT 1T g, AfFHT gare
AEl g 9T | ag 98Nl AT W9 g G
e f7 faeqa &1 § ag gy a7 747
g | gafau & W@ qIETT F1 qYIS QAT
gLEE @ ¥ g 1937 # i\ wA
SOFTYT FFHT 1T I°T a7 1937 H &ra«’
Faard i fqwrg o gqrar Tar . 39
TETH  EEIAT & FAC =!I aig 9
fage 79T FLA/AT aga & gax gl
q gamge gw fao T §

A gAIK [T g7 & uF qIew 7
ag Fg0 % ag aMaT a7 o=8r a@ §
fagrz feuaw fFarmarg, fog I &
AT T8l g | I faOdt 9s7 & wEA
e F ag 1 w@F fFar fa gug.gag
g fafwer <F1E gro faw wuw ganad &
wifes fFar mar &1 399 gg T@eT Ay
ST g fF AT a3 F 919 999-g69yg
q7 A1 T gATT AT W &, AR =gIA
# @RI AT FAL FAT IEIA qora
< ag faa gw faear g 1 zafaw & wgar
wrgar g f& faQefi 9ar F  wrAdta ges
ey fagre @ IEl F weal W IAF
qrg ¢ AT ¢ | AT B qgH HAAF
THTT FT @rfaar @ g1 WA ST
60-65 wrafaai § | 99 aaq g7 wEfaay
F ATITY TAAT JEAT G 4T | AT TH-QT
gFM aga-agy AL I AQC § I 2q
FIAT T ITEL W 60 AT & TC & |
qgl SATEAT ARMIHT & faa FTAT &
agi ffaer eradT 3 g sl amrfest &
It W g g F FU HAIF . IFIK
sfear3ar 931 gar @rrfas § 1 fafad
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SraT g1 & A9 Y §f7w S T 99
AfgFr gt @A &, IAF! gauard I
F oEr &1 arar &, ¥fww @ qawrfon
g8t a9 T § I+ feufq faagpe faeda
&, 97 F qM 3797 graara T& § | AfEF
HGATAAT 7 Y. fFet 1 #1E faswa 7 2,
zg gfte ¥ 3g gwmgA faq &1 ag
qor fear T § ) feT W ggg & T
T g faa & «ix & AT qEwESF
ey TATeem AR fomr AT qma &, 3T F
for gty awFId &) afgse @ Jm

‘A | ¥ oaumar § feoww qT e

TATAT & AT FHZT | Fegd GHI
AT T gAE afg 39 9T oA T Ay
Iy agr & amfwt #1 g foq grmET,
s=uT S &0 afar 7 @ F R0
HAF THTT &1 FEATIAT @Er g AT § |
geF, faqet T qrEt F1 qAF guEegy

Gl gY et §

AT 7 39 fada & 9IS &1 gHA AT
2, AT IATEFL FT 92 § ITFT HqfA 7T
arer &1 fafrad & & & awaar g-wer
FATAT FT 3 9T A @A 9rEy | 9"
TS KT FIARTA 90 I FT & aT IJYIEqeT
F1 frgfag &g @9 & fa¥ #gi a% I«
g | faam awr R qrifaare ) aafy
& AT 9% g 3@ & AT -graq7 AT(E,
FAAT AT THTC FT A7ITAH FST &Y
ciep il

O faaea & g &1 Agar g &
FreAde (T & I TF Q4 safw
g 91fgy st arrfas safe g, wifw
JgFT ACIGHT F qrg Wt gFEe @Y
ght 1 gw w5 wEfaal & 77 &, gaT Aww
2 fo Yo faady &1 el v
AT ag fafadt ¥ &7 ¥ qoar §, A=
TATFCRT & QMo JEHT qEGH AT AT 8,
difer & arsw ax §r o wfafafy 9 §
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IT & qTT § 9T WY aratera grar & -+
w1gar § % sa o ) fa=r faar st 5
XA Tar safem gy st M &F qUg
qEq& @A JTAT, 9 F' gaeardl ¥ wfw
v@dqrar safeq 21 arfd qeer & arg
faq T g FIEAT FI GF AT ITHT
el &7 GEMT T % gy w@rd
FIT U § F12 feava I=HF graq @&y

TE

gl graeg § OF gHig § gg A1
ATgar g9« wrafral TrE 9% off 3 W
¥ age @Y, FfFT swa fagN watat &
¥ g F VT ¥ E, TA § g7 A gHAd
I AL | A wAfAAT W F A
F o1 1€ §-IT T OAAT AT FIAG 9T 9
g &\ afs 37 AT 1 T F BIEAAT
FT WFT F JIZI F 74T 17 JT 399 I
THI $T IqaBT {11 q79 g fag avgs
¥ ATT I Y AT &1 Afcar oy @9
gaar g fafadr &1 grar wgy ¥ 4
AT AI{gA--3F1T g/ qTg FT sqqeqr TET
SAEa FIL R AN EE Y CF 43T T4 Ag
Wogar f& & qraiEl & 9y
f9] & o1 auz @S & «1F §, ¥ gurq
gY S | § UF IO ATT F ATAA
@ §—gud faeet # gfaafadt fvoa
FI ST THIT § IT H aga & @1 g
§ grafrag § gfAafaedr seaq & arafag
& < faealt g § W geafrag 1 &
qEar g fF T aXg A1 @1 SAHIT 99
gs & f9asr @ =" FIT AW
AN @Y @r & S9 SHEl & 9
FH a9 &, AT §IAQ@I IT
aiff s &1 gar W HeT Iy
NI Ig AT & IIATT AT g, AR
feeet gArafgdl 77 MRIA F fag
IgHFT IwET FT AT BET F fam
qifewr grew Torfgg &R ovg w@I &

fa d N @A S FAA 9t gE @
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ST OFRT ITANT T oAF, wifE wILg #
UF-UF 397 &1 qq F1Hq Fgaqr ar @
g1 T T I H JIE A AT ATEY
TET FATAA AR AT GIHT A 7@ A
aut 4 & wrafqar & fasm 9 =@
fear &, & gwear ¢ 9ud faw &
amE & qry § 1 g gy §F FAIAg A
fafadt wrast & X S9%r &% Q€1 § |
WY qE WA FLRRE B AR A q©
AT AFR Bl aT &7 |7 qH197
gl, agf T o feFwq rat I@r g, 97 94}
ATHIT A o fear g 1 9gf 9 &9 F
ST A § IgH LT §ATAT  FIU Igq
T% &9 f®ar 1 GFAT 8 | AgT AT AT
frercg @fqsw § S99 &Y Farw & @
FEgr & At sy qfawt & fagaio §,
9% Fearr & fau gw fFar S awdn
g ar gfa=t & F=1 & fag g @7 FAT
g, a1 ag agr 9< FIT4T ST AFAT § |
T TFTX &I AT AATTT &, IT ATHATSHL
FT FIFIT FE & (AT qIF GFIT AL
AT AATAT AL EATA 297, A 9gd &Y
F=BT TG |

Jaafoa & I F FaFgrar @
fe Jmzqa Uy safsq 1 Famr s, s
sagrfew g1 o aiat § fag &1 g99
g STy g WIRA FIF A TFT 6
qree S §3W F1, IAF  frermT g F
AT AR VT FT TSI (AgF
fFar 2 | 9T gAT I@T &1 A UF QIAT-
fas safaq & 1 347 97z ¥ 9o odI® w1
RTINS FT Ta=< I47 fgar | & Q& safrqat
F1, foa &1 amfedi & qa gvqF gy,
IAIFA 74T AT AR F 197 F9a71 §
for weq1 W@y HY gRATAT 9T AT AT

AEITEe g1 &9 # g HIX 9gr a3
UF Brad) A 7 aqr @l g, aqifEs &
qga frage fwar §, AfFT @gi 9T 7%m,
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geF, fawal ol @t &' agd o am-
e g | ggT I UE g o g, fow
#1 faatr-srd qur &u=r =1fge | 53 @1@
¥ 98 TSTgAT &1 AT SrAq & 3 fF
T qIfHEAMT AT FALET oA @ g A
9gx fewm § ©w feqr @z & @R
sqdT  FAwifeal & fewrd F fag ar
GFATE fF ag wRa ¥ 9w g2 ©T 2 |
AAITATE F oqra g oserHr A EFreT
qIga FT T & | agf o7 e ; 98
T A=B1 & A1 IF FT IJugrT F 74T
ST AFAT g A F gumar g fF 9w q+A)-
9T 7 A= a¥g ¥ faAtw &FUFT AR
IgHT ALERT FA FT AT 3F HAT
AT aga A19va® g arfs fawdl o ang
IFFT ITTT T 8F |

-

2R faOy) g8 & AFATT IEg A
& a3 %37 91 fF ag fagas agq sres-
arsr H AT war § AT THHT EAIHIC
FA § Fedl A FET ArgT AT TqH
QA @Al &1 gfafg &1 ay S
ST H osg @y agud JAE g 1 60
qrw g g § A o ISt giewa q ag
guraa fagas srar @ $X 48 /1 a9
AFT ST FH FAET & JIT AA1 G |
zafaq caFr FITF RAT FT ATIRHAT
qgf & | AE AT FIT ST JAT A9
g =g & afafgF IR z=x €13
gHT W4 ¥ g7 IX q9T fq=Ar @ AR
s fadas @ar a@ g, 99 F1 gIgrAta
I qrg f&gr o |

| g weal & g1g, st gMua fagrs
ATAAT TEATHN ST A T@r g, ¥ SEHT
qugd HIAT§ |

st wnara fag (a&art).: Sqreger
S, €0 ™ @Y WA F AR AT 1924 ®
St & orar aref F IR A A KA
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TATAL AT, FT 60 A F AT FIGA &

gzR X wrafaar AT g7 F AT @
F W E

gAR 27 § 7 63 wrafmar § AT
neEtgzy FHE Ay o e and §, 9w
feaid & ag agar qar &1 faw 12
vEfTar UHET § 9 q9d wraar ¥ oqnw
fraz &

ggAT AT a1 4§ & fF & 1947
4 qI9IET & q9G § gHEF! 9 FTAT W
a3 391 Fifge o7 | fro aq@ g Iw &
garas cqrfag fwar mar 39T gaq arst
& T wArarta® add  afsq fear sET
Trfge a1 | At & gaw Fr fegfa =9
A3 W CF A FAr g fE T arst
F STTCAT IAJT & 99 gu Sfafafaat &
gy § & s JTfgw | f9a axg ¥ T
qrfaFTeMT g AEEA HT SAFEYT grar
g Iar g ¥ 37 wrafqal ¥+ Ot
FT sraET AAAT 7 ¥ gu wiwfafray
& g ¥ g r Jifgw |

O T ¥ ofvada &F agl T
sqaEqT § HIE ATgAY 9FXIAA FIA AT
T AT WE N JIT AT & fawwy,
s 237 Arfg agqa w47 &1 AfaFr g,
AT HT IgA FIT FT AfASR Y @
fex agr & sgaear I3 gu whafafaat
& gry ¥ 47 A&7 gAY =rfRy |

FE AT AZT 9T AL W @3 g I § |
Jg FIE UIAN BrEAT & 9 § [A@7T
2 QY gt 931 g Srar g fF sgEr A
qATT | (A FHHY IA7C AT BT qF
& FATC 7 gEfAe RS AT g i 1924
¥ =9 AT § ArgEAd qfqdq 6 qA-
yagar § | T At & wfafafaay &1 gamy
STar g7 f®ar st 9rfgyq |
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qgi ¥ SHALAT «gd @UT g A

¥ ggiqT @M F fag T v sgat 1
Sfaa sraeyr § AR 7 FEaarE AR qEF]
%1 If9a sgacar § | FT VST ag« @7

¥ fmar € grafqs =S F1 sqaEdr
FT IGFT AT AIIAT FAT TFq g | 35

gre & g9 wrafaal ¥ 9 GIgHI A

T 14 grécwe €N T 2 | AT AT

fraT 9 W% &, A9 A=Br  qg ¥ AMd

¥ | gafag 70 wiw § fF agi 9T @@wig,

farerr, Taree T WA-gET A GUTT A1

¥ foru saaeqr sar & wfafafaat & gro

#F & s aifge | g Q1€ #1 JaT A

gfas sfgwrd g, gt &1 sgacar &

FI} F 19 ASTAT AT GHFA & | AT X

sdfas amferl & o0 ¥ gwrg #¥

sgaeaT, frert &1 s4FEAT AT TAESH H
SFEIT FI ATHTY TR $Y gl gl g |

zafae & #iq @t g & o9 adF
¥ rqrfaswre’ usat &7 facda garaar
¥ g FaEyT FIT 8, I aw@ &V
sgaeqr  dgi 9T 1 gEr =rfgw
W] FH F IR H T AT qeAW
arfag g IF €1 35 A H A @@l
qT F15 3lF FITYT TgI F qIT § |
staqar #7 giaure & faq ws®, qwrE,
T, FEqAr AT FY sqFEAT AT F
gfafafaay & grat & Qfste | arfe s=ar
& gfafafy e & oA Swx g =ar
TS foF GOt sgaeyT S9E § | A19F ST q2q
g g, SAY Y SgET IO UF geeq
graT & | ot sEfAE waard §, § gt
AET FX TFA M T g ¥IX T g &
foad fF 3 sl e g &St
@1 sggTyr ¥ gF 1 fafaed F @i
fergearT & s@fas Amfesl @R st
afegal 9x ST AR FAT & f9C gt
WA Y, AR WAz w=AF fag oy
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FICT AAMAT 91, I F FWET FH
fgeam & safas  amfewi 9T SFFT

AT FIEFIE @ F ¢ FWEaT FI

R & fom gar § sfasl & 1T IAAT
qr, 7% gn A ¥ § guaar § 9T
amifaq #FI7 &1 TEG T8l g | AT 37
FTAT &1 FIATeA] @eq FIAC AR §F
gr3q # g7 AT ATIW | 3§ JE &
FMA @z arfs fafaedr ¥ awad
ax sifa® wFa=tieat av aiw aEfaw
afeqal av SAFT QAWEAT T FT A
fag B1adr T FAEIA-NE I A
FT JATAT T IFHT A1 & f@Gars 3
AT & a9 gEq & ¢ facdra feafq o
T« @d § fF 3w gmaT & arEaas f
FUTT g1 1T | 37 BIaA1 arst 71 fa<irg
sgaEqT HIE ¥ I W@ &1 Tsal § Y
ggraqr gt faedy | Tsal Fw7 e% 3T
NSt F faca  saaeyr ¥ TaAT G @
g & & e WY 997 srrawy Wy guEy
g | FATFSL-ZA-A1F 4T 1<) &1 fowrfea
o< fafaedt e fewmm Y S1FaTg FT
e, 9% aga feor grar &1 fa@ sl
qT GHR AANT T 3¢ agr g97 a< facdig
qgradl 3 %, S-g 3T wrfgdr  fwar srar
A1fEq | AT FT ST NS 9T a8 g
TH 9T HIT IT TR I FAFT AG A%
afegal &1 F12 gfaur a8} faay aem &

AT AT FATRI-TA-HIE FTHIT &7
FST HF FIA 1 3% fan fafaedy strw
fewra ar W@ GIFR F H1E ergfqeg
fafduea zaa ar@ ag &1 o =3¢ AL
IR FATE-ZT-91% q FT o | & Iy
& FAAdT F IR T FAET IGAT | G
FHAT & ag AT ST &1 I § gr 1 FgP
X %% dI€ &I JTHIT 97 fogwr a1 &
afawrfcasd agi & fawdg 49 & @9
gifer & ag THIT TN & | FT A1EH
ag fgraa 3 a%ar @ 5 ag s T-gA-
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I & fawrrs rare gare ? fafaedt &
W FI1E Fude 78 FX gFAT fF TR
SHT g9 &Y & | g TG ATIH FeAITA
N9 fad T S9N gad  Arfead
Nt Y F 1 gufey, tdrT & Tare o & qiT
FEAT {F 35 G« & A9FT TS
qeW) gEdT Al AT AT g | S
AN TAWST 3 SART AT IF At
F FAET 3 A% a7 FfaFTaaer  fema-
g Ag) FTEAT AT &1 97 w7 2 fF
1924 & ST FAT KAWL I FAT4AT
AT 91 I fSgwT geyd 9 e
FIA AT @ &, TR ATT Ifaq 7 MR
fegrgeam & <% for fafgoear ¥ s
9T U& UET FI1qT aq1¢ 8% g7 F7a7
& wfafafaal & gra & g7 qgfqs afeagi
F1, AGfas TfF] ¥ TR TITIT FIA
F1, AMAFIT TG A F AT Fhorai 1
qz1A & fa Iy g |

g7 Wi & gy ¥ zq garaq fagas
F1 fadu #3q7 g' A @i F@r g
segfzaa & fggredl & (eI g3 &rad
Arar AT Ffgy |

SHR1 R.S. SPARROW (Jullundur) :
Sir, This Cantonment Amendment Bill that
has been brought in is, in my opinion, very
well-conceived. The changes inevitably are
a running process and so long as any problem
is judiciously taken in hand apropos the con-
ditions obtaining, it does not offer you any
kind of jerk or disturbance. And for that,
at the very outset, I personally feel that this
Bill is very well-conceived. There is no end
to perfection.

In the course of my short talk, I will
bring out one or two recommendations also
which may possibly be taken in by the
Government in this context.

Over the years, the character, the con-
ditions and the situations of each Conton-
ment keep on changing.

Conditions change and, as you have
already heard some of my colleagues speak-

VAISAKHA 15, 1905 (SAKA)

(Amdt.) Bill 334

ing, that certain Cantonments have over-
grown their size in relation to what they have
put inside the Cantonments and that is why,
in certain Cantonments you will find that they
have been more or less surrounded by the
civilian area in a much more congested
manner than it was at any time envisaged
before. So, the character and the situation
as also the manner in which those Canton=
ments have to be used has changed. In fact,
it is interesting to note that if you visit all
the Cantonments all over India you will find
that they arc divergent to each other even in
their dispositions, locations and certain other
things. o

S0, when you frame any new Bill or
Amendments to that, this particular factor
shall have to be taken into account because
the uniformity of disposition 1is not exactly
same. On the frontier part of it, say, it
may be the northern frontier or North-Wes-
tern frontier, whichever are your frontiers,
the character scems to be a little different
type than it may have been put in the middle
of India where you have other types of orga-
nisations and installations and establish-
ments.

I would like to draw the attention of
the Minister of Defence and of the Minister
of State in the Ministry of Defence to Clause
14 and in that context, I would like to urge,
as has also been done by some other friends,
that the tenure of the Vice-President of the
Cantonment Board should not be 2-1/2 years
but, it should be five years, as is the case
with other Members of the Executive Commit~
tee. This seems quite natural. You put
up any kind of organisation. Th.ere has to
be very specific reason as to why the tenure
of that elected personnel should vary in rela.
tion to his colleagues.

So, I would wish to recommend with. all
solemnity that this little change may please
be accepted.

Another point I would like to bring to your
kind notice is in relation to the cantonment
educational schools as also hospitals run
under the aegis of the Cantonment Boards
themselves. This is just a start of looking
after your own childern at hand and your
own personnel at -hand. For that reason I
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would wish to recommend that this practice
must continue. [s is part and parce] of can-
tonment life. 1f there should Dbe any
augmentation, and if you find that it is neces-
sary to do so through the help of the State
Governments, there is no reason why it
should not be so done. 1f the necessity so
demands that there has to be a good college
established and if you can afford to find
some space for that college, there is no
reason why that large cantonment area should
not take advantage of that, and if the educa-
tional high command of the State accepts
this type of step and they augment their in-
come by putting up such type of require-
geents, I think, they should be welcomed.
But one should resist the temptation of
handing over everything to the State and not
let the Cantonment Board exercise or handle
their own family requirements in such type
of cases.

In relation to hospitals and also in rela-
tion to health arrangements, one has to work
very carefully as per tradition. The tradi-
tion all round and all along has been that
the Armed Forces Cantonment Boards always
kept the cantonments very healthy and clean.
It was a good example. It is part of mili-
tary discipline so to say, and if those who live
together carry the same discipline and the
same way of life from health point of view,
why should that not be done ? For that
reason [ would wish to recommend that the
health part of it and the hospital part of it
should also be handled by them in their own
cantonment areas with one little recommen-
dation to be keptin view and that recoms-
mendation is this. Some of the smaller staff
of the cantonment Boards sometimes have the
habit of harassing people saying that such and
such things are not clean and they
have to pay so much money, this, that and
what not. go, one has to very careful whilst
framing the rules and modalities and has to
take into consideration the fact that this is
our own country, all the people living within
the cantonment area, are our own people.
Giving wrong orders or instilling fear in their
minds should not be allowed to persist. I am
talking about not only the health angle of
it but also any other part of it. Somebody
would go to somebodyelse’s house and ask,
“Why have you got these vegetables grown
here? Growing vegetables within his own little
area is his birth-right. Why should he not
grow vegetables ? What is wrong with that ?
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Picking up some kind of a little thread out
of the written formula or enunciated law and
then start misusing it to the wrong advantage
of the public life, that one should try to cut
out. In so far as any kind of amendment
to the rules or modalities - that you would
wish to bring in is concerned, I would wish
to recommend very strongly, in due course of
time, we should possibly have to see once
again all those things very carefully so that
we accommodate the give—and-—take process
of the public at large, the civilian element and
the armed forces element living together
whith feelings of brotherhood and with give--
and—take, You go to any advanced country;
you will find that this thing is happening.
They all mix about easy enough, they respect
cach other easy enough. Cantonments are
there. There arc firing areas, there are
ranges, there are all types of things, and yet
cverything works very well and very very
smoothly. There is no question of some—one
having to say that it is the old British Raj or
something. No. That has all gone overboard
We should not care a tuppence. We have
to have our own way of life. Nevertheless we
have to respect each other, The civilian coun-
terpart has to make certain adjustments.
Anything that teaches and gives them a little
discipline should be welcome and there is noth-
ing wrong about it, On thc other side of it
also one has to respect his brother. The civilian
who is helping you after all, what is he doing
there ? The civilians are there to sell things
to you, make it convenient for the Jawans
and other personnel to go to thc Lalkurti
Bazar or to the Toshkhana bazar and buy
their things and needs handy and it isa
question of one family working. And if we
can bring about any kind of legislation, any
kind of an Act or a Bill which really gives
you this type of situation in hand, I think
that should be drawn at any time.

So, Sir, T will not be dwelling long on
this question. 1 would wish to once again
in fact thank the Defence Minister and the
hon. State Minister for putting their heads in-
to creating something which really is an im-
provement on what it used to be before.

With these words, 1 thank you very
much for giving mc the time.

&) gwadt AR qgior  (TEAA) -

SuTeney Hgred, # fgedt & & avqar foy
AR qgi F a7 SATET FRAT |
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MR. DEPUTY SPEAKER : You may
speak in any language, I can understand
both.

SHR1 H.N. BAHUGUNA : I would
like to speak in Hindi. '

mErg waaw 3@ o fgeEr # Al
aifad

st FAFAT 7T FGAAT © HAFIT FT
gFA g, fgedr & & ars |

OF FT AMaegE qumigd fagaw 93
g7 I91 FX 1@ § | HAIAAES AV ArAvAFAT
FT TS THTT AL FL gFAT 1 Il gAY
qg gHIR §&T & UF g3 GEATHA, 37-
W GIET ATARGA  FATT A A A
graey ¥ g® =947 W & & "9 9u
favarg g fF S8 qmwy 9 T@E
T g ST a7 dTdgA FIHT T F &I
fore ST 97 | IFF AT HreAAT F
arad § qadrel qrd oI IIFT IAF WA
9T FAT T TH1F QT § |

T ugr AEFT F9ar g fv i
AT FEAT F, AT ATH TTIT FT JAFT
grar & f& 919 7T 99 A9GT FIAT &
fax matw &gar &, I=2i7 97 g9 faq H
wrarer & & g fafszax &1 etr @
fafazes &7 1 39 =9 & ST9F FI9 9
ST S WY &deerade SIS ¥ 9 & g
HI SAFEAT &1 ST |

Tge w8 F g19, 9% THAT & a9
are festrar |Qigar g T q@ g fr @
f@ =t FwzTaw @ge & M § gF gAr
a1 AT FI1 AT FF T F€ 71, 3gUT &
HTHT § oS T Fgdr g€ Aret § A
ardt o <} §, 9g¥ w9 oft gay #,
FqF W gaa § o wrw-rr i Qi 2
AT AT 36 G 5 a1 WY I&T F7 g
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agi faar W w7 w@r & | A7 Igq AR
aasr fFgr, &1 3@ AT FANT 918 4
A1 Toar s W H faw mar ag
®IAT UHoZoUHo FT 2 fEar 14T 1 IFEgM
F© &1 fFar Atz ag § #g faar f&
qgs Wia qral &7 gEr frer &, foa
qaq g fafafaaT #1 20 91, 98) faar
gz qgr 2 fF Jarer &1 gradf A afgy,
afFT SaT & gy T ST7 FIT 04T 8,

YT JHFT g9 QT F OJIEA A T
JATT FT o 9T T AGT g0 7

AR grdy @ 62 welHE  dE FFT AT,
afEq 64 Fealde A1 § | HY FAT §
for g AT faar arda o &, 737 ST
agi 1% F 9T AT FIEAT F FI |,
JIF 1% HT @, TATGLT fQUTT ATIR
T 2, 399 I 9g-ny, Araigar, $EA-
HgT 939 T | qIfF  gHIL Ja1 qgT U
grg-Heq H 1@ %, fag®r #1€ @wge
AFTEAT 7 T % | a9 g7 Fgq ‘wrara
AW FG F 7 AT deeAdew ® @
g W&, TA g% @iafzAi, wwar afeaai
g, T9 I gE(E FHAL T @T7 96N
I FIITY BT B Frfal d @A
g1 3T F@IE I A AZT HT @A
g1 Foe oY Sfa3e & Fgq & orarm’
15.00 hrs

FTFHTT 3T qraa (F9 QU 91 FATESAT
g ? ot zw fead g wEarfad §
“greq a1y gfaur feav—agz gaq frafag
2t zr & ? ug uaeie fag fau amr Tar
& ? gL FT VAT FT § 7 AN A FgT
fe FreaNe TS F1  SHIH ITH & |
Fgugar ¢ & &F Far | afFa =@
YFTT AT FATTET ATFRAT FT TAFHIAT
qTIAA FLAN G 7?99 ag Fgar g &
e @rad  F oo ar g% A & fag
&< gar Arfgy, a GIRT SHH! Tg1 gAdr
2 | TR &7 AT A% ag § fF ag g
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AT o g199 e fRaAr agren | AT
g qraT WY F TE § |

gwIg gg At f& fafafags & #1
arare agrs araay | araf arfeast  sarer
ysarer A7 @y Aqfgr ) d49T
FACY HTART A &1 JAHT  TFaAT
AT IFF AATAT THOZoTFo THAT ATHT F
gey feurede &1 uF uw wfafafa <gar
g qAIFIT, T T, ¥ KT & 5 F:1
FAMGEE TF TERT AL G AR,
fasrst @wrg, foar &1 grFas@ &7AT
faorerr &7 F17 Usq XL & fRar ST
TQT & 1 ST 59 19 &1 94717 faar war aF
ST AYST AT FX @I 8, a8 W AgH g
a1 Fgq1 Az g fF qTHI Fgr ox fafa-
feraT a1l &) ®fteg qvax @ &7 sareT
F=BT g1 HT @ § | AALT TGA 7 TAT
awl # oref ok fafafaassr & Fredt &t
T FET §, A AT A § HIT A=ST A
2 | wfwT oo fagas ¥ 7g ard QX A
g aret g |

BIST & §F ageql 7 Fgr g ¥ g
THEE &1 FEFE wiq ATd GAT
3T | 77 IeAIg § 7 g 3@
gred #I 79 g9 FI IH TASHS F
TR HQ AT Al TE FUAAN |
IR B89 7 ag W1 Fgr g fF a@&
FezAde a8 H fafaw ofar w727 &)
QT FT FH F4T HT @S ¢ | G fafaq
uftgr #7er &7 9137 X uArfEr
F1 I FT F Aq 19T qFEIRfea
ATTHAT FT 2 G & 1 AT Ta4de Fg
argar @, @ d9g uREHe A (®
HZARE qIE 7 #15 ATA-NRAaT T8
T | W& ¥ sy ¥ faar IqF o Aled
T | IR 64 HTde ST aror wgA
T ST o o HIT I ATGW WZL TAT FY
femmT |
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g @i 1 fafgag ofar sd 9%
FHRIT g & o T g ¥ 7 gu AT
T FEHIT & | 3§ TH GEETU FHATY 9
IHRIT g AT qg AT 9197 ITRT <47
ATEAT & | SFA AT qAx @ & &
TeElA AT sy TET g2 | FeglA Tl
y¥q A9 & afgerfal & qra fave
TG 8, AT ARILOTEY ATgd 2 | F zTwT
=X fa3ry &Tar g | ag Tt grar [rfgy )
arR 7 ¥ fafas qurfxdY & graga st
BFAT  FTAT F | FF AL FAEN F
EIHNT AT qr99 47 96 HIF & ATH
TR AT FV O1T I3 91, ¥ TET geq
q JEIATH 1 A THUT T Fgl 97 i—

““It must be made clear (o the Army
that the civil authority is predominant in
the country.”” Except in cantonment.

Arfadr wez § 5T @I g 1 @ qfed
St & wex Ag § 1 S WIRT WX W
YFRAT qHFTLTAT qIgg & A1y FATST -
IA-HI% KA FT gFaAT g, 87T FFq
F A1 g} AAIH KT FI GHT 8 AT I
#1 H3Fex U feng fafqeex faw gHar
g A1 FT FATHE S & qTA (I
AT F1FT gra¥ fa&ar mgqas & 98y g 7
ef¥ragfes enfeqy Sas1 faega saar
arEdt g 1§ g gfte i fa=re &
faeser faTter wxar g

gql g § "raay, § fea-fra
AT & qR H qAIS | TAIR FAIRATR
W FT ATH AFT T TATE g1 4T & |
S & Frelde FT 1T @UT g | 9% &
a7 917 &1 OET | FEAES AT F/ JHIA
g, AN £ & AT & EE AT 3@ faw
¥ arfedz 9 fr gewrg J9dd &

F grd @A gdl  qEaF JET S |

gATREIE ¥ & Wis S@ufg @ g |



341 Cantonments

TATZAIZ § AT Aol & FHIT 9 qFarh
A § | gT 1A G IFLAFL 3FT A
&1 g9 ag ¥ga § f& foaar wqar fuwd
gre faar g, Sad &A1 A &iwg, «fFT
gT wgl ¥ Fg df gy fF FaHe £1
s qfedlT gfkst & & ST ar
TNFTIT & AALSH FT &1 Jrear | 9T 39
qIFrT § Uy y¥ede &1 [ ATEW I AL & |
Tq g9 T H1AST UAT §, 59 9T &F HI
gaqr afgai &M gg & fF gwwi #g
yHeHT @10, I IHT AHSHE 9T dqIA
RS g, HTAT FALU IS ¥ grafeq
yHeHE 781 T GFF & | FIIU IN AgHH
FT @1 8 & gragrdr srasHe grar arfzy,
T gRA WP 2 fw swmwEme gAr =fgu,
ar g3 a7 F q13 g A fd o saa
39 yfeHe § wAfgd &7 8t A @
g

TGTIST § IIHT A2 &, d9=ST H
g&F 1T @ § oI 9IS #7499
T FFEITHE &1, ST WET FITGT A
SATET g | TH AR ¥ gHq fafazze =189
1 fag F3 + fgar &1 & ox a@F ag
AT FgAr A1gar g fe axAr 7 oF awfear
T4 g1 g 9z oF gw g, afFT 99 9%
AWerr agt 2 1 faws g= =t 7 afg g
frat X a7 @y sedl-asy A9Y
T, AEFT AT AC, qfeq Waw 9@ a=
gFdl § | FfF ag Fedage F T 2,
FEATE F N Y, q F18 a=rE AT T8
8T &1 & | fasr #ifaw argr wwrga #vAr
& | T8 1T AT S71aawr =@ a7 =rfem |

TATEAIT H 0F 93% g, & fs a3
"X & Slh WA ¥ ATET &, Tgi 9 fw K
fFam & w19 7 QAT E | I9 9IF F7
#et ¢ fF ag @ss FAage £ ar
wfafaafadt 1 § 1 AW wg471 2 e a0
Fr g

VAISAKHA 15, 1905 (SAKA)

(Amdt.) Bill 342

15.08 hrs.
[#t fasarafo qrforgg) disreta go]

¥ ag FgAT ATEaT § A IveraAe
1T wfafatfads & i 7 aga IR Jee-
g fewy & 1 7Y FgA1 a3 § f IeAAT
FIARAT TRATT &7 Fredaw g @7
g | 39 ¥ F© o a9 FIfgy, qrfw a1
fatimifeswst sr9g ¥ d5FT HYAT FT
qas |

&1 QHo JEATTAN TF (FUAI) :
FFTTAT FIET T A0 &, T AT FAAT
7 aifag |

Tar | ({1 AT § wTIWWM) ¢ T,
gt —arq faedt & Aifae, Fawmw @I o

SHRI H.N. BAHUGUNA : I congratulate
Shri Venkataraman. He is a iraditional
Congressman and not a new one. That is
the difference between him and others. I
know that does not huart hjs interest in any
way. Sir, this proposition which I am
submiftting, I have already gone and met Shri
Venkataraman and discussed with him about
the difficulties in respect of Lansdown,
Chakrata arglBarelly. Dehra Dun, Allahabad.
etc.

qare ag g % 37 aFAIH FT T FIA
# faw sng #1E qrax AT FT AL 3 @©
¢ fF 91 35 T g% | Felele qs THil-
Ffea arfrae ok JaWa &1 dofeq
TQAT, 42 A1q 9gT @IT & | FHETEU S
F SATRT FFGHTT ATGHT, F1T FT A
qIAT, AT - AT FV FEAIEA FQ #
HRIATT S JIAT, T JIT AT & ATA
USleT 1@ §, uHIde e 9rg'S & AT’
g, ¥ wrdar @t g fF oo zwr arfug
U1 afz gw faw A fadee «898 &7
TE & fear wrg, o Tgw w=er {4
g ST # 7 FEAr Argar g fEogw
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FmeT f[F9qF T TAATS FLA  FT I
A, TYFI 17 qgT fafazs § | ¥1 FU
I AT B § 1 eIy § qAtar
oY ®qT § ofw HY AT F AT | O A
qTAAT ® g9 @ }IT ¥ gf9 AT TIQ
F¥ fegr—za arat § FB A T
Let us build these sixty-four towns as the

model towns for India from every point of
view.

3T 64 TET I AT AL FT f@red
qT qr JI&T o 91 FAT qq9T T[T TG

g |

q# AT @ fF Fezadz @1 § Ay
¥ fage & fad, IFTIAT 187 SF gHA
Agr 9 S gAF fear war & fF gwEr
W zd a7 @ grar Jrfgy, ag |9 &
T §, & IR A AT | UFAFY (A
arfmax &7 qrag fafgq ufvar &g &
qrad & I TG grar grfgm—ag W g«
® UT &, TAAT 57 o 1T T AT FT |
sigh % fafaa avx srdf & feymataT a1
900 & ~HATT Tg 97 aaTrgy fF wgr 134%
2, fafafaas qe.¥ & Fgf apdis a1
g ? ussiHafea wifeae &) Toges fag-
Sifeq ¥ qAFEAX AT SOMET FA E
FL4 ? A WA R OF 40T T ATTT AT
AT 1@ A1 T F AR F 477 Iax #
qqATq % ST A1 TG a7 A7 AL A
fagas ¥ ag FTgT G Wr 3 |

FrAr F G F ST FT FIr A1 —AF-
fzar feaz ux fafear faqrgg af & =
#tqazz aar e g & F5 @
fre sr g o § 99 & fog ar 19«19
g ST AT ¢ AT AFAUT g KT A
wEAMzaRN Az F7F 1+ §F o w0
IET 3T 9T 1 W FrHat § AT faq
FIAITE QAT AT | FF@A F F 39
gA FT K17 I3y A 3§ a9 AWaq
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AMATET | TF FAT FHIT ARAT 73T JY
TH AT JTET 9T IF T AT T&0 T,
afew IT T QT F7T1 g9 faq & qar
FL AILEET FHELAT 139 & gl A

fear g AT I IIRIT FT AR T
T g |

& @z dnzy & graq F1 TIA 1 qHT
FIAT Z | BT F BIA AT e # fag,
fafae o< st & a9 Tz & foo,
UF g5 A 931 & & f=u, oy 3@
ar faq & fagaz sa0 1 97 fag
HR gg Aad H JAT AT FE TE 2 Iq
F GFATT ®1 TEJ T A9 FgHT § 39
F1 #wa fqwET |

SHRIMATI GEETA MUKHERJEE
(Panskura) : Sir, 1 may be living far from
the Contonment or the military area. But
one point which I could not follow is about
the constitution of the contonment Board.
The situation in  which this Contonment
Board is placed can be compared as
qd "L FT T ¥TT T This is the best example
of being neither here nor there, neither
fish nor fowl and the present Bill reflects
that in absolute terms. If there is any merit
or demerit in the Bill, T would
say that it is neither good nor bad, But that
should not be the intention of this Bill.
Firstly, the objection raised is about the
Compostion of the Contonment Board. Hon.
Member Shri Baktha Darshan and Mr.
Singh brought this Bill before the House as
a non-official Bill. One of the principles
underlined in that Bill was about the demo-
cratisation of the Board. Now, as far as this
Bill is concerned, nowhere I see any attempt
being made to democratise the “unctioning of
the Board. The most inteiesting situation
is that the constitution of the Board ‘s that
half of the Members of the Board are elected
if you divide them into half—Members but
this would be one less than the nominated
members and any body would understand that
it is very undemocratic, What is done here
is that the post remains or rather is kept
vacant. The official post 1is not filled so
that the parity can be obtained. Nowhere
in the legislation I have seen such a thing.
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If you want to have a parity, do it right now.
Why should you keep the position vacant
and then say that there is a parity ?
This is the reason why I say that it is abso-
lutely undemocratic and I do not find any
attempt to change the composition of the
Board in any way in order to democratise its
functioning. 1 totally subscribe to the views
expressed by Mr. Bahuguna.

He said that more powers are being
given to an cxecutive officer.

From the point of view of democra-
tization of these Boards, this Bill has totally
failed, if that was conceived at all at any
time. I think, it was never conceived otherwise
two and a half years’ term for the Vice-Presi-
dent, which every body has referred to, would
not have been there. The reason advanced
for that is that more than one non--official
Member may have the opportunity of being
the office bearer. Let them have this merry-
go--round every year; why 2-1/2 vyears, so
that the person concerned does not know
anything before he is kicked out, and the
real power remains with the nominated Presi-
dent and the executive. This Bill has, there-
fore, totally failed; in fact, it never conceived
of democratization of the Boards.

First of all, na ghat ka, na ghar ka
business should not be there.  If you have
decided already that in future, you will not
have these cantonment boards, and insread
you will have military stations, then there
is nothing sacrosanct about these 62 Boards.
What is the necessity of keeping these 62
Boards ? Not only that, you are even taking
the power of bringing some more Members,
and more cantonments will comeup with
the naval estabiishments also. I do not see
any reason for having such an exercise.

Now, about the encroaahment on
Government land in the Cantonms2nt areas.
The Estimates Committee has rightly pointed
out that a lot of encorachment on Govern-
ment land is there, but the Boards have not
enough people to stop that, It is a two-way
affair. One, a lot of land is not being put
into proper use, and on the other hand, land
is not given for just causes. For example,
in Kirkee, Poona, there are a lot of emplo-
yees, about forty-thousand. and -among
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them, I believe Bengalis are in good number.
They have their organisation, Kali Bari; it
is a social organisation. They had some
land, but the Board said, that they could
not haveit. A lot of land is lying idle
there, After a Jot of hig-haggling, they are
being given a piece of land which is disputed,
What will a disputed Kali’ do, T do not
know ? This is on one hand, and on the
other hand, a lot of encorachment is there.

I would not say that all the military
officcrs ar~ corrupt, but there are
certain corrupt officers and everybody
knows that. The land is being used for
grazing of cattle, and for dairy purposes
ani other non-official things, which are
not giving any revenue to the Board. It
is being utilised by a number of military
officers for their own benefit. With " all
this, I do not see how this Bill will improve
the situration.

Finally, I would like to say two more
things. Firstly, if you are going to keep
the Cantonments, which, in my opinion,
should not be there, but if you going to keep
them, then raising of fines from Rs. 50/- to
Rs. 250/- will not help. For example, I do
not think, that Jalaphar Cantonment area
in Darjeeling will ever be in a position to
finance their own drinking water supply.
They would not be able to solve their pro-
blem. I do not know, whether it is consti-
tutional or unconstitutional.

But, I believe you will say it is consti-
tutional. Then if the Defence Department is
giving them money, it is no use giving them
339% or 1)3rd and keep them hanging as far
as the drinking water 1s concerned. So, in
this case a limited facility has to be granted
by the Defence Department.

Lastly, Sir, I am afraid that in the
provisions that have bcen made there is a
lot of military imprint in them. I don’t
know whether the Minister has seen it or
not. I see the definition of nuisance has
to be redrafted. Naturally, if someone
comments on them as nuisance, then he is
liable to punishment. Then Sir, what is the
meaning of nuisance? Nuisance includes
any act of omission, place, animal or a thing
which causes or is likely to cause injury,
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danger, annoyance or offence to the sense of
sight, smell or hearing, or disturbance to
rest or sleep or which may be dangerous to
life or injurious to hcalth or property. Mr.
Venkataraman may say that you will
never commit any one of these. Just by
going by me, he may hurt my sense of smell
or hearing. Who knows? So, this isa
kind of absolutely militaristic definition
which will come down on the civilians or the
military ersons in this are 1 don’t know
whether the Hon. Minister as seen this.

With all this, 1 would say 1 don’t think
that this Bill will serve any particulars pur-
pose. So, I don’t see any reason to support
the Bill.

=

wt gemga et q (foaan) : &
gz fagas &1 @qyd <7 & fau @er
gAT E | Ug UAS 1924 H FAT 9T | THE
gga fag avg &1 yay fafaega % fag
AT gy AT war, ag @ga g AT |
3% 13 ¥ §F JOFI8IF F51 F° TIET
# &y § FOE!, g, QM SMATE
FaAFe ufims & | agi &t feafq & ar
¥ ¥ AT9FT FIT A FT AT | AT &
T ol F ifaw qwr G2EE g ag @
FAE ¥ J2T ARIAT FHIT & | STIITH
¥ oY ag 1T AT & | AfkA HIS G F
ANT gT I Fla9 sgqd FT I § | AT
W g AT F7 9FRE & f@ewr, @
aF =wra 8 fIFd AT g 1 AU A LT
S § ar &2 faAT a% "L gl v | |
TN T AT GATT g 8 |

gqre wiaqr § gfwAi & T 27
qfae @ 8 | ¥ I FgFT 50 & ¢ §,
Fife St fEdy 1 agFr g7 g TAT AT
IT JGAT FAT FTST FAT AT | ST AT
F1 agi & Iz@d fwar a1 w@r g AR
genaw F qX W g% | ar@ 75 g
wr fegsrw@eE ) o7 sd=T w3
1% F¥d ¥ agi ¥ fAedr & 9w a@q
w1 &N 29 AES F1 B ST G
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R gy HAT ST FT O osATA WY
arrfyg fear & 1 frow 377 & o9 9
qeq T =AT9 W §F aXF  ArHiaq fHar

g | WX 91 AT drar g ) g9 H aqran
e fegad ar ¥ fafgg g ok e
FITATE FT SIQAT |

faedt & fuy fger ofvarss & asga
Y=BI-H=G! ATg & 1 AW FB& AFAG
gezeql 7 #g1 f& agi ax fafas qrgeee
AT AT & 1 gATR A g o fedieenta
ST F199 @A & fag faadr @ fofaed
FT HIE T G&, g TF A=Y 1T HT |
garR FEaHe afar ¥ 3w e & gved
T ET F 1 AfFT 2F TG FIF  ITHT
grarg fFar 9T QT § | SAFT ATIWT WY
fear strar g 1 agt & amfiwr & fag
fret s& #1 glaur T8 g agf aF
ff STF =91 F1 qAFTA  F1 wEfAET
qgY fadT gs g QAT W AT TRA G
gt g Afed farars, sater s sarT §
ded Thd Agl & T@f aF deeiane qIg
¥ THAFAA T AT g, IAT ST AN F
ToraeT YaH § 9AF sgrar srfeFmrd
gra =rfgn 1 &g 93 arg@-gsise Frawra
QAT FT @I AT I & ARATE [+
g2 979 I dF AT ATRT | St 3HEEE
drgd &, 7 & 39 g =Tfgy | gasiFg-
fea  enfeog agt gv =Fifgu ) fafaw
aradwa &1 fafaed ofear & s &%

afdn X o grfegeed atg €, ¥ o
sy AW A& qlfER T e ge
FL T |

%y =1 wiey, I<ime # 3@ @
KN
faeqrT 1 @1 & | agi &1 a<® Freiade
2 T a9 W JuwAd gre-d  fawedr g1
fafaedt & orrfwad T @ &@vT W
IR T I E, g F @IIF qTT g
ATIET ATET & IS8 & ST AT
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fagmET AwAd grza A famr g @
agr fafazd 1 g ar9T WA T

Fag st o s'm f& FgT 41
qAg A FEEdE AT W@ E, o fF
q@reAr agr gs g fgrwmg @red & g
AT 2 | TF aIE Al FaAST  TA1T A
@A axws uwyT F1 gikarg foEw
fafaedt graqt #1 fafeew aft gg & 1 an2
zr3T &1 fafaed us g F37 & I
- gg WY g g SAF fau FIE &, aTE
qreT ofear gret g | Y AHE gre g agt
" 9T uAHEHE T9qr Y | gafey, oTeEe
gETHT QAT FT FHA & AT | q1AA
ST dEaEz § gHSHT FIF gUR FE
Y T F 2, ITA F gAFAT E AR AT
®IAAT THN TEAT ST IAF 1T oHIHT
T g8 3 AT gE &t e 97 FY
TH | FANT UFT AANAT 4 AT @T &,
St AT & 9T F&UA & fag g gar
ggt AT § g qIA@ HAT FTATFAA
grar 2 &F H ST #Y oF a7 fa@r ur
fead waig § gegia faar f& <z7ar,
T 23 faarax 1981 &1 77 3@ fquF
qra ATA FIAT BrEAAT ¥ FH gHIAL
FY BT AIA AIATHT &IA & T4 FT a9
CF & IR ¥ Oifez @ glesd ual-
feuer & o T a5 9aT &1 3@ gaw
e qAr A 13 e 1982 FT W
Tg fFT I37 FRT-477 F Ia<H, §
fegfa g &Y Tose FI IFT§ 1 IAX
Fr qfq 999 § |

g 9HG ¥ gHIF fq7 Oar & qra
$ 3% 5T TFA A1 e wT ¥ d=AT
gr JeFIAN €S IR AT FE HI0
Fgwg agi &1 qar f& s SR @
g ©ET AT FENr ARG gHATA
FT & IfT® HTIR 9T 2 &1 AHIT
@I QT & A feage @ by §
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feedy wwrT &7 qfadT &IX HT A%
gEqTqy TZT § |

uiffe @ giegq  TaifadwT F
a7y frar @ f& fE=iar gorel & @F
T @1 A1 gfec ¥ Wz eRET qE R
Fealer qFz 1971 A1 BrEAA aqre 9T W
ar fEar s AfFT agfoafa a3 @
fe za sfafara & wrady @€ a1 adr
afzgafaal 1 gz 3 & faq faue &7 &
gIeq[ H1 75 g1

g 9T FA ST A gHA §  FFAT,
2% AT 1 F oG &7 g1 g fw 7=
qre BT FATHT gy it ArArET T e
TR ATHT | A AT FT TF¥ AL 91
a1 f& FTATHY FHT, IT GHRAT F ATFAT
g1 TE ST IqF 1T ag ATAT FIUAIL
dT FIA QT AT | qiq AfET oF 91
¥ o faqAgaT otF T F gEE AT
2, ag FaT deA &Y gFar £ 7 IA I
W IAT 8, FUF AT FAT & | F =rgar
g fa 3rq O @ar &3 fv e @y &y
AT EHA E, G ¥ AT glar ag
fraar, 9gar fa~dr arer agf ¥ T@T F@
q, A1 ag fasgpd FF1U T R & |

a0 qrgAT & R SR A4 g
T1ET § AV 29 qIg FT AR FT |

9% I FgT 9Ol § Fife g
fagr a1 w41 § T 99 ¥ wrgAA
fafacex o @ wigA FT FT =97
T AT HI 3@ T gy §, Afwa fow
g ¥ TR a9z Iw fwar, sfawe
FOI1 & A4 @ar & far I 971
grR aris & a8 7

AT & ST9 ITGAT FE W fE g
®IT T A T@AT E, ag g |fAwY
F1 =BT A9 ¥ @A § | STET WAT §
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I g9 ATEN &, 9g FA-%A AMFT THE
qrg g 7g W 912y & fF 97 g Toees
qra3 § SAF! TET G HT I TFA g |
Tg! FEHFILH HAUAT I@ FHIT FETE
ST AT T@AT g fF 4 Avr S 0%

e ST |
15.33 hrs.

[SHRI CHINTAMANI PANIGAHI : ix
the Chair]

1 waTra At (warErg) ot
qgieg, & oradr gmua faggw & qaygq
% GU.g9 FE©  AH09 gArd W7 TEAr
QAT | TG AT@ (I §Ig @ & fF
wrafaar qeg ' ¥ s F @y F
T 2 | g% SATIAT AT F1 qraggahar
F1 gftz ¥ 1 7% 47 3% 7@ 3T geq
9% WM & | 59 419 &1 fga13 £33 aw
Atg § sr|e agl fFar o1 gFar, afEe
safal & qra st fafass qgawT §3
TE 2, ST VAT TGAT TE g FAFT T
Farel A ATH{EATHAT F1 qragseg W)
AT FT ATITIFRAT F I FLAT T |

1924 ¥ 9g@l A1 ag wraAr AJfy-
frgw 71, 99 gwg agsft arv fafas

qIqATT FT BlaA & gaArgT § whafaex
fear mar o1 | g9 @ FL FWET gY HIT
o fE@d UIAT 1954 § gAT | 99X F©
a7+ afasrer # qfg gg &, few ag o
dmEs @@ AAr g, ag dga faAt &
g HTAT § MR FEFIN @ fqgEy
TrgAaT 72 ® g8 oY, fygd 73 ® ergAY
foe &, 8% dr@ W7 10 Iy & 91
Tg ATAT AT § | FIEFTA §q & AsqqT
® ATHIT 9X gg &1 qmua  fagas Arar
gt g, ag oY T & affeafa w0 wfg-
fafacs a8l s § 1 ag @dr B & 3@
gmee fa9as F g0 T ARSI
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frar mar §, <& anwarfasr 1 alg
HZAde a5 # A fralfag ok amifea
AT AT NS FT FIEASA 97 a9 FT
fearwar g 1 ag snawar Wy A % § fw
sig wwq FAifen rfagy e fea a
& fag 2o & Frge@, g9 F
fafast qfar wwer ¥t agw-gfase
aiar & s fratfaq sreedl grar @, 7g
sege T | aafn gigwd foar e}
T T HTH B34 1 F Afqq1q a7
g s 1 Fafss g ¥ wa faar
war g, R fafawr uf@r &9 & qafss
®qeg Fgrq W U F | W7 wJew sIAAY,
S F 219 ¥ 9, 7 I99 fawer w1 fafaq
ufrar 9 &1 fag U & ag sl
qrT g2 2 |

wigdr arst #r rfgs  fegfa ssay
TE TEAT | gTHT FT FEAATH A=W A
WAr | gL &A1 & fau gar g |an
zgfaw I93Y ArAeAT &1 @A & fAg
SEATAT &1 T2 & | GTHTL I &1 AW
2 Fal & f& Alqar &30 ¥ gfg &1 9y
ar OF 9 T AT AT S 8, A 99
ez &y AuArfasret ¥ dwy & 1 ofsT
& gumar g & gIwk wRwa, I
SEIT A 9 | 1€ A FL ATT ;Y
T F7 afawre AT F0faq

za¥ §B saaedIT yHY F AE E
ST MFTAFCT & fgEg Ar@r g1 SEr
f € maeal ¥ Fg1 &, 99 97 Y T
ATHifRT gEedt &1 & 1atag 99 a9 $T
fear wgr &, @ SuTeAE &1 KIGFIA (%
99 3q1 fFar wr g ) ag 9 STAGAI-
FLM & SAFA A8 & afed IFF fazvg
g1 g enmr & fF wradlg wwr =AY
5@ 9% qAfaaIT FT & TEH AqUA!T AE
FOTaT &I 2 6 I FT FEDRIA
979 I g |
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qrer 17 &F SgEra (1) & qI9
g (1F) Mg 7% g, foa¥ sgaeqr
#r 12 § fF T :1< sufed uF @ sarEr
QAT & gIeq AT q1Q, Y Sfqw v
F 14 fei & NaT IR CF TOE B
HI AT TIFET T AWMIT 3 AT FT(GY |
JGTIAT AT AF AT § I oqTeT g,
ag I9F €9 g | AfHT THH gy A
Fgr T g fF s ag A1 gar weEd
14 f&a7 & AT TS YA & BT FY
qrEY TTHT F ARIA A A QAT §, al
ITF g TYIT GIAT A4 ST ) OET
FZT AT AT | AT TH  ATIHT &
eqTAT § 99 fqar Srar g, 9 IqFT A4
grar 2 fF qF T 9w #X ¥ AR
TR Y @ran 3 ) AT g G AL
giar f& &wT ag @ g AT A9V T
# Y fopaT #17 T7 T gL T ¥ 14
fam & ¥gT @EOT AR, I IAF AL
I @rdr /A ST | g9y gura
F) ATIAFIAT § | STHT 37 Tad & T@AT
faega AT T | UF IE FAATFHIT
FY T FZl AR g X gL ALF IqH
foege fazg wra fFar smar 2 1 gafag
ZHFT 516 HIA K AT 2 |

& ag FgAragar g f& glagrem
qgT FAT & 1 Agh IT WIS FT g AN
1T g sageqr awg fs F S*
Aat g 1 ag SfuT agY grar & f& oF fgey
§ geaeA gr ot gay ferd @ faega
Wl gFaTH T gr-ag a1d ASS! AT ATA!
T AR ATIFRT SF FIAT AT 1 I
F gfaursri #1 agrar gy, gy @ ag
TF AATH 7 T |

AL arg AT ATFAAIFO F QT H
®7 % § g Az & | WraEA! IS § gy
qer ® dgeg fqaffsg g7 & weear &
TE SYIET § | 9gad qIETE qey & T,
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Ig 919 AF Agl § e W gL I
ST Frfgw | gmafaFs aRw grRr 49§
qg ¥ FX faar mr @ F uw ArfEeE
geer  ifwqas A fwar srom, fead
AT qer. GG gy ATET | F qg FEAT
qrEar g fF swq@ gwrafas aRw g
Tgr T fagr mar a1 @1 g GWET 9O
faqas 19 a9q T GOIYT FT TTH )
grafafga A frar wm@r | a8 swEET
T JT & QAT Frfgw 9t 1 IAT FqAI-
gfas siew grr fFar qar qr, IgHr
agl 9 WA A1 & FIg 487 fFAT AT
QT ¢, 39F Hraq ag g fx &7 F© fawar
war 91, 39 feT ¥ arfug faar sroar
ag q1q ASBT AT ¢ |

g W faataa g7 F uF GATER
FAAS IS T | JATSAT WA A ST
F1 swemifA § 1 Fg X RAER T OF
QAT g §, Ag a8 T g ST 9%
WA A HIY J1597 F 919 59 G170
¥ 93a gU 9 1 ag &A1 aga & afax
qET ST &+ faw awg & sravsar H
AT gf gy T ATAFT T FW@ &, ST
qE § IAIT =€ 9T Y AT IS FW@AT A
g & 8 ) fagfoal & W 5@ Tqw @Y
qfax a@T & 1 gt A & fAq ST geF
T gwod wEr g, dg ot aga & @7
grad ¥ g | ®ladr I &I g9 ard #7
fe% 981 &1 T T WA FW TN §,
F@Taql 1€ & Ui ¥ gF aA §, 98
ge& ) 31F &Y &, TART SgAEAT I
Y =fge | ¥ ag W wgAT Tgar g F
YA T1E | g AT g, q fF T
9T @& 1 T &R & IwET A v,
SHHT AT Trele Ag W T g TE
FeET ¥ ®O7 §, @iag I FET
TER & g7 USH GEHIL 6T A&
farrar ot arfgg 1 S gAfaior
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fear strAr =rfge o SAET @ W
T Fifgy |

FeMAe AT ¥ fady g§ ©F AR
as% ¢, fog w ¥ gigx F1fas F @@
¥ qmg Fadr & feq 14 Frar gfeear
gT &1 AT 39 gSF 9T ¥ PFT A
& | 7g wsF Hl F7IAHe F 79 § | FAT
¥z @1 wgal g (6 ag www gard A
g AT TsT gIFI Fg? § v g wEw
gAT g1 8, ST I agd G g |
ArE@Y g @ G9H ¥ 989 99T 9T A1
¥ 1 zafaa gE#) W) s@aTdT FAT qET
Sedr B ag 3iF & f& wrtAEEr &9 8,
AfRFT TER FO FAIT AT g AR F;T
F fa@s sqEm oY fear S@T 2
wfT 3q8 7 J& Tqq1 §, A A
qgT @9 HLA F 9% g qIfF 95 9F
e g1 wF AT T F AT Ay -Frawver
FT aTAT qT b |

Tq We3l & JIF { HAIGRT IS
Y gQ JUAT AT A FET § AT W
faer &1 @wda F@T § |

DR. SUBRAMANIAM SWAMY (Bombay)
North East) : Sir, 1 have nothing much to
say on this Bill, except three points, which
I hope the Defence Minister would try to
pay some attention to.

First of all, section 2 (10) of the can-
tonment Act gives power to the Cantonment
Board to have shops, such as ration shops
and so on and there is a great deal of corrup-
tion in that. My colleague on this side,
Dr. AU Azmi has documented this in great
detail and has given it in fact to the Minister
Supplies of who has answered a  Calling
Attention Notice on this question. So, I would
like the Ministry of Delence to.look into
these large-scale complaints, or wide-spread
complaints, about the handling of licences
for commercial purpose in the Delhi Canton-
ment Area. The Minister should see that
these powers arc properly exercised.
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Secondly, some of the cantonments are
very arbitary in letting out houses under the
Public Premiscs Act. 1 have come across a
number of cases in my tour as a member
of the Estimates Committee. In fact, T have
written to the Defence Minister about a
glaring case of a very poor old lady in
Shillong, who was given permission to run a
shop. She was paying rent regularly and
had all the receipts and so on with her. One
day the Cantonment Administration decided
that her shop should not be there and she
has been removed without compensation what-
soever. This kind of arbitrariness, what is
called the application of military psychology
on civilians, should not be there and there
should be some safeguards against this.

The third and final point that I would
like to make 1is the availability of civli
services in cantonment areas. Here I would
draw the Minister’s attenticn to the 47th
Report of the Estimates Commitiee, where
it is stated in para 3.11.

““The civic services provided in the
cantonment arcas are deficient in
many respects, This is indeed a
sad commentary on the function-
ing of the Cantonment Boards,
which work under the overall
control and direction of the
Central Government.”

The Committee has given some sugges-
tions, which need to be taken very seriously.

I have received a number of complaints
from the State of Tamil Nadu, to which the
Defence Minister belongs. I qu ote here
letters from a group called The Association
of Tax Payers, who have given me a list of
9 letters written in a period of two months.
They have written to the Defence Minister
and they have got no reply at all. This is
signed by Shri CK Kesava Mudaliar, Secre-
tary of the Association of Tax Payers. They
have been complaining about the lack of
facilities and the existence of a large number
of grievances of civiligns in cantonments.

These are the three points that I wan-
ted to make. ’
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st &+t aewat (fafgae) @ qwmfa
TEIEd, I HAIAT F1 AT § FeARC
eFe ¥ gWYgd F9 & faT Sy faa @37
F Jrad @I 147 §, ST 9T F% qEAg
ggEgl & A fa=ae wwe fwq § 1 Fga-
e 71 1 SIFAITT § 99 F JI & aga
q AT &1 ag & g fF Feeade 1
ufear giar @ 39 & 50 wradl grgaT 9T
grar g 31T 50 #radr fewed &7 TATHT
glaT & | §@l 9% T ¥ ArEd & W
FT I g IA JIT T & F@T HT 94F
qra &IT AT ST £ S9FT F gHGd
FIT7 g | ofwa fag axg & gAiy =gl
TRaifa®r &1 faeew grar § a1 sgiafedas
FIXNRGA & FIH FIT HT TR gral -
¥ gar g & agd & agedr A S oIuA
fagrr we fad & f& a3 ara & s
a9 @t Fqi 9 fFAr Sra, F 9EAn g
f& & mav & 317 F1 uF faeew a1
gerr &, 4@ @ agt gx A grar =rfze
SI§ §AT FT FAATT grar g, AgH T AT
g ATT T g1, a1 &9 & &9 gL A A
A FfFATIAIT | AT F 5 919 & H
¥, oF 1 &7 ggf ¥ gedeT qrAT g g,
SAFY ATEF-THIST FT FTH FIT FT AIHT
faaar & | =8 azg @ =gi o< ft gEr
=1fRT |

0 AR@I & OAAl ST ¥ 4@
fA3ed FIA1 F1Z7 % w1ag g # qqw
gl & &eTTadeE &7 ST 1T &7 FIH &I
TAFT §, T2 F1T 9g7 31F g1 £ faswer-
arz & 30 FERfed @EEAS § | Aa
T 1A1q F914°F for, uaitagfe g snfeac
& 9 ®EATE IrfEgsd FIG & q18 T-
HIFT 71 gawT F fag IF qAT AT
AT g1 AT A AT GHWATA
s fedl § 9@ #1 @1 & 17 wasragfea
afpa &1 gAY 7 ag i@ & 9w
fog & q@r da7 & & R g ], ag
9 1T | § AT HAY ST & g fAAs
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F& 1 & wrag gaFr Aw QT fF S
F g & sy, o dFeTmA HICs
fag 37 ot & snfew & siex @ faafasr
¥us #difer gard o€ | FAH
AEF  qTRST gawA grA F AT (AT A
TG FIIATT HT AT 74T, 7 I AT &
are feor g2 ok ag Q& w19 TGN gAT |
zafag & e #3517z fAdEw
FEA fF QA1 FT A9 FT qAQ, AT
AT IS §, N UF  TNFET SISl g
w1 fafagt &1 FArE g9 FT 43 grar
2, F7 A agf 9% dFAtTT afEr FX
Y g ) FT uar fRar @, ar ag
qga gATHT qra gri |

u® ga aIa § 4g FEAT AT §
fo ST A1F 91 a1 ST WT AT 99T
9T A1 gIa=AT &1 drfew gar g, ar 980
g AT 93T ATT 2, SAwy fafewr & @
ST & zEra<g & ggr aX Av #Hifew
FTA & fow s e & g4t Fifge |
SE FIXNTGT FT 779 giar g AT fagqra
T &1 FAT@ AT e, IG qE Y FG
A grar g @iy wifer wE F@ &
faqg ot & Stra €, S99 F1 fafew
wArgFE  gAT  Arfgm R ITET gEv
ara<l F1 a3 ¥ W AT T |

oF 1T F@ & ag &gAT AEAT §
for Fetadz & gfawt & fau &1 F8
FIA A G G &, I A9 HI TG
f& 15 T WILT &7 HqTATEY F FIE A,
§9 TdY BIES §, FO U FW FI 1A
2, fo & Freae afgw g FA fo@r ar
@I & 1 o ot "oV ou fag TeT WAt
¥ 9 gq g% g ¥ 7 99 § foRe
Fr o fF g9 Freae facew & q@ifaw
frar sTT | 5-5 AT 10-10 M I &
AT JRX A T Y FAAFTEEI N
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arear § fr 7@ fawen #v  waifem fan
SIq |

OF T AT 4 FIAT AEATE F
Fearaue & fog oY qrea & @AY §, 9
I TEg ATH FRIAAT AN FT GIAT
grar &1 o fag 3 Atx ofr FFemA
#1 ¥ Taq 2T § F 7 F5 Fearadzy 1
g AT AT agh FT T FT | qgF I AT
YZq §, IAF! FAFT qgd @UT g |
AT ga 7 femem & fag Frwr ww @l
g 1 F47 AdY g7 ax o fafawas av §,
A% uAfAdS w1 o T § | SAF
faq wegfaay gra s @qrs7) (M g
Y 23GT FF o FerAdzy g ¥ WX
9% § | ATT AT WAF ez 37 §, Ig FHI
3 & AT qgr 9T a1 @Ew g, IAR!
3F w17 F faq g 97 Y H FgrFar
Afwg 1 7 A W aifeardz T faura
AT F AT F T FAY AT AT
Nz Ty 1 f9a gAg ga gATT-a Al
Ay g arerr gay g7 EfF UF
ggea &7 gfqaa & srq & AT FAErSUA
@ e | 3 A qey 8 fa e gard |9v-
A & aR # agr fFar g

zg faw &7 9999 @ gg &
7= st ¥ fqagT w= a1 5 39 ¥ie faeaw
F ge@ gfwqg ) g gwmRr &M
gAR ggi faseuae Faadz qfar &1
gO gea 2 &% ww gfaw g
WHIYA FIET AT FFAS FAJT  qILATT
FT Fgf ICAAMTET &1 & guaar g1 &
v Tq N fawry sam I qF ST
gaa fegr AT § @x fag wegaEne
qATE

st @ w=w srar () - @Ay
wgiew, A9 gR A §1 qTg faam
g zad fag & s=rarg RaT E
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1924 ¥ wse S9TAT AAT 9T HIT ATH
1983 K ag v qw T a1 & nfr
qF g UFE KT [T K A THA 9747
g 1 1w fggeam &1 gfat &1 @99 Fsr
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MR. CHAIRMAN ¢ Bureaucracy is a
part of democracy, I think,

ot qEaeg war : F oAt FI Qg
fe Fmzgfaastagr §1 g & fag
gq fad ¥ oF o9 fa@rmar & o< arzE
Jacaa # faw =TT &15q faet 92 §

MR. CHAIRMAN : Would you like to
continue to-morrow ?

SHRI MOOL CHAND DAGA : 1
would like to continue and convince.

&l ATT AFz FHA FT AT AT
sfassr &7 F97 7 q91Q |

16.00 hrs.

DISCUSSION ON STATEMENT MADE
BY MINISTER OF HOME AFFAIRS
ON MAY 4, 1983 RE SITUATION

IN ASSAM

MR. CHAIRMAN ; The House will
now take up Discussion under Rule 193
regarding the situation in Assam, Dr.
Subramaniam Swamy.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir, under rule 193,
I would like to raise a few questions that
arise out of the Home Minister’s statement
made yesterday é6n situation in Assam.

PROF, MADHU DANDAVATE (Raja-
pur) : Where is the Prime Minister ?

MR. CHAIRMAN : 1 think, Ministers
are here. The Home Ministers himself is

present,

PROF. MADHU DANDAVATE : How

many dead bodies are required for her to
be present in the House ?

x
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DR. SUBRAMANIAM SWAMY: Nellie is
a name, that is known all over the country.
It is a cluster which is on the high-way in
Assam where thousands of people where
brutally killed in cold blood, the pictures of
which we have seen in many magazines.

But the Nellie incident took place on
18th of February, and today being the 5th
of May, we are discussing this largely in the
light of a new evidence that has come in the
form of an article published in the India
toaay the author of which is Mr. Arun
Shourie. This was brought to the House by
my hon. fri=nd here, Mr. Madhu Dandavate
who is also the leader of our Party and he
demanded a discussion on the subject. But
ballot being there, my name is first. So, I
am leading the discussion,

PROF¥F. MADHU DANDAVATE
Ballot is better than bullet.

DR. SUBRAMANIAM SWAMY

Mr. Sathi made a long statement in response
to the demand for a discussion by Mr.
Dandavate and I have gone through his
statement with great care which it deserves
and I was surprised to see the tone of Mr.
Sethi in dealing with the problem and in
handling the materials which he should be
really placing before the House. He says
in his statement :

“Any acrimonious debate at this
stage as to what went wrong and who
are responsible is not only premature but
also likely 1o upset this process of recon-
ciliation and healing. We have no inten-
tion to prolect any administrative lapses
that might bhave occurred despite the
arrangements. We have also to keep in
view that an electcd government is in
office and it must have the opportunity
and also...... ”

Mr. Sethi is against an acrimonious
debate. Why ? We are all against acrimoni-
ous debate. Nothing is going to be achieved
and no purpose isto be served by an
acrimonious debate. But the fact Iis,
we want to konw what happend ? If the
debate here just goes to the Press and is
likely to create problems. Mr. Sethi could
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always request under the rules for an in-

camera session of the House, If he wanted
to p-esent evidence to us in all fairness and
with full sincerity and if he is afraid of
consequences, then he could have acked for
holding an in-camera session of the House
and presented all the facts before the House.
But in my opinion, he is trying to keep the
House in dark.

1 would like to say at thc very outset
that it is not my allegation that the Nellie
massacre was master-minded by the Govern-
ment or the Government initiated it. Even
the article, here, by Mr. Arun Shourie does
not allege that, 1 think, Mr. Sethi could
take it for granted that non of us is going
to allege that the Government, in cold
blood, murdered so many citizens of the
country or so many people who were living
in this country. But,in fact, this may be
the allegations of same people. It may be
the allegations of some people outside the
country who want to tarnish the reputation
of this nation. For example, some M.Ps.
of the House of Commons wanted to debate
a motion about the ‘‘Government’s organi-
sed killings™ in India. Now, this proposed
motion was signed by 100 M.Ps. belonging
to the Left Wing of the Labour Party. 1
got ‘hold of some names just to see who
arc thesc people. And Istruck that these
M.Ps. are those persons who have signed a
memorandum during the state emergency
in India supporting the state of emergency.

I remember this very Government gave
support and a great deal of publicity o these
MPs. of course, now the Left Wing MPs.
of the Labour Party have tried to bring a
motion condemning this Government for
oizanised killings. I think, in both the
cases they were wrong. They were wrong
to have supported the Emergency and they
were wrong to have tried to bring such a
motion.

So, the issue is not that we are putting
them in the dock, that you organised the
killings and that you are the murderers.
That is not the issuec. The issue that nellie
killings have lowered the prestige of the
nation in the eyes of the world. They them-
selves admit it. The Kuwait National
Assembly has passed a resolution condemn-
ing the Government of India for what
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happened in Nellie. Kuwait is a country
which this Government cultivates with a
great deal of concern. In fact, the Arab .
opinion is somothing about which this
Government is very sensitive. Despite the
long history of friendship, the Kuwait
National Assembly passed a resolution con-
demning this Government.

During the Non-Aligned Meet. I am
informed that many of the leaders privalely
raised this question with the Prime Minister.
Thisis what T am informed. The Indian
Ambassador to the United State takes an
unusual step of going all the way (o the
capitol Hill where the Senate building is
and meeting with the Committee, albeit
informally, to answer questions on what
happened in Ncllie, (Interruptions) They
were all members of the Committee. You
ar¢ very poorly informed. ] have already
raised it in the House. It was an informal
meeing with the Committee mcmbers. A
copy of the letter circulated by the Chairman
of that Commuttec to all the members of
that Committee has already been published
in the overseas Indian magazine called /ndia
Abroad. The question, whcther he met
some MPs or a few MPsis not relevant.
What is relevant is that thc Ambassador of
India went all the way to the Capitol Hill
to answer questions from some MPs
or a few Scnators or the Committec.

Similarly, the Government has decided
to send Mr. Nurul Islam to some Arab
countrics to explain what happened in
Nellie. This obviously means that they are
very much concerned about the Joss of
international prestige and thcrefore, they are
doing all this.

1 happened to be abroad when the
Non-Aligned meet was on here, The T.V.
in Amarica and Britain was nothing but full
of pictures of Nellie. There was a big
propaganda organised on this.

SHRI M. RAM GOPAL RADDY
( Nizamabad) : What type of propa-
ganda ?

DR. SUBRAMANIAM SWAMY : [
may tell you that the compared this with
what happened in Shatila and Sabra in
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Labenon. They said that in Labenon only
380 people were killed but here thousands
and thousands of people were killed. We do
not accept the comparison. This is what
they propagated.

Instead of getting into the root of the
matter, Mr. ' Sethi has attacked thc press.
1 am very much surprised by this attack.
1 will read out what he has said. He
says .

[X1

. while professing dedication to
the ideals of objective reporting the consis-
tent attempt to castigate the Government
becomes the all important consideration and
national intcrests are completely disregarded.
Conclusions arc arrived at in advance and
facts are made to fit them’’.

This 1s a very scrious allegation against
the press that they disregard national interest
Nobody knows what those national :nterests.
are. They say that the only attempt is to
devalue the Government. That is an adver-
sary relation. On top of that, thcy say,
conclusions arc arrived at in advance and
facts are made to fit them. If this allega-
tion is read with para 9, it becomes all the
more serious. He says :

““However. we are intrigued . ,”

The Home Minister should never gbe

intrigued, he should always bej well-

informed.

¢:--by a co-incidence. When Heads
of States from all over the world had
assembled in New Delhi in connection with
the Non-aligned Meet, some newspapers
and periodicals chose to comc out with
graphic pictures on the killings in Assam.
Now again attempts are being made to
stock the dying embers which can only
help to create misgivings in public mind
and ternish the fair image of our
nation.”’

SHRI M. RAM GOPAL REDDY; :
This is all correct. I have also written_to
the Prime Minister about it.

g foogar @gl 2 |
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DR. SUBRAMANIAM SWAMY : Mr.
Sethi is intrigued by the coincidence. What
is the coincidence? Photographs came out
around the time of the Non-aligned Con-
ference when it took place non-aligned Con-
ference took place in the first week of March.
Nellie massacre took place on the 18th.
Allowing for printing deadlines, this normal
picture 1f they publish, it is published in the
first week of March. There is nothing intri-
guing about that.

But Mr. Sethi has alleged that this is a
systematic attempt by the Press to devalue
the country in the eyes of the rest of the
world. This allegation again is very very
serious, T am afraid Mr. Sethiis sliding
back to those days when we do not want
those days to come back because I thought
vou have learnt a lesson from those days.
But anyway, the fact of the matter is that
Mr. Sethi has chosen, rather than to inform
the House, to make an allegation against
the Press. If indeed the Press has behaved
in this manner, he has institutions that can
help him. The Press Council is there. Why
don’t you refer these publications to the
Press Council? Why should they use other
methods to  buy up the magazines and pre-
vent their sale which the Government is
trying do to. Why not prosecute them? The
IPC is full of Clauses which can be invoked
to try out the Press for anti-national activities,
Mr. Sethi is alleging that national interests
are not important to these newspapers. He
has not chosen any institutional framework.
Instead, he has made an allegation and that
too allegation in this House, and rather than
answering those charge, heis calling In
question the motive of the Press.

I do not want (o go into the question
of integrity of people. Mr. Stephen is here,
He attacked Mr. Arun Shourie in a language
which left no doubt in my mind that he

wanted to say that Mr. Arun Shourie is a
traitor. I have gone through his talks. I
believe the Speaker has got a letter written

by Mr. Arun Shourie complaining tha the
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is a private citizen. He does not have the
advantage of debating with Mr. Stephen on
any common platform but Mr. Stephen has
chosen to make this attackk. Now I need
- not defend Mr. Shourie. He can defend
himself through his pen. ButI do know
him for a fairly long period.

1 say that one may have disagreements
with him but his integrity, his dedication to
this country, I do not think there need be
any doubt about this.
any of us have aright to call ourselves,

He is a patriot like

sTRrd WAt W (ASHT) ¢ guEfa
wglew, HIU qFe §i% AIST § | WA
Weeq AT ¥ GHEGT 9T 91 F G &
a1 W & EIA AT FT SATH FL R § 7
gz FTAM@FT R § 7 wg fawm sy
F7 g, afra ag w01 fFT & ar & =g
R & T &0 Rl /1 I 71 R
ZAFT MET 9 T IFE! AT @I § |

(caa=Ta)

MR, CHAIRMAN : He has not heard
him.

DR. SUBRAMANIAM SWAMY : Shri
Shonrie can be attacked and also defended.
{ think that much right he has.

MR. CHAIRMAN : Anyhow, you
have a good idea.

DR. SUBRAMANIAM SWAMY : 1 am
not trying to a make hero of Shri Shourie.
It is not only Shourie. There is a new
breed of journalists coming up. There is
Shri M.J. Akbar who is editor of the ‘Tele-
graph’ and who is also a man who is very
conscientious.

MR. CHAIRMAN : Yes.

DR. SUBRAMANIAM SWAMY : But
this matter has been brought up. I think to
clear the record for posterity.
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PROF. MADHU DANDAVATE : The
other day when the Hon. Home Minister
made it clear here that he is going to make
a statement on the situation on Assam, some
Members got up and said ““Will it also
include the article written by Mr. Shourie
in ‘India Today’? and we were assured that
cven that will become a part and parcel of
the statement and it is perfectly in order to
refer to want has been wriften by Mr.§]
Shourie. .

(Interruptions)

DR. SUBRAMANIAM SWAMY : This
193 is a montion on Mr. Sethi’s statement.
Mr. Sethi’s statement is entirely based on
Mr. Shourie’s article. Itis not what he
said, as Mr. Dandavate rightly pointed out,
but the very phrasing of the 193 motion
shows that, T can certainly say that.

(Interruptions )

Since there is a general attack on the
press alleging them to be anti-national, T
think it is necessary for me to say this. 1
would say that the country should be happy
that a new crop. of investigalive journalists is
coming up; not only Mr. Shourie but Mr.
Akbar, then Mr. Ram of Hindu and a
number of others who are doing this -

ATATE WA 3T gAmlg o,
T AT &1 A F qTY IHFR FY
qAAT FAT X FT JIAZAAT & | FqFT
faere afag |

DR. SUBRAMANIAM SWAMY :1
think I am perfectly within my rights to say
this. Why they have taken such a dislike to
the press all of a sudden, I donot know. It
is a very ominous sign. I would not like to
go into the question of motive. I have made
it clear that I do not question the motive of
the Government. I am not saying that they
had organized the killing, they had masier-
minded the killing, But I would like to
know why this killing, took plaee so that it
does not happen again. I am not going into
the motive. The question is, what happened.
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That is the important thing.  That is where
we have to take this article to which Mr,
Sethi has referred in his statement. The
charge in this article is extremely serious and
that requires to be refuted, if it is not true,
with more facts and evidence than what
Mr. Sethi has done. The charge is containcd
on page 66 of INDIA TODAY 1 will read
out what the charge 1s. This is what
Mr. Shourie says :

“‘On February 16 now to days
before the massacres in and around
Nellie—ihe Jagirroad police station
received specific pleas for help.

““On February 18 itself, as I noted
earlier, the killings began around
8§ a.m. Even il we go by his own
account, the officer in charge of
the Jagiroad police station received
information about the killings at
10.35 a.m. (df: entry number 467
dated 18-2-83 in the General Diary
of the Jaroad Police Station) and
yet the Police Party accompanied
by personnel from the CRPF did
not reach the area till 3 p.m.

The massacre started at 800 a.m. The
Police record shows that not later than 10.35
a.m. they had the information and yet, till
3.00 p.m. they did not send any reinforce-
ment.

“Ncllie, as I noted, is on the national
highway and the other villages
are connected by KUTCHA but
motorablc roads that branch off
from the highway.

‘And Nellie was just one of the muss-
acres.”

This is the charge in the article and it
is a proper thing in any democratic country
that published material in newspapars and
Journals is taken as an ecvidence on which
you can base a PRIMA FACIE investigation.
From what the article says it is clear that
the information was available well in advance,
but the reinforcements that should have been
sent were not sent although Nellie was just
off the highway. This is the thing that the
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Home Minister has to answer properly and
fairly to our satisfaction...

MR. CHAIRMAN : Dandavate will

also speak.

DR. SUBRAMANIAM SWAMY : He
is not speaking. You want me to conclude?
A very uncomfortable speech 1 am making...

amy faraa gar anrfos qf@ /=0
Al & TS /A (B A1TEA KT AT ¢
ddY @i qr ALY & fw raFrwSfae gv o

DR. SUBRAMANIAM SWAMY : It
is very uncomfortable for me to see all
this.

MR. CHAIRMAN : Why should the
Chair feel uncomfortable?

SHRT C.M. STEPHEN (Gulbarga) :
His appearance is with the Opposition but
his heart is with us...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH)
And his mind is with the press.

Interruptions)

DR. SUBRAMANIAM SWAMY : 1
did not question their motive. This is the
reply they are giving.

Another thing which the Home Minister
has to answer is this. The Inspector-Gene-
ral of Police of the Special Branch had made
a report and submitted to the Assam Govern-
ment on 5th March this year, That report
1s there. It is available with the Govern-
ment, The Government should lay it or
the Table of the House. If the Government
feels that this 1is a very sensitive material
which, if published, would cause a riot,
another riot, then they can adopt the proce-
dure which they adopted in Tul Mohan
Ram’s case, that is, place it in the room of
Speaker and let us go and have a look at it
and leave it to us to seec as we were allowed
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to see CBI diaries we should be allowed to
see this report of the Special Branch. Here
Mr. Sethi in his statement has made no
reference to it. He has not even answered
the question whether this document should
be made avatlablec to MPs, If he wants to
have our co-operation, then he must take us
into confidence. Without that it is impossi-
ble for the Opposition to co-operate.

Now, if all this is true, then a very
serious lapse has taken place and the lapse
is so serious that it merits our asking for
their resignation. Therefore, this Govern-
ment has to take it seriously 3000 people,
3000 innocent people have died and the blood
is on somebody’s hands. Whose hands?
Those hands, like Lady Macbeth said, all
the perfumes of Arabia cannot wash all its
aroma. 3000 people died. Their photo-
graphs have come, children and women. How
do you answer this ? There has to be an
investigation, an investigation based on full
facts, That is why the Opposition is deman-
ding a white paper. Why don’t they pro-
duce a white paper ? Whitc Paper means
what ?  All the documents available with
the Government should be printed and placed
in the House...

SHRI C.M. STEPHEN : The paper
is not black.

DR. SUBRAMANIAM SWAMY : The
black act has to be documented through this
White Paper and and judicial inquiry, What
is there special about 2 judicial inquiry? It
should have come naturally f{rom them.
There are so many countries, democratic
countries in the world which agree to a judi-
cial inquiry without any hesitation. If you
want to take examples from democratic
countries of the West or the East or take
the Japanese case or the German case or
the Americans, any such event automatically
leads to a judicial inquiry....

(Interruptions)

What did you say ? Yes, cven Israel
during the time of war, when massacres took
place at Sabra and Chatilla, though in the
middle of a war, they ordered an inquiry by
the Supreme Court Chief Justice. Why can't
you agree to this ? A Supreme Court Judgs
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may be appointed to hold a judicial inquiry.
Why are you keeping it back-unless you
have something to hide ?...

SHRI RATANSINH RAJDA : (Bombay
South) : In other words, the Government
ought to have resigned,

DR. SUBRAMANIAM SWAMY : 1 will
say, if all these charges are ture, then it
should resign. 1 am still giving you the
benefit of doubt.... (Juferruptions) In a
fair inquizy you must give the other side a
chance....

MR. CHAIRMAN - You must Jook
into the time also.

DR. SUBRAMANIAM SWAMY : 1 am
moving a very important resolution.

THE PEOPLE OF NELLIE : You have
to think of them.

Para 10 of the hoan. Minister’s state-
ment syas

“J should also like to refute strongly
the baseless insinuations which
have been made about any inten-
tion on the part of the Govern-
ment to conceal facts or fudge the
record. So far as the Government
1S concerned, thcre is nothing to
hide and we will hide nothing
from the House.”

Why not a White Paper ? Then why
not a judicial inquiry ?  You are not agree-
ing to the most elementary demands that can
be made in a democratic society and then
you say, that you have nothing to hide. I
feel because of their resistance they have
something to hide. l

The final question 1 would like to pose
is-Nellic apart- believe from this article
there have been other massacres too Nellie
apart. So how long will this state of affairs
continue in Assam ? This is a questioa which
the whole country is asking ? Why is not
a solution being found ? A new angle I
can see. I quote the Home Minister’s own
statement on this. He says :
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““The prolonged agitation which was
subsequently given an intensive
and militant form has left a trail
of misery and destruction;”

He himself admits that the agitation is
prolonged and it was peaceful by implication
but now it has been given an intensive and
millitant form which has left a trail of misery
and destruction. Who is responsible for the
change in a peaceful movement in a violent
direction ? Who is responsiblc for this ?
Is it the frustration of the people? Isit
induced by some other agencies ? That is
to be established ? 1 may say, for all you
condemn and for all the condemning you
make of this article, this article itself gives
you some of the agencies which are active,
if you read it carefully, in giving this turn,
this violent turn. But T would like the
Government to come forward  Why should
we make this investigation ?

They should come forward and tell us
as to who is responsible for this swing or
this change in thc movement away from the
pcaceful onc. Sir, I say that we, the Janata
Party, have had a clear policy on the ques-
tion of Assam and we have contributed as
much as we can to finding a solution.

We have been very firm on fundamentals
that the laws of this country have to be
respected; the Constitution and  other inter-
national obligations have to be respected.
We did not believe in rascist theory of forei-
gners. There is certainly Assamesc sub-
culture which has to be protected. How is
this to be protected is the question. We
certainly believe that if we have an clectoral
roll, that should be dcvoid of the illegal
immigrants-the foreigners. Then only a
Governmet that is elcted on the basis of that
electoral roll would be in a position to
ensure the Assamese sub-culture. It would
see that that sub-culture is protected. But,
this Government, unfortunately, is not in a
position to carry through that and because
of lack of statesmanship, and becausec the
illegal immigrants who happen to be their
voters—that may be the consideration—have
prevented them from even removing their
names from the electoral rolls. I do not know
that. But, you must address yourself to this
problem and this problem has to be solved.
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You must get into the negotiation as soon as
possible and find a way out so that the
country can benefit to end this secessionist
attitude. Thank you very much.

MR. CHAIRMAN : Shri Stephen.

SHRI C.M. STEPHEN : I would like
to give the chance to my colleague, Shri Dev.

AN HON. MEMBER : He wants to
give the chance to a youngster.

MR. CHAIRMAN : Shri Santosh

Mohan Decv.

SHRI SANTOSH MOHN DEV : Mr.
Chairman, Sir, this debate was initiated by
Dr. Swamy. He was fielding in a bad wicket
because from our experience in the last five
years, we have seen that out Opposition in
this House bring out all sorts of things and
make all sorts of allegations For example,
this article written by Shri Arun Shorie has
been brought before this august House which
has contained a certain allegation and it has
been broutht lefore the House again and
again. But, who is actually respsponsible
for this largescale massacre which has been
happening in Assam.

16.29 hrs.
[MR. DEPUTY SPEAKER iz the Chair]

Sir, the artcle of Shri Arun Shourie
has pointed out from this very source that
the R.S.S. elects and the B.J.P. are active
very much in Assam. By and large they are
responsible for this large-scale massacre in
Assam. When Government says that 2,000 or
3,000 died, they would say 5,000 died. They
give that this is the actual number who have
been killed. This is very unfortunate. The
intelligence report which is a secret document
has been published in a paper by Shri Arun
Shourie. That does not mean that Govern-
ment has not taken any action. Rather it
proved that before and after the election.
the police regularly, all over Assam is very
vigilant. The Home Minister has also in his
statement very rightly-I should say very
boldly—said in para 5 of page 3 as follows :

" “The administration had a very diffi-
cult task on their hands and were
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working under considerable strain.
Under the circumstances, it is
possible that there might have
been some shortcomings. That is
why the State Government have
decided to institute a high level
administrative enquiry into the
disturbances. The enquiry is bound
to cover all aspects’’.

But before that enquiry is held and
before we discuss that, this article of Arun
Shourie says that our Government while
negotiating with AASU must involve the
Opposition parties and should consider
the stand of the nationalist parties. They
failed to understand that there is B.J.P.-1
would not say Janata Party-which has boycot-
ted the election. This, during the election
and before that went on instigating these
people to boycott the election by way of
violence.

How ? This can be proved before this
House from two statements which are publi-
shed in Assam papers. Sir, Mr. Vajpayee on
9th March in his statement in Assam at one
place-it is published in Assam Tribune of
9th March on page 4-demanded that Govern-
ment should immediately come out with an
official confirmation or denial of the disquie-
ting reporcts of activities of ‘Rajakars’ armed
with modern and sophisticated weapons and
helicopters attacking the indigenous people.
If it was true, he wanted to know what
action had bzen taken in this regard. The
Governm:nt has mz11vaile issued a denial
of the entire episode. This is the statement of
Mr. Vajpayee of 9th March. This was denied
by the Government even then Mr. Vajpayee
in his specch identified this place which is
only a few kilometers awayfram Neillic. When
a national leader gives a statement and
believes in a statement which is published in
Assam papers how can you expect there
will be peace and people in Assam will live
in peace.

Sir, I would like to take you to anothcr
news item and speech. The other day when I
spoke he challenged me but today I have
got the tape and also the taperecorder out-
side. (Interruptions) He told me whatever
press has published 1s not correct but today
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in this House T have got full ten page verba-
tim speech of Mr. Vajpayee which he gave
in Jorhat. 1 have got the tape. 1f the Speaker
allows me I am prepared to play it in the
House or after the debate is over you can
come and listen to it . =

Sir, in his speech he said that Mr.
Gandhi had installed a Ministry in the past
with two forecigners as Ministers. who are
these two foreigners ? These are two Muslim
Ministers who have been identified as forei-
gners. He instigates the Assam Hindus and
Assamesc against Muslims. Not only that
in his specch  which he spoke in Hindi it is

written here-I am just translating it in Eng-
lish :

“If in DPPunjab any foreigner comes
then in 12 hours he will either
be in jail or people will cut him
to pieces and throw away his
dead body™.

This is the lecture. 1 can lay it on the
Table of the House. T have got it translated
with thc help of a Hindi stenographer and
I can lay 1t on the Table of the House.
These are the speeches which Mr. Vajpayee
made in Assam.

SHRI RATANSINH RAJDA : Is it an
authr enticated version ?

SHR]I SONTOSH MOHAN DEV (Silchar):
I can give you. This is a most interesting
thing that Dr. Subramaniam Swamy
and Professor Dandavatc are present but
Mr. Vajpayee is conspicuously absent.

SHRI C.M. STEPHEN : Because Dr.
Subramaniam Swamy opened the debate and
as such Shri Vajpavee is absent.

SHRI SANTOSH MOHAN DEV : We
must remember one thing that... You wanted
to see the tape. Here it is.

MR. DEPUTY-SPEAKER : No.No.

SHRI SANTOSH MOHAN DEV : Not
only this but I would also like to pose one
question to Professor Dandavate and Dr.
Subramianiam Swamy.  Sir, in this House
now they are charging the Home Minister
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for giving a statement in this House and
against the Press but 1 would like to know
when in this House in the past you have
passed a resolution appealing to the pecople
of Assam to maintain - peace and communal
harmony among different castes, creeds and
religions then why you come with an article
of Arun Shourie again in this House-both in
Rajya Sabha and Lok Sabha-again to create
instability in Assam. You may not accept
the Government but record would speak that
in Assam for the last 20 days there is nor-
malcy. Sir, a section of AASU has also
revolted against their own organisation. The
President of AASU has given a statement as
to why AASU is charaterising the attackers
as martyrs.

They should read this. They should
also know that schools and colleges have
opened in Assam. Am I to think that per-
sons like Prof. Madhu Dandavate and Dr.
Subramaniam Swamy do nol want peace in
Assam ? They want to play with Assam by
crcating a situation of instability there against
the duly elected Government. But they
should think about two crores of people
living in Assam and another ten crore people
living in the whole of Eastern Region inclu-
ding West Bengal. They try to play with us.
They want to make Assam a spring-board for
creating instability there. In this House we
have had many discussions. Today, Dr,
Subramaniam Swamy has said that he is not
challenging the Government about the death
toll. Well, I thank him for that. I also wish
to join him to say that we must find a way
out to catch the culprits who have done this
thing in Assam. When the house is in fire,
the fizst duty is to put out the fire and then
find out the truth. Are you trying to put
out the fire ? No. You are not. In that
respect, I feel sorry to say that the CPIM
and CPI had participated in the elections.
They lost their elections and their cattles had
been killed. Even then they did not budge
an inch from their stand. In this House,
they have repeatedly said 'Yes, we have
supported the election’. In this article Arun
Shourie had cast aspersions on our Govern-
ment and the Prime Minister, Indira Gandhi.
He has said that the election was managed in
Assam in such a way so that the Congress-1
party could get the support of the minority
community specially the muslims. But there
is no denying the fact that the muslims,
Harijans and Tribals of this country -always
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look for Shrimati Ingira Gandhi as their
saviour. With this hope only they have voted
to power Indira Gandhi Government. But
for this, it does not meen *hat she should be
made responsible for the happenings in
Assam. This situation has been created
there by certain elcments and those elements
are the extremists elements but I would not
say all the AASU people, 1 would not say all
the Assamese.

Therz are certain elements in Assam
who are creating instability, There was a
time in Assam when a vast scction of the
Government employees, police and others
were emotionally involved, people like Mr.
Vajpayee are going therc and giving speeches.
It is not good. People there have came round
now and at one time there was a great con-
fusion in Assam. But now we are pleased
to see that 999, of the people there are now
speaking in terms of integration. At this
stage, in this House, if you go on discussing
sensitive matters now and the issues are
raised, then the situation would become
worse. [ do not know how the intellegence
report and other secret matters have been
published in the paper. The Government
should look into this. But from this report,
it is proved that the Government was taking
action. Yes, there are failures and there are
dcaths. Nobody wanted that this election
should bc held in such a manner. But who
has created the situation to malign the Govern-
ment, to malign the people of Assam ?
That must be looked into. 1 am very sorry
to say that the article containing certain facts
written by Arun Shourie is valid. In one
place he has given the source of his infor-
mation as an officer of Nowgong Police
Station who is a muslim man. What is the
intention behind him ? The House can come
to a conclusion. He wants to make a man
as scape-goat.

Who 1is responsible for this ? In this
article he has brought out certain names of
certain persons. I do not want to know who
are the persons responsible. But I do not
agaee with the Opposition party that this
intelligence report should be brought before
the House. In that case, these are also
certain secret documents which should be
laid on the Table of the House. I do not
agree with that, In this connection, I would
like to mention certain things to the Govern-
ment and the Opposition Parties. I would
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appeal on behalf of the people of Assam
that it is a fact that the demand of the AASU
and AGSP is there.

It is also a fact that there is a Govern-
ment there. We do not accept the demands
of the AASU and Gana Sangram Parishad.
They do not accept our Government. Even
then, 1 strongly believe that there may be a
meeting ground, and this meeting ground can
come sooner, if both the Houses, Rajya Sabha
and the Lok Sabha and the national Parties
do try to look at us with a helping hand.
Do not try to make us a scapegoat, and there
by have a fight between Shrimati Indira
Gandhi, BJP and others. We do not want
to be a political capital of any party. we
want to say that we are the citizens of India;
we want to say that we do belicve that the
present situation in Assam is improving.
We want to say that we are grateful to all the
national Parties, except BJP and partly Janta
party...

SHRI] KRISHNA KUMAR GOYAL
(Kota) : BJP has become a BHOOT
for you.

SHRI SANTOSH MOHAN DEV : It is
not only Bhoot, they are demons for us in
Assam. We have no hesitation in saying
that they are the blood suckers in Assam for
us, and this is proved by the [atest article
and the statement given by the AASU boys.
This is not my aspersion. the pcrsons who
are connected with the AASU movement
have been identified. 1 do not blame Shri
Bahuguna, Dr. Subramaniam Swamy or Prof.
Madhu Dandavate. Itis Dr. Subramaniam
Swamy, who had the courage to go to
Gauhati  University and give a lecture
and tell the boys that they were wrong. Your
men have no courage; they go there, and
speak in a different manner, and instigate
them. I appreciate Dr. Subramaniam Swamy;
I told him not today, but after his lecture.
Prof. Madhu Dandavate has also gone to
Assam; I have never made any allegation
against him; he has got his point of view,
Shrimati Dandavate has also gone. We have
nothing personal against them. Why do you
try to defend BJP, through you may belong
to it 7 You must go by certain facts. When
Shri Sunder Singh Bhandari goes to my
constituency, he says that no Hindu should
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go out of Assam, and when he goes to Upper
Assam, he says that Hindus, Muslims or
anybody, who has come from East or West
Pakistan, must go. May I know from the
Janta and the BJP Parties, when you were
ruling this country, you had given citizenship
in Rajasthan to the people who had come
from Sindh in 1977...

MR. DEPUTY-SPEAKER
you kindly address the chair ?

Would

SHRI SONTOSH MOHAN DEV : Sorry,,
Sir. T will not take much of the time of the
House. I would conclude by saying that the
Assam trouble started in 1977. Hiralal
Patwari died. and at that time, the Prime
Minister of this country was not Shrimati
Indira Gandhi. There was a proposal from
Assam Congress. We requested them to go
and fight in Mangaldoi. Thc then rulers,
and now leaders of the opposition immedia-
tely started detection and deportation and
they cut forty thousand pecople from Assam,
and the then Election Commissioner, Shri
Shakdher, also gave a statement in Ooty that
Assam was full of such and such persons.
The idea was to stop Shrimati Indira Gandhi
to go ahead. They could not, however, stop
her. She came from Chikmaglur, and she
was later on punished in this House. I would
say that you had eliminated 40,000 names
from the voter list of Mangaldoi, but at the
same time with the same voter [ist, you had
brought M Ps and ruled this country. Now
when the opposition leaders go to Assam,
they hold meetings with Members of Parlia-
ment, who have bsen voted by those persons
who had elected M.LL.A.s in 1977. There
are Members of the other House. 1 do not
want to name them. Why this contradiction?
The Janta, BJP and other opposition Parties
should first ask those Members of Rajya
Sabha to resing and give a protest against
this voters list. The most funniest part
is this.

The opposition Jleaders go to Assam.
They were the first to criticise against emer-
gency, and they had to amend the Constitu-
tion for emergency, Under the present law,
the emergency can be imposed for two
reesons; one if there is an internal rebellion

within the country, and two, if there is an
external thereat,
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But this time they have gone and told
the Assamese people that Indira Gandhi
should have imposed Emergency.

AN HON. MEMBER : Who said ?

SHRI SANTOSH MOHAN DEV : B.P.J.
They have gone and said, why shc has not
imposed Emergency.

SHRI C.M. STEPHEN : Even yesterday
it was stated in Rajya Sabha.

SHRI SANTOSH MOHAN DEV :
Again, when we say that it is not in the pro-
visions of the Constitution, they say why Con-
stitution was not amended ?  When the Con-
stitution was going to be amended, the Oppo-
sition was divided, Somec gave conditional
support and some said yes, it can be only
amended in the case of Assam and that is
also for another term Do you mean to say
that Constitution is a document which can be
changed in the perspeetive of each and every
State situation ?  No.

Sit, T would like to conclude by saying
that the Assam and Punjab situation or any
other situation which 1s in this country
created by certain elements, the Government
should identify them and take action
against them.

AN HON. MEMBER : But they should
have negotiations also,

SHRI SANTOSH MOHAN DEV : Yes,
negotiations must be there, We should open
the door for negotiations, But the Govern-
ment should not feel shy to take stern action
against those elements who are bad elements
and who are extremists.

SHRI KISHNA KUMAR GOYAL :
Why don’t you ask for a judicial inquiry ?

SHRI SANTOSH MOHAN DEV : 1
don’t know my Government view, but my
personal view is that the idea of asking for
inquiry in Assam is to create another
situation against the Government and
the police there and to create dislocation
there. There is no denial of the fact, and

as I said in the beginning of my spcach that
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there was a time in Assam when the Govern~
ment employees totally supported this
Movement, But that support was taken away
because of the merciless killings. And if you
support this judicial inquiry, this will be
chaos in Assam Let there be a Magisterial
inquiry and if the inquiry proves that there
are certain clements in the force, certain,
officials, Government will not feel shy to
take action against them and we shall
persuade the. Government to take action
against them.

I thank you for giving me a chance and
1 will only say that Arun Shourie will
belong alife to keep the Oppositon alive,
because people will not keep them alive,
So let Arun Shourie keep them alive.

16.49 hrs,
[SHRI F.H. MOHSIN : in the Chair]

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : Sir, at the outset, I must make
it clear that we do not agree with the Home
Minister so far as he made an attack in his
Statement on the Press in General and his
imputation on the motives of Mr. Arun
Shourie in particular. He is a very eminent
jouwrnalist, Although we have reservations
about some of the assumptions made in his
Article to  which I will come later, I don’t
think it is a fair comment by the Home
Minister to say that there was perversion in
the interpretation of the facts. Facts he has
stated and people are there to judge.

With this preface, but with a deep
anguish and unhappiness at the imensate
carnoge and the ghastly happenings that are
taking place in Assam, but with a principled
stand. [ take part in this Debate.

Sir, T believe the time has come when
it has to be boldly asserted not only by the
political parties, but particularly by the
Government that the national unity
and peace can never be and are not nego-
tiable issues.

Sir, our Party whose workers and sup-
porters have borne the major brunt of the
violent incidents in Assam, as Mr, Santosh
Mohan Dev has himself admitted, has made



383 Home Ministers’ stale.

It repeatedly clear that the So-called Move-
ment launched by the agitators which is being
encouraged and fomented, if not is largely
the handiwork of the foreign imperialist
powers and agencies, and is also unfortu-
nately supported by some of our national
parties, is a secessionist in character. And
if this movement succeeds, it will completely
destroy the National unity and will end
up in the Balkanisation of this country.

Sir, what is the crux of the problem ?
I am very sorry thatis not being faced
squarely. Dr. Subramaniam Swamy has
referred to the consequences of certain
actions. But he has not said a word about
those who have taken thosc actions. The crux
of the problem is not the question of
foreigners being identified, and being
deported SIMPLICITOR.

We have also said that we do not want
foreigners as such in our country. But how
do you identify foreigners, how do you
find foreigners ? What are the criteria to
decide who are the foreigners. Thosc are
matters which can be decided across the
table ; but in the name of identifying
foreigners and deporting them, what Is
happening is a calculated and coordinated
move against the minorities in Assam—
linguistic, religious and ethnic, There is no
doubt that in the namec of identifying the so-
called foreigners, a pernicious attempt is being
made to drive out all minorities from Assam,
even to the point of this is the seriousness
of the matter—physically annihilating them,
Annthilating whom—those who are as much
a part and parcel of the Indian Community
who were described by not less a person
than Pandit Nehru as the flesh of our flesh
and the blood of our blood. These are the
persons who are being denied their right to
security to life, to property, so on and
so forth.

It is not necessary to-day, nor do
I have the time—to go ipto the legal and
constitutional position as to who can be
citizens or who arc the citizens; or in the
context in which this country achieved in-
dependence, whether the persons who came
" over from the then East Pakistan or subse-
quently Bangladesh can be considered citi-
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zens. The question is much more funda-
mental, and it is nothing but related to
human issues.

Have we ever considered, or have the
supporters of this movement ever considered
what will really happen to this country if
the movement succeeds—Iits repercussions in
Tripura, in West Bengal, Arunachal Pradesh
and also its repercussions in Punjab and
Haryana ? In the wake of a dcepening eco-
nomic crisis; it is not very difficult these
days, when there is raging uncmployment, to
work up an anti-immigrant <entiment and
then to create complcte disruption through-
out the country, finally putting an end to our
national  unity, together with national
integrity.

Mr. D=:v was right in poiniling out and
reminding us that when in 1971 more than
60,000 helpless refugees from Sind came over
to India, Mr Vajpayee’s party then rightly
advocated their cause, and demanded that
they should be integrated in our national life,
and treated as citizens. He succeeded then.
His party, then called Jana Sangh, succeded
with the support of other parties. But in
relation to refugees from Bangladesh the
samc Mr. Vajpayee, 1 find, considers all non-
Assamese as refugees and is asking that those
people be dis-enfranchised; and so far as the
religious minorities are concerned, is a per-
nicious demand to deport them,

There is no doubt that Assam is a back-
ward Stae.

There are many States in this country,
many regions in this country which are back-
ward. The ruling party has not paid due
attention for the economic development of
Assam. As result, unemployment is increa-
sing. There is deepening economics crisis.
Discontent naturally is there, in other parts
of the country as well as in Assam. But, we
cannot forget that these divisive tendencies
have deen utilized by the ruling party in
Assam also. They have tried to divide the
people of Assam on chauvinistic groounds.
We have seen the language riots taking place.
We have se:n how attempts have been made
to contain the growth of the left and demo-
cratic forces in tbat part of the country.
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With the growth of the left and democratic
movement, the ruling party became alarmed.

Unfortnately, during the Janata Goverment in

Assam, that tendency, that trend continued

and Assamese speaking people were instigated.

Significantly, everybody knows that after the
CPI (M) and the Left came to power in the
Gauhati Corporation election, after the
Gauhati Corporation election, the present
movement really started. »

What had been the tactics of the agita-
tors ? Their tactics had been to see that the
left and democratic forces in Assam based
on the unity of Assamese and non-Assamese
speaking people should not be allowed to
emerge as an alternative both to the seces-
sionists and the Congress 1.

So, there is no disagreement between the
ruling party and the agitators, so far as their
desire to see that the left influence does not
grow in that part of the country and the rest
of India, When we have found, not today,
for a considerable period of time, a clear
indication of foreign intervention, of foreign
agencies’ intervention in that part of the
country, we have not seen any action, forth-
right determined action being taken by the
ruling party.

Starting with Project Brahmaputra, the
visit of That and U.S. Amabasadors to
Assam, the blueprint for balkanisalion of
India prepared by Mr. Jean Kirkpatrick, the
hand of the reactionary foreign impe-
rialist, agencies in attempting to create desta-
bilisation is very clear.

We have got the evidence how divisive
tendencies have been fomented during the
course of the so-called agitation in Assam.
Leaflets advocating a separate United State
of Assam have been widely distributed. Incri-
minating slogans like, ““we shall form our
country with the blood of martyrs”, ‘‘when
Assam will be free”, ‘“Bloody Indians go
back’, ¢India has no right to rule Assam’,
these have been some of the slogans which
have been splashed on the walls of Gauhati.
Apart from that, there have been warning
notices issued by the so-called ‘Death Squad”
under the caption <‘Satarka Vahini®, “It
threatened Government employees with dire

-

consequences for being loyal to the Govern=-
ment. The threats included annihilation of
employees, their sons and daughter, rape of
wives and grown up daughters. The emp-
loyees were warned that their conduct was
being kept under close watch.”

Some of the opposition parties in this
country, I say, it is unfortunate, parties like
Janata and BJP; have made a common cause
with the agitators under the cover of agita-
tion to deport Indians. A movement is being
directed agamnst the minorities, as I have
said, who have settled down in Assam for
many years and are entitled to be treated as
Indian citizens, It appears that both these
parties are trying to mobilise the support of
of the Assamese upper caste Hindus who
new constitute the bulk of theagitators.

17.00 hrs

The leaders of these national parties
have gone on singing praises of the alleged
bonafides of the agitators, calling them pa-
triots, democrats and what not. Now after the
elections have been held, with a view to expo-
sing the election as a hoax, they are openly
encouraging the agitators to intensify the
movement and we have not heard and seen
them condemn these agitators, who are guilty
of perpetrating the most heinous crimes
against humanity. Thousands of innocent
children, hapless women and peace-loving
citizens have been killed, massacred, butche-
red and what not,

I would appeal to my friends in the
opposition, if they have any influence, on the
agitators, to counsel reason and to see that
feelings between different communities are
not intensified.

Another serious development-what we
consider to be a very serious development-
that is taking place in that part of the coun-
try is the intensification of the activities of
RSS, which is assuming menacing dimen-
sions and proportions. Now a distinction is

made between refugees meaning Hindus and
infiltrators meaning Muslims.

One Jaynath Sharma, who is one of the
agitation leaders and the leader of SSB, which
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has become a notorious organisatin, has close
links with RSS, if not an active member of
RSS. He has been actively instrumental in
masterminding, if not actually participating,
in many of the violent incidents resulting in
murder, loot and arson,

RSS has forged close links with the
agitation leaders. RSS is beginning to shape
a starategy for Assam that is finding favour
with a major section of agitation leadership.
RSS has now 200 shakhas in North-East
Region, with 130 in Assam alone. RSSis
helping to sharpen the ethnic divisions to
permanently damage the Assamese social
structure. We feel that these activiites should
be contained and eliminated.

The ruling party cannot absolve itself so
far as their role is concerned, which, according
to us, has been a dubious one. Since coming
back to power in 1980, we would like to
know what real steps it has taken except in-
dulging in procrastinating talks, which has
only given a halo to the agitationists. We
have repeatedly warned the Government of
the dangecrous potential of the secesisonist
movement, We have called upon them
repeatedly to tackle the situation politically.
But they were more concerned in propping
up some decrepit Ministries, which did hardly
anything to protect the lives of the innocent
people, Therefore, the ruling party cannot
absolve itself of the undeniable respons:bility
for what has happened in Assam. How
the situation in Assam is being taken advan-
tage of ? In yesterday’s TIMES OF INDIA
under the London dateline May 2, there is a
news item by one journalist, Mr. Malik,
which makes very disquieting reading It
said:

““Attempts are being made here ta
bring together dissidents from Nagaland,
Mizoram, Manipur, Assam and Punjab,
living here in exile......Taking advantage
of intensification of dissident move-
ments, in which extremists had, for some
time, the upper hand in Assam and
Punjab, the London-based anti-India
groups have of late renewed efforts for

Y 9

“unity’’,

There is an Association called Assam
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Association and that Association has been
carrying on all sorts of propaganda.

It says :

“They wanted to play down
the communal angle in the recent pre-
election and post-election killings

in Assam and asserted that the move-
ment was non-communal.”

They artanged a meeting with Dr. Chauhan,
who is the self-styled ¢ President’” of Khalis-
tan, and it says :

“It was confirmed that Dr,
Chauhan, had been trying to bring
together  various dissident groups to
aggravate the situation.”

SHRI CHITTA BASU (Barasat) : This
report is from ?

SHRI SOMNATH CHATTERIEE :
In the TIMES OF INDIA, from London, It
also says :

““The U. S, decision to grant entry
VISA to Dr. Chauhan,  despite
protests from the Indian Government
is well-known.”’

It also says that help is being given by
various influential groups in diffcrent coun-
tries and there is now an attempt to carry
on the propaganda with the help of agencies
in those countries’

We, no doubt, supported the elections
and we do  not say that our decision was
wrong . We stick to that decision becuase
there was no way out. A Consitutional
impasse was being reached. The question
before the country is whether democratic
forces will survive the challenge and succeed
in maintaining the unity of the country or
whether the forces of secession, of separa-
tism, will succeed in disrupting the

unity.

The killings that have taken place in the
wake of elections are horrifying, there is no
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doubt about that. So far as our Party is
conceraed, we have been the greatest victims.
My friend Dr. Subramaniam Swamy said
before the elections, or before the Nellie
massacre, the situation was peaceful, the
movement was peaceful, Killings im Assam
started from the very beginning of the move-
ment, According to a statement madc by
the Union Home Minister in Parliament,
right from 1979 till December 1982-just prior
to calling the election—there were 272 mur-
ders, 1,404 assaults, 425 cases of arson, 346
cases of intimidation, 228 cases of mischief,
330 cases of explosion, 147 cases of kidnap-
ping and 146 cases of recovery of explo-
sives like bombs, recorded and all these were
attributed to the agitation by none other
than the Home Minister of India and Dr.
Subramaniam Swamy says these were peace-
ful bombs, non-violent killings. 1 do not
know. With the ‘“announcement of the
elections what was the position ? The kill-
ings became a ghasty carnage after the an-
nouncement of the elections and who bore the
brount of it ? Our Party became the special
target of attack. Many Party members were
killed. To give a few examples, in Kamrup
district, Niranjan Talukdar an important SFI
worker, they arcall Assames-speaking people,
was killed on 11th February. His body had
not as yet been recovcred. Birinchi Patwari,
another SFI worker, was killed on 8th
February. Samir Pal, a DYFI Jleader, was

killed on 20th February while returning from
poll duty. All of them were between 18 and
22years of age. Fatik Kalita, ex-Crrcle Secre-
tary, All India Postal Employees Union
Class III, a well-known trade Union leader,
was killed on Ist February for opposing the
burning of bridges and the houses of the
opponents of the boycott. Chandrakant Das,
a railway worker, was attacked while return-
ing to his place of work after polling in
Dibrugarh district, while Kusheswar Bora, an
SF1 worker, was found dead on 25th
Febiuary. In Lakhimpur, Bolan Barua, 26
years of age, was killed on 13th February,
with 25 year old Rajen Gohain being killed
on 14th February. These were all between
18 to 25 years of age. I can give you numer-
rous instances of how the young workers who

were helping the process of election, who
were fighting resolutely against the secession
movement which is against the integrity and
unity of the country were put to death and

we have not heard one werd of
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condemnation from Dr. Subramaniam

Swamy.

I am coming to the Nellie massacre.
We know the elections have not solved the
problem and will not solve the problem so
easily. The problem that we are discussing
now is whether the verdict in Assam is the
result of free expression of the people of
Assam.

Both the agitationists as well as the
ruling party were equally keen that the left
and democratic forces did not emerge victo-
rious. That is way the ruling party did not
provide adequate protection to the Ileft
parties. Their candidates were denied
adequate protection and proper arrangements
were not made to ensure free polling so
that adult franchise could be exercised
properly.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): You are not
fair when you say they were not given
protection.

SHRI SOMNATH CHATTERIJEE :
Over and above that, some of the Congress(1)
leaders went there and made speeches,
fanning communal passions and instigating
the people to indulge in violence. This has
happencd. The result has bren unpreceden-
ted acts of violence, murder and terror,
Candidates were kidnapped and their suppor-
ters were murdered.

Now the position is that, although the
Assembly has been constituted, it really does
not represent the wishes of the majority of
the people of Assam, But we have to see
what is the alternative. We find that some
of the national parties who are in the
opposition are so keep to show or prove that
the election was fake. But they bave forgotten
to condemn the acts of violence and mass-
acre that have taken place.

Shri Arun Shourie has referred to cer-
tain documents and given  some revealing
information. When I said that I have some
reservations about some of the assumptions
in his article, I -referred to the assumption
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that he makes that the agitation was a non-
violent one. I am sorry, I cannot agree with
that assumption, if it is there. That is how I
read it, that there was some violence after
the declaration of the elections, but before
the process of election started, the agitation
was non-violent. If I have not understood
him correctly, I shall stand corrected.

There is also an assumption that elec-
tions should not have been held. He is enti-
tled to have his views. 1 am not questioning
that. Certainly, T am not questioning his
integrity or motive.

What he has brought out in his article
is revealing and shocking in the sense that,
although clearly intimation was there about
the possibility of large-scale carnage, we do
not know what the Government was doing.
The Home Minister has to explain it. The
trouble is that the police, the bureaucracy
and the administration in Assam are acting
as adjuncts of the agitationists; you cannot
deny that. We also had reports that even
those who were brought before criminal
courts on specific charges were being given
bail, as though they were brought there on
ordinary charges. We have seen this attitude
of the magistrates and complaints to this
effect are there. When a complaint was
being made, when an apprehension was being
expressed that this is going to happen, for
three days when the Centre was in charge of
that State under the President’s Rule, what
action was taken. ? The Government have to
explain it. From the documents that have
appeared, it should have been possible to
save the Nellie massacre. Therefore, they
own an explanation to the country how a
massacre of such magnitude could take place
when there was a previous indication and war-
ning was given at least 72 hours in advance,
Therefore, any government worth the name
should be able to explain thet. But what is
the situation we find after the election ? Sir,
the continued hostility of the State bureau-
cracy is still there. And even now a large
part of the bureaucracy, the administration
and the police, they are openly siding with
the agitators.

Sir, here I am quoting another very well-
known journalist, Mr. Kalbag:

MAY 35, 1983

re situation in Assam (Dis.) 392

“«“A series of belligerent statements
by agitationists have come out that the
State Government should not allow
foreigners who had fled to refugee
camps to in West Bengal to return.”

Sir, it has been openly said by the agita-
tion leaders that the strategy should now be
changed to fight a long drawn battle. You
have your Cabinet, your Government. We
would like to know what you are going to do
about these things. administatively how you
are going to deal with them. Therefore, we
have no faith in the administratlve inquiry
that yon have got. Which will be the admi-
nistrative agency, a majority of which is
conniving with the agitators ? Which part of
the administration and at what level of admi-
nistration are you going to hold that inquiry?
How can you cxpect now when the people
have no sense of security that they will have
faith in any so-called administrative inquiry ?
This is a hollow promise, a hollow attempt.
This is not going to solve the problem. At
the moment we are unable, for reasons I am
giving just now, to agrece to or demand any
judicial inquiry. What is the atmosphere ?
The people are completely terror-stricken,
they are afraid to say anything, they have no
protection, there is no security, there is no
security of life and limb, their children and
the woman are at the mercy of these people.
They can go and assemble together with 72
hours notice and go and wipe out village
after village and kill 3000 hapless people for
no fault of theirs they have not committed
a single crime. This type of genocide
is committed. How can you cxpect that
people will go and stand in the queue and
give avidence before a judicial inquiry,
which will also be so time-consuming? Effec-
tive action should be taken. There must be
a proper atmosphere that must come into
existence before this can be done,

I would appeal to the Government that
the time has come when they should take a
very serious view of the matter. We cannot
do away with the election now although we
find it is a manipulated election, we have to
bear with it for the time being, but the
credibility of this Government and the credi-
bility of the elected M.L.As. is really nil. You
cannot deny that. The Assam problem can be

" solved only by mobilising democratic opinion

in the State and the country as a whole to
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fight the anti-democratic demands of
the agitationists who are really indulging in
secessionist movement.It can only be solved
by rallying round the left and democratic
forces in Assam in the struggle against dis-
ruption. the democratic forces of Assam
today require the powerful backing of the
countity as a whole. T hope all the political
parties will stand as one person, one man, in
this objective and, Sir, there should not be
any, even implied support to these agitation-
ists or fo this movement. Therefore, we
submit that the Government has to give its
explantion and must take effective steps
mobilies public opinion so that the left and
democratic forces by combined effort can try
to solve the problem of Assam.

SHRI C. M. STEPHEN (Gulbarga) : I
would start the debate on a note of personal
explanation. Day before yesterday, it so
happened that I made one or two observa-
tions. Yesterday, my friend Shri Atal Bihari
Vajpayee was here in flesh and blood, When
I made the observation there was no objec-
tion from him or anybody else. I do not
know from where he got the inspiration to
come back the next day with all the fury and
to start pouncing upon the House as if some-
thing very terrific had happened. He is a
seasoned parliamentarian and if it was objec-
tionable, he had enough of time to object,
He could have come up immediately that it
was objectionable but he had to wait for
something, somebody or some time.

PROF. MADHU DANDAVATE: Qge
was not present.

SHRI C.M. STEPHEN : He was here.
He has himself admitted. He has no case
about it.

I would have left it at that not referred.
But Dr. Surbramanyam Swami, may be be-
cause it was a matter related to Vajpayee,
took the opportunity to make a further refe-
rence. What is, after all, I said. I said :

“‘he has brought to your notice
just now, namoly the article in an impor-
tant journal stating that the massacres
done were manipulated by the Govern-
ment and the article appearing at a time
when the House of Commons is condem-
ning the same thing. Tam only asking
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is it with respect to this grave unpat-
riotic and seditious allegation or is it a
general thing that you are going to
make a statement......”

Objection is raised about the word
‘unpatriotic and seditious”’.
(Interruptions)
Somebody makes an allegation.
And allegation is a  grave allegation
that the Government of the country

manipulated the killing so that the minori-
ties may look up to it for protection and may
vote for that party, This is the allegation
made. And the person who makes the alle-
gation must have the guts to take back obser-
vation in rebuttal or in condemnation. He
must not develop the ccld feet when the reply
comes back.

I said ‘seditious’. 1 did not say sedi-
tious person. For a person to be seditious,
there must be some guts. I do not went to
attribute that weakness to any particular
gentleman, Seditious refrred only to the
statment that they made, ‘‘Seditious’ means
a statement which has a tendency to provoke
a rebellion or movement against the Govern-
ment and the dictionary is very clear that.
“‘Seditious” is short of reason—absolutely
clear. It is short of treason. It is only having
a tendency to provoke. Am I not right in
saying that this has a tendency to provoke cer-
tain sections of people in Assam against the
Government who constitute the Government ¢
And I said unpatriotic, unpatriotic is in the
sense of its effect on the international opi-
nion and the assessment about us in the
countries abroad. I would submit, the state-
ment such as was mentioned as unpatriotic
in its projection in the external arena and it
was seditious in its projection on the dome-
stic arena. The reference was not to the man.
The reference was to this most objectionable,
irresponsible statement that the gentleman
made. And I stand by every word of what
I stated the other day.

DR. SUBRAMANIAM SWAMY : Why
don't you prosecuie him ?

SHRI C. M. STEPHEN : Well, he said
“‘prosecution’’ if ‘I am covered by the pri-
vilege’. Let him take it from me that the
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first opportunity I get to make a speech, I
will make the statement openly and he will be
free to prosecute me.

DR. SUBRAMANIAM SWAMY : Why

don’t you prosecute him ?

SHRI C.M. STEPHEN : Why should
I1?1have got better things to do. Now
coming on to the subject, I am really sorry
that the Parliament of India has chosen to
sit on an article published in a journal, It is
just an article but there are hundreds of
articles which our journals publish day after
day. And yet, the Parliament of India has
been so induced to sit in session to discuss
this particular thing ? 1 have no objection to
the Parliament of India sitting 1o discuss the
subjet of the developments in Assam, It may
be discussed umpteen times because the
matter is important enough.

( Interruptions)

Any way, we are there and we are pro-
ceeding with that.

PROF. MADHU DANDAVATE : Mr.
Stephen, if you do not mind. This is what
the Home Minister has said on a query. He
said, ‘‘My statement would contain the entire
situation of Asssam and it will also include
an article which has been published.. ..

SHRI C. M. STEPHEN : All right. He
knew that you gave the notice and all that.
Your notice under rule 193 was given before
the Minister made a statement, here. So, the
notice was on a matter differnt from this. It
is, subsequent to this, that the discussion
I was only saying that it is the question of
dignity of the House; it is the question of
loftiness of the House; it is the question of
comprative importance of certain matter that
comes before the House. The subject-matter
is so important. But the article should not
be given the level of an importance for dis-
cussion on the floor of the House, This is
what I have said.

Before proceeding futher, 1 just went to
mention one important matter. Throughout,
this wireless telegram was mentioned. In the
‘wireless s telegram, unfortunately, the
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word ‘-cipher” occurs, 1 just want to con-
sider the implication of this. The word
‘‘cipher” indicates that this message came in
a code. Well, sir, the code is the most pro-
tected document a coumtry has. For the inter-
nal security and for the secrecy of commu-
nication, a message is coded and every country
has its own code and the country is jealously
on guard to see that the code is not de-ciph-
ered, that the code is not de-coded and the
code is not broken. What has happened
here ? When the code goes on a wireless
message, as a person who was incharge of
Communication once, I know that it is not
a particular person only who can collect that.
Anybody can just take it away and take it in.
Any country can do it; any agent can do it;
any person can do it. And these are being
collected by persons who are moving against
us. The difficulty for them is that they are
not able to break that code. But here, it has
been openly announced that this a code and
a translation has been given, ] would have
no objection if the word ‘‘cipher” was not
mentioned. What is the, implication of
mentioning the word ‘‘cipher’’? Everybody
is given notice as to what is appearing. They
are transmitted by code and if you have got
the code you can compare this and make a
translation. This is the transiation. If this
1s translated, the code stands decoded, the
code stands broken and this is the greatest
disservice that has been done to the
country.

We belong to different political Parties.
We have got different loyalties. Parties come
and Parties go. Government changes and
new government comes. But we have got to
stand by certain instrument of internal secu-
rity. Once that security collapses, the country
is running into a collpasc. 1 would submit
that by aunouncing this as “cipher”, I am
giving notice that this is a coded message.
And this is a translation of the coded
message. Now our code has run the danger
of having been decoded. It may be necessary
for the Ministry to build up another code if
complete security is to be ensured. this is
one thing.

PROF, MADHU DANDAVATE : The
word ¢‘cipher” is used for the Assam
Government !
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SHRI C.M. STEPHEN : Let us not be
so light-hearted about it. This is one objec-
tion which I have to take.

I do not understand why and how this
article appears now. It is not as though
the matter of Assam was not dwelt upon by
this particular journal. In its preamble, the
journal states :

“INDIA TODAY was among the first
to report the story and its feature
(March 15, 1983) revealed the true
horror in pictures and words for
the first time.”’

It was a horrible document that they
published in before the 15th March and they
distributed among the Heads of States who
assembled here in Delhi-about 4,5,6 pages-
and they covered the whole thing.

Now, after three months have gone by
what has happened to publish it now is a
question that 1 want to put. 1 have gone
through it repeatedly again and again, 1
should say, there is nothing in this article
which is new, which was suppressed and
which has not been dealt with. Quitc a few
wireless messages have becn given. What
exactly is the finding-this is now the journal
terms it—as if the finding is of the Supreme
Court. The gentleman has given some
““findings>’ and the findings has been quoted.
He has given them an elevated position of
““findings.”’

Finally, the high watermark of the
whole thing is this message which is publi-
shed on the front page and that is about
Nellie. On 15th March, a message was
transmitted saying that the report has been
received about one thousand Assamese
assembled in a particular area; the protection
had got to be given and necessay steps taken.
Three days went by; the protection was not
given and, it appears, protective Steps were
not taken. It is for the Home Minister to
say what steps were taken.

The question is whether this message is
a secret one which reveals anew information.
What does the journalist say ? There are the
things that he is saying. He himself says :
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““The meassage is duly reproduced
in and forms a vital link in the report
of the IGP, Special Branch, which has
been with the Government since March
5, that 1s, for a full two months now, the
report has been extensively discussed in
meetings chaired by the Chief Minister
himself at which several officers have
been present’’.

So, it is not a case of this message hav-
ing been suppressed. It is a case of this
message having been put into the report,
submitted to the authorities, subjected to
discussion in the committee meetings chaired
by the Chief Minister and his officers.

Then, it says :
“Because of this evidence"*-

...not the evidence of this article, not
because of the evidence of message having
been discovered by this journalist.

*“...the Os/C Jagiroad and Amsoi
Patrol post have been suspended and
the commandant, 5th Battalion, has
been asked for an explanation.”

Therefore, what 1s the position ?
moment it  was found that this
message went through and when it
appeared that the holocaust took place in
spite of that message, immediately action was
taken, a report was submitted, a discussion
took place continuously, according to this
article itself, and the officers who were
PRIMA FACIE found guilty were placed
under suspension. The Government proceeded
to institute an administrative inquiry as to
how this remission took place.

There is the explanation that this gentle-
man gives elsewhere in the same article as to
why this thing happened. He himself gives
it. He says :

‘‘Moreover, by this time they were
completely lost putting out the fires that
were already raging—the killings at
sipajhar, Chamariya, Sipajhar again,
Gohpur, Kharaibari, Goreshwar etc,
had followed one upon another. Worst
of all, the decision to ram through the
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elections had rent completely asunder
the men through whose hands, after all
these offficers had to act. Thus, nothing
but nothing followed upon any one of
the warnings”.

That was the situation. The situation was
that there was trouble here and there. It was
not a question of the officers sitting anywhere
tight it was a question of the officers running
from pillar to post, from event to event that
was taking place and facing the aituntion, as
this report itself says, were the lower officers
of the Assam Police forces were non-coope-
rating.

This is what he says, Whether that i1s a
reason is a matter to be gone into. The point
I am making is that this is not a great dis-
covery. This is a thing which is in the hands
of the government. Action has been taken
and that this was so. was clear from the
discussions that took place in Parliament.
What else is the new thing that has been
uncovered here ?

[

The Government has brought forward

their own publication. This is the publi-
cation.

«¢Assam events in perspective.”

There they admit certain things. They
admit that community against community
was left asunder. Tney admit that the officers
were beleaguered. They were over-burdened
and they were In emotionally surcharged
position. They admit that the condidate and
the polling officers who went from there had
to be given protection, They were being given
protection. They admit everyone of these
things and these are the only findings, the
grave findingt. that appear here. The findings
are these :

«“The people split into warring
camps”’.

This has been admitted by the Govern-
ment. - -

“Oficers beleagured”.

It is admitted in the statement.
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““They have to run from pillar to post
and now the force is hated on
account of fearful war scene.”

The reference is to the CRP. The CRP,
30,000 CRP men, were sent to Assam to
protect the people and to take charge of the
whole affairs. Army was sent. But the
Election Commission said -‘Armies are not
being inducted.”” Whatever possible was
sent. The point I am saying is that there
is nothing new. This is what he says as
the great finding. This is just what publi-
shed by the Government in their own report.
Nothing new discovery. But here it is put
across as a great scoop as if something
terrific has been discovered. No rubbish
has been discovered afresh,

It is said that ““There was violence in
the air.”” Is that the new finding? This has
been repeatedly stated. My friend, Mr.
Chatterjee gave you an account of how
many killings took place in the course of
the period, not at the election, earlier. An
atmosphere of violence was there, killings
were there, tension was there, who in the
world, unless be was completely deaf and
dumb, who in the world does not know
that this was the situation in Assam as this
picture shows? And they say a finding, a
new finding has come. What was the finding?
There was violenece. What is the finding ?
Everybody was being warned. “‘There may
be violence.”” That is the great finding and
that is the whole thing that has come out of
this.

In investigative journalism, somebody
going, stealing something from something
and publishing it, is it investigative journa-
lism ?  Investigative journalism  means
analysis of the situation and bringing of
something which nobody knows and creating
a sort of scoop. It is different from stealing
journalism. ‘

Then the question arises why this was
published. This is the question that we will

have to answer. There must be a purpose

about this and before I go into these, I

would just read the¢ preamble to this. The
Editor has stated : ;
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‘“When ‘India Today’ learnt that
Magsaysay award winning journa-
list and author”

I do not want to mention the name of
that gentleman.

““was gathering material.. . "

(Interr uptions).

11

““for a book......
( Interruptions)

«QOn movements such as the one in
Assam, it decided to publish his
findings.”

There are certain questions that come
up. He went round collecting materials.
I would likc to know who gave the paper
the information that this gentleman was
collecting the material. Was it he who gave
the information or was it anybody who had
been commissioned to do the job that gave
the information to them? Where did they
get the information? How did they get the
information ? And about what? Not only
about Assam but about all movements
similar to that of Assam. So, here isa
picture emerging. Mr. Chatterjee read out
London report, something happening there.
There are rumblings in the north-eastern
belt; there are rumblings in Nagaland, in
Tripura; in the differeni States there are
rumblings; there arc rumblings in Punjab,
in Assam; there are shots taking place in
Amritsar, there are rumblings in different
parts of the country. And here is the
gentleman who has taken upon himself the
job of moving round every troublc-spot and
collecting material from the areas where
movements such as the Assam movement are
taking place, For whom is it being done ?
For what purpose ? What are the forces behind
this ? The country knows what the forces
behind this are. It is our position-you may
or may uot agree-that certain countries
abroad who do not like...

AN HON. MEMBER : Such as...

SHRI C.M. STEPHEN
mention China, Do not bother,

: T do not
Certain

VAISAKHA 15, 1905 (SAKA)

re situation in Assam (Dis.) 402

countries abroad who do not like India
struggling up and coming forward want to
dismember our country. The PATRIOT
published an article a few months back from
a Consulate giving a full text of their com-
munication research. ‘Do not think that
India is formidable; it is liable to be dis-
membered and to be balkanised’. That is
the attempt that is being made. The prime
Minister has been repeatedly saying, and we
have been saying, that foreign hands are
behind these movements, They want to
dismember the country. They have got two
purposes; one, to dismember the country;
and the other, to project the image of the
country as not an honourable country.

Today we have got an image abroad,
that we are poor, we are backward, but
nevertheless there is also the image that this
is a country of peace, a country of non-
violence, this is a country of the Buddha,
Asoka and Mahatma Gandhi. This image
we have, and it is this image that clicks.
That imago wec should treasure for this
country and this image, the - encmies of the
country want lo demolish. They are
out to do this, engineer defections and
tensions in the country prepare reports and
put them across in a credible manner. What
report can be more credible or more accepta-
ble than the report by a Magsaysay Award
winner? That is a passport to acceptability
and, therefore, the Magsaysay Award
winner is going from station to station,
from area to area,to collect reports on
movements such as the one in Assam; his
activities are from Nagaland on one side to
Punjab on the other side and also to Jammu
& Kashmir; wherver there are rumblings, the
Magsaysay Award winner is there to find
out what is happening and he prepares his
report. Long ago there was a book publi-
shed by Catherine Mayo when Mahatma
Gandhi was alive. She had brought out
everything bad about the country. Mahatma
Gandhi was asked, “What is your opinion
about this?” and Gandi said, ‘This is a
drain inspector’s diary’. I shall not call
this a drain inspector’s report because the
author is an honourable man, he is a
Magsaysay Award winner. But if Mahatma
Gandhi was alive, he would have given this
glorious title to this material he is collecting.
My pointis that this is not an isolated
thing......
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PROF. MADHU DANDAVATE : Do
not discredit Mahatma Gandhi.

SHRI C.M. STEPHEN : My point is
that this is not a thidg limited to Assam
This is only a fragment of the materials he
is collecting from areas which are being
wanaged by persons who are managing things
from abroad,

I am not insinuating that he is in their
hands. It is not my business to
insinuate. 1 leave it to the country and to
the House to decideas to how is it that
this gentleman  takes interest in this, and
how is it that INDIA TOUDAY takes interest
in publishing this. Why exactly this is
happening is a matter which everybody has
to see. There are  different views. There
are people who think India to-dayisa
rising nation, There are people who
think India  to-day is a country
with a glorious past. These are people
who think India to-day is a country with a
destiny. But there are  people who think
India to-day is on the verge of balkanisation
and there are people who think India to-day
is destined to dismemberment and dissolution.
There are people who think Indai to-day is
an arena of anything and everything had and
that is what India to-day is to this
INDIA TODAY and I would rather leave it
to the world and for the people to Juge. [
do not want to say anything more on that,

Therefore, I say you will have to
see the situation. Why is it ? This publi-
cation had no justification and no pro-
vocation. This publication had a purpose.
It has two faces. One is the external face
and the other is the internal face. The
external face aims at the international arena.
That is why the Home Minister said in an
enigmatic way that when the Nonaligned
Conference took place: this was  publihed
among the people here, They wanted to
denigrate the country and picture the country
as a country of tensions, murders and arsons
and not as acountry of Asoka and
Mahatma Gandhi. They wanted to picture
that. They did it and that picture is over.
In spite of that, the country has emerged as
a leading nation as the 'coluntry is to-day.
Now, what has happened ? Now, the Chair-
peison of the Non-aligned Movement sent
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out invitations to all the Heads of States to
assemble in New York to take forward the
New Delhi Declaration, and the capitals of
the world are discussing as to whether they
should listen to us or not. Much depends
upon the status of the country and the status
of the Chairperson of the Nonaligned
Movement. So it isin their interests to
demolish the image of the country and to
project the image of the country as a country
where murders are taking place, as acountry
where  Government manipulates  Killings,
killings of thousands of persons, for winning
in the elections, In is not an accident that
at ihis time and at this very time a resolution
has been  given notice of in the House of
Commons...

DR. SUBRAMANIAM SWAMY : By
all emergency supporters.

SHRI C. M, STEPHEN : Emergency
support or whatever support, this is the reso-
lution :

““That this House being appalled
at the unlawful and deliberate Kkillings
of men, women and children carried
out for political reason by order of
Government or with their complicity in
countries such as El Salvador, Guate-
mala, the Phillippines, India, Chile and
Iran and at least sevenieen othcr coun-
tries in Asia, Africa and Latin America
and offering its support...”

and all that.

This was given notice of on the 24th of
April. The news was published in the
Indian papers towards the end of last month
and our Members of Parliament reacted
against it vehemently. Our High Commis-
sioner took up the matter with them and
disputed this allegation very vehemently and
exactly at this time here comes the Magsay-
say award man declaring that what they said
is correct and that here is a government
which manipulated the Kkillings of men,
women and childran: What better authority
and what better weapon can those people
have ? Yes, the publication which has the
cffect of damaging the image of the country
abroad, shrinking the grandeur of the country
and giving the enemies of the country
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who are moving a motion against you in the
House of Commons the substance they are
looking forward, they are looking forward.
Am I not right in saying that this conduct
is unpatrietic ? I do not say something more
than that. Is it not really impatrictic ? Is
it not the purpose with which it has been
done. The timing is there; the date is there ;
the coincidence is there. Very clearly, the
whole thing is there. Sir, it is also impor-
tant to note that it is not merely a publi-
cation they have tendered ; what the journa-
list wanted is not a more publication, He
a discussion in the Parliament. In the article
itself the Members of Parliament were exploi-
ted to this in the House. What they want is
that even when the Parliament of Britain
discuss it there should be a dicussion on the
floor of this House that it may get the
widest publication. Very clearly the whole
thing is dovetailed in a very clearly designed,
conspiratorial manner. It has been done in
a grand maner. They have done the best to
sell out the country, the honour of this
country, the grandeus of this couniry, the
traditions of this country, the tradition of
peace that we have inherited form Ashoka
and Mahatma Gandhi. That is why 1 ask
the question—why is this done at this parti-
cular moment ? There is nothing new now.
Whatever is pleaded is only a colourable plea
for an excuse to put it across. Nothing more
than that, This is the external part of it.
What is the internal part of it ? As my hon.
friend stated, the oonditions in Assam are
better and Assam is limping back to nor-
malcy. There, the Government has taken
steps. These people want to publish the
statement and they want to keep the kettle
boiling. They have been disappointed because

things are limping back to normalcy in Assam,

Assam is facing its own difficulties. Here is
another article in the sanmle edition and the
same number of <INDIA TO DAY’ It has
published what has happened in Assam under
the caption ‘The Communal Divide’ They
say :

“The leading one group was
Nurul Hussain, the enigmatic vice-
president of the All Assam Students
Union (AASU) who led the organisation
in the turbulent days of the elections
while the top-level leadership was in
jail.””
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It was claimed at a meeting held in a
local college in Gauhati that he gave a
memorandum and an ultimatum of 24 days
or something like that,

PROF. MADHU DANDAVATE
From where is he quoting ?

SHRI. C, M. STEPHEN : What does
that stay ?

““The 15 Point Programme sought
the removal of Joynath Sarma, chief
of AASU’s controversial volunteer
force, the Swechha Sevak Bahini, sever-
ance of all links with the RSS and the
B- J. P. and a firm announcement on.
AASU’s definition of a foreinger.”

SHRI H.N, BAHUGUNA : How long
can he speak ?

SHRI C.M, STEPHEN : I am taking
my party’s time.

SHRI H. N. BAHUGUNA : Forty
minutes are already over,

MR. CHAIRMAN : I have given equal
time to Mr. Bahuguna also,

SHRI H. N. BAHUGUNA : I am not
concerned with what you do  with me.
I want to know from the Chair what is the
timelimit as otherwise the others will have
no time,

MR. CHAIRMAN : Whatever time is
taken by him, he will take it from his party’s
time.

SHRI C, M, STEPHEN : Don’t bother
about it. I do not know why my very valu-
able friend, Shri Bahuguna should get so

much, worked up, After all I am speaking
things which peahaps may be palatable to

you,

SHRI H. N. BAHUGUNA : It looks
that when he is speaking too much

Mr, Stephen isdead and another one is
speaking.
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SHRI C. M. STEPHEN : Very good,
I am reminded by MR. Bahuguna that old
Bahuguna is dead What I see is his pale
shadow. He can be sure that Mr, Stephen
is same. He is not dead at all,

MR. CHAIRMAN Anyway I know
one thing that both of them are alive,

SHRI C. M. STEPHEN : Now, Sir,
what I said was that they wanted to keep
the kettle boiling. They put across the story
saying that dJdecaths have taken place ; the
burning that has taken place is, not because
of the agitationists but because the Govern-
ment manipulated the whole thing this story
they want to put across as a solution to the
internal tension in the AASU and to edge
than on for another movement against the
Government_, That is why by internal projec-
tion I called this article seditions. This is
the projection which I am now finding, The
real scoop from this article must have becn
something entirely different. But the writer of
the article has completely suppressed,

Sir, Government has been saying about
involvemet of RSS. But BJP and RSS friends
were laughing at us saying that this is a
cock and bull story, Now. this wircless mes-
sage has been put across with the comment-
they have been reported faithfully and factu-
ally-and these comments are there and  what
do these reports say ? I will just read certain
parts and finish up.

PROF. MADHU DANDAVATE : Why
not lay them on the Table of the House.

SHRI C.M, STEPHEN : ] am going 1>
lay you on the Table of the House,

DR. SUBRAMANIAM SWAMY : Sir
the word ‘lay’ has a dubious meaning.

SHRI RAM JETHMALANI (Bombay-
North-West) : Sir, I do not know what
makes my friend use the word ‘lay’.

SHRI C.M. STEPHEN : Sir, this is not
mine. These are the reports that were being
received from time to time and have been
certiied by this Meghasay award winner
gentleman as faithful reports. They say :
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““Link-up of RSS elements and the
agitation at many places indicate a
strong possibility of much Communal
disturbances in sensitive pockets just
prior to the election or immediately
after the election”, that ‘<available in~
formation indicates that the agitators
will not be able to build up resistance
in a miass scale but incidents of violence
would increase as the Polling dates draw
nigh”

Sir, two things emerge from this. In
different parts it is stated that there is no
mass movement emerging, There is no mass
upsurge cominge and isolated incinents of
violence will take place and they say that js
because RSS and BJP are involved in it.
The other thing it says :

“The RSS leaders have asked the
candidates to cooperate with the
agitators  in their ‘non-violence pro-
grammes’. In the incident at Kamrup
2 RSS leaders had taken part in instj-
gating the mob to attack the police.
The growing unnealthy interest shown
by the RSS, to instigate the Assamese
Hindus and the possibility of involve-
ment of Muslim communal parties to
ensure victory of their supporters holds
potentials of large scale communal
violence especially in the districts of
Nowgong, Darrang and Kamrup. The
activities of RSS there fore need close
watch  particularly in Nowgong and
Cachar districts where they have a
strong base.”

Remember, Sir, this Neillie holocaust
took place in Nowgong district where they
say that RSS base is strong. This we will
have to link up together.

Sir, I do not want to read on and on.
Any number of quotations can be given.
This wireless message was that RSS and BJP
are instigating and are behind the whole thing.
That is the real scoop and that real scoop has
been submerged and what is not a scoop has
been projected because the real scoop will be
inconvenient to them and the other part is to
be manufactured according to the orders.
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Sir, the question is they say that there
was violence. There was apprehension of vio-
lence and why did you go on election, He
makes an ingenious arguments. This violence
took place after the elections and, therefore,
it was for this violence that the election was
ordered so that the congress may get a majo-
rity. This is a wonderful argument that they
are putting forward. I have no time to analyse
its absurdity and illogicality. So, I am leaving
it at that.

18.00 hrs,

Sir, 1 had explained earlier as to why
elections became inescapable. No body has
replied to that. The upper classes in Assam
wanted political power. If they were to have
the political power, they had to remove
a large number of people from the voters’
list, They have to remove them from the
state. Th:y could not do that under the
law, whatever revision may take place. Under
the citizenship Act, any person who is born
in India, is a citizen of this country. A person
who is born, miy be to an immigrant parent
whether he is a Hindu or a Muslim, whosoever
was born here is by reason of the birth a
citizen of the country. Therefore, they cannot
be removed from any part of this country.
As far as emigrants are concerned it,
prohibits that those who come to India
out of turmoil in the former Pakistan territory,
shall not be removed from this country. It is
very clearly stated in this Act. It is within
the 4 corners of thc Act that the removal 1is
to be worked out. However much removal can
take place, it can not be of proportions that
they want to ensure in order to capture
power and therefore their attempt is to create
a constitutional impasse, Their strategy has
been to block the settlement. If they block
the settlement, a peaceful election is not
possible and even if election is enforced, the
election should be blocked firstly preventing
filling of the nomination papers by the can-
didates, secondly by killing the candidates
standing for the election and thirdly by
immoblising the Polling Officers. or killing
the Polling Offieers. So, step by step they
wanted to do one after another.

They failed to succed ineveiy one of
these and therefore they reserted to jhis. As
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for as the Government was coneerned, it was
very clear that the momen the Assembly was
dissolved the D-Day, the final day was going
to be one year ahead. We had to take steps
and within the period 21 conferences were
held, But hrre were tne people who wanted
to the block settlement, they wanted to block
the election. they wanted to create a situation
in which there will be no Government so that
the State could be handed over to them and
they could physically liquidate the nnwnted
minorities. They could not remove them
from the electoral list and if they were to be
physically liquidated, a situation had to be
created in which there would be no Govern-
ment at all and for that elections have to be
blocked and for that purpose, in the mean-
while, the RSS build up an army, the Bahini
of which Sharma is the Chief and the army
had come up ready with the beating of the
drums and everything, the army is ready and
they wcre waiting for the day when the
Government will cease to be, when the
elections will collapse so that the minorities
can be pounced upon, can be plynched
as they did in Nellie and elsewhere.
This could have been done. It was a
difficult choice to make to go either to an
election with all rhe consequeuces that
followed so that there might be an authority
who could take care of the situation in which
the lynching could be prevented to the extent
possible or to permit the collapse of the
Constitutional machinery and hand over the
State to the Bahini people so that they may
start the killing of the Muslims and the
Bengali people ? Therefore, it was a difficult
choice to take, Electione were not ordered
with the conviction that there would be no
violence, violence there had to be, but this
choice had to be made and the choice was
made, the only justification is that even as
Arjuna facing the hardes of people on the
other side in Kurukshetra, wastold “‘this is
your Dharma, you may have to kill your
father, yon may have to kill your uncle, you
may have to kill anybody, but Dharma had
to be performed in Kurukshetra’ we had to
perform a certain Dhama in Assam.

FAAATIIHTE AT FAY FIAT |
AT SAEAGTH, : AT A FAISEAFHIT 11

And with this mission, we went there,
It was our duty and we said that it was our



411 Home Ministers’ state.

duty, the duty was performed, having per-
formed the duty, we stand at the bar of the
House to be judged as to whether we did our
duty or we did not do our duty. We shall
not be judged by the Magsasay Award adven-
turists. We shall be judged by the people of
this country,

18.05 hrs,

[SHRI CHINTAMANI PANIGRAHI
in the chair]

sl gREA! ATA GETUT (TFATH) :
gaafa #gEw, 97 91 ag g fF a9
ge fRaaT @wa &

sl o THo TWIHA : TF fam |

st gRadl q5EF agaAwr - qg GEAl-

qar qg1 g |

Wo wWY T3 : gHT AE fIur
srar, faar srar @

ST GO OB £ o L C S
¥ ag fAgsa @1 wrgar g fF AR
I, ATFGIT ST @R, 7 AYAT FaAT
SqTeT g99 I wfeq mw sgar At
% faens @ @ 1S9 AT ST A
T GHEAT % g & FE-9 § 41 Uq
qATY, IgF AR A QW T A1 fawr g,
SEFT B fausTor aqm, o aga w=er
§1aT | A% agd Iea1 § for srEar arer
A FIS gt AT BT & §, S gAIfEF
g TS G AT & | IS H W FT qTQ
| | 8, I A 2w w vy AT Q, gRen
2, R ag fase war, @ s fave
AT | gR qwEy g fF Sy §k aw-
wIE ¥ favarg FTTar @A I AW F
oF ¥ ACF & 7w a@ A Fay @,
qET A AW Y FAE F AR FTEFT
AN WA & grafraa @1 & 0
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qadFT & drwwgr of'gy | @
facga B B2 dfaee o arq fasraa
g T fAag qrga & geda¥e IF T
fasfamr a7 strar &0 o @@ A faar
T 1 fFar, qE@_T a3 Q@ &
frerad & o< fAsra &1 B § A
I @ SR g7 g9 QAT B | g&
JTAFT & A gg gt faeaw fw
AGIIT AT A AT AW F FHA] B
FGIAT &1 BiaT | tF ag W o-f9g W
FI farm Afg N sg-Aifa ¥ 7 o
Tt &7 facge ft F1E qrr g §-Igt
faet otz fAaswaar ¥ fag qw 9EF
FHAT HT @A A1 fAFQ §, a1 39
qw F AN g AGN ITRI gH gF q@wdr
FW ¢ | fora frey #7 & w@drT geui
FT g9 31T QW & AUt §1 qfga
g, IgFT IAMT FLA T WA
qiafaai 1 AETH FET F 1T IFqH!
AT FAAT IEET FAT, AT QY Ws&T FT
ST FLAT, fTaFT gt @6 g
fwar war g, & quaar g 5 a9 arswg
# faoda wArgf@ &1 gF B & 9%
FIE A9F AR A oA ¢ | Tg
AW AT AT FT 19T GgT @AEATEH
TUTIT 2 1

AW 9%€q 7 Fgl § & 9g Fre
TF Q¥ 947 9T 9%« AT, o 477 9X
UF &R g1 G @ | {FF Fr A F
T STAA ¥ %I A giar | ST FIT
AT FIAT §, A S¥ g% HIAT ATRY |
M I TU F Y STAW, qT A=A
ST qgar | gAY gfewa ag & f s
faedY T qUTA &7 SAgST TAT @l § |
TgH O 7 B gar g WA AT FEF
FIE A & WA | AN s | TG
arqaT Y X agi ¥ faar faqw afag #r
WA 3T | Fg fo e, arq w1 F e
T § ARG & o7 gamit | #E
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faFew M AT F o9 AN
FIE FTH A & | QAT TEARS AT qIA
W & FHEATA FT g T FI TH, ar
g 2w WX # gfg @i few ) gl=
I F uF UAAfIF g @I @I |
JIfFT 99 W FT RN 9T =91
g7 dgl g arfEx gAY ow ga
I g | & AT @A "9 Arqrat

T & 9] feaar fearg, sw@d #r
gSara T W g fF w3 g faa
TE 21 T frgar & fewg, gamr aw
4 qfa &1 N geaaedr § R iR
AT ZAF T FT AT 419 §, g A T
efsa v fFgaw &1 F fEgar
foary @ faget &9t a7 & fag faw.
HAT FY adT JIET 99 FT ¢fwaT 9%
¥ AT AT AT I T 8 fF g a-
FIT I &1 Fgi o 9T WY & | qwardars
TFIE 9T ® 9FS faar FT I &@T
2 e M @ § 1 AigA ¥ waw f@g ax
qqT AT foF (MO W FT FIr A AT W@
g1g80 T S ag e fe 4
qredt 7 FEr @UT I@ B9 & )
SAVEA JY TR T FT AT AT a7 AR
fag 919 & 1 ag zafau & gat & gfa
# X FY FBAT THY TIT AT F1E [ATE
qEY g @Far § 1 &g 37 gafag o fw
TEATH & [ qfax 99X TF
qfad Fo1 T @I 2 | I@ TR qoF
FHQ W Iq JqAA A HARGAT
AT 9T o feq & QY agi #1 aIFR
T HadT | dg18 & 99 A6 JfEew Fi
as1 faar fs g 01 T Fg @ &
f& sier &dr ? I F ToQ AT IR
foir weeasa S gy 1A FIW & I
FT TIgT ATE 91 qT A7 HAT FV  G&IHT
&A1 98T | 9§ &7 9« FTH! & faw o=-
W9 gar g | Y gFar & fF qaen ader
3 ot §© qF AT AW AA | WifE
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T g WA TeAEr FL@T &, qg AT A
STAT 1 a1 3YF g | we.T § |

SHRI C.M. STEPHEN : Let us not
follow the Israel way.

Wl WAt A ggner: gAR
T grga 7 W o ar Fer faard,
O feg a9 F1 MAFRY 9T W HA9AT
w1q femmar | afe fgg a7 a7 5@
gl, @ 39 gumw wifwg f& Ao F
I F I S UA ¥ =7 J&qor & g7 {5
ST 7 TFAT dE FT ATAT | AEH
W F AT AT JE 95 A AT TG
1T 1 A 7 AT AR g dr|Ar § ar g
FY I 3T | AW F 917 W FS Gre FwY
gIaT & 1 I "raAr Fifgd gar o fgg
gd § o fgrg Feax §, Az A & A
I FT@T FY IFT AT qTE AL ATAT §
gAY AT A & fm A arar AT §
I T qraf I@ATE | T GAT AT & | &
qEH! G &, T Aq- AT I &K agferar
qgr faar IeE@ry”’ g & | IaAr
qTq HIT | TFET IHAT F RO FAULH
QW FF N & T EHAT § | A AW A
al & 3aF Fgwz W ger g avaE ¥ |
a1 w&aqra g fw ger fra | ag gAR T
Fra@agl g1 AfFT @ AR
@A | IS ATFAL g & & AT ¥ FT
FgAT g AR ENT & |

SHRI C.M. STEPHEN : If your Consu-
late is there you Will get the informtion as
to how things are going on there.

ol guAAl AFIT AT : TG FY-
qz @ @ & fF a7 A% oA w7 |
A=BT q1 WA gar fr Same ¥
sra-ax faa+T SRt § | (8T § 48
g fomm 1 ag 7€ s wrgwogE 1 @R
arifae gfean o & ggew W a9
& fis gg ot fowar § 99% S99 qraeT WY
Twdtw fowar § Sawr war g ?
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gr arg & ogw & fowfawr #
FgAT WTRAT g, § a5 @y" A F
Tgar g... (zmaaw), & ag q19 faeds
qEA FT QAR | AWH FT Al
TEMAT 7 qUAQE qrfegTad  HIEEl-
FqGY, 491 {6 oF aEAg 9T FZ Q©
9, 97 9§ TE §, 40 IR & 50 AN
FIARTAA GBI ey foean w3 gfeaw
q, 39 TS FT ST 1949 F 1977 TF § fe-
aq AWAT FIYF a4 TqF1 QT @I
qT, YW FAT & AcueT Y QATEL THL
FAE FAT AT | ST THRT WIOAT &
TIFYAT F7 TorAfa F1owww W FI garT
q7 | 3§ 9% § @USr dAr g | fHeEAr
dgd @FT § | Calling pot black. TS
IGFT T FIA 4 HIS BT AZ
HIA & EATT AT g9 U q A

I fAsewr & 1 39% wa € § usAfa ®
uw AT fA&aAr g 3 g9d q faswaar

g |

gTo GAFHIAR EaTHY : TG AL FT
I3 & | @faT =9 w § |

s RS ARA AW D AT &
far st wiag =nfgg | aiwr & 0
ST |

# oF g1 § 91F FAT ARAT
fo gg 9@ st gar @ & g fw
Faeg & far fawmar w17 g1 &
TAar g, a7 g ug g, afe a4 v
qg WT F T AF F1% afeq agy § o
feY uF FY UG gF @ EHA ALY | TH-
faw i€ Sfsfooe gvama av @
arfey fr aeE & fag fawer o
drafergusgarag e fF 9 sU=,
T FY UGl § | aoEWST A E ST OH
qga @ wEArd gar g wEd A §-
aaw ag ¢ fragi amdc g ar Aadi & 7
WITT &) TEAd § AT ALY &7 w@reA
gred faeer W® 94 X® AT AW
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7€ & ATTET ST AT T W@ ],
AT & 919 qIAT & arAgf § ? Ag v -
qIFT FT GIFIX §, T 709 9= 787§ )
@K ¥ g1 JET § —a&F “g¢ a}
g “F 1 FT wr g—aast &
‘g7’ F AEA & A AR “FR &
A g ‘1T 1 AT & g&EIR FIY
I qAF E N FB AL B 1 A
fgrgeardt & @ar ar faT oz gar s
WITT &1 98 ar g7 &, zafad s §
giFic & 1 57 & fafafeT Fgr wa & 7
¥ qgi 6 fa @ < 3rar g, @At §
9g FT AL qI QT g AL 7 fooet & g
FL qA QT g1 gl wa-Tia &
YA FT AT E ST agi & gram &l
FAqAT FrET ¥ @7 § 1 T AF g A
*t q@r, fagar &7 soAr gt S
g F4l Agl a@r | #7 eAr fawi #
AFAIDT & Tgq A-AL AW § AMHT  FIAT
VT WL FAT AET 2@l | FIT TS
fad ggza &, fFa & arq ? @
g HI7 A& F AIF FT W@, FEAR
et STr3mTT |

Twg WeE F Sl e &,
qre 9T, gfaw & qrg JFT e
fagarg & ®9 g7 AR TTT | FeEIeT
F I A1 T AR &1 fF Fa g7 AR
JATAT | 37ai7 Fer i gfera ar T A
qr g% &, TATT @H g A7 A AT |
TrgiT gfad &1 qarq § @mar v, Jva
F1 =y ¥ fa¥ g s g {1
#gqT1 ag § fF agi * feufa =1 quadr
Fifgd 1 AT FFTAF Y F ww A
SCIX 3Y FHIS, 95 FQW 4T § AT qg
TN qIAT AG § | 9TH FIA I F FY
grar, FY qT, F3f W W & 9
qral &1 I@Ar =gy 1 wwgw H fEg
g & A g9 A FA o fadew

fear ar fx gatsa & @@ dR ¥ @d
F e g | H oF A @ q@ Fgar

g waw ¥ e &1 e qgT_ATUT §
200 7T 74T AMAST-AT & faq faer
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AT 8, 700 FAT  TAT HATGT & for
fasr strar & 7 A feay sz wqar
fog st & fad faer srar g, afss
HqY ¥ g MA@ HAST AT 3, gX 91
T 9 feaw $3UT &A1 FT JFAE AT
g, afsT @aw F1 wATFIA F A
&Tar A fraar | sr@q &1 99 aga fa)
FgUT g 11977 aF A1 waw qrEf o,
a8 HTX FT HAT A &, O A H
T E T 3, ATFA goira £ A gFFwT
FHIMT F AVASAT FAT E, ST A ATAT
Fag qrar 2, afwT A& @ o=
FAT A BT -1977 a%. a8 ATT fFq 7
Sqr &% @y o9 faen it o,
fagro swg & P o g m@r 1978 A
ATAT qTET T ATET  ITF 916 (A€
Fagl g T a3 W™ Fam A 50
gIAR & & At faswra faan, gqar
wTag F19 frar fag 1 F1E fgars Tg)
gfqq arat § srad 1T qrey faqee A
“@HoUTo, THoUo' fam faar apufg
w7 Awad fae fear stT a7 § 3,
agi T & ghaar &1 riE-ggr’ wEn
AT g, ST & 9%5¢ faar, faaq few=
TG FYF < 1 958 fA4q7 3T FR
w1 9T IEqE@T AT fad Ny Ia¥ Iq
i & A fag fga, agias f& e
gg 1 A A faw faar fF ag
“HrE-Amad’ g1 3q GG ¥ I a%
TYAT AT |

st freend e saw@ (MearsT)
zgfar Qi ar T & 9

s FAAAT AR qgAN AT HI
arfegl &7 gue 37 F fog g & 9747
A qA FT ANT 97, WY FHL ATT FT
2 g I * afeeq 7E F¢ qm, 5 fag
MY FT AR X FATAT TLqT, TF Al AT
T FT qAH W AT TEAT 1 1980 F AT
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FI GFR F FAqT ¥ 9 S HA
& fag & Far 91, 1980 AT, 198!
T™T, 1982 AT, 1983 T TFT §, TEWHIC
FAT FIGT TEr ? TEIHT 98 ¥ 1 aree
T2 @arg & wrwar aa @ 19, TRt
qd q14, ¥ Ag IA qedl & qfoeq
frar fs7 & ar ¥ s g f9=AT $X
R & A HRoTFoTFo TX UF
S 7 497 AG ATT A ATTLoTHoTHo
ardt &1 QFT 7 7@l TG 9 wg e
ff aa fadto & o< a1 Ar9q as%) &
qrg | 8 I 99 FT | 9T AT F TIAL
#1 dlar Fear ok off aaredtoe fag & &t
fF 1967 a @A stram, a@  (mad FFT
f& agf 71T T SgF Frg qw fag
FT 9T, 7GR & e fafarex &1 @R
gg e g & 1961 aF AT Ar 3T
agH! 7 7F fagr 1 1961 IF A G
W AR 1961 &1 1971 & &= ars
wgd a9 7Y, AfFT, gL I AT, QAT
Fgrar | Fgoar argar g F & w@gd
FEr A AT | FAT F fgegearT & wgdy
g, Ay agr ¥ Ag W 7 feT e
fag T JMUFr GEIAST TAFT I9T | T
AT A IT FT THAST F47 fear, aq q1q
T QI FraAT FEFL & | A TH AT
FT ATFAT & R F a1 T5ar § ag Fgar
g fr faQelt o & g© Wi§ aga S
g | ¥ 37 ¥ §© 59 9T A FFAT A1gar
afer e garw ag & frgwma & &=
T, forga @9  ggor ag qaTr ISTAT 94T
AT Fgr o7 5 o|w & AR ¥ OF grEL
Iq3 frrar g A gW X wgr ar fF
Tge-faareg 9w ¥ FET gfU-geE
T2 % AT a0 fag TaaT ¥ AFT
fog arlle aF i d« fag &, s ¥ =
fafeT 4, wesl & FFA-AF A0 FI
¥ fr fpe a3 T X AT # aradra
T g, 59 & Ak R egree < fawraT

org | guTt fa et g & @IT HY TER
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aR # drg WA AN To Aarenfgar-
g9, Sifd gATO 9Ef & HsI ¥, aTw-
AFT FT & fawy agi a AN a7 fe
featarse F9dt agl, M gd ITFE TA7
T & | IgN TR qIHTT ATEC A TGTHE
FY gwe A2q | gafay § Fgarg & @y
FT ATHAT ATT 9 g FIQAT 3FX F3
ST QTE 1% Fg A F T FT & «qT
WIE | AT AW Aa§ & o &
F15 o faew Awrfed Agi &, Fo 11
| AT 7EY E fF 1971 FF S A
g AT A ¥, IAX F oF F AT gewdr
Fgl Straar 7 gl ar A1 ¥ At Af9w
®|T A9 TAIT & fF g 5 F1T 39
grge ¥ QT g A oI Agwl A
aTF dry ¥ Y qrg=va g, famfaeaa
# gz FqwET Ag g | |1 A9 g9
F fadaa giffewe 27 F fqu T
g P @r ATT AW F L ATIHI FT B
fa=ar #T #g a7 & a9 & g« fGaaT
g T fFegr @cw 7 |1 AT UF WA
faquws & Wua €9 I F fag
Farc & ? srady &t qar &Y gt § giewa
a1 gard 72 2 % sra g a7 AT FIA
FIT, T TqT TG | GATY X Yiere ag 2
f& os THT GIFTT H GHIRT  qIAT 9ET R

which does not know its mind, which has
wishes, but wishes are not horses,

AT A FI3T al 9ga 9gIge FHl
g, sadeq AT § | §O 9AE "gd
qUET ATA.9g9E § 1 3Aw e faar
g Ty @ g 5 ogE gl aed
@ HEAT T @A, hEAT gH 99T
QTEA, AT FIA | WG g IV 9ga
gfirrre aF| AT A ™ IR §,
yafag & 477 AF ®g W g AT qH
T w4 | qe s afgar § v @
¥ 39 99 a0 2 afwg v 7 A

arfaa #T & AT 9 W G F @,
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qr gad TFA Segl H1 T BT gAY
¥ g8 § AFT A qF SIqgW R
Fal g1 & gud. fog 98 Fivee
®YAT g Afw faqdt ama 7 aiaa &
Haraq gl 0% & ST & |y &7
WIAAT g9 g1 grar A g1 g Uw
S farqard § T g qmy §7 g
FAT @ | gATS 9T F 17 FTT Y gvA
a9 TR HR QAZT IO TT, a8 /I
FT AAAT T | AT FT ATHAT T FIAT
gIIT | 97T eI aAy arge 7 F i §
Fgdl g f& qa@ asT o fregst #w
g, Fagr wxmarg ) aqe 2, ag o
FT & | WA, g ST AT F1 G, &Y
Tl gfage fgeg wrd € sitv oY 1943
& AT GIEHT Ig1 91T F | gIA q7 17
gIR ATfagl &1 a8 &7 & | qawaEs
fefegge & ag &7 2 ok 99T
9 g qFFard | @ 17 g
AT oagl 9T § I H Soq
2Sq¥q g 9T 99 faq qAnaIw I« g9+
gAY AT AT ATA ATl oF | I T QA
T @S g AT ) T AT 9 vl §
TN WE | wafgg 3139 awq
QT A AT FT HFA F37 47 IE@1 | F
AT F Bl F T3 & IgF AN &
gFT FIF ®F fear Ta1 | F41 7g fFHdr
ggaw 4 fFar § 7 Aedr wa § faw
g d AV A E ¥, QAT 3¥7 #Y FAT
q31 2@ |

AT Fgd @ (6 Faq F gadr A
IR fEars searg q@ #T fear g &
ATTET Fqrar Argar g fF 1905 § et
§ difegr ax ga«r fear 91139 F%q
A A g3 94U F qeqry 99 feg ¥
azTy, faee, avas ® aR0 A ®gr 971 f%
gq gedr &1 fawar F3q & | W FAT-
WA F1 %g7 97 fF ag e ¥ grAey qre
o | STq WG [ T q&AT SAAAEAT X
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65 @TEeT A9 &T 94T AT | § AG
wTEHT #1 1905 F 7 F1% fEAM@T E |
I9 IF T 19 9 20 ATE T rfaar

¥ NGF 2 9T qd AT 737 947 | ST B
I H AT § Ig ST 9T g&d A §Y
g | GUIETE ¥ AFT AT TF Jg-ogh
FT FIUT, ¥ 9o ZATU QBT FIq | 50
faq @ Fgar & fF oF a9 JRY
Y § FIS KUST T A ATAT @
W AR W X F® gATT AT F1gAT g |

‘qgaﬁ g ag 2 f& faar srgaen
fearea fFg F17 T8 F@9TT | (nqWIA)

Fgd 8 fFaar sw@1 =gy ad
feawad @ ag W1 @ f& oF geaq giFwe
gred ¥ F3FT FIW &9 AAT ATg § |
SAF! F17 Bifed, & ara g7 A7 TIEAT |
@<t a1 ag g fF 1w #Y agi 9 amg
Ffay | g @ Az § IF 39 9@
F1 T9 7g AT | JT F9 I T
FEET IZT & a T 1T GTH-FIF §<
AfST | gaa T3 T @ifaqg | AT &
gfag #1 gersT aal & ae | agr 9
Far #1 gs fauw eary AfSg | 99 agr
9T BTHIAT [FEq &1 Arawgswar g 8
AT 9y AT 9 faar § g | AITF-
feer die wsar a1 1 A9 fear g agr
9 @rerd &1 faory a9 Wag | At ar
#F1E fHT ora 7 a7 Fga f wraA-
o9 gs@ Fr Aifem & W @, ag
Far ©rq fear fs @Er @ g1 g™
ag & I qateer # 39 99 @UET 98§
I1zar 1 WA Arfasw § 1 sgfefmaa
TARIT T WOT AT ager g7 g |

SEl aF THIWeE HIX  TEANEGET &
1T §, 98 19 1% g A7 wfgw

SUCTOEEICICIE SR I R G
& A% A WL A AT qHar | qrfoT F
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ST T §- 7 o A€ A7 " | gfega-
T FT § 7 THAIC e ag g o faAw
g T AT F Foer 3w ar qrfwer
¥ feggeqrs ¥ amu & ot faasr gt
fedtomfo agf & a5 & | gy ST
ATHT G2T &1 AT & AT FTA ASE 0
T AR FRlE €T T dFe A
gras g 1 #7 I FEr & 99
ASHT F1 ATT HTAT AT T+&T FEI g1
QAT & @b F1adq T FTH w1 AR |
TAT 1T FY TFIT FET AR |

awrafa mgiag : a3t gF ST AT

TRT TE GAT & |

St FASAt AvgE @guor {9 al
gaahT ATH =T & AfAY, IgF a2 39y
#r ar@ #faq 1 AW wgar g f&5 s@
HITX B AU I § | ITHT A& QT
TEr & 1 SgA gl From ¥ wE qar
gl g 99 FIIon O gwmd fowe
wieqat W g |

T FT gIAT St FAfSHA | FIAT,FIST
afsa 1 g9 Fzrav fd 9@ ar #
5000 94T faar sawr o Fwg AE fean
@ Ay EE R gr fe e
HFF SO & I g9FT 1000 ToAT fe@r
Strear 1 i fgar S/ atw s T
g | TS fAer @7 ¥ &g AT oy
g | gfq #1 Ifaq awawar wtfaw | ot
gfaq ®id aqrsg foad gt ao feard
g1 war ¥ gfag Sfwar @ifag
srafaar A Faret effwT Sy 1o
qTST g, SERT W @R wredfew #
WEq | FFA F GAAATT T AT IW G
AT A, AuAT FAarw srwfuat feeard
U FAT 45 ArE@ AW H ¥ 36 @1
gaeArT QX § fagia aot Wiy e
Al faarg § 1 T T AT AT wrAT
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wrgfaai aff foam ar @< qam srafuat

qgl Faar | qgfaar AT 77 AIAT FEEL
&1 W FEar § AT I wrfa HR gH A
W 19 AT qWAT T 1 ST JA TR
faaTs F19 F<@ §, 39 favg wwt gl
q1fg | ©IHA FIgT I Fgar ATGAT §
f& s aeg T AW EAT HX @ B,
gax fa%g TT HTT FTATE FAT @
g HTYHI §I9 3T | ATaF JfeFa ag 8
fF FTOFRY ATSTHOUTe ¥ F9 HifET,
TOiay B g FT HA | FAUFT S
FH-FFH T9 FT W@y, IqA AIH!
weg 9ifgn zafaq sa% facg §© #3AT
AF T FT A et | FAGAT g %
el § Sfeal AG IHIT SATQ AR WA
% UGT GIFTT qY &7 W & T gIEAL
F gA FT dF |

SHRI TARUN GOGOI (Jorhat) : Sir,
the tragic happening in Assam is undoub-
tedly shocking to all. It is undoubtedly a
matter of grave concern. The House is
seized of the matter and it is not only once,
it has been discussed twice and thrice. At
every earliest opportunity, the House expressed
in strongest terms and condemned the large-
scale violence, killings and arson and appca-
led to all sections of the people to create an
atmosphere of goodwill and brotherhood and,
at the same time, also appealed to the
people of all parties to extend all possible
help to find out an amicable solution, It
is heartening to note that inspite of spora-
dic incidents here and there, there isa
definite sign of improvement in the law and
order situation as the number of violcnt
incidents has coms down and itis also
borne by the fact that though there were
more than 3 lakhs refugees in the camps,
14 lakhs refugees have gone back to their
respective places. The problem is so serious
and so colossal that ta rehabilitate them we
require about 1,20,000 C.I. sheets. Mr,
Bahuguna has said that we have not been
able to provide C.I. sheets and other facili-
ties but T can say with all emphasis at my
command, because myself, Mr. Deb and
many other M.Ps. have visited almost all
the places and we have seen, that most of
the people have received the C.1. sheets. We
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had pramised to provide three bundles, we
have not been able to provide three bundles
but minimum one bundle we have provided.
We had promised Rs. 5,000, we have not
been able to provide Rs. 5,000 but we have
provided Rs. 2,000. We have provided
them food, shelter, medical facility and all
other facilities. I am happy that he has
shown his concern about the relief and
rehabilitation measure but I have never seen
the other Opposition Members expressing
their concern about the relief and rehabilita-
tion measures. All the time they are
accusing the Government for holding the
elections responsible for the killings on a
large scale. Their primary duty is to pro-
vide relief to those who have been left behind
the large number of people who have lost
their everything, lost their houses, the large
number of young boys and small children
who lost their fathers, who lost their every-
thing the large number of women who have
lost their husbands. Nobody seems to have
expressed any concern about them, nobody
has demanded any discussion about all those
measures. They were only discussing the
same thing, repeating the same old story.
Now, this is the time when we must see how
normalcy is returned back, how an atmos-
phere of goodwill, brotherhood and mutual
confidence is created so that people there can
live in harmony. can live peacefully. We are
happy to learn that schools and colleges have
also started functioning. Now the question is
what has happened, what a new thing has
been brought out which has necessitated the
discussion today ? I do not find any new
thing, any new development has taken place
since we discussed last time. Some of the
Members have referred to Aurn Shourie’s
article where it has been described as devas-
tating evidence of the handling of Assam
situation. Somedody has described it as start-
ling evidence of the handling of Assam situa-
tion. What is the devastating evidence, what
is the startling evidence ? They have only
given on front page the wireless massage of
O/C J Road, This massage itself has con
vinced you that there is a lapse only on the
part of an O/C, On the other hand, if you
go thraugh all the wireless messages, except-
ing one wireless message of OC, Nowgong,
you will find that the Government was very
much prompt, the Government was very
much alert, and the Government had issued

all instructions to take firm action, to deal
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with the situation firmly, to stop the commu-
nal riots. Here, you will find that three
wireless messages were isssued—first regarding
Nellie because Nellie is the focus point.
In fact, because of the wireless m:ssages
published in this megazine, we have brought
out this discussion. That is why I want to
focuss attention on these wireless messages.
There were wireless messages on Nellie. First
is the wirelsss message that was given by IGP
on 10.2. 83stating that they were apprehend-
ing danger, That was a general type of
thing that they were apprehending communal
riots in different places and measures have to
be taken to check them. Then again there
was a wireless message by the DIG, Now-
gong. on 13.2.83, In that he also cautioned
that there was likelihood of communal vio-
lence, so all the action had to be taken, Then
there was the wireless message from SP of
Nowgong because it is under the jurisdiction
of Nowgong., That is also of general nature
cautioning all the people to take preventive
measures to check communal riots. There is
another wireless message from DC Nowgong
to the Sub Deputy Collector of Jagiroad. All
these wireless messages proved that the
Government was sincere in protecting the
lives and property of the people. It has been
alleged by Arun Shourie that we are concerned
only with holding elections, we are not con-
cerned with the security of the lives of the
people. Had we not been very much con-
cerned about the security of life, we would
not have issued wireless messages one after
another. If you go through all the wireless
messages, you will find us very much con-
cerned about Nellie, you will find that
Government was very much alive and serious
about protcting the life and property of those
people. Only on the wireless message of
OC, Nowgong to OC Jagiroad, the officer
ooncerned had to take action. Now, the
question is who committed the lapse. I do
admit that there are shortcomings and there
are lapses, but the question is who had
committed those lapses. One individual
might have committed lapses but he is not
such a big officer, he is only an officer of
the rank of OC. pyad it been committed by
the IGP or the Chief Secretary or the
Adviser, I would have blamed the Govern-
ment of Assam. Now, the OC, Jagiroad,
did not act on it. Even the OC of Nowgong
did not take up with the higher authorities.
If the OC, Nowgong, had taken up with the
higher authorities stating that he was appre-
hending such a danger in Nellic and the
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higher authorities did not take any action on
it, I would have also btamed 1the Govern-
ment. Of course, the individual lapse are
there. That is why the Government of
Assam. has decided to hold administrative
inquiry. Otherwise the Government of
Assam would not have decided to hold admi-
nistrative inquiry.

Before Aurn Shourie brought out all
these facts, the Governmert had already
taken action a8ainst the officer, O.C Jagi-
road, for his lapses. The question is, in
spite of such warnings why there was so
much of violence. Itis because hatred,
bitterness and distrust is generated between
different communities, between people of
different religions by the chauvinistic, regi-
onal and communal forces, particularly the
RSS and BJP. If you go through all the
wireless messages, you will find that the
BJP themselves are responsible for creating
all these things.

I would like to quote the speech of
Shri Atal Bihari Vajpayee which was publi-
shed in the TELEGRAPH SUNDAY. 20th
February, 1983 :

““Mr. Atal Behari Vajpayee has
addressed several meetings in Assam and
spoken of the river Brahmaputra being
turned into a river of blood if elections
are held.”

If it was not a incitement to the people,
then what else could it be ?

My friend referred to the speech of
Shri Atal Bihari Vajpayee made in Johrat.
He said that he had tape-record-ed the speech
which was published in SUNDAY.

¢« Mr. Vajayee went on to ask as
to what kind of State was Assam when
‘bideshes’ not only become voters
but also Ministers. He pointed out that
in Punjab if any bedeshis’ entered, they
could be arrested and put in jail within
12 hours or be cut in to Pieces and
thrown in the fields by the villagers™.

In this was not incitement, what else
could it be ? Hereby I want to show that
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Shri Arun Shourie was biased. He came to
Gauhati, made speeches, He characterised
Assam movement superior to that of the
freedom struggle. He said that otherwise
it eould not sustain so long He advised the
agitators not to pay taxes. He advised the
agitators not to pay taxes, He advised the
agitators not to obey the laws passed
by such a Government.

Besides that he claimed that the Central
Government was no more representative of
the whole country.

He does not even consider the Central
Government as a representative Government
even though people have voted us to power.

Shri Bahuguna said the persent Ministry
should be dissolved. I am surprised, people
who have been the champions of democracy
have become votaries or champions of Presi-
dents Rule. pow can President’s Rule solve
the problem? President’s Rule was there in
Assam for three years. How had it helped to
solve the problem ? Is President’s Ruls
responsible to the people or is people’s
Government responsible to solve the prob-
lems of the State ? How does President’s
Rule help to solve the problem ? How will
it help in economic betterment of the people?
I am really surprised how people have all of
a sudden, become the champions of all this.

With these words, I conclude.

MR. CHAIRMAN : I seek co-operation
of the hon. Members. As ithas been dis-
cussed elaborately, let us be brief. Shri
Jaipal Singh Kashyap.

st waqe [1F wmaa  (siEen) ¢
gwrafa #ged, Tg WA ST F ST FA
gar feur 2w =rgar a1 f& gE o
sgrae 497 SR &3 | AFFT 197 ST
g fear g sw # faga & A
EE‘TT& §€ g......l

aurefa wgiea | AEAIT Jgarafag
Sft, fae-gud= ST &1 TF q9X AT Je
qT & FAT & | AT JqF g qfadm
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18 44 hrs.
PAPER LAID ON THE TABLE—Contd_

NOTIFICATION UNDER CENTRAL
EXCISE RULES

THE DEPUTY MINISTER IN THE
MINITRRY OF FINANCE (SHRI
JANARDHANA POOJARY) I beg to
lay on the Table a copy of Notification
No. 140/83-Ceutral excisee, (Hindi and
English versions) published in Gazetie of
India dated the 5th May, 1983 together with
an explanatory memorandum regarding modi-
fication of exemption schcme for small scale
manufacturers of cosmetics and toilet prepa-
rations, issued under the Central Excise Rules
1944. [Placed in Library See No. LT-6596/83]

18.45 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have io report the
following messages received from the Secre-
tary-General of Rajya Sabha :-

(1) Tam directed to inform the Lok
Sabha that the Rajya Sabha at its sitting held
on Thursday, the 28th April, 1983, adopted
the following motion in regard to the
Committee on Public Accounts :-

*“That this House concurs in the
recommendation of the Lok Sabha that
the Rajya Sabha do agree to nominate
seven members from Rajya Sabha to
associate with the Committee on Public
Accounts of the Lok Sabha for the term
ending on the 30th April, 1984 and do
proceed to elect in such manner as the
Chairman may direct, seven members
from among the members of the House
to serve on the said Committee”’

2. 1 am further to inform the Lok
Sabha that in pursuance of the above motion,
the following members of the Rajya Sabha
have been duly elected to the said Com-
mittee :-
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Dr. Sankata Prasad

Shri Syed Rahmat Ali

Shrimati Pratibha Singh

Dr. (Shrimati) Sathiavani Muthu
Dr. Harekrushna Mallick

Shri Nirmal Chatterjee

A o

Shri Kalyan Roy.

(i) ‘T am directed to inform the Lok
Sabha that the Rajya Sabha at its sitting held
on Thursday, the 28th April. 1983, adopted
the following motion in regard to the Com-
mittee on public Undertakings :-

‘That this House concurs in the
recommendation of the Lok Sabha that
the Rajya Sabha do agree to nomsnate
seven members from Rajya Sabha to
associate with the Committee on public
Undertakings of the Lok Sabha for the
term ending on the 30th April, 1984 and
do proceed to elect in such manner as
the Chairman may direct, seven

members from among the members

of the House to serve on the said
Committee.”

2. 1 am further to inform the Lok
Sabha that In pursuance of the above motron,
the following members of the Rajya Sabha
have been duly eclected to the said Com-
mittee :

1.  Shri M.S. Ramachandran

2. Shri Narendra Singh
3. Shri Mahendra Mohan Mishra
4. Shri Syed Sibtey Razi
5. Shri Abdul Rehman Sheikh

e 6. Shri Hari Shankar Bhabhra
7. Shri Manubhai Patel.

(iti) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its sitting held
on Thursday, the 28th April, 1983, adopted
the following motion in regard to the Com-
mitiee on the Welfare of Scheduled Castes
and Scheduled Tribes :-

‘“That this House resolves that the
"Rajya Sabha do join the Committee of
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Both the House on the Welfare of Sche-
duled Castes and Scheduled Tribes for
the term ending on the 30th Aril, 1984
and do proceed to elect, in accordance
with the system of proportional repre-
sentation by means of the single transfe-
rable vote. ten members from among
the members of the House to serve on
the said Committee.”

2. Tam further to inform the Lok
Sabha that in pnrsuance of the above motion,
the following members of the Rejya Sabha
have been duly elected to the said Come-
mittee :-

1. Shri V.C. Kesava Rao

t9

Shri Leonard Soloman Saring
3. Shri H. Hanumanthapda
4. Shri Bijoy Krishna Handique

5. Shri Piare Lall Kureel urf Piare
Lall Talib Unnavi

6. Shri Scato Swu

7. Shri Gulam Mohi-ud-din Shawl

8. Shri Dinesh Goswami
9. Shri Alexander Warjri

10 Shri V. Gopalswamy

(iv) T am directed to inform the Lok
Sabha that the Merchant Shipping (Amend-
ment) Bill, 1912, which was passed by the
Lok Sabha at its sitting held on the 13th
October, 1982, has been passed by the Rajya
Sabha at its sitting held on the 4th May,
1983, with the following amendments :-

ENACTING FORMULA

1. That at page 1, line 1, FOR the
word “‘Thirty third” the word “Thirty-
fourth” be SUBSTITUTED.

CLAUSE I

2. That atpage 1, line 4, FOR the
figure <1982 the figure “1983" be SUBSTI-
TUTED.
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I am therefore, to return herewith the
said Bill in accordance with the provisions
of rule 128 of the Rules of procedure and
Conduct of Business in 1the Rajya Sabha with
the request that the concurrance of the Lok
Sabha to the said amendments be Communi-
cated to this House.’

——

MERCHANT SHIPPING
(AMENDMENT) BILL
AS AMENDED BY RAJYA SABHA

SECRETARY : Sir, I lay on the Table
of the House the Merchant Shipping (Amend-
ment) Bill, 1983 which has been returned by
Rajya Sabha with amendments.

——

18.45 hrs.

DISCUSSION ON STATEMENT MADE
BY MINISTER OF HOME AFFAIRS
ON MAY 4, 1983 RE SITUATION

IN ASSAM—CONTD,

st saae Fag wwaq o § qg 9=
St & ST =rEaT § f6 Stfaar arar ann
§ oY TeATd g off AR AFgw A S g@nm
2Y Wl & ST¥ 18 yaT g ! forw azg
Y AT AT & AT g W@ §, %
g ¥ g BT AT @ ] AT AT Ieg-
Afed 7 aga v F fag T F A9
@ aT mfwai =mfgd ? o FEET &1
FUTHT T FLATA | GF F AW G A
JAT FT F ST GHEATT FT FATAT 3T
a1 ag g e 9w (A W gar @
fe ag wmarT safad A€ FAT 9@y
g wifs qrd auear & q© F ooF @)
ar @ & faegiv e & a@grar o
SaETal § |

AW @ GUEAT JHANSTEAF g § |
afes = S 9 Y AT A Hig
ATTH AQATAT 7 T TIT ®7 qqTa Feyr e
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9+ ggErfgs 7 fear s, i faaa
sare e faat & f&r § &9t & |14-
garfas WTEAT aT #7 A™ IGH H
9gd g% J% FAd g Tw F ) OB
HTHT FIAT & | W FT T FT FR
9 JOT @ fgqr @, W H! gHAT @A
daqg a% g fwg @97 aw o9 W
UEAT FT AT 4 FO a3 2
STAAT ATEAT & | ATIR  ATH qF Fadq
TaTq g §, TAEqr FT GHIATT g0 ZQT
2 1| fIT ag & ATT ST F AT H/W
& FAr7 % "aerar giet &0 e
S&T §, fFg g ¥ Wi # Fel-
fras a7 & o7 ¥© fwar § ag 119
TE g afew gamaer w1 @t g SHI-
FAlFT G AAF HATA JATATE AL
ATTHT BIST AG! | FFq TEA G¥a AT,

R IN FT CHFIAT FT I & | Tg QAT
wraaAr g & s gaar agl @Y o agar
IAT JAA 0 ATIRT GEEATHT F R
sfagr & strar 9297 1 1961 & ST [yAAT
W F AT FHT ATY Al T 6 uw a
* AT, UF FIW & AT FT AT TET
HET AT 9w 7 | AT e feafq oEy
qr gt WL & R gmA fF ogAEr gw
a7 qAg! WA I e FEAT ;A9

1 GEATHF FT qAAT g a1 G 07 q8f
T8I Y FFA | IARI T gl gRan
faqt ? ey faefoat €1 qg= +4

FT FEETAT Fra47 F1iEw X g9 2w
T I & fqQ stq9w  guear &1 gAIEE
Sedl § Seql FIAT ATFRT | I G&EdT
FAT WY GaT FY gFEAT

T afEFearT SR AT d9q Frf <t
F1 agt 49 2 AT foe * for ey gt
W & fag Jg & 9w, 98 A9 TgF
g 7 F a7 fFaer e awer gear
g gwar 1 U@ A ¥ gA faww
forraarst @ oifF  saaedia @ & Qan
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HEATY A g 91F | g9 qiTAT 3w § g
fe @ @ grek el & s & sy
g & fou qdT &, J¥ T F qr
Faeqry F fagapr g, §9 & I
Frrfewt 1 g & faw W w@fr &)
st wifgw o gafac agr & i wY
g & fqg gd FiTeT W F T
faaar =rfga | @Mt #1 a9 Wy o
gg W A A fa_my gu dey |

T L A AT &Y ATHI T T
F1 GUEAT FT GATI AZT G | AT
FE T G T ATT W A T & IAT
ST FEJT SATTIAT | §F GHG [T AT T
g, ITH! AT F' gT FIA F fAu gH
IR qargt & @ qrAr ;fgg | e
q AT T &Y, AT 3q AT FT T gHAS
gl, afFT qeqafsdta & F ¥ @ qIg I
FATT grar g a1 TF I<I GHET 99
SIQIT A SHFT GHATATT  HIAT gL 3T
& fag agr gfewra g s sw 59
AT FY wEl gAA W@ g AfPT W
ARET FT I FIZ JATATT TG |l
gwar g1 wiasa & fau @t gH z®
a3 T T@HT 9897 |

gt a% AT 3R MO &F JTEFA HT
99 § T qT ATIY qgq  Ear femrar
g | FaIfF I &7 GG FT JEFHA BT
L R W A gfqar w1 qamr g &
IRI(AF q9T F971 § (9T §7  gALAT &)
TR U qTAT g A A IZ &R
qEFATE &, T AT NE F 1 99 qF
ATT GRAT ALH, Tq Iq WIS FI gAAT
AT AIAT | W A JIHA U TS AT
IR, TR AT ATHTA § = argor Wiy
&, fF S g aot #7 ¥w I HER
FHEAT@T | AT AT X GO
9% §, WO F wd § A FT 4T
Fgm1 6 A & ogd fgar A8t 41, s
w0F e & qEard W Ak g

T Ft TR @ Afag fF AT
qg AT ATEY ¥ o i 9 AMArgwST
T g1 qrF, feet WY qIg T guLAar agi
F rarad &1t § 7@ 9, afE
AT @ d &t er-vEaT §, fgar &
AT ¥ grar @, arfs ST F 7 qret
F1 aY&T faa qrg o 9?39 /E F7
ATATAS  ®IAET ISTHFY ag7 9 ATAER
GLEHIX FTAT &I g | AGH &1 UH GG
a7 fATeq 371, 3T LFHIT F T FIEAT
AHET AT g gt 9l | afg o
IY QU AN FIT I W F ANT 39 &
X F T |

AT AT 3T 9T g9 a7 &, faqe
Tl & AT ST Fg TF & STF TAT g
aFq § AMFT 1T FT W F AW & S H
STEEr g AT § I o7 2}/ & S
F IIHT [T a7 fAIATT | ATIF q1F
T & AT g1 F AraS(@ A HI1qH
AT IS FIT AL ISMAT, TIg a8 TIATT
T gfaq srfeaT 7 A7 o ar gefa-
Seg fawrr F 99T oY & 3gr g9 fegfa
¥ qar7 g @ IFA g | AT T
F T AT T IIAT FI F agi T
AT TAT""" |

aqaifa wgeq : T A9 HIE

Frfsra |

sl wuars fag svaq : 94 9E F;T
ang fraat g ?

wwiafa wgiea @ a1y F1 foaEr quy
fraffee ar, srva I9d sam@r gag o
fear &

of waarar fag wsaw: ;@ fM @
TGO T ¥ 9 7 qwg faar §

awafa agiaw : Fa agaomr S ¥

v ¥ g § 7
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oY gawe fag wsaq: ST S
F1 qref AT g3 9rEf F FS7T FH

ot TiAeq? sfawr (TFEATS) @ FF
q?

Wt e fag #5aw: @ 97 ¥ AT
qAATEL§, q9 & |

ot Tracar qfH®ET  qTT FS G AT
gud’?

ot wgara fag ®3aq: : § 1wz
SYAT a7 R AwaA ¥ g |

. (sammmm) .

FaF arq AT Fgar Agarg %
ULTHT AT FMAT & 9 9K AJHA AT
AT FT IITAT AN AT GHAT §. TALAT
T g FgY frar ST Awar g 2@
FHTHTT FTZAT § A gH UF 31T FHTE
HAT ST @ ATTAT ATES § 1 FF I R AW
#) farg @t g & % stam &7 @medr
T GHTIT WET gY, TgT F3 FF 94T

1T FHTH FET E |

SHRI RAJESH PILOT (Bharatpur)

Mr. Chairman Sir, today while sitting in
Parliament 1 realise the importance of a
statement made by a very old person in my
village. When I was joining politics, the
first question he asmed me was, ‘““You are
not an advocates, How will you be success-
ful in politics?’ 1 really feel today that it
depends which part they are taking and they
can really make it a success.

JAY A FEIr A qIrar fw caxw
Fr @@ Hy grar W’ @y I
IR AW & e g e T g@ g,
at ag ag fF fagw v &fw Wt aga g0
R “faae” . waar & “fa” caw “qm”
¥ e o R fw owim @ weRfaw
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fastg g1, agr g @Y, TG 4§ & & AT
TAT Y

That is how, the Vipaksh is destroying
the nation today. We have no opposition.
We have no ethics in opposition. And that
is how even ruling party sometimes
makes a mistake and the country lands itself
into troubles.

Y agqur & ag W w3 fF U
s & fau faq =ifgg | 9@ =t €wd
qIgT AT g 4, q IrgiA ag T Fl fw
g7 & fag foa =ifzgog . afFa & &ar
g fs ag faor amer W 99 9 & S dIF
qedl F1 Fra §, 9eF IF A g,
FAS HIAT § |

Anyone who washes his clothes, he can
only dirty his clothes or he can dirty his

body. faa®t ag fewagi & & &g
oy & ar agl, ar fgax w9z § & a8
IGFT Heq HY T 7

I have spoken earlier on so many
occasions. Wc are not pleading what has
happened in Assam in good. We are never
a party to that, that whatever happened in
Assam we are supporting that. We have
been always pleading that there has been
some mishap on the part of the Government.
But see the conditions, how it reacted, how
it is awkward, and what was the condition
before election. IfI am wrong, I stand
cotrected by any Hon. Member, 1 have
been told that Government tried its best to
talk to Qpposition and support an amend-
ment to the Constitution. But opposition
played again the same role, talked to the
State leaders, talked to other people and took
some time. Anyway, time was very short
and it was required from both the Houses,
Lok Sabha and Rajya Sabha. Time lapsed
and the Opposition had no answer. Neither they
cooperated nor they supported the movement.
Anyway, this also broke down. Then they
went to the proposal that emegency should
be declared in Assam. I am a witness. I
have travelled with three opposition leaders
in-'the some aircraft to Assam and one of
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the Opposition leaders pleaded to me that
you go back from Gauhati now itself and
go and tell your Government that they should
declarc emergency. He is one of the BJP
leaders. This was a condition of Opposi-
tion. 1 told you very frankly. I have worked
in Assam with a pride and I worked as a
Congressman.

U AEAIT g 7 Fgr g @ ®1g
ST gFE gr3T ¥ q8 F I FIH FT
WY Farefeamr agar g fF ase
greg & rarT ¥ g § 1 Ay F) geAr
arer Uq &1 F agf ar 1 F agi qg9r |
ariear g1 <@l o |

I can never forget that, never in my life.

My face was paralysed. I was there at the

spot.

ofsT e fea sr@arz @ agr i ag
gostq  FHI AFHIEE F X FW FgT
A AT T THAT F/ d17 FI [ I | dd
e qer &1 fmw agl 9v 1 gw Sl &
qefl &) fmw ot 1 AT F S gar, gH
SUY IZI U § |

We never supported that. We critici-
sed the Government. We criticiscd the
forces there, that timely action was not
taken. From there, we went to the
Governor. Next day we told him that some
mishap has been done by the police force.
They have not reached in time. We are not
saying that Police has reached in time. But
what was the cause? What was the handicap?
You - will'-not believe this. Elections were
declared.

This also is one of the magazines. The
first notice also people gave to set firs to all
polling booths, vehicles and houses of traitors
and who are the traitors? Who have been
ﬁghting the wars. who have got Vir Chakras,
Mahavir Chakras, to defend the country,
They become the traitors because they voted
for Congress-I. They become traitors in
. ‘the eyes of the Assamese and the Opposition
people. They issued -instructions to disturb

communication by felling trees, destroying
bridges and cutting portions of roads and to
prevent rail movement by any means even to
the extent of removing rail tracks. and to
harass employees engaged in election work
by threatening them. This was a plan. Tell
me which Government in power, which is
responsible to the nation’s constitution can
overlook these warnings ? Anyway, they
did not stop there. I was in Assam. None
of the road links was left. None of the
villages was allowed to be connected to any
other nearest town. They destroyed every-
thing. Press people were there. 1 do not
know how far they will agree with me now.
Even their report which was to be sent to
Delhi or to their Headquarters had to be
censored through the P&T Office, had to be
censored through the Telceraph Office. They
used to come and tell us that they will not
send our report without censoring it and
they were releasing it afterwards. There was
psychological terror. I also talked to lot of
people. I am not saying that the movement
had no support. The movement had support
and the movement got support. But terror
1S more than support. Any gentleman
staying with his family and I go and tell him
‘““You switch off your lights by 6.30 PM.
Otherwise, I will break windows and T will
come and shoot your family.”” If it is left
to me, 1 will certainly switch off at 6.30 PM.
and keep quiet for half-an-hour.

The situation was created by them., The
role of the Opposition has been explained
by many hon. Members. T am a witness.
They have criticised one hon. Minister’s
speech. But Jook at their own speeches.
I do not know whether the hon. Minister
said it or not, but every time they say they
he created communal feelings among the
people there. But what have they done ?
One M.P, of the Bharatiya Janata Party
gives a statement in ASSAM TRIBUNE
that the Assam Governor should be an
Assamese. Unfortunately, that gentleman

also had served in Services. I do not know
how he got into such a feeling, we have been
trained in the Services for years and such a
fceling should not have occurred in his mind,
He gives a statement that the Assam Gover-
nor should be removed because he is riot ‘an

Assamese.
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19,00 hrs.

With all these activities, we went to
fight elections. We went with one suit case
cacrying a few cloths, But those people who
were against the elections went there with
three suitcases. I asked them, “You are
against elections, why are you carrying so
much? I have come only with one suitcase.
Why are you carrying three suitcases? It is a
fact that they went from place to place and
tried their best to create confusion; the poli-
tical situation was the_ worst before the
elections. One Janata leader goes to Gauhati.
I was with him. I asked him, ‘““How did
you reach here?’. He said, ‘‘I have come
to meet my party men”, But only the
President of their Party unit was there to
rececive{ him I asked him, ‘‘Have you
got any transport? Can I get a lift with you?”
This was their Position. Noboby else was there
receive him. They claimed that they had
a strong base when the elections were anno-
unced and they spent a lot of time; every-
body went from door to door, from town to
town, from village to village, and pleaded,
‘Either stop the elections or create Problems’
T do not blame the Government fully
because Government was made a part of the
whole thing. The AASU people were mis-
guided. I asked one of them, ‘why did you
not fight elections?”, Frankly speaking, if
they had fought the elections, they would
have done much better than any of the
Opposition Parties here; they would have
given a good fight. But they were misguided
by those people. Today they are also
repenting. Some of them did report during
elections because the movement went out of
their hands. The name of AASU was taken
to manipulate things. Everything was handled
by the political parties. My point i3 this.
we can talk anything in the House; we may
say and clarify a lot of things. But the
reality Is that every one is trying to create
problems for the Government, to create
hurdles for the Government, and nobody
tries to find solutions for them.

The situation there is still bad, it is
still not normal. There is terror in the
minds of the people there. People are going
round creating more problems. Since the
time is very short, I would only make a few
suggestions to the Government.
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The first is, the police force, whatever you
have sent there, should be retained there till
such time as people regain confidence of
safety. Secondly, the political parties must
think that the country is above political
parties and must sit together to find solu-
tions. I can assure you, the day when all
political parties decide not to make political
speeches in the House but to sit together
sincerely keeping the country above party
politics there is no problem that we cannot
solve. The Assamese have been very nice
people; I have stayed with them for 12 or
13 years when I was in Services. They are
very accommodating. Suppose there is a
death in their family and one goes and tells
them that the doctor has killed their son,
they might believe that the doctor might have
played some mischief because they are
mentally affected at that time. Similarly,
these political parties, instead of helping, try
to confuse the situation more.

My next suggestion is this. Economi-
cally the condition of the State is still bad.
Government has to take some action in that
regard. We have been pleading with you to
give some extra funds to that State, especially
for agriculture. They have a very fertile
land, but ther¢ has been no progress on the
agricultural front, As I have suggested
earlier, from some cooperative societies, give
them tractors, give them fertilisers, because

Assam Jand is one of the very fertile lands in
the country.

Regarding industry, people are not sitt~
ing up industries there. Government has to
take extra initiative to declare them as back-
ward areas and do whatever they can because
till such time that you do not give them
confidence and you do notlift them up
economically, they will never come up.

The fourth suggestion is about employ-
ment, Unemployment is one of the most
serious problems, But it can be easily solved

if you take care of industries and
agriculture.

At last I will only request the House.
You can discuss this subject any number of
times, You can have any motion on the
third day or the fourth day and call the
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attention of the House and the country.
But the situation will never improve till in
our heart of hearts we decide that we should
have a  solution to  this problem. So I
request  all the political  Parties that the
country is passing through a critical stage.
We should not be over-proud. We should
not be over-confident. People know who
is doing what. . You go to the common
people. They know  which Party is doing
what. Let us not live in a fool’s paradise.
We have to prove to the nation that we are
in politics to serve the nation and not to
serve the political interests of the individual
parties and individuals,

With these words I thank  you very
much. As a disciplined man I have stuck
to my time.

19.05 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

SHRI RAM JETHMALANI (Bomby-
North-West) : I  am speaking for a Party
which was described by one of my friends
on the Treasury Benches as a party which
consists of demons in  Assam **---°
(Interruptions) Your opening batsman
said it. Normally I would have protested
against it. I would have said that this is
contrary to parliamentary decorum. But
this is the level of the debate to which we
have descended and now perhaps it is even
too late to protest. But there is another
aspect of the  matter. My  Party
does not look for compliments from the
ruling Party and in fact, if the ruling Party
started complimenting my  Party, I would
perhaps start re-examining the need for my
Party’s existence.

I am glad that we are causing them
some nightmares and they do think that we
are powerful demons in Assam. I am
flattered and I am, therefore, willing to
pocket that compliment.

We need not waste too much time on
resolving this controversy between the winner
of the Magsaysay award and Mr Stephen.
But one thing must be said that Mr Arun

Shourie has tried to communicate some facts
to the readers of INDIA TODAY and ulti-
mately it is the readership of INDIA TODAY
to decide whether has enlightend them and
whether he has brought some light to them
about the facts of the Assam situation. My
friend, Mr Stephen, not a very conspicuous
success at handling Communications, is not
likely to be very complimentary to Arun
Shourie,

What has Mr. Arun Shourie said after
all ? The first thing he says is that the
ruling Party seems to have decided that there

" must be elections at all costs and that these

elections must be without revising the rolls.
Is this a falsehood ? It is undoubtedly true
and it cannot be denied that even the ruling
party spokesmen have said that they were
compelled to hold elections because of a
constitutional compulsion. The theory of
constitutional compulsion on the facts of
this case is a fraud, But the ruling
party itself says that as a result of compul-
sion they were compelled to hold eletions
and that is precisely what Mr, Arun Shourie
says. Nothing prevented the ruling Party
from taking steps to bring the rolls in Assam

uptodate. I am not talking I am  thinking
of the controversial removal of the People
from the rolls. I am  thinking of those

lakhs of People who have become quali-
fied voters after 1979. What was the
necessity of holding elections on the basis of
rolls in which admittedly lakhs of citizens
who are entitled to vote were deprived of
their franchise ? Therefore, Mr. Shourie is
absolutely right in his second assessment that
the ruling Party is determined to proceed
with the elections on the basis of 1979 rolls
without bringing them uptodate.

The third conclusion which Mr Shourie
has arrived at in his article and this is true
but which this great government of the
country could not realise but a very humble
Sub-Inspector of Police in Assam realised,
because, in one of the despatched, which he
has sent, he says :

‘The elections without a negotiated
settlement will produce resistance and
lawlessness.”
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Therefore, even a sub-inspector of
police had the sense of wisdom and states-
manship to realise that it is first necessary to
arrive at a settlement of this problem before
you proceed to hold the elections. The
Government, unfortunately, did not show
even that much of commonsense and wisdom
whick a humble sub-inspector of police
showed in Assam.

Then, Sir, the same sub-inspector of
police says in his despatch that Mr. Arun
Shourie has done well to point out that
elecjion without mass participation is mean-
ingless. I must compliment that sub-inspec-
tor of police who could tell this great demo-
cratic truth that if you hold the elections in
which there is going to be no mass partici-
pation, that election is going to be meaning-
less. A sub-inspector of police could realise
this, but this Government did not realise it
proceeded with the holding of this mean-
ingless election. But, can Mr. Shourie bc
blamed for saying that the Government was
determined to hold the election...

MR. DEPUTY-SPEAKER : You talked
about all kinds of truths. Can you define
what a democratic truth is ?

SHRI RAMJETHMALANI : A demo-
cratic truth is a truth which is appropriate
to democracy and not to dictatorship.

Then, Sir, the next truth which the sub-
inspector of police anticipated is this. He
said that if they wanted to hold elections
under these circumstances, there was likeli-
hood of a communal violence and you must
deploy the army. They could not possibly
deploy the army for the simple reason that
if they deployed the army, the Election Com-
mission which was not prepared to go along
with their designs of holding this kind of
farsical electoral process would not have gone
that far to hold it. Would that not be done
under “‘the benign presence of the Indian
Army? The second thing which Mr.
Shourie has done is this. He said that 10
villages roundabout including Nellie have
already been identified as pockets likely to be
attacked

During the wek preceding the mass-
acre, SOS from villages for the protection of
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minorities living in those villages were being
flashed from those pockets to the police
stations. In fact, three days before the
massacre a report was sent to the Police
Station that a mob of thousand persons had
collected, armed with deadly instruments.

Sir, Mr, Shouric was right and Shri
Stephen is wrong. Mr. Shourie does not say
that Government intended to commit murders
though he has accused the Government of
being a party to the murders. A man under
the IPC does not commit a murder by doing
an act with the intention of causing death.
That is not the kind of murder under the
law. The second kind of murder is that if
you proceed to do an act which you know is
so imminently dangerous, that in all proba-
bility will result in death. And if you
proceed to do that act without justification,
then, you supposed to be guilty of
murder.

But if you do that with full knowledge,
with full warning that there will be violence,
there will be attacks, there will be murders,
that law and order situation cannot be pre-
served except in the presence of a-med men
and if you still proceed with the process of
an election, it means that you are prepared
to encounter that possibility of murder only
for the purpose of helping your electoral
process. n

-

Sir, a constitutional compulsion is a
constitutional compulsion If there is some
truth in the theory of constitutional compul-
sion then the constitutional compulsion might
be a defence to the charge of your being
murderers. But as a matter of fact there
was no constitutional compulsion because the
political parties sitting in the Opposition had
offered that they are prepared to remove your
constitutional difficulty by being parties to
an amendment so that you should not have
to hold election in these abnormal circum-
stances. ;

Therefore, Sir, Mr. Shourie is right.-and
Mr. Stephen is wrong that those who appro-
ved or ardered the elections being held and
those who went through the farce of elections
in Assam were guxlty of murder. They were
moral and polmcal murdcrcrs "because they
took the risk of murders for the sake of a
petty political advantage.
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Sir, now I will deal with the question
of instigation. Since my friend is impatient,
I am digressing from the text of my speech.
This is an old trick that you first give the
dog a bad name and then proceed to hang
him. First of all even the speech which the
hon. Home Minister made yesterday, I
regret to say, has achieved new levels of
arrogance and vituperation against the politi-
cal opponents and it abounds with tremend-
ous amount of liberties with truth and it has
touched new depths of callousness to human
suffering and reckless disregard of national
good. First of all the Home Minister conti-
nues to call these gentlemen as agitationists
and terrorists. I had protested in this House
many many times-of course, with no effect-that
people who take up a mirror and hold the
huge mirror in front of the Government and
tell them: Please look at your faces in this
mirror and find out what you look like are
not terrorists and agitationists.

My friend Mr. Stephen is doubtless aware
of the doctrine of original sin. The original
sin of the Assam problem is the quarter
century of criminal neglect. The total abdi-
cation by the Government to discharge its
two elementary duties-elementary for any
Government which calls itself a government
namely, to safeguard the frontiers of the
country and to enforce the laws and cousti-
tution of the country. There is no doubt
that there are some people in Assam who are
there against the law and against the consti-
tution. This is an admitted position. The
problem has been how to identify them and
deal with them. But the face remains that
lakhs of people, contrary to the law and
constitution of this country, have succeeded
in entering the borders of our country and
they are there. therefore, anybody bringing
it to your notice that for 25 years you have
not acted as government and enforced the
law and safeguarded the borders and only
thought of your electoral strength go on in-
viting people, so long as they come there and
become your voters you are prepared to
countenance their presence-this has been the
tragedy of Assam. I do not agree with my
friend from the communist Party. This is not
a secessionist movement. People who tell
you that please enforce the constitution of
the country, the constitution which is based
upon the theory that India is an indestructi-
ble unity consisting of destructible units, if
these patriots tell you. please enforce the

Constitution, however late, they cannot be
called secessionists. This is distoring the
movement out of its real shape and giving
it an ugly look and mis-representing its
purpose. It is not a movement against the
minorities.

My friend Mr. Stephen talked of the
Citizenship Act. Long ago, more than a year
back, I wrote an Article in the INDIAN
EXPRESS in which I said that Assam
problem is an easy problem for solution. My
friend, Mr. Stephen, is right to some extent

" that even that even the trespasser and illegal

trespasser in this country, if he comes to this
country and procreates children, the children
born out of him become Indian citizens
according to our citizenship law, by the sheer
fact of their birth in this country. There-
fore, a large chunk of people will not have to
be dealt with as trespassers or as foreigners
because they are born in Indian territory.
Once you allow a son or a daughter of one
of these persons to settle in this country, you
may on humanitarian gropnds allow them to
keep the parents here. We further told them,
and I am a personal witness to this and I
talked to the AASU leaders, not recently but
quite some time ago, I told them that we are
a civilized country, in this civilised country,
not only we have constitutional obligations
but we have obligations to international law.
International law requires and compels every
civilized Government to grant asylum to
every person who comes to this country, who
is in need of shelter. Sir, we said that any-
body, whether a Hindu or a muslim-it is the
Government which talks in terms of Hindu
or Muslim, we never talk in terms of Hindu
or Muslim, we have talked in terms of inter-
national law and constitutional law—to what-
ever religion he belongs, if he has come to
this country in search of genuine asylum, he
will be welcome and he will have to be given
the right of political asylum and he will have
to be treated as a free boss, as one of our
countrynmien. But this welcome is meant for
genuine refugees.

T WOl I W T W H HqATCAT
SHF! gw e ¥ fasrg & faw dax §
AfFT A WA 9 T AQAr T A,
SaF! gL FAFEr sTraar o
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This is the simple solution of the Assam
problem, But the simple solutions do not apeal
to this country because théy always think in
terms of communities, communal considera-
tions and vote banks. If the Constitution says
or the Citizenship Act says that somebody is
not a citizen, he has to be dealt with as non-
citizen irrespective of the fact that he is a
Hindu or a Muslim, Ifa Hindu is a non-
citizen, he will have to be dealt with as a
non-Hindu, if a Muslim is a non-citizen, he
will bave to be dealt with as a non-Muslim.
The Janata Party has passed three Resolutions
in regard to Assam problem. It is the exist-
ence of one word referring to religious
denomination. We have said, enforce the law
in the Cnnstitution against those who have
broken it and give protection to all those
citizens, whatever religion they belong to.
But here the problems has been converted
into either of Hindu-Muslim problem or it
has been converted into a Bengali-Assamese
problem. Again that is a distortion of the
problem. 1 have talked to those young men
and I have talked to the agitationists. 1 have
got the article in the Indian Express. Please
take that. Our suppeort will come to you only
if you accept these principles; only when we
were assured that the whole movement was
within the four corners of the Indian Consti-
tutions and India’s integrity, then alone they
shall be entitled to our sympathy and our

sustenance.

Now, there is no doubt that the
election which took place in Assam was a
phoney election, because Mr. Shakdhar the
previous Election Commissioner, has gone on
record - publicly that it was a rate of demo-
cracy; it was a rape of the democratic pro-
cesses. It was a complete farce. Therefore,
refusal to participati in a phoney election
cannot be called irresponsible action, much
less can it be called an inflammatory action ¢
I regret that the Home Minister has used
these strong expressions against the people
of Assam who, U say, Sir, are patriots, who
have exercised their right not to participate
in this mockery of election process. Peaceful
resistance to the parady of the democratic
process is dubbed by the Home Minister as
senseless violence and I am not aware that
the RSS in Assam has become so influential
that it has fomented all these troubles, but
if it is and if it exists, I will be proud of the
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RSS. And ifit tell the people of Assam
don’t participate in this kind of a suicidal
electoral process and resist it by all peaceful
means. And Sir, Atal Ji, my leader’s
speeches were talked about and somebody
even thretened to produce a tape, Sir, people
who have in all their life themselves got their
speeches tape-recorded, they should not talk
of the small tape. Their whole life is that
of a tape. And, Sir, if Atal Ji went to Assam
and made a speech in which either he said
something which was in accordance with the
law or the Constitution

MR. DEPUTY-SPEAKER : Please conclude.

SHRI RAM JETHMALANI : Sir, you
have given forty minutes to other and you
cannot give me ten minutes. We protested
that you have given forty minutes.

MR. DEPUTY-SPEAKER : At some
stage we have got to restrict and the Minister
has got to reply. I want to know for how
long this House is going to sit on this issue ?
Please let me know. Mr. Jethmalaniis
speaking. Very good.] am hearing him.
But how long are you going to sit now ?

AN HON. MEMBER : As long as we
all require,

MR, DEPUTY-SPEAKER : Is- this the sense
of the House. As long as the Chair requires
or as you require ? At least the Minister
must reply at 8,30 or so. Then he will take
sorne time. Please restrict to that time, It
seems there is a general discussion on Assam
issue. The 193 discussion is to raise a discus-
sion on the Statement made by the Minister
of Home Affairs in the House on 4th May,
1983 regarding the situation in Assam.

AN HON. MEMBER But this is
connected with the speech he made.

MR. DEPTUTY-SPEAKER : That is
all right. 1 say this is the discussion and I
would like the Speakers to adhere to this.

PROF, MADHU DANDAVATE : How
much time is allotted to you, Sir ?
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MR. DEPUTY-SPEAKRR : Whichever
you permit.

SHRI RAM JETHMALANI : Sir, I
will take a few minutes more and howsoever
long you want to sit, it is entirely your busi-
ness.

" MR. DEPUTY-SPEAKER : I want all
members must do some justice, Everybody
must speak.

SHRI RAM JETHMALANI :But, Sir,
compare 40 minutes against 10 minutes.

MR. DEPUTY-SPEAKER : But adhere
to this, 1In 193 discussion, you may not
require so much time. 1 have also been in
the Opposition and I have been there.

PROF. MADHU DANDAVATE :Sir,
when the Government is the target, you must
give more time.

MR. DEPUTY-SPEAKER : Professor,
you know better. Do I requirc more than
20 minutes when 1 have to deal with the
Statement of the Minister ? I will not take.
Yes, please conclude.

SHRT RAM JETHMALANI : When
Atal ji made those speeches, either he enfla-
med communal passions by inciting commu-
nal hatred or he incited violence. In either
event he committed a very serious offence
under the Law. I invite this Government
and I challenge this Government to prosecute
Atal Ji for making those speeches. Speaches
which Atal Ji has made are speeches which
are in the highest traditions of democracy,
which are the free expression of the opinion
of those who have vo.ed us into this House;
and, Sir, we shall continue to protest against
the electoral processes being distorted and
used for nefarious party purposes and not
for the purposes for which they are really
meant. And we shall continue to make such
speeches in future. And either we are break-
ing the Law, in which event we shall take the
punishment from God or we shall continue
to make these speeches because it is our
Fundamental Right of free expression, There-
fore don’t frighten us by quoting isolated
speeches here and there and don’t tell us about

the tapes. If you have tapes, go to the Courts
and prosecute and we shall meet each
other in the forum where I can ask you a
few questions because here you are not open
to my cross- examination.

SHRI RAJESH PILOT : It is reciprocal.
You are also not open to ns.

St XA FASAATAT : F AT FHAT GATL
g aaE fao

Now, Sir, a word about Mr. Stephen

and seditions.

MR. DEPUTY-SPEAKER : If you appear
on behalf of your Party. Mr. Jethmalani,
you will not be paid any fees.

SHRI RAM JETHMAILANI These
days that is what all the time [ am doing.

Mi1. Stephen talked of sedition, Mr Stephen
1S a very clever man he is a very wise man,
and he is a highly educated man. But when
he propounded what he understood by sedi-
tion, I was almost reminded of what would
have been said and perhaps applied in the
dark days, or in Idi Amin’s Uganda or some
dictatorial country, He does not know even
this much, or he knows but he is not interested
in telling us, that sedition, -after the
coming into force of the Constitution, has
undergone a revolutionary change, But the
words remain the same, the words of the
Section remain the same under which the
great Bal Gansadhar Tilak was prosecuted
by the colonial power and sentenced-because
they said in those days: “So long as you
excite, commit contempt and preach hatred
against the Government of the day, you are
guilty. It is not necessary to show that you
were exciting violence.”

During the War, those cases took place-
those of Kalpade and others-and the Federal
Court of India said: ‘How can we reconcile
ourselves to this old colonial concept of sed-
tion ? You must prove incitement to violence,
And the Federal Court delivered one of the
bravest judgements which a Federal Court
can deliver. But we were still la colonial
power. The privy Council upheld that judge-
ment and said ‘““No no; the old Bal Gangadhar
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Tilak case was good law.”” And again
the Supreme Court of India considered it
after 1962; and the Supreme Court of India
has gone on record in judgement-which Mr
Stephen should read and re-read-saying
that to cause disaffection against the Govern-
ment and to bring it into contempt and
ridicule is an exercise of democratic right,

You commit sedition only when you
incite people to violence ; and I want to
ask Mr Stephen whether, in the light of this
definition, he still seriously suggests*""

MR DEPUTY SPEAKER : Don’t ask
him straight. Ask him through me.

SHRI RAM JATHMALANI : Mr Deputy
Speaker, may I ask Mr. Stephen through
You, whether in all conscience he is prepared
to accuse Mr Shourie of having been guilty of
sedition ? This is a distortion of sedition ;
this is a misunderstanding of sedition. Mr
Arun Shourie has acted in the tradition of
highest journalism prevailing the world over.
We are a free and open society. Secrecy is
contrary to our tensts aad our Dbeliefs.
Secrecy is resorted to only by those who
indulge in dark deeds of night. Our society
i1s open, and open to inspecion and comment;
and exposure to truth never brings about
any national humiliation. It may bring humi-
liation to a particalar Government, but the
exposure of truth docs enhance the image of
the country as a whole, bccause here are
brave people committed to truth and the
pursuit and discovery of truth ; and they
fearlessly and relentlessly not only pursue it,
but also discover and publish it.

Therefore, Mr Stephen, 1 believe, owes
some kind of an apology to Mr Shouric ;
but this is a controversy which we need not
go into ; and it is ultimately for Mr Stephen
to sort out his problems.

SHRI C.M. STEPHEN : Now that you
have said it. will you yield for half a minte ?

SHRI RAM JETHMALANI : For two
minutes.

SHRI C.M. STEPHEN : Speaking about
sedition in the Criminal Law sense is one
thing. Speaking about the word in the
dictionary meaning is different.
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SHRI RAM JETHMALANI : I under-
stand what you say.

SHRI C. M. STEPHEN : When you are
speaking in Parliament, you don’t speak as
a criminal lawyer speaks. You speak in the
common parlance. Sedition is the inciting of
hostility against the Government likely to
cause insurrection, but not amounting to
treason. I did not say treasonable. If I had
said treasonable, then the question of violence
and the whole blessed thing will arise. I
said : ’Only a statement which has got a
tendency of provoking the hostility in an
area which can amount to a sort of insurrec-
tion,, That is what T said, and 1hat 1s the
effect of the statement by Mr Shourie.

SHRI RAM JETHMALANI : If Mr.
Stephen were to rcad his dictionary carefully
and ponder over the word which he has
just quoted-and if he were not mindful of
the clappine which he received from his
Treasury benches-he will realise that that
definition is against him. The definition says:
‘That kind of a contempt or hatred which is
likely to excite insur cction wiich amounts
to violence,

SHRI C, M. STEPHEN : That is the
result of it in Assam.

SHRI RAM JETHMALANI : The
Home Minister, in his speech, yesterday had
talked of the healing process which has
slowly but steadily gained ground. My com-
ments on this is that this is a this is croco-
dile tears. No healing process has started.
On the contary, you are every day’s every
minute,literally pouring salt over the tragic
wounds which the people of Assam have
inflictedupon themselves by continuing the
government which had been elect~d as a result
of this farce. You, every day, remind them
that their democratic rights are not safe and
you are determined to pursue the evil course,
which you have been pursuing in the last
quarter of a century. The only way you can
start the healing proccss of rapproachment
is that you must make a public statement
that we want to treat you as patriots, as
respected citizens, believing in the integrity
of India, we accept your BONAFIDES,
sit with us and let us solve this tragic problem
in the light of Constitution in the light
of law, in the light of India’s intermational
commitment and obligation. Thank you.

¥
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SHRI NURUL ISLAM (Dhubri) : Mr.
Deputy Speaker, Sir, I have to deal with the
most crucial and complicated problems of
Assam in which I am the victim and that
too in my maiden speech, Do you know
that the problem of foreing nationals cropped
up in the year 1963? So, Assam has started
burning since 1963 on this problem. In 1963,
there was a hue and cry that there werce about
10 lakh foreing citizens in Assam. After a
lot of verification, the Assam Government
had decided the figure at 2 1/2 lakhs and
since then the deportation continued upto
1969 ; and as per Assam Government's
statistics upto 1969, 1.96 lakh people
have Bcen deported from Assam, While
the process of deportation was continuing
while Assam was burning on that problem,
how could we presume that the Bangladeshi
people secing the fire, like insects and flies
will jump into it and gel themselves burnt ?
It is simply a political issue and is politicali-
sed to meet their meanest political ends. How
did this agitation in Assam originate in
1977 ? For decades, there was negligence to
the all round aconomic development of this
Statc and deprivation of our boys from
constitutionally guaranteed right to work and
employment in Central government offices
and undertakings. The agitation started with
the slogan ‘‘You Indian dogs, go out” If you
go to Gauhati you may find even till now
such writings on the walls. But the then
Janata Government, who was in power, just
to divert from this economic agitation to
political agitation. ran to Assam and turned
it into political agitation to suit their meanest
political ends.

You perhaps remember, while our

fespccted leader. Shrimati Indira Gandhi,
was shamelessly or injudiciously removed
from the membership of this August House,
out of that sin, perhaps God had taken away
one of their precious members, late Hiralal
Patwari, and consequently a vacanzy occurred
in the Mangoldoi Lok Sabha Constitutency in
Assam. .

There was an apprehension that Mrs.
Gandhi was likely to contest from Mongaldoi
So, the then Government managed a
statement from one of the then hon. Memkters
Mr. Purna Singh, that there were about
40,000 Bangladeshi nationals in the electoral
rolls of Mongaldoi Lok Sabha constituency,
That was supported by the then Chief Minis-

ter. Shri Golap Barbora in 1978. There the
BJP and the Janata Party were successful to
give a diversion to the economic agitation
into a political agitation and we humble
selves were the victims We do not know who
is a Bangladeshi or a foreign national, but
you and I have been dying like cats and
dogs in the civilised society and these people
are boasting of it, How have they given
diversion to this agitation? They have
persuaded our boys and told them
that their agitation is most unconsti-
tutional and illegal as every Indian has
got the right to live and settle in any part of
India. This is a constitutionally guaranteed
right. So they advised them to divert their
movement to foreign nationals. And they
have diverted it, Then in order to fulfir their
cherished political end. what have they done ?
That have started 125 RSS camps in  Assam.

1 do not know who were the gentlemen
Balasaheb Deoras, Ranjit Singh and Mr,
Vajpayee. Perhaps, they are known to you,
Sir, But from 1978 to 1983 they visited
Assam not once or twice but more then
hundred times and held public mcetings opnly
and made inflammatory speeches against
a particular community, as referred to by
many of my friends, Then they started giving
training to our boys how to handle fire-arms,
rifles, pipe-guns and so on and so forth and
got our boys prepared for the worst. Perhaps
you reinember who were the political parties
who boycotted the clections and openly
threw a challenge to our Government saying
that they would not allow the Government to
hold elections. They threw another Challenge
that even if there was an elected Govern-
ment, they would not allow that Government
to function. Wherefrom they got the courage
because preparation was already over and
they were only waiting for the plea. They
got this plea at the time of elections. When
the elections were declared, they created
by their gestures such an apprehensive
situation all over the States. Therefrom,
every part of the State messages and tele-
grams poured into the capital city of Dispur.
Nellie message is a part of those messages,
which was highligted through an article. I
shall not deal with the article many friends
have stated why this particular article had
been engineered at this particular moment
because their heart is seriously burning as
the Assarm situation is cooling down and the
present popular - Government has been in a
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position to bring down the boiling situation
and the things are settling down gradually in
thh stati Whzn the situation is controlled,
what will they do now ? They now took a
plea that because of this election, this holo-

coust took place in Assam, which is not a-

fact, because I have visited many places
in Assam_ like Nellie, Borbori, Chawlkhwa,
etc. In Nellie there were 7000 voters.

Out of that only 263 persons cast their
vote, Had it been for elections, only these
263 persons would have been killed but why
916 persons including Kkiddies were killed ?
So, this is not for clections, they have pre-
pared for this work and ultimately on the
plea of these elections, they have started
this massacre—/(/nrerruptions) Sir, 1 may
be allowed time. This is my maiden speech
and T am the tallest man in the House—

(Interruptions).

MR. DEPUTY-SPEAKER : The whole
point is that since it is your maiden speech
I should not ring the bell. 1 agree, but the
point is that the Minister has got to reply.

SHRI NURUL ISLAM : Now, as they
have created this situation in the State, so,
anticipating the law and order situation, our
Government has rightly taken up all the stepts
deputing even 275 companies of forces from
outside the State, in addition to our own
forces. Not only that there is a clamour going
on regarding the influx of foreign nationals,
I hail from a border district. My house is at
a distance of 9 kilometres from lndo-Bangla-
desh border and I have seen what are the
steps taken by the Government. In every
three kilometres there are BSF camps and in
between two camps. there is a civil police
patrol post. Nothing can pass through it.
It is an impossible story, simply they hive
made it out. Now what has happened, when
the BJP and RSS people have been suffi-
ciently identified for this holocaust on a parti-
cular community, then they have started
crying by issuing this story that the Govern-
ment is responsible for committing this
mischief or massacre. There is a story that
in a market when a thief was caught at the
time of committing the  theft, the people
chased = him to apprehend him. Then,
finding no escape, the thief also started crying
‘thief” thief, to confuse the people as to who
is the thief” ? So BJP people by getting
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this article issued in this paper have now
tried to shift the responsibility on the
Government for the blood-shed for which
they-them selves were very much responsible.
With these few words. I would like to
conclude my speech though I should have
been granted much more time. Thank you,
Sir.

MR. DEPUTY-SPEAKER : You bhave
made a very nice maiden speech. Hon.
Members, on this Assam issue, already we
have heard many times and many hon.
Members have spoken, and there would be
only repetition of what they spoke on
previous  occasions, Therefore, [ went to
give somc prefcrence  at least i this to a
lady Meaiber to participate. Therefore, I
am allowing Shrimati Geeta Mukherjee and
then Mr. Sulaiman Sait. With that 1 may
be requesting™*- '

(Inrerruptions)

SHRI CHITTA BASU (Barasat) : I will
also speak, Sir. This is an important issue' -

(Interruptions)

MR. DEPUTY-SPEAKER : These two

I will allow. I will let them specak because
the whole point is I can sit even upto 12 O’

clock but when the Minister is to reply "-

(Interruptions)

SHRI CHITTA BASU : You
take such decisions, Sir,

cannot

MR, DEPUTY-SPEAKER : All right,
now Shrimati Geeta Mukherjee.

SHRI CHITTA BASU : That you can
say but you cannot deprive me of making
a speech.

MR. DEPUTY-SPEAKER . It is all

right. It is left to us, you cannot claim it
as a matter of right. We can restrict -*

( Interruptions)
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SHRIMATI GEETA MUKHERJEE
(Panskura) : Sir, seeing the situation, I shall
try to be as brief as possible.

MR, DEPUTY-SPEAKER : I know,
that is way [ have allowed you.

SHRI CHITTA BASU : Siac

brief because [ will also speak,

will be

SHRIMATI GEETA MUKHERIJEE :
First of all, since this is the last occasion for
this session of the Parliament probably to
discuss the Assam issue, I would begin from
the other end. I think the most important
thing now is to consider the security of those
who want to go back to their places of
habitation from the refugee camps because
what we have heard is that a number of people
are wanting to go back but becausc of the
terrific communications dislocation, etc. they
are all very afraid. So, since this is the last
occasion probably when we are expressing
ourselves on Assam, I will draw the attention
of the Government that this security has to
be guaranteed, whatever may be the material
cost of it, that is, keeping the necessary
forces 1n far away places where they can
feel secure. This is very very important—
(Interruptions). Yes, particularly in view of
the fact that the monsoon is coming when
it will be more inaccessible.

Coming to the points that have been
raised in the course of the debate, I will not
go into everything. But what I would like
to say is that though the Assam situation at
the moment does not seem to be as bad as
it was in the immediate post election or
immediate pre-election period, I think even
then the situation remains very grave and
in that grave situation. all attempts should
be made to really see that the repetition
of the things that occurred tn Nellie, not
only in Nellie, but in may other places also
where there were very big riots, does not
take place. So, we should draw Jessons
from that and try to prevent that at all costs.

- There are elements in Assam which can at
any time lead to conflagration again. There
fore, I would like briefly to deal with one
or two points.

As far as our Party is concerned, its
position with regard to elections is known to

everybody, Our position with regard to
agitation is also known to everybody. We do
not consider the entire agitation to be seces-
sionist, but we are very clear that there are
serious secessionist elements working in
Assam and they are being fed by various
imperialist agencics. Among those agitators
there are many who are guided by genuine
apprehensions, So we make a difference
between the two and I think that instead of -
trying to capitalise the situation politically
this difference should be made and all
attempts should be made from the side of the
Government to win over those who have
genuine grievances and not to allow them to
proliferate.

About the recent rouble and disturbances
that have broken out in the AASU itself, I
have no time to go through them at length.
One group is saying that Mr. Sharma and
all others have gone to RSS and therefore,
there is a big trouble. [ do not suspect their
attitude at all, They do not want anybody to
hold meeting etc. Absolutely undemocratic
and violent practices they are taking to ; I do
not at all subscribe to those things, But
what | am trying to say is, because this
division has come up even among them,
there may be another possibility of opening
negotiations, but not only with them alone,
this time definitely with all other groups of
Assam also., Therefore, let that also be
taken into consideration, I do not know
what the Government wants to do about it.
Let me frankly state that the present Govern-
ment does not have the credibility of the
people. This is our firm opinion, though we
did support election since there was no
other alternative but to go in for election.
Why I am saying this is that the situation
is very explosive. Not only that, Only yester-
day from the ONGC a huqe lot of explosives
had been stolen and such things are happen-
ing from some other points also.

Jethmalaniji has gone away. But
whether he has gone away or not. I do not
know,

PROF. MADHU DANDAVATE : He
is listening to you from his chamboar.

SHRIMATI GEETA MUKHERIJEE :
Anyway. he is challenging-did anybody
make it into Hindu or Muslim etc.
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The agitation started. These boys were
instigated, I want to read a news item which
appeared in the “TELEGRAPH” daily of
6th April, 1983 :

“HINDU ASSAM ESSENTIAL—RSS
New Delhi, April 5 :

The RSS line on Assam was clear-
ly spelt out at a meeting of the
organisations National Council at
Nagpur where it resolved that the
identity of the different groups in the
state could be preserved only if Assam
remained predominantly Hindu.

The Council regretted that the
Hindus in the state werc being reduced
to a minority by both infiltration and
proselytisation. If this continued, seces-
sionist forces were bound to get the
upper hand and “pose a serious threat
to the integrity of our country,”

It is essential that Assam remains
a predominently Hindu majority area
as that alone will ensure the identity
of each gcoup and save those life-values
which form the common bond between
Assam and the rest of the country”

This is the R.S.S, strategy. Probably,
BJP officially cannot say this thing, Everybody
knows the connection between the BJP and
the RSS. How serious it is. Your Government
had been very very non-vigilant with the
imperialist conspiracy. RSS and rthe entire
imperialist agencies ar¢ working in that area
and a lot of boys are going astray from their
orientation, Essentially they are not all those
boys, but it should not be taken that they
cannot be brought into this situation. With
that, the situation is very inflammatory in
Assam,. That is why I say that the question
of security is very important and it must be
guaranteed at all costs.

I do not think that wec have been able
to create that condition that if those persons
go back to their home they will not face
any bad situation and that these riots will
not be there, I do not think that your
Government there as been able to create
that condition either.
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There is another difficulty. Police is
getting too much of power. They go in for
arbitrary attacks. I have received information
form AITUC units of Bongaigaon refinery
that this is happening everyday. It happened
on 26.4.1983 AITUC workers were coming.
from the refinery, Those who were very
loyal workers wanted to keep the refinery
going. They have been attacked by the police
They have been severely injured and they
are in hospital. This kind of police excess
is taking place very much even now, This
is also the sore point which the Government
must consider. "

Now I come to this controversial point
of Shourie’s article. I do not at all subscribe
to the blanket denunciation that has been
given in the Home Minister’s statement,
But at the same time, I do not agree with
many of the Shouric’s conclusions. I would
like to say that Government has come out
with a big directive.

As far Mr. Shourie’s political conclusions,
in certain way 1 do not agree to them. But
I would have been very glad had the Govern-
ment given at least a concrete answer to
some of the questions raised be him. What
actually happened after the Deputy Commis-
sioner of Nowgong sent the specific warnings
to the superior places, i.e. to the Comman-
dant of the 5th Battalion of Assam Police,
the sub-divisional police officer, Marigaon
and the officer in-charge of the police station
Jagiroad ? What action has been taken? That
has not at all been stated in the Government
report,

2000 hrs.

Shri Sethiji in his gusto of denunciation.
has forgotten that he owes a definite explana-
tion to the public about it. It may be that
it is under administrative examination. But
that is not the reason why it should not be
stated. If you particularly feel that it is being
taken to the whole world and a campaign is
being built up etc. etc., it is your responsibi-
lity definitely to state what action was taken
to induce confidence mind of the people. If
the action was not taken, then it should
have been stated clearly. This is what 1 feel.

Here, I must say one thing. Though
Mr. Shourie gives the things as soon as R.S.S.
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name comes, he comes in with the statement
that the ‘‘comments’ need not be taken into
consideration or these are the editorialised
fashions etc. etc. So, it seems that he has
seen only side of the picture. Regarding
the other side of the picture, namely R.S.S.
provocation etc. he has either referred to it as
-editorialised thing or certain other epitome or
cenclusion. What I say is, if you are going
in for those messages so much in deep, then
why keep the one-half suspended and take
the other half. Sir, we have nothing to lose
but our faith on this question. Qur position
is very clear and that is why we want to
make it clear. Nor do we agree with the
facile conclusion of the Government, That
is my last point. We have nothing to lose
but our faith, But surely we all agree and I
still believe that it 1s Political to stop
politicisation in Assam given the political
will and given the plitical understanding.

Unfortunately, I am sorry to say that
some of the Opposition Parties also are try-
ing and the Ruling Party is also definitely
doing the same in the reverse gear. If they
would not agree with me, it is all right. Rut
sometimes at least the way -in whch the
elections were held was not at all what it
should have been done. Any way, whatever
may be the past, now it is absolutely essential
that you should look at the future of Assam
and throw our weights together in  order to
create an atmosphere for further discussions,
further understanding and a thorough security
for the people of Assam and not to convert
Assam into either Hindu-Assam or Muslim-
Assam or Assamcese-Assam or Bengalis-
Assam but preserved as an integrated State
of Assam which is inhabited by various
ethnic groups and communities. At the same
time, you should allay the fear of the

Assameese population that their cultural and
other identities will be shattered.

SHRI EBRAHIM SULAIMAN SAIT
(Manjeri) : Mr, Deputy-Speaker, Sir, I stand
here to participate in the discussion on the
Statement of the Home Minister on the
situation prevailing in Assam today with deep
feelings of pain and anguish.

At this stage, I do not want to discuss
the foreigners’ issue because this House more
than once has discussed this subject and we
also have given out our views in the matter.

Now, I do not also want to question
the intentions of Mr. Arun Shorie in writing
his report about Assam  situation in the
magazine INDIA TODAY of 15th May,
What I am deeply concerned today is about
the deep rooted conspiracy of anti-minority
forces, the militant communal forces, in this
country to liquidate Muslims in the State of
Assam and to kill them, to wipe them out
and to try to throw them out of this country,
if possible, and if thatis not Possible, at
least to throw them out of Assam. This is
what I am deeply concerned with.

We have seen here an advocate of a
party which is definitely anti-minority party
and a militant communal party, advocating
the cause of his party. An advocate can also
defend a criminal. That is what has been
done on the floor of this House. We judge
parties not by their sweet declarations but by
their intentions and actions. What is RSS ?
RSS is the base for the BJP.  This has been
made amply clear by the hon, lady member,
Shrimati Geeta Mukherjee. Therefore, I
will not go into details about this.

There has been a cold blooded massacre
of thousands and thousands of innocent
people in the State of Assam recently which
has resulted in uprooting and rendering
homeless lakhs and lakhs of people over
there. This was done definitely with the
intention of grabbing the lands and taking
away the fields of the poor victims. By and
large, they were Muslims.  This fact cannot
be denied.

I am aware that there were provocations,
I know that the administration was not pro-
agitationist. But still I charge this Govern-
ment for what has happened in Assam.
They have failed to protect the life property
and honour of the minority there. They
have got the Central forces at their command
and they have got Intelligence at their
command. But still they failed in that.
Now they say that the militant communal
forces, the reactionary forces  .and anti-
minority forces were responsible for what has
happened in Assam. But let me ask them :
What steps have they taken to curb these
forces ? Not today, but ever since Indepen-
dence, these forces have been playing - havoc
in this country in so many places like
Moradabad, Meerut, Baroda, etc, If this
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Government has failed to take action against
these militant communal forces, these
reactionary forces and anti-minority forces,
then that is negligence on the part of the
Government. Therefore, when they are
negligent, I charge them of responsibility for
what has happened in Assam.

This is my charge. I say, this Government
is responsible for what has happened in
Assam_ They have not been able to under-
stand the gravily of the situation; they
have not been able to wunderstand ‘the
seriousness of the situation aod they
have not been able to take precautionary
measures to curb those elements which are
indulging in this conspiracy of large-scale
massacre, cold-blooded massacre of the
minorities in the State of Assam by just
encircling from all sides, attacking them from
all sides and butchering them.

This happened in spite of information
they had. Whatever they may say about the
article written by Mr. Arun Shourie I cannot
doubt its authenticity. Mr. Stephen has
spoken about it, whatever be the intention.
I have nothing to say about it, But the
authenticity cannot be doubted. Let me
quote what Mr. Arun Shourie says.  This
is what he says.

I quote an article by Shri Arun Shourie
published in ‘India Today’ :

¢On the afternoon of February 15—three
days before the massacre—Zahir-
ud Din Ahmed, the officer-in-
charge of Nowgong Police Station,
sent the most specific of warnings
to the Commandant of the 5th
Battalion of Assam Police (station-
ed at Marigaon which is. no more
than 10 km from the Nellie area),
the sub-divisional police officer at
Marigaon as well as to the officer
in charge of the police station at
Jagiroad itsel.

Here it is the message which was sent
and then he goes on to say.

“Although 1 had learnt of the condition to
which the law and order machinery
had been reduced well before I

came across Zahir-ud Din’s
message, a dozen times since T first
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came across it, it still sends a chill
down my spine. As does the fact
that nothing followed upon it.

On February 16—ncw two days
before the massacres in and around
Nellie—the Jagiroad police station
received specific pleas for help.

On February 18 itself, as I noted
earlier, the killings began around
8 a.m. Even if we go by his own
account, the officer in charge of
the Jagiroad police station received
information about the killings at
10.35 a.m. dated 18-2-83 in the
General Diary of the Jagiroad
police station and yet the police
parly accompanied by personnel
from the CRPF did not reach the
area till 3 P.M,”

The fact shows what we heard myself
and my colleague Shri Banatwalla we were
recently in Assam and returned two days
back. We visited all these camps. We went
to these camps Muladhari, Alisingha, Mati
Par Bat, Bhugduba Habee, Bashundheri and
Bhugduba Beil. At All these stations people
told wus that massacre started right at 8
O’clock in the morning. No help came to
them. At 4 O’Clock, when CRP came, all
this massacre was over, all the killings were
over,.all the burning was over, then alone
the police came, thatis, the¢ CRP came
for help.

AN HON. MEMBER : They came for
burial.

SHRI EBRAHIM SULAIMAN SAIT :
1 would like to point out to the Home Mini-
ster that tension still prevail> in Assam. In
this area tension still prevails and now so
many thatched houses where these people are
living, most of them Muslims, no doubt
Government is giving them  something,
Meagre rations have been supplied. Some
rice has been given. Some oil has been
given. Some salt has been given. But in
addition to this, they have got some other
necessaries of life also but because of the
fear for their lives, theéy cannot go out to the
Main Road because rheir minds are pre-
occupied by fear of the agitationists even
today.
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They think that whoever comes will
cheat them. Therefore, for the risk of their
life, they cannot go out and they cannot get
their daily requirements. This is the posi-
tion. Therefore, it is that still tension pro-
- vails. There is lack of security and, at the
same time, one more thing is that Assam
Police and Assam battalion completely failed
and people over there told us that gangs,
thousands and thousands of them can be seen
to kill and set fire to the huts. They were
made by the Assam Police and Assam batta-~
lion. This is what that people told us and
such firing on the victims was done by the
Assam forces, by Assam battalion. Then
they say that these agitators started burning
the huts. First, killing was done by the
Assam Police and by the Assam battalion.
Just now we have got experience. We are
gaining experience for the last so many years.
In UP we have seen what is PAC. In Bihar,
we have seen what is BMP. The Assam

- Police and Assam battalion are just doing
what PAC has done in UP and what BMP
has done in Bihar.

Therefore, it is that we are insisting that
there should be a fair representation given to
the minorities in the armed forces of all
States. They say that this much is going to
be done, but we do not get any information
which is necessary so that we have the confi-
dence that Government really intends to do
something very substantial.

One more thing, I want to point out.
The monsoon is coming. In fact, it has set
in already. When we came back, the rains
had started. Communications become very
difficult then. Let me tell you, we could
not reach these camps easily, We had to get
down from our cars the cars were stuck up;
and we had to go by military jeeps to reach
the camps of the victims, The roads are
KACCHA, not PUCCA.

One more thing. The Muslims have
mostly settled in riverine areas. Embank-
ments are there which have been built to
hold water. A sabotage is going to be there.
They are working on a sabotage. These
trouble-makers, th¢ communal elements, the
agitatores, are planning a sabotage; they want
to break these embankments after the mon-
soon when the water will be full; then it will

flood the whole area near the embankments
where the minorities are living, so that they
may just be surrounded and kilied, This is

- their plan of sabotage. To this, I call the

attention of the Home Minister and I request
that steps be taken to avoid this. I have
told the Chife Minister, Mr. Sajkia, about it.
He is aware of this I must say one
thing,

The Sajkia Government is really a govern-
ment which is doing something. He is
sincere. Therefore, I say, whatever be the
Government there, it may not have the
sanction of the people, but still thatis a
popular government and a popular govern-
ment is better than bureaucrats, Therefore,
they must be allowed to carry on. The situa-
tion there should not be disturbed. This is
what I feel because disturbing the whole
situation there will create more problems.

The must argent problem is rehabilitation.
It is this work that has to be carried on.
You have to give full attention to rehabilita-
tion, and these people have to be settled in
an area where peace is secure and not at a
place where again there will be murder.

They have said about administrative
inquiry. 1 do not think it is going to be
beneficial in any manner, more particularly
because the intire administration is pro-agi-
tationists. Under such circumstances, admi-
nistrative inquiry is not going to satisfy any-
body. We want a judicial inquiry immedia-
tely under a Supreme Court judge because
we want all the facts to come out, we want
the people to understand the factors, we want
confidence to be created and we want the
guilty to be punished. This is possible
only if there is a judicial inquiry. You have
had so many judicial inquiries on riots which
were of lesser importance, which had created
a lesser disaster. Here this isa carnage, a
genocide 1 can call it, killings we have never
witnesses before in independent India. Under
such circumstances, if you do not concede a
Judicial inquiry as we demand, it will not
satisfy anybody.

Reliet operations are inadequate in one
manner, The Home Minister knows full well
that, in the case of Kkillings, the nearest of
kith and kin used to be given Rs. 10,000,
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But here the amount given is only Rs. 5,000.
Why is this dicrimination in Assam ? And
this money also has not been received by
them. That is why we have said that the
compensation should be more. Everywhere
else you have given Rs, 10,000, Here again,
1 must say that a discrimination is there. In
Assam you have declared only Rs. 5,000 and
that also has not reached the nearest of kith
and kin.

The last point is about detection. It
should not be carried on immediately. Now
the Government’s policy is to see and detect
after 1971.

1971 is the cut-off year...

MR. DEPUTY-SPEAKER : You said
that you will not discuss the foreigners, issue
now. But you have come¢ to that subject.

SHRI EBRAHIM SULAIMAN SAIT :
I have just given a memorandum to the Prime
Minister also after I came. The complexities
and exigencies of the situdation in Assam
demand that in any process of detection of
foreigners care should be exercised to see
that the innocent are not harassed and sub-
jected to hardship. It is obvious that the
process can be initiated only after the issue
is imicably settled on sound principles and
properly claborated. Widespread and indis-
criminate action without due investigation has
to be avoided. Persons whose houses have,
been gutted and crops destroyed should be
deemed Indian nationals unless otherwise
proved. I say your intention to burn the
houses is to see that the records of owner-
ship are destroyed and the proof of citizen-
ship is destroyed. This is the main intention.
Therefore, to-day if you ask them to produce
the records, they cannot do it as their houses
have becn burnt and their is no proof.
Therefore, unless otherwise proved, they
must be considered to be Indian citizens.
Persons whose houses have been gutted and
crops destroyed should be deemed to be
Indian nationals, unless otherwise proved,
The tribunals should be headed by those who
are strictly impertial and are drawn from out-
side the State, preferably from the South. It
is emphasized that the so-called detection
process can be launched without clarity and
mutual agreement. The propaganda and
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fear about the influx of foreigners should be
dispelled.

So, in such a situation, let us first reha~-
bilitate the victims and help in restoring
normal conditions. Then, given the since-
rity, and following democratic, just and fair
principles this matter can be solved, There

“fore, let us have sympathy for those who

have suffered and try to do everything to
resettle them and not make matters worse for
them. Therefore, it is necessary that the
Government should be very vigilant and alert
that such a tragedy should not be repeated as
it will endanger the people and the security
of the country.

MR, DEPUTY-SPEAKER : Already
some members of the ruling Party have with-
drawn. Therefore, one or two from the
Opposition also 1 request that they will not
insist on speaking, I have asked 4or 5
members from this side not to press. 1 am
not allowing anybody now. ] am now asking
the Minister to reply....

(Interruptions)

MR . DEPUTY-SPEAKER : That is all
right. You lcave it to me,

SOME HON, MEMBERS ROSE :

MR. DEPUTY-SPEAKER : Please sit
down. T am sorry I cannot allow. We have
discharged our duty. We have done justice
to the discussion. I have stopped people
from this side and also from this side....
( Interruptions) Please leave it to me. I am
conducting the proceedings. I have not stop-
ped only from one side. I have stopped 4
from this side and 2 from this side. Now,
the Minister will reply....(Jnterruptions) I am
not permitting you. You cannot coerce me.
I will not permit. If you do not want to
hear the Minister’s reply, that is all right.
1 am asking the Minister to reply. I am not
permitting anybody.... (Interruptions) The
Minister will reply now. I am not permitting
Don’t coerce me. Don’t compel me....
( Interruptions) That is all right. You leave
it to me. I have every right to restrict the
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speakers (Interruptions) No no. I
have got every right to restrict the speakers.
I have restricted from all  sides --**
(Interruptions)y The Minister may now
reply.’** I can not run the House according
to your desire. You please sit down. Don’t
pass any remark. Don’t record anything,
whatever they say. Only the Minister’s reply
will be recorded ***There is a limit to your
passing any remarks, Mr, Lawrence'""
(Interr uptions). Please sit down.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : I 1efuse to sit
down.

MR. DEPUTY-SPEAKER : Then, keep
on standing. [ have no  objection. The
Minister will reply* - (Interruptions). Don’t
record anything except the Minister: -
( Interruptions) Don’s record anathing except
the Minister " (Interruptions).

I am not permitting anybody, There
is a limit, I am conducting the House. I
am satisfied that a dequate  discussion has
taken place and therefore, I am asking the
Minister to reply. That is all right.

It is not the correct method, You
must obey the Chair. Please sit down.
( Interruptions), 1 am not going to permit
anybody to speak. Only the Minister will
speak and you hear his reply if you want.
If you do not want that, I cannot help it.
Nothing goes on record except the Mini-
ster’s reply.

(Interruptions)**
20.24 Hrs.

THE MINISTER OF HOME
AFFAIRS (SHRIP. C. SETHI): Sir, 1
would like to clarify that I have no con-
demned about the entire press, I only said
about a couple of journalists. And wherever I
have said about the journalists | have never
called them as traitors. 1 think, in this
connection, Mr. Stephen has put the
record straight.

**Not recorded.

As far as placing of the report of the
Special Branch of the Intelligence is
concerned, that was never done before. I
request you not to agree to that.

As far as the reports are concerned I
would like to clarify that the reports were
sent through the local officers and from time
to time, Assam Government has also received
them and discussed them and took necessary
steps. But, as far as Central Government is
concerned, they were given the copies of the
reports after the report was written by Mr.

- Das on 5th March he gave one copy to Mr,

Nayar and another copy is available in the
Home Ministry. I would also like to contradict
one thing. I am thankful to Mr. Chatterjee
that he has made the position clear that the
movement  was not peaceful even  before
clections, Because a number of persons were
killed even before the election process took
place. In this conncction, I would also like
to point out that as far as the number of in-
filtrators detected and deported are concerned,
right from 1952 this process is going on.
3,21,305 people have been detected and sent
back who were there as infiltrators. Therefore
it is wrong to say that Government is not
serious about this. 1 am also thankful to
Mr. Santosh Mohan Dev for a very power-
ful speech which he has made here and the
support he has given giving various points by
making clear about the situation there. He
comes from Assam and he has been in this
House as a Member for so many years,
Therefore, he knows the crux of the problem
there. I thank him for having participated
in this debate.

Mr. Chatterjce has siad that the crux of
the problem is to settle the situation in
Assam. I agree with himon this and I
thank him for having made an appeal to the
leaders of the Opposition to defuse the situa-
tion. As far as Mr. Chatterjee is concer-
ned, his party—CPM-—was for the elections.
It is not correct to say that all the parties
were not prepared to support the election
process. Some said their support would
come but that would be a conditional
support, and that offer was conditional
and, therefore, we have said in our
statement previously also that as far as
the election process is concerned there was
no unanimity and as there was no unanimity
the constitutional obligation was there and
the Government had to go through this
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constitutional obligation. The  Election
Commisson also accepted this position and
they also said that because of the lack of
time it is not possible for them to revise the
rules and, therefore, they also agree to go in
for elections.

PROF. MADHU DANDAVATE :
What did they say after the first round was
over 7 They stated their difficulties in
carryirg it out.

SHRI P. C. SETHI : That position has
been discussed.
regard to the administrative inquiry, 1 would

Sir, doubts have raised with

like to point out that the administrative inquiry
will be of very high level and the inquiring
officer will be sent from other States and would
not be a local officer. Therefore, there is
no likelihood of his being mixed up with the
local people who are mixed up with the

agitation.

Sir, I must also express my grateful
thanks to Mr. Stephen who has made a very
powerful speech and gave strong support to
the Government and put the record straight.

PROF. MADHU DANDAVATE :
What is your objection to have a judicial
inquiry with some Supreme Court judge ?

SHRI P. C. SETHI : It is not likely to
help the situation,

PROF. MADHU DANDAVATE :
Will administrative inquiry help.

SHRI P. C. SETHI : It wil
positively  help, Shri Bahuguna has
charged that outside police foice was sent
for conduct of election. We have alsc been
charged that adequate police force which was
wanted by the Assam Government was not
sent. It is not correct. We have actually
sent 312 companies and even now 275 com-
panies of outside police force are stationed
there. Police force did not go there for
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elections alone but also for maintenance of
law and order. I would not say that there is
no foreign national in Assam. There may
be persons who may be foreign nationals but
as has been said by Shri Jethmalani we have
to go through a legal process and the legal
process is both constitutional and also depen-
dant on the laws of the country and also the
international agreements, Therfore, we can-
not deport anybody without applying the
proper process. Mr. Sulaiman Sait also
cast doubt about starting the detection
process right now. What we have said is
that we are now going to  constitute the
tribunals for every constituency but 1 have
made it clear that in order to avoid hardship
to the local people there these will be headed
by people who are from outside the State.

SHRI G.M. BANATWALLA : All land
records have been destroyed in fire. How
will you proceed with it ? Land records have
been destroyed.

SHRI1 P. C. SETHI
officers going from outside, we will certainly
have a suitable definition and code given to
them. With regard to what Mr. Gogoi said, I
would like to point out that reliecf work has
been going on. Of course, I do not claim that
it is absolutely satisfactory but at the same
time the problem was enormous and now as
far as the reliecf camps arte concerned the
population of the relief camps has come
down from 310 1lakhs to 1.10 lakhs.

. Apart from the

So, about two lakh people have returned
back and more than
have been

245 new check posts
That was the point
stressed by

opened.
particulary

Mukherjee.

shrimati Geeta

Mr. Jaipal Singh has said that army
was deployed. I would like to say that army
was only alerted. The army was never
deployed there during the elections because
the Election Commission has made it very
clear that they would not allow the army to
be there durimg the election. As far as the
dissolution of the Assembly and imposing
President’s rule are concerned, I have made
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it very clear again and again that we are not
in favour of imposing President’s rule again.
The Assembly has been elected, the Govern-
ment has  started functioniy and 1 fully
agree with Shri Sulaiman Sait that the Chief
Minister is a nice person and means business
and they are trying to tackle the problem
and therefore we should give them time and
we should not try to tallk of dissolution of
the Assembly and removal of the Govern-
ment.

Shri  Rajesh Pilot has
As far as the Police force

given two or
three suggestions.

is concerned, I have stated
companies arc there

just now that
even now 275 Police
and we are not going to reduce this force
returned and therefore
there is no question. As far as the deploy-
ment of army is concerned, I would like to
assure him that Government has certainly
taken into considcration the requirements
of Assam in the Plan outlay for 1983-84 and
that is why as compared to 1982-83 229;more
share has been given to Assam and some
Raiway lines and other developments are
also taking place, flood control  schemes
have also been taken up and thermal projects

unless normalcy is

commissioned very soon.
taking all possible

will also be
Therefore, we are
care.

Mr. Ram Jethmalani has accused us
that we knew that the elections are  bound
to have killings and therefore  wec were also
guilty of these murders, He
mentioned anything of the  Constitutional
libility. He has also accepted the point that
the Emergecy could not have been declared
Constitution,

has not

there  because under our
Emergency can be declared only when there
is an army revolution or foreign aggression.
Therc was none as far as Assam was concer-
ned. The election was a must and we knew

that some violence will taken place and that

is why we have  taken the precaution of
sending 312 companies which i3 very big
number and these were deployed there. But
it is unfortunate that on account of hatred,
on account of certain inflammatory speeches
and also on account of the agitational
leaders having taken the stand, it turnep in
to a holocaust where not only the people
from the minority commanities but from all
communities and castes are accountable for
death and certainly the point which Mr.
Ebrahim  Sulaiman Sait has  made is for
consideration. His Point was whether the
Central Government was in a position to pay
them higher relief, to the kith and kin of
those who  have been  killed. 1 am also
thankful to Mr. Nurul Islam, who is a new
Member from Assam, who has participated
in this debate and has supportcd the case and
put the record streight,

Sir, as far as the police Force in Assam
is concerned, Mr. Ebrahim Sulaiman Sait
has observed'‘-that that force is just like
PAC etc, [ have clarified with regard to the
PAC and other forcees: the entire force is
not like that.

As far as  the
para-military  forces
reflect Various castes, communities ete.
Particularly in the three battalions which
we have raised now, as peace force, we have
given proper representation to all minorities
and other castes, and they fully reflect that
We are happy to inform the House that we
are going to recruit anothe three more batta-
lions as peacc  force, and there also they
woud do the same, At the same time, we
have also issued instructions  and requested
all the State Governments to strictly adhere to
them; all the State police forces should give a
wider representation and prope. representation
to people from various shades of opinions,
castes and communities. so that the force
becomes a wide-based force.

Central Government
are concerned, they

Lastly, I am not saying that really the
situation in Assam has returned back to
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normal, but I would say that for the last
seven days, no violent incident has taken
place, and, therefore, the situation can return
normal if we allow time and we help in that
process also.

With regard to the two officers, who
were informed, I would like to  point out
that both  of them have  been suspended,
Two S.Is and S. D. Os have been suspen-
ded after a departmental enquiry. And as
soon as we were in receipt of this report on
s5th March we have written a detailed note to
the State Government to take note of what
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the report says and take proper action in this
connection. They are having meetings
and are going to take proper action.

I again thank the hon. Members for
having participated in the debate.

20.43 hrs.

The Lok Sabha then adjourned till Eleven of the
Clock on Friday, May 6, 1983/Vaisakha
16, 1905 (Saka).
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